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 Saturday,  3lst  August,  957

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 {Mr  Speaker  in  the  Cha:r]

 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):

 With  your  permission,  Sir,  I  rise  to

 announce  the  business  for  the  week

 commencing  Monday,  2nd  September.
 The  House  is  already  aware  that  a

 debate  on  the  international  situation
 on  a  motion  to  be  moved  by  the

 Prime  Minister  has  been  put  down  on
 the  order  paper  for  2nd  September

 Business  thereafter  will  consist  of

 the  following  items:—

 1  Further  consideration  of  the  Ex-

 penditure  Tax  Bill,  as  reported  by  the
 Select  Committee

 2  The  Insurance  (Amendment)  छा,

 3  The  Legislative  Councils  Bill.

 4  The
 Biil

 Inter-State  |  Corporations

 5  The  Dhoties  (Additional  Excise  .
 Duty)  Amendment  Bill.

 6  The  Cotton  Fabrics
 Excise  Duty)  Bill.

 (Additional

 7.  The  Minumum  Wages  (Amend-
 ment)  Bill,  as  passed  by  Rajya  Sabha.

 A  two-hour  discussion  under  Rule
 293  on  the  following  subject  given.
 notice  of  by  Shri  Feroze  Gandhi  and
 Shri  K.  K.  Warior  is  scheduled  to  be

 70३6

 heid  on  Thursday,  5th  September  from
 4-30  p.m.  to  6-80  p.m:

 “Prices  paid  for  locomotives
 manufactured  by  Tata  Locomo-
 tive  Works”.

 PAPERS  LAID  ON  THE  TABLE

 STATEMENTS  SHOWING  ACTION  TAKEN
 BY  GOVERNMENT  ON  VARIOUS  ASSUR-

 ANCES  X£TC.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir,  I  beg  to  lay  on  the  Table  the  fol-
 lowing  statements  showing  the  action
 taken  by  the  Government  on  various
 assurances,  promises  and  undertakings
 given  by  Ministers  during  the  various
 sessions  shown  against  each:—

 (1)  Supplementary  Statement  No.
 I  Second  Session,  957  of  Second  Lok
 Sabha

 [See  Appendix  IV,  annexure  No.  27]

 (2)  Supplementary  Statement  No.
 If  First  Session,  957

 [See  Appendix  IV,  annexure  No.  8]

 (3)  Supplementary  Statement  No.
 IV  Fifteenth  Sesssion,  957  of  First
 Lok  Sabha

 [See  Appendix  IV,  annexure  No.  9]

 —-

 BUSINESS  OF  THE  HOUSE

 Shri  Bimal  Ghose  (Barrackpore):
 Sir,  I  would  lke  to  draw  your  atten-
 tion  to  the  unsatisfactory  manner  in
 which,  owing  to  pressure  of  time,  we
 conduct  legislative  business  in  this
 House  As  you  will  have  noticed,  in
 regard  to  the  Wealth  Tax  Bill,  discus-
 sion  on  clause  6  onwards  in  the  Second
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 II057  Business  of  the  House

 [Shri  Bimal  Ghose]

 Reading  stage  and  the  Third  Reading
 was  guillotined.  In  fact,  with  regard
 to  every  Bill  we  have  to  work  to  a

 very  severely  restricted  time  schedule
 which  has  the  effect  of  stifling
 discussion  and  preventing  care
 and  attention  being  bestowed  upon
 the  passage  of  legislative  business.

 Theoretically,  Government  or  the
 hon.  Minister  of  Parliamentary  Affairs
 who  is  responsible  for  arranging  the
 business  before  the  House  may  score
 a  point  over  me,  which  I  may  readily
 concede,  but  it  will  be  a  technical  and
 not  a  substantial  point.  For  he  might
 say....

 Mr.  Speaker:  What  is  the  sugges-
 tion  of  the  hon.  Member?  Everybody
 knows  the  pressure  of  work.  What  is
 his  suggestion?

 Shri  Bimal  Ghose:  In  five  minutes  I
 will  finish.  I  want  to  show  how  the
 work....

 Mr.  Speaker:  Every  hon.  Member
 knows  it;  the  other  day  guillotine  was

 applied;  there  is  so  much  of  pressure.

 Shri  Bimal  Ghose:  I  want  to  show
 .why  this  arises.

 Mr.  Speaker:  I  want  to  know  his  sug-
 gestion.

 Shri  Bimal  Ghose:  I  will  give  the
 suggestion  also.

 I  say  that  the  hon.  Minister  might
 say  that  it  is  the  Business  Advisory
 Committee  and  finally  this  House
 which  fix  the  time-limits  for  the  diffe-
 rent  items  of  business,  including  legis-
 lative  business,  and  therefore  it  is  not
 he  who  is  responsible.  But  that  is
 not  really  so.  Because,  the  Business
 Advisory  Committee  has  a  very  unen-
 viable  task.  It  has  to  work  under  two
 conditions  given  to  it.  The  first  is  that
 the  legislative  business.  ..’.

 Mr.  Speaker:  There  is  so  much  of
 work.  How  I  understand  it  is  this.
 There  is  a  certain  volume  of  work
 which  has  to  be  disposed  of  by  Par-

 3l  AUGUST  4957  Business  of  the  House  75058
 '

 liament.  Either  it  has  to  be  done  by
 sitting  for  a  longer  number  of  days  or
 for  a  longer  number  of  hours  or  by
 restricting  the  time.  What  are  his

 suggestions?

 Shri  Bimal  Ghose:  My-  suggestions
 are  three.  The  point  is....

 Mr.  Speaker:  No  preamble  is  ne-
 cessary.  We  know  everything  about
 this.

 Shri  Bimal  Ghose:  The  Business
 Advisory  Commitee  here  is  not  like
 the  one  in  the  House  of  Commons.

 Mr.  Speaker:  Let  us  not  break  the
 rule.  I  cannot  change  the  rule.  What
 is  the  suggestion—to  sit  longer  num-
 ber  of  hours  or  longer  number  of
 days?

 Shri  Bimal  Ghose:  There  are  three
 suggestions.  The  first  is,  Government
 bring  in  either  less  amount  of  legis-
 lative  business  for  a  session,  or  at  the
 beginning  of  every  session  they  say
 what  is  the  business  before  the  House
 and  not  bring  any  other  thing  throug-
 out  the  session.  ~

 Mr.  Speaker:  How  is  it  possible?

 Shri  Bimal  Ghose:  Secondly,  as  is
 the  ordinary  practice  in  the  Com-
 mons,  we  might  adopt  that,  namely
 that  we  utilise  more  committees  for
 the  purpose  of  discussion  of  Bills  ra-
 ther  than  passing  every  Bill  through
 the  House.  If  you  really  want  dis-
 cussion  of  the  Bills  and  not  pass  hasty
 legislation,  for  which  we  come  in  for
 a  lot  of  criticism......

 Mr.  Speaker:  I  am  not  going  to  allow
 further  discussion  on  this.  Order,
 order.  He  will  kindly  hear  me.  If
 he  has  any  suggestions  that  the  Rules
 of  Procedure  have  to  be  modified,  I
 can  understand.  Let  him  send  a  note.
 But  if  it  is  only  a  question  of  saying
 that  instead  of  having  three  sessions
 we  shall  work  all  through  the  year,  it
 is  no  good.  The  work  of  Government
 has  to  be  disposed  of.  Let  us  start  with
 an  axiom.  Either  today  or  tomorrow
 the  work  has  to  be  done,  during  the
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 day  or  ti)  midnight.  There  is  no  good
 accusing  that  so  much  work  should
 not  be  brought  forward  or  that  in  the
 beginning  of  the  session  the  entire
 businéss  before  the  session  ought  to
 be  announced.  It  is  not  possible,  which-
 ever  Government  jis  in  power.  They
 announce  the  business  in  the  bdegin-
 ning,  and  every  week  also  I  have  ask-
 ed  them  to  announce  the  business  for
 the  ensuing  week.

 As  regards  reference  to  committees,
 it  is  a  matter  which  has  to  be  consi-
 dered.  I  do  not  know  how  the  House
 will  approve  of  it.  We  refer  Bills  to
 Joint  Select  Committees  and  Select
 Committees,  and  afterwards  also  we
 have  the  same  discussion  here.

 Therefore,  we  must  sit  longer  num-
 ber  of  days  and  longer  number  of
 hours.  If  we  have  to  sit  beyond  5-30
 I  find  there  is  so  much  of  clamour  and
 people  are  not  prepared  to  sit.  They
 get  tired  I  do  not  know  what  the
 Minister  can  de.  We  must  get  through
 the  work  by  sitting  longer  number
 of  hours  or  longer  number  of  days
 or  both.

 Shri  Bimal  Ghose:  Why  is  it  not
 possible  for  them  to  say  at  the  begin-
 ning  as  to  the  business...

 Mr.  Speaker:  It  is  not  possible.  How
 is  it  possible?  They  find  there  are
 numerous  things......

 Shri  Bimal  Ghose:  It  is  only  for  a
 month  or  two  that  the  House  sits,  and
 before  that  the  Government  should
 know  its  business.

 Shri  Satya  Narayan  Sinha:  Sir,  the
 hon.  Member  in  the  first  instance  is
 not  correct  when  he  says  that  in  each
 session  Government  brings  forward
 too  much  legislative  business.  At  any
 rate,  with  regard  to  this  Budget  Ses-
 sion,  unusually  the  amount  of  business
 has  been  very  small.

 Mr.  Speaker:  I  am  surprised  at  what
 the  hon.  Minister  says.  If  the  Gov-
 ernment  has  to  get  through  some
 business,  what  is  the  good  of  being
 apologetic  about  it?

 Shri  Satya  Narayan  Sinha:  I  am  खाए
 plaining  that  with  regard  to  this  par-
 ticular  session,  unusyally....

 Mr.  Speaker:  Whatever  overflows
 from  this  session  has  to  be  done  by
 us  in  the  next  session.

 Shri  Satya  Narayan  Sinha:  There
 is  some  misunderstanding  about  the
 working  of  the  Business  Advisory
 Committee.  Perhaps  my  friend  has
 not  been  a  Member  of  it.

 Shri  Bimal  Ghose:  I  have  been  2
 Member.

 Shri  Satya  Nerayan  Sinha:  I  am
 surry  he  has  forgotten  what  we  used
 to  do  there.  The  Committee  allocates
 times  purely  on  merits.  There  is  no
 time-limit  before  the  Committee,  You
 are  aware,  Sir,  that  though  we  have  a
 majority  in  the  Committee,  invaria-
 bly  I  always  accept  the  suggestions
 made  by  the  Members  of  the  Opposi-
 tion  on  the  Business  Advisory  Com-
 mittee

 Shri  B.  5.  Murthy  (Kakinada—Re-
 served—Sch.  Castes):  All  the  deci-
 sions  are  unanimous.

 Shri  Satya  Narayan  Sinha:  With  re-
 gard  to  this  Wealth  Tax  Bill,  this  Bill
 had  been  discussed  in  this  House  fully
 before  it  was  sent  to  the  Select  Com-
 mittee.  In  the  Select  Committee  for
 days  and  days  there  was  discussion
 and  perhaps  our  Finance  Minister  was
 fed  up  practically.  The  hon.  Member
 was  perhaps  a  Member  of  that  Select
 Committee.  Then  it  came  up  before
 this  House.  You  remember,  Sir,  Gov-
 ernment  had  allotted  four  hours  for
 it.  You  said,  and  the  Members  of  the
 Opposition  said  there  should  be  nine
 hours.  I  readily  agreed.  Even  after
 discussing  it  for  nine  hours  if  the  hon.
 Member  is  not  satisfied,  well,  I  do  not
 know  how  his  insatiable  thirst  can
 be  quenched.  Some  limitation  some-
 where  we  must  have.

 Shri  A,  K.  Gopalan  (Kasergod):
 May  I  seek  a  clarification  here?  I
 would  tike  to  know  whether  the  ses-
 sion  will  end  at  least  on  the  3th.  Be-
 cause,  if  it  is  announced  just  one  day
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 earlier,  there  will  be  so  many  difficul-
 ties.  So,  if  there  है!  a  possibility  of  ex-

 tending  it  by  two  or  three  days  we

 may  be  informed  now  or  we  may  be
 told  that  it  will  be  over  on  the  l3th.

 hrt  Satya  Narayen  Sinha:  I  said
 that  in  no  case  will  the  session  be  ex-
 tended  beyond  the  I4th.  I  will  be  able
 to  say  after  a  few  days  whether  we
 are  sitting  after  the  3th,  but  in  no
 case  beyond  the  l4th,  Fourteenth  is  a
 Saturday  and  if  the  Scheduled  Castes
 Commissionner’s  Report  for  ३3956  is
 available,  we  might  discuas  it  this  ses-
 sion.  If  that  is  done....

 Shri  A.  है,  Gopalan:  Willi  we  ad-
 journ  of  the  i4th.  Let  him  say  that.
 Let  him  not  say  if  and  all  that.  Let
 him  say  definitely  whether  we  will
 rise  on  the  i3th  or  we  will  sit  on  the
 l4th.

 Shri  B.  8.  Murthy:  The  Scheduled
 Caste  Members  have  been  asking  for
 two  years  for  the  report  to  be  discus-
 sed.

 Shri  Satya  Narayan  Sinha:  If  the
 १956  report  is  available  it  is  better.  It
 ig  no  use  discussing  only  the  955  re-
 port.  Anyhow,  beyond  the  i4th  there
 is  no  question  of  this  session  being
 extended.

 Shri  Supakar  (Sambaipur):  There
 is  one  thing  which  troubles  me.  In
 the  original  time  schedule  as  it  was
 contemplated  it  covered  practically
 the  whole  session  up  till  the  3th  and
 after  that  the  Expenditure  Tax  Bill
 which  was  not  included  in  the  origi-
 nal  time  table  and  several  other  Bills
 which  were  not  originally  included  in
 the  time  table  were  also  brought  be-
 fore  the  House.  That  covers  not  only
 the  l4th  but  a  larger  number  of  hours
 which  we  have  calculated  on  the  basis
 of  sitting  up  to  5°30,  54  hours  at  the
 present  rate.

 Mr.  Speaker:  In  any  case,  we  do  not
 sit  beyond  the  ]4th.

 Shri  Supakar:  In  that  case,  I  want
 to  know  which  of  the  Bills  are  going
 to  be  drepped.

 ३3  अराजक  3067  Durintes  of  the  House  ६7557

 Myr.  Speaker:  So  far  as  the  next
 week  is  concerned,  the  hon.  Minister
 has  announced  what  the  work  will
 be,  Thereafter  he  will  announce  for
 the  next  week  and  30  on.  Hon,  Mem-
 bers  will  be  given  notice  a  week  in
 advance.

 Shri  8.  हू,  Gaikwad  (Nasik):  The
 hon.  Minister  has  said  that  if  the  Re-
 port  of  the  Scheduled  Castes  Com-
 missioner’s  is  available  that  wili  be

 “taken  into  consideration.  To  my
 knowledge  the  report  which  has  been
 published  and  which  is  put  for  con-
 sideration  by  Parliament  is  for  1955-56.

 hri  8,  s.  Murthy:  The  report  has
 been  held  up;  the  discussion  has  been
 held  up  for  your  coming  in.

 Mr.  Speaker:  I  think  it  is  ‘1955-36.
 Why  was  this  suggestion  made  that  if
 it  is  available  it  will  be  discussed?  Is
 it  not  available  already?

 Shri  Supakar:  955  report  is  availa-
 ble.

 Shri  Satya  Narayan  Sinha:  There  is
 no  information  if  we  have  received
 the  4956  report..

 Shri  Feroze  Gandhi  (Rai  Bareli):
 You  will  remember,  Sir,  that  in  the
 Jast  session  of  the  last  Parliament  the
 Backward  Classes  Commission  Report
 was  similarly  treated  and  we  hardly
 got  half  a  day  to  discuss  the  entire
 report.  These  reports,  especially  with
 regard  to  the  Scheduled  Castes  and
 Backward  Classes  should  be  treated
 with  some  importance.  Importance
 should  be  given  to  the  reports  and  we
 must  have  a  full  opportunity  of  discus-
 sing  them.  As  the  hon.  Minister  said,
 if  it  is  going  to  be  discussed,  it  will
 be  discussed  on  the  last  day,  the  l4th
 of  September,  when  all  of  us  will  be
 totally  and  completely  exhausted.

 I  would  suggest  that  it  should  be
 advanced  to  the  next  session  rather
 than  have  half  a  day  or  one  day  for
 discussing  it  in  this  House,  this  ses-
 sion.



 ‘11063  Buemess  of  the  House  8  AUGUST  957

 Shri  Satya  Narayan  Sinks:  I  shall
 gladly  accept  the  suggestion.

 Mr.  Speaker:  I  haye  made  up  my
 mind  that  every  year  we  must  have
 a  discussion  here  on  the  Backward
 Classes  and  Scheduled  Castes  Report,
 and  hon.  Members  should  be  given  an
 opportunity.  It  is  for  the  hon.  Mem-
 bers  and  the  hon.  Minister  to  decide
 as  to  when  we  shall  have  it.  If  it  can
 be  had  on  the  14th,  the  whole  day
 may  be  allotted  for  it.

 Shri  Siva  Raj  (Chingleput—Reserv-
 ed—Sch.  Castes):  Ten  hours  have
 been  allotted  for  it.

 Mr.  Speaker:  It  will  be  held  as
 early  as  possible.  If  the  hon.  Mem-
 bers  are  willing  it  may  be  taken  in
 the  next  session.  If  we  can,  we  will
 allow  more  than  a  day  for  both  the
 reports.

 Shri  Satya  Narayan  Sinha:  Infor-
 mally  the  Business  Advisory  Com-
 mittee  has  allocated  0  hours  for  that.
 We  have  not  brought  it  now  because
 the  time  is  not  available.

 Shri  Feroze  Gandhi:  But,  where  35
 the  report?

 Shri  Satya  Narayan  Sinha:  If  the
 report  is  available,  then,  we  will  give
 0  hours.

 Shri  B.  S.  Murthy:  In  the  meeting
 previous  to  the  one  held  yesterday,
 0  hours  were  allotted  so  that  the  956
 report,  if  it  75  available,  may  also  be
 discussed.  Now  that  the  report  for
 956  is  not  available  and  discussion

 of  the  955  reportisonly  a  post  mor-
 tem  affair.  Therefore,  both  the  re-
 ports  of  955  and  956  must  be  made
 available  to  the  Members  and  then
 two  days  may  be  allotted.  If  it  is  not
 available  this  session,  it  may  be  dis-
 cussed  in  the  next  session  but  it
 should  be  in  the  beginning  of  the  ses-
 sion.

 Shri  Satya  Narayan  Sinha:  We  will
 do  that.

 Mr,  Speaker:  We  are  going  on  for
 nearly  half  an  hour  with  this;  even
 the  question  hour  ig  not  there.

 Business  Advisory  8०५4
 Commitzes

 Shri  Shankaraiya  (Mysore):  The
 business  for  the  next  week  has  been
 announced.  With  regard  to  Planning
 a  discussion  was  to  take  place,  I
 want  to  know  when  it  will  be  taken
 up  so  that  we  may  prepare  ourselves.

 Mr.  Speaker:  For  one  week  tbe
 work  has  been  anounced.  Why
 should  the  hon.  Member  ignore  this
 and  go  to  the  next  week?

 Shri  Satya  Narayan  Staha:  Before
 the  House  rises,  we  rust  discuss  this
 Planning.

 BUSINESS  ADVISORY  COMMITTEE

 Eicuty  Reporr

 The  Minister  of
 Affairs  (Sbri  Satya  Narayan  Sinha):
 Sir,  I  beg  to  move:

 “That  this  House  agrees  with
 the  Eighth  Report  of  Business
 Advisory  Committee  presented  to
 the  House  on  the  30th  August,  1987."

 Shri  Sadhan  Gupta  (Calcutta—
 East):  Regarding  the  Report  of  the
 Business  Advisory  Committee,  I  find
 that  the  time  allotted  for  two  ‘No-
 Date-Yet-Mentioned’  motions  on  the
 working  of  the  Life  insurance  Cor-
 poration  is  only  one  hour.  The
 difficulty  ts

 Mr.  Speaker:  Is  it  one  hour  for  both
 of  them?

 Shri  Sadhan  Gupta:  Two  motions,
 have  been  given  on  the  identical  mat-
 ter,  and  the  motions  have  been  allet-
 ted  one  hour.

 The  affairs  of  the  Life  कुत्तपताधाठक
 Corporation  are  rather  important  and
 the  discussion  for  one  hour  prectical-
 ly  reduces  it  to  a  farce  since  I  knew
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 that  it  will  be  very  difficult  to  cover
 the  whole  affair  by  one  speaker  in  the
 course  of  half  an  hour.  Under  these
 circumstances,  practically  no  useful
 contribution  can  be  made.

 If  we  are  hard  pressed  this  session
 we  might  have  it  next  session.  But,
 ane  hour  is  absolutely  inadequate  for
 this  purpose,  The  difficulty  arises
 from  the  fact  that  the  Business  Advi-
 sory  Committee,  unlike  the  Commit-
 tee  on  Private  Members’  Bills  and

 Resolutions,  does  not  invite  the  spon-
 sors  of  the  motion  to  ascertain  from
 them  the  time  that  is  likely  to  be
 taken  and  other  aspects  of  the  mat-
 er,  So,  I  would  suggest  that  the  time
 for  discussion  of  that  item  should  be
 increased  to  3  hours  or  2$  hours  at
 least.

 Shri  Feroze  Gandhi  (Rai  Bareli):  I
 would  like  to  point  out  that  2  hours
 have  been  allotted  for  discussing  the
 Tata  Locomotives  and  the  Railway
 Board  Agreement  and  the  Tariff  Com-
 mission  Report.  This  is  a  very  impor-
 tant  discussion  and  I  would  very  se-
 riously  suggest  that  when  the  House
 discusses  this,  the  Press  should  be
 excluded  and  we  should  be  allowed
 to  have  a  free  discussion  on  that  sub-
 ject.

 Mr.  Speaker:  Locomotives?

 Shri  Ferore  Gandhi:  Yes,  Sir;  it  is
 a  very  delicate  subject.

 Mr.  Speaker:  Two  hours  have  been
 allotted.

 Shri  Feroze  Gandhi:  Two  hours
 have  been  allotted;  but  my  point  is
 that  in  order  to  allow  a  discussion  on
 this  matter  freely,  the  Press  should
 be  excluded  from  reporting  that  de-
 bate.  It  should  be  more  or  less  what
 is  called  a  secret  session.

 Mr.  Speaker:  We  have  never  done
 #0  even  with  respect  to  important  mat-
 ters.  Hon.  Members  wil  make  bold
 to  say  what  they  want  to  say.

 Several  Hon,  Members  roge—

 1  AUGUST  1957  Rolticey  Passenger  7055
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 Mr.  Speaker:  How  long  are  we  शक

 go  on  with  suggestions?

 Shri  Mahanty  (Dhenkanal):  There
 is  a  slight  mistake  in  the  Report  of  the
 Business  Advisory  Committee,  a  copy
 of  which  was  circulated  to  me  this
 morning.  That  relates  to  the  list  of
 Members  who  participated  in  the  de-
 liberations  of  the  Committee.  Shri
 Dwivedi,  whose  name  apears  as’  a
 Member  who  was  present  in  the  Bu-
 siness  Advisory  Committee  was  not
 there.

 I  suggest  that  this  report  may  be
 accepted  by  the  House  after  this  inac-
 curacy  is  corrected.

 Mr.  Speaker:  The  report  may  be
 adopted  by  the  House  without  Shri
 Dwivedy's  name.

 Shri  Mahanty:  What  I  am  suggest-
 ing  is,  there  38  an  inaccuracy  and  it
 is  better  that  it  is  removed.

 Mr.  Speaker:  We  need  not  put  it  to
 the  House.  I  will  score  out  the  name,
 and  put  the  motion  to  the  House.  The
 question  s:

 “That  this  House  agrees  with
 the  Eighth  Report  of  Business
 Advisory  Committees  presented  to
 the  House  on  the  30th  August,
 1957",

 The  motion  was  adopted.
 —  ee

 RAILWAY  PASSENGER  FARES
 BILL—contd.

 Mr.  Speaker:  The  House  will  now
 resume  further  discussion  on  the
 Railway  Passenger  Fares  Bill,  ‘1957,
 The  hon.  Minister  will  reply  to  the
 debate.  After  the  reply,  the  House
 will  take  up  clause-by-clause  consi-
 deration  and  then  the  third  reading
 of  the  Bill,  for  which  one  hour  has
 been  allotted.

 The  Minister  of  Finance  (Shri  T.  के,
 Krishnamachari):  |  have  carefully
 heard  what  hon.  Members  said  on  this
 question.  The  remarks  made  by  hon.
 Members  in  regard  to  this  Bill  ‘fell
 into  three  categories.
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 The  first  one  arises  out  of  an  objec-
 tion  that  some  hon.  Members  have.  in

 regard  to  the  taking  away  of  what
 they  consider  to  be  an  income  which
 ought  to  accrue  to  the  railways  and
 apportioning  it  to  the  States.  The  plea

 is  that  the  railways  need  more  money
 for  development  and,  therefore,  if
 there  is  any  increase  in  the  passenger
 rates,  it  should  go  to  the  railways’
 resources  for  purposes  of  railway  de-
 velopment,  Following  from  that  argu-
 ment  some  hon.  Members  feel  that  it
 ia  not  our  responsibility,  it  is  not  our
 duty,  to  enact  this  measure  which,  in
 substance,  is  intended  to  benefit  the
 revenues  of  the  States.  I  think  Mr.
 B.  C.  Ghose  dwelt  at  length  on  this
 particular  point.  He  says  that  while
 7355  a  good  thing  that  the  Central
 Finance  Minister  should  go  to  the  as-
 sistance  of  the  States,  we  can  go  to
 the  assistance  of  the  States  only  when
 we  are  fully  satisfied  that  the  States
 have  reasonably  carried  out  their  part
 of  the  work.  He  says  that  so,  far  as
 the  second  Plan  is  concerned,  the
 States  have  not  done  it.  He  says,  if
 you  look  into  their  budgets,  you  will
 find  that  they  go  on  increasing  their
 non-developmental  and  administra-
 tive  expenditure,  at

 the  same  time,
 they  would  not  raise  fhe  revenues
 which  they  had  agreed  to  raise.  There-
 fore,  he  feels  that  it  is  improper  on
 the  part  of  the  Central  Government
 to  bring  forward  a  measure  of  this
 nature  avowedly  intended  for  the
 benefit  of  the  States.

 He  also  goes  on  to  suggest  that,  if
 Iam  going  to  be  so  liberal  in  regard
 to  the  States,  where  am  I  going  to  get
 the  money  for  Central  development?
 Actually,  if  this  money  cannot  be  rais-
 ed  by  way  of  taxes,  the  alternative
 should  be  by  raising  the  fares  and
 allowing  it  to  go  to  the  railway  fund.
 The  argument  that  we  should  not  de-
 prive  the  railways  of  this  source  of
 revenue  and  secondly  the  argument
 that  the  States  are  not  entitled  in  the
 present  circumstances  to  any  relief,
 do  not  appeal  to  me.

 One  thing  is  I  am  not  quite  sure  if
 reasonable  funds  for  railway  develop-
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 ment  could  not  be  found.  I  think  if
 could  be  found  and  it  is  being  found.
 What  stands  in  the  way  of  develop-
 ment  so  far  as  railways  are  concerir
 ed  happen  to  be  other  factors.  Of
 course,  the  personnel  factor  is  wary
 important.  But  more  important  is  the
 foreign  exchange  factor.  If  we  could
 not  proceed  as  far  as  we  want  in  re-
 gard  to  the  development  of  the  rail-’
 ways,  it  is  largely  because  that  deve-
 lopment  of  the  railways  would  mean
 a  very  large  amount  of  foreign  ex-
 change  expenditure,  which  we  are
 not,  at  the  present  moment,  in  a  post-
 tion  to  undertake.

 I  do  not  think  that  the  argument
 that  we  are  depriving  the  railways  of
 legitumate  revenues  is  a  correct  one.
 In  fact,  even  though  the  railway  re-
 venues  are  treated  separately,  even
 though  there  is  a  separate  railway
 budget,  the  Government  as  a  whole
 have  committed  themselves  to  provide
 funds  for  the  railways.  (Interruption).

 Mr,  Speaker:  Let  hon.  Members  hoki
 themselves  in  patience.  If  any  ques-
 tions  are  to  be  asked,  I  will  allow
 them  at  the  end.

 Shri  T.  T,  Krishnamachari:  The  pre-
 sent  amount  for  the  Plan,  which  is  of
 the  order  of  about  Rs.  ,l60  crores—
 may  be  there  may  be  a  small  increase
 here  and  there—is  an  expenditure
 which  I  am  committed  to,  The  only
 difficulty,  as  I  said,  is  in  relation  to
 foreign  expenditure.  If  I  find  that
 could  not  be  met,  may  be  that  there
 has  to  be  some  cut  somewhere.  Other-
 wise,  I  have  undertaken  the  responsi-
 bility  of  finding  the  money  for  the
 railways.  I  have  not  told  my  collea-
 gue,  the  Railway  Minister,  “You  have
 got  to  find  it  yourself”.  Of  course,  he
 has  to  help  to  the  extent  possible.
 That  is  why  he  has  raised  the  rate  on
 freights.  Therefore,  the  point  that  I
 am  depriving  the  railways  of  the  pos-
 sibilty  of  their  development  ts  not
 correct.

 With  regard  to  the  other  question
 about  the  States,  I  am  sorry  I  am  not
 in  a  position  te  present  a  picture  of
 the  States’  budgets  now.  So  far  as
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 this  year,  1987-58,  is  concerned,  out  of

 a  total  Plan  expenditure  of  Rs.  965
 crores,  the  State  expenditure  would
 be  of  the  order—including  centrally
 administered  areas—of  Rs.  467  crores,
 out  which  we  have  to  find  for  them
 Rs.  280  crores.  The  difficulty  in  re-
 gard  to  the  State  budget  comes  in  re-
 gard  the  balance  of  Rs.  90  crores,
 which  they  have  to  find.  We  find
 there  are  deficits  in  various  provinces.
 It  is  this  aspect  of  the  matter  that  is
 now  engaging  the  attention  of  the
 Planning  Commission.  The  members
 of  the  Planning  Commission  are  un-
 dertaking  personal  tours.  The  Deputy
 Chairman  is  going  to  three  States;  the
 Member,  Industry,  is  going  to  two
 Statea;  my  colleague,  the  Planning
 Minister,  is  visiting  two  States  and  so
 on,  in  order  to  reconcile  this  difficult
 position,  which  leaves  a  big  gap  which
 might  inevitably  affect  the  Plan,  80
 far  as  1957-58  is  concerned.  So,  my
 friend,  Mr.  Ghose,  must’  understand
 that  I  am  already  committed  to  giving
 them  Rs.  280  crores  by  way  of  grants
 and  loans.  I  have  to  find  the  resour-
 ces  for  them  if  the  Plan  should  go  on.
 After  all,  to  a  large  extent,  the  Plan
 means  amount  of  money  spent  in  the
 States  and  not  in  the  centrally  admi-
 nistered  areas  or  in  Delhi  or  in  those
 factories  or  units  that  we  own.

 I  have  to  find  the  resources  in  any
 event.  We  tried  various  adjustments.
 The  States  could  not  arise  any  market
 loans,  except  one  or  two.  So,  we  had
 to  try  a  variation  of  our  national  sav-
 ings  scheme  that  could  have  a  larger
 element  of  interest  in  it  and  also  ask
 them  to  see  if  they  cannet  split  up  the
 increase  in  various  areas,  according
 to  the  schemes  they  have  in  particular
 regions  in  the  States.  Hon.  Members
 have  repeatedly  asked  this  question,
 when  is  this  question  of  integration  of
 the  sales-tax  and  the  excise  duties  in
 regard  to  some  commodities  is  com-
 ing.  Apart  from  the  fact  that  it  might
 save  a  little  trouble  for  the  dealers,
 the  idea  is  to  augment  the  States’  re-
 sources,  because  we  now  find  that  in
 regard  to  many  of  these  commodities,
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 there  is  a  large-scale  evasion  in  the
 sales-tax  revenue.

 If  it  is  integrated  with  excise,  we
 will  be  collecting  it  without  much
 ln--  Jt  is  the  intention  that  any  ad-
 dition  that  would  be  put  on  excise
 duties  would,  perhaps,  increase  the
 resources  available  to  the  States
 without  adding  to  the  burden  on  the
 consumer.  Various  attempts  are  be-

 ing  made  in  order  to  augment  the
 States’  resources.  It  is  true,  as  Shri
 Bimal  Ghose  has  indicated,  that  in  re-

 gard  to  Rs.  450  crores  of  taxation,  Rs.
 225  crores  should  come  from  _  the
 States  and  the  taxation  that  has  80
 far  been  undertaken  by  the  States
 would  not  amount  to  more  than  Rs.
 100  crores  or  probably  a  little  less.
 There  is  a  gap  even  in  regard  to  the
 States  revenues.  That  is  largely  be-
 cause  of  the  fact  that  they  find  them-
 selves  in  a  position  that  they  cannot
 raise  this  additional  taxation.  They
 cannot  raise  the  tax  on  land  which  we
 asked  them  to.  They  cannot  raise  any
 betterment  revenues  because  people
 are  not  taking  advantage  of  the  con-
 ditions  provided  for  the  purpose  of
 improving  ag?iculture.

 The  net  position  is,  either  we  get
 the  States  to  go  ahead  with  the  Plan
 and  help  them  or  we  say,  the  Plan
 need  not  go  through,  a  proposition
 with  which  no  Member  will  agree.  I
 think  no  responsible  Member  in  any
 section  of  the  House  will  agree  with
 that.  Therefore  the  cbligation  falls
 on  us  to  find  resources  for  the  States
 also  and  finding  resources  for  the
 States  is  something  paramount  apart
 from  the  constitutional  obligation  laid
 on  us  by  article  267  Therefore,  I
 would  humbly  submit  that  Shri  Bimal
 Ghose,  notwithstanding  the  fact  that
 he  has  very  good  reasons  for  taking
 up  an  attitude  of  that  nature,  would
 not  be  justified  in  persisting  in  that
 attitude  and  refusing  the  States  such
 resources  as  we  could  conceivably
 raise  for  them.

 The  other  argument  was  that  this
 tax  would  add  to  the  burden.  Of
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 course,  it  would.  How  can  I  say  even
 to  convince  my  hon.  friend  Shri  Sad-
 han  Gupta  that  it  would  not  add  to  the
 burden?  It  will.  The  only  trouble  is,
 the  burden  is  extremely  selective.  A

 person  must  determine  to  travel  and
 travel  invariably  long.  distances  be-
 fore  he  attracts  the  penalty  of  this
 tax.  Of  course,  there  is  no  use  say-
 ing,  “you  give  concessions  to  the  weal-
 thy,  you  give  concessions  to  somebody
 else,  why  do  you  bring  this  tax?”  This
 is  not  right  because  I  do  maintain  that
 in  spite  of  the  fact  that  I  would  like
 to  raise  the  maximum  revenues  from
 the  sectors  which  are  capable  of  pay-
 ing,  I  would  not  like  to  inhabit  their
 capacity  to  continuously  pay.  My  hon.
 friend  Shri  Sadhan  Gupta  says,  “Choke
 off  these  people.”  If  I  choke  off  these
 people,  the  income  would  not  come
 until  such  time  I  get  alternatives  to
 generate  income  or  at  least  0  per
 cent  of  the  population  to  pay  direct
 taxes  and  their  incomes  are  such.  It  is
 much  better  in  my  view  to  get  out  of
 370  milion  people  about  30  million
 people  to  pay  income-tax  on  incomes
 of  Rs.  10,000  a  year,  rather  than  to
 have  a  few  lakhs  of  people  paying
 income-tax  on  lakhs  of  rupees.  We
 would  like  that  much  better.  Taxa-
 tion  will  be  more  even.  We  will  know
 how  to  collect  it  Many  of  them  will
 be,  undoubtedly,  people  with  fixed  in-
 comes  and  collection  will  be  easy.  That
 is  a  culmination  which  cannot  hap-
 pen  in  five  or  ten  years.  It  may  be
 later  on.  I  would  like  also  the  tax
 to  be  low.  I  would  like  an  income-
 tax  of  20  per  cent  with  a  large  cove-

 ge  of  the  population  who  are  earn-
 ing  reasonable  incomes.  Today  you
 say,  I  have  neglected  this  source.  I
 have  not.

 In  fact,  I  do  not  think  even  Shri
 Sadhan  Gupta,  if  he  forgets  for  the
 time  being  that  he  is  in  the  opposite
 side  and  I  am  here,  would  convict  me
 of  being  unduly  partial.  May  be,  in
 an  instance  or  80,  he  may  say  I  am

 weak.
 I  probably  admit  it.  But,  he

 cannot  say  I  have  been  unduly  par-
 tial.  All  that  one  has  to  do  is  to  lock
 into  the  papers.  It  gives  me  no  plea-
 sure  to  be  a  notorious  person,
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 An  Hon.  Member:  You  are  fameus.

 Shri  T.  T.  Krishnamachari:  I  ह"; उ

 mentioning  it  only  incidentally;  not
 that  lam  worried  about  it,  nor  that  it
 matters,  Here  we  are  to  do  a,  job  and
 a  duty.  But,  the  fact  remains  that

 today  you  cannot  accuse  this  Govern-
 ment  of  being  partial  to  any  section.
 If  any  leniency  is  shown,  it  has  a  pur-
 pose  behind  it,  a  purpose  which  in  the

 long  run  will  serve  better  than  serve
 us  itl  I  would  like  to  telt  Shri
 Sadhan  Gupta  that  politically  he  may
 be  against  this  tax  which  I  understand
 and  appreciate.  But,  on  the  basis  of
 facts,  I  do  not  think  he  can  say  that
 this  tax  is  bad  and  that  I  should  not
 give  the  States  the  relief  that  we
 should  give.

 Some  hon.  Members  asked  “is  it
 going  to  give  Rs.  30  or  40  crores.”  I
 think  I  did  mention  at  the  time  that  I
 introduced  the  Budget  that  I  expect
 that  in  a  full  year,  the  tax  would
 give  Rs.  [4  crores.  It  may  be  a  little
 less  because  we  have  given  some  con-
 cessions.  The  concessions  will  take
 away  Rs.  60  lakhs  and  we  get  Rs.  I3$
 crores.  Or  there  may  be  a  little  more
 income  and  we  may  get  Rs.  44  crores
 because  the  Railways  anticipate  in-
 creased  income  every  year.  It  is  some-
 thing  very  substantial  so  far  as  the
 States  are  concerned.  That  is  exactly
 why  we  are  very  keen  that  we  should
 do  our  little  bit  in  order  to  help  the
 resources  of  the  States.

 I  do  not  know  what  the  Finance
 Commission  will  do.  I  can  tell  the
 House  that  so  far  as  I  am  concerned,
 it  gives  me  no  pleasure  to  go  on  doling
 to  the  States  Rs.  280  crores  this  year
 and  more  next  year  perhaps  by  way
 of  grants  and  loans  and  stand  in  the
 way  of  certain  of  our  revenues  not
 being  allocated  to  the  States.  Any-
 thing  that  is  reasonably  done  by  the
 Finance  Commission,  we  will  accept
 in  spite  of  the  fact  that  it  would  mean
 straightaway  a  substracthen  from  the
 revenues  of  the  Centre,  because,  to-
 day,  witb  the  Plan  before  us,  there  is
 not  merely  a  moral  but  a  bigger  ob-
 ligation  on  the  Centre  to  see  that  the
 States  find  funds  and  we  have  to  help
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 them  to  the  ‘maximum  possible  extent.
 That,  I  think,  takes  away  the  other
 types  of  objection  to  this  Bill

 There  is  one  other  objection  that
 was  raised.  I  would  like  to  tell  hon.
 Members  who  have  spoken  about

 higher  charges  in  regard  to  certain
 hill  areas,  it  was  my  friend  Shri
 Tyagi  who  mentioned  this  to  me  ear-
 lier.  He  said.  the  taxes  are  four-fold,
 are  you  going  to  add  to  these  taxes
 by  means  of  this  additional  impost?
 I  approached  my  colleague  and  told
 him  that  I  think  there  is  a  very  justi-
 fiable  reason  why  any  addition  to  their
 burden  should  not  be  made.  My  col-
 league  was  good  enough  to  tell  me
 that  he  would  reduce  these  rates
 round  about  20  or  25  per  cent.  That
 would  substantially  take  away  any
 burden  that  this  tax  will  throw.  Pro-
 bably,  in  some  cases,  it  will  not  throw
 that  burden  because  certain  distances
 are  eliminated.  In  any  event,  that
 concession  will  probably  make  the
 rates  a  little  lower  than  what  they  are
 today.  So  far  as  the  question  of  fur-
 ther  diminution  in  the  rates  is  con-
 cerned,  I  hope  hon.  Members  will
 appreciate  the  point  of  view  tnat  they
 should  not  ask  me  to  reply.  My  col-
 league  should  give  the  answer  which-
 ever  way  it  is.  I,  therefore,  suggest
 to  them  that  they  should  raise  the
 point  at  the  apprepriate  time  with  my
 colleague.  So  far  as  the  application
 of  this  tax  to  those  areas  are  concern-
 ed,  I  think  my  colleague’s  assurance
 must  be  adequate  to  those  hon.  Mem-
 bers  who  felt  that  this  will  cast  an
 additional  burden  on  people  who  are
 already  bearing  a  heavy  burden.  I
 think  I  can  certainly  say  that  my  col-
 league  would  carry  out  the  assurance
 and  that  there  will.  be  no  difficulty
 about  it.

 That,  I  think,  more  or  legs  brings
 me  to  the  end  of  the  whole  lot  of  ob-
 jections  that  have  been  raiged  against
 thia  measure.  I  would  once  again  re-
 peat  that  this  measure  has  been  in-
 tended  to  raise  revenues  for  *  the
 States  and  the  impost  is  reasonably
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 mneil.  Shri  N.  R.  Munisamy  said  that
 there  is  over-crowding  and  as  a  re-
 sult  of  this,  there  would  not  be  over-
 crowding,  and  so  we  won't  get  ay
 revenue.  He  did  not  question  that
 the  possibility  of  their  being  over-
 crowding  may  be  benenciai;  ne  said,
 from  revenue  considerations,  it  would
 not  come.  I  do  not  think  it  will  affect”
 us  to  that  extent.  It  is  undoubtedly
 true  that  the  pressure  on  railways  is
 increasing  and  is  going  to  increase.
 Whatever  we  may  say  about  the  Plan,
 what  it  has  not  done,  it  has  in  certain
 sectors  created  additional  purchasing
 power.  Railway  travel  is  going  to  be
 on  the  increase  and  our  present
 trouble  is  how  to  find  the  additional
 rolling  stock  for  serving  this  increased
 traffic  and  to  help  remove  the  bottle-
 necks  which  are  inherent  in  the  sys-
 tem.  it  takes  times  ४0०  remove  it.  But
 notwithstanding  all  that,  I  feel  that
 the  burden  is  very  small.  lt  is  a  burden
 which  will  go  to  the  States  where  the
 railway  users  really  live,  and  it  will
 also  go  to  help  the  States  in  imple-
 menting  their  plans  with  somewhat
 greater  ease  than  they  would  be  able
 to  do  without  this  type  of  assistance.

 Shri  Bimal  Ghose  (Barrackpore):
 In  order  that  there  may  not  be  any
 encroachment  on  railway  finances,  I
 would  lke  to  know  whether  the  Fi-
 nance  Minister  would  agree  that  to
 the  extent  that  revenues  will  be  rais-
 ed  by  this  tax  and  to  the  extent  that
 it  would  cut  into  the  railway  reveg-
 ues  he  will  not  charge  4  per  cent.  on
 the  railways  for  the  loans  that  they
 may  have  taken  from  the  Central  Gov-
 ernment.

 Shri  T.  T.  Krishnamachari:  The
 position  is  rather  difficult  for  me  to
 understand.  Of  course,  for  purposes
 of  budgeting  we  have  a  separate  ac-
 count,  but  I  cannot  understand  the
 distinctive  personality  of  the  rail-
 ways.  I  am  afraid  they  87९  part
 and  parcel  of  the  entire  Cabinet,
 and  my  hon.  friend,  the  Rail-
 way  Minister,  is  as  much  interest-
 ed  in  the  financial  stability  of  the
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 country  as  I  am  interested  in  the

 railways.

 Mr.  Speaker:  So  far  as  this  matter
 is  concerned,  I  think  Shri  Naushir
 Bharucha  raised  a  point  as  to  whether
 there  could  be  separate  budgets  what-
 ever  might  have  been  the  convention
 during  the  previous  regime.  I  said
 that  under  the  rules  there  was  noth-

 ing  preventing  it.  All  the  same,  I  am
 considering  how  far  a  separate  status
 ought  to  be  given  so  far  as  this  matter
 is  concerned,  though  it  may  be  right
 or  necessary  to  discuss  that  matter  se-
 parately,  whether  you  should  treat  it
 separately,  as  we  are  not  treating  the
 post  office  separately.  This  is  a  matter
 which  has  to  be  considered.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 Annually  we  pay  a  dividend  to  the
 general  revenues.  The  question  is
 whether  a  moratorium  may  not  be
 declared  for  a  certain  number  of
 years.

 Shri  Bimal  Ghose:  You  yourself
 were  the  Chairman  of  that  Committee.

 Mr.  Speaker:  Yes.  I  was  Chairman
 and  that  question  arose  there.  If  we
 mix  it,  there  is  no  question  of  mora-
 torium.  All  the  property  belongs  to
 the  general  fund.  That  is  exactly
 what  the  hon.  Minster  said.  What  is
 the  meaning  of  having  it  separately
 as  postcard  or  telegraph  charges.  They
 all  go  into  the  consolidated  fund.  When
 the  foreigners  were  in  chargé,  we
 wanted  to  do  it  differently  and  then
 had  a  convention.  Whether  in  the
 altered  circumstances,  the  convention
 is  necessary  or  not,  whether  consti-
 tutional  or  not,  was  a  point  raised  the
 other  day  by  Shri  Naushir  Bharucha.
 So  far  as  the  budget  is  concerned,  it
 can  be  presented  in  various  forms.  As
 to  the  question  whether  hereafter  a
 separate  allocation  is  constitutional
 or  not,  I  am  going  to  look  into  it.  He
 has  raised  both.  The  post  office  is  as
 much  a  commercial  concern  as  the
 railway  services,  Then  it  creates  this
 idea  that  if  it  is  a  separate  child,  he
 should  be  treated  as  an  adopted  child.
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 That  js  what  happens.  Let  us  examine
 that  matter.  I  would  also”like  that
 the  hon.  Minister  may  examine  this
 matter,  how  far  the  convention  will
 be  right  under  the  altered  circums-
 tances.

 Shri  Dasappa  (Bangslore):  The  In-
 dian  States  had  their  railway  system,
 but  they  formed  part  of  the  general
 budget.

 Mr.  Speaker:  The  post  office  is  there.
 it  is  part  and  parce]  of  the  general
 fund.  Nobody  gets  up  and  says  that
 the  post  office  funds  must  be  kept  se-
 parately  for  the  postmen,  and  then
 on  that  basis  the  railways  for  the
 rallwaymen.  ‘There  seem  to  be  se-
 parate  vested  -interests  created  in  this.

 I  shall  now  put  the  motion  for  eir-
 culation  to  the  vote  of  the  House.

 The  question  is:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  l0th  November,
 957  ”

 The  motion  was  negated.

 Mr.  Speaker:  The  question  is:

 “That  the  Bill  to  provide  for  the
 levy  of  a  tax  on  railway  fares,
 may  be  taken  into  consideration.”

 The  motion  was  adopted.

 Clause  —_  Definitions)

 Shri  Nathwani  (Sorath):  I  beg  to
 move:

 Page  l,  line  6—

 after  “group  of  passengers”  insert
 “in  respect  of  his  or  their  carriage.”

 Sub-clause  (a)  defines  ‘fare’  as  the
 total  amount  of  all  charges  of  what-
 ever  nature  payable  by  a  passenger
 or  group  of  passengers.  Here  I  want
 to  add  the  words  “in  respect  of  his
 or  their  carriage.”  Unless  these  words
 are  added,  the  definition  of  ‘fare’,  as
 it  stands,  would  include  the  rate  pay-
 able  by  passengers  in  respect  of  extra
 luggage  or  anything  else  they  may  be



 1x07  Railway

 [Shri  Nathwani}

 carrying.  And  under  clause  3,  it  is

 obligatory  on  the  Railway  Adminis-
 tration  to  collect  such  fare.  Obviously,
 it  is  not  the  intention  that  tax  should
 be  levied  on  such  extra  rate  in  res-

 pect  of  luggage  or  other  things.  My
 amendment  seeks  to  make  this  posi-
 tion  clear.  I  hope  the  Minister  would
 consider  and  accept  it.

 Shri  T.  T.  Krishnamachari:  I  have
 no  strong  views  on  the  subject,  except
 that  this  is  extra  luggage  fare.  The
 free  luggage  that  is  allowed  is  an  in-
 tegral  part  of  the  fare,  and  if  there  is
 extra  luggage,  there  is  no  addition.
 But  I  do  not  think  it  matters  very
 much  from  the  revenue  point  of  view.
 I  am  quite  prepared  to  accept  it.

 Mr.  Speaker:  I  shall  now  put
 amendment  No.  46  to  the  vote  of  the
 House,  The  question  is:

 Page  i,  line  6,-—

 after  “group  of  passengers”  insert  “in
 respect  of  his  or  their  carriage.”

 The  motion  was  adopted.
 Mr,  Speaker:  The  question  is:

 “That  clause  2,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted,
 Clause  2,  as  amended,  was  added  to

 the  Bill.

 Clause  3—(Levy  of  tar  on  passenger
 fares)

 Shri  Tyagi  (Dehra  Dun):  I  beg  to
 move:"

 Page  2--

 after  line  14,  add:

 “Provided  that  no  such  tax
 shall  be  levied  on  fares  which
 have  been  calculated  on  the  basis
 of  an  inflated  mileage.”

 Shri  Morarka  (Jhunjhunu):  I  beg
 to  move:

 Page  2—

 after  line  8,  add:

 “Provided  however  that  where
 fares  are  charged  on  inflated
 mileage  basis,  the  tax  shall  be
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 levied  and  collected  on  only  that
 portion  of  the  fare  as  related  to
 actual  mileage.”

 Shri  Bhakt  Darshan  (Garhwal):  I

 beg  to  move:

 Page  2,  line  6—

 after  “India”  insert  “excepting
 portions  of  the  railways  lying  in
 hilly  and  semi-hilly  areas.”

 Shri  Tyagi:  Does  this  mean  that  I
 have  lost  my  chance  to  argue  my
 amendment?

 Mr.  Speaker:  The  hon.  Member
 talks  as  if  he  is  quite  new  to  the
 House.  He  will  kindly  resume  his
 seat  He  has  forgotten  the  rules.  If
 I  allow  him  to  speak  immediately
 after  he  moves  his  amendment,  he
 won't  have  another  chance  to  speak
 on  other  amendments  to  the  same
 clause.  I  signify  to  the  House
 what  all  amendments  are  moved
 and  then  both  on  the  clause  and
 the  amendments,  every  hon,  Mem-
 ber  will  have  a  chance  to  speak,
 not  only  to  argue  his  own
 amendment  but  also  to  oppose  or  sup-
 port  other  amendments.  That  is  how
 we  are  getting  on  to  avoid  wasting
 time.  He  will  certainly  have  his
 chance  to  speak

 Shri  Mohamed  Imam  (Chitaldrug):
 I  want  to  move  my  amendment  No.
 48,  which  is  as  follows:

 Page  2—

 after  line  14,  add:

 “(3)  The  tax  thus  collected  and
 allotted  te  the  States  shall  be  con-
 stituted  into  a  separate  fund  called
 ‘The  New  Railway  Lines  Con-
 struction  Fund’  and  shall  be  ear-
 marked  for  the  construction  of
 new  railway  lines  only  in  the  res-
 pective  States.”

 Shri  Balasaheb  Patil  (Miraj):  I
 want  to  move  my  amendment  No.  20.

 Shri  T,  T.  Krishnamachari:  I  do  not
 think  that  amendment  No,  48  can  be
 moved.

 ‘Mr,  Speaker:  Very  well,  I  will  look
 into  its  admissibility,
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 Shri  Yadav  (Barabanki}:  I  want  to
 move  amendment  No.  10.

 Shri  Fatesinh  Ghodasar  (Kaira):  I
 want  to  move  amendment  No.  a

 Mr.  Speaker:  So,  the  amendments
 which  hon.  Members  would  like  to
 move  to  this  clause  are  9,  10,  20,  2I,

 22,  47  and  48  So  far  as  No.  48  is  con-
 cerned,  I  will  find  out  whether  it  is
 in  order  and  declare  it  immediately.

 Shri  Balasaheb  Patil:  I  beg  to
 move:

 Page  2,  line  §—~

 after  “collected”  tmsert  ‘for  a
 period  not  exceeding  three  years.”

 Shri  Fatesinh  Ghodasar:  I  beg  to
 move:

 Page  2,  line  5—

 after  “collected”  wmsert  “for  a
 period  not  exceeding  four  years”.

 Shri  Tyagt:  Mr.  Speaker,  Sir,  while
 moving  my  amendments  I  must  thank
 the  Finance  Minister  for  very  kindly
 expressing  sympathy  with  the  poorest
 in  the  land,  those  residing  in  the  hill
 tracts  I  have  put  the  case  of  these
 people  in  the  hills  once  previously  be-
 fore  this  House.  There  are  not  pro-
 per  facilities  of  communication  pro-
 vided  by  the  State  Their  only  crop
 on  which  is  based  all  their  living  is
 potato  and  ginger.  Generally,  in  re-
 mote  Kills  potatoes  are  sold  at  the  rate
 of  Rs.  2  a  maund,  and  when  it  goes  to
 Simla.  as  I  said  Jast  time,  the  hire
 charges  per  pack  animal  comes  to  Rs
 6  amaund  Out  of  the  Rs.  8  which  a
 man  receives  in  the  Simla  market
 only  Rs  2  go  to  him  and  Rs  6  go  to
 the  mules  or  other  pack  animals,
 Again,  their  fruits,  potatoes  and  ginger
 are  sent  to  the  plains  to  find  a  good
 market  by  the  Simla-Kalka  line.  The
 charges  there  are  four  times  the  nor-
 mal  charges  made  elsewhere  in  the
 Plains.  Same  is  the  case  with  traffic.

 A  man  in  the  hills  does  not  tour
 very  much.  He  lives  in  the  remote
 hills  He  has  not  got  any  big  busi-
 ness  connections.  Unless  it  is  a  case
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 of  a  marriage  or  some  case  he  does
 not  take  to  travel.  But,  at  the  same
 time,  you  will  be  surprised  to  know
 that  on  the  Simla-Kalka  line  a  third-
 class  passenger  has  to  pay  four  times
 the  fare  than  an  ordinary  third-class
 passenger  in  the  plains.  Therefore,
 he  already  pays  four  times.  I  put  that
 question  to  the  Railway  Minister  too,
 and  he  was  kind  enough  to  reconsi-
 der  the  case.  He  was  pleased  to  ans-
 wer  a  Short  Notice  Question,  in  which
 he  has  made  certain  reductions.  The
 reductions  are  like  this.  On  the  Kalka-
 Simla  line  it  is  four  times  the  charge
 made  on  fares  and  freighta.  He  has
 reduced  it  to  three  times.  Even  now
 the  poor  men  on  the  hills  have  to  pay
 three  times  the  fare  of  a  third-class
 journey

 Now.  Shn  T.  T  Krishnamachari
 comes  out  with  a  tax  on  fares.  This
 tax  also  will  be  calculated  on  the
 basis  of  what  he  pays,  He  already
 pays  three  times  and  the  tax  will  be
 three  trmes.  So,  a  man  living  in  the
 hills  will  pay  three  times  the  tax,
 whereas  other  passengers  in  the  plains
 will  pay  only  one  time  If  a  man  In
 the  plains  pays  Re  |  as  tax  a  man  fn
 the  hills  will  pay  Rs  3  on  account  of
 the  proposed  tax.

 It  does  not  end  here  There  is  one
 line  known  as  Matheran.  There  it  is
 ¢  times  and  2  times  The  goods
 traffic  is  charged  at  the  rate  of  12
 times  Iam  glad  that  there  is  no  tax
 on  goods  traffic  yet.

 Shri  T.  B.  Vittal  Rao:  They  are
 already  paying  12  times

 Shri  Tyagi:  If  there  is  a  tax  corn-
 ing  then  the  people  here  will  have  to
 pay  2  times  the  tax.

 On  the  line  which  falls  in  my  cons-
 titutency  it  was  only  739  times.  I  am
 glad  the  Railway  Minister  has  been
 pleased  to  say  that  he  will  take  away
 the  extra  half  and  it  will  be  normal.
 ¥  am  very  grateful  to  him  for  that.
 So,  my  consituency  will  not  have  any
 adverse  effect  even  with  this  taxation
 measute
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 (Shri  Tyagi)

 But  I  want  to  champion  the  cawe
 of  the  hill  tracts  all  over  India,  where-
 ver  there  are  higher  taxes.  My  friend
 the  Finance  Minister  has  said  that
 after  the  reductions  which  the  Rail-
 way  Minister  has  very  recently  been
 pleased  to  announce,  his  tax  will  not
 go  beyond  what  the  hill  peopie  were
 accustomed  to  pay.  That  is  very  good
 indeed.  I  am  glad  that  he  has  infiu-
 enced  the  Railway  Minister  to  effect
 these  reductions.  But,  what  for?  Only
 to  take  it  away.  What  is  given  with
 one  hand  is  taken  away  by  the  other
 hand.  His  friend  holding  one  port-
 folio  becomes  magnanimous  and  he
 says,  all  right,  now  the  charges  will
 not  be  so  much.

 Shri  T.  T.  Krishnamachari:  The  pro-
 vocation  for  it  is  because  of  my  mov-
 ing  in  the  matter.

 hri  Tyagi:  Because  you  were  going
 to  tax,  he  has  given  you  the  facility
 of  taxing.  In  fact,  the  tax-payer  is
 not  in  the  least  benefited.  So,  his  ge-
 nerosity  goes  to  the  Finance  Minister.
 The  colleagues  are  generous  to  each
 other;  they  are  not  generous  to  the
 people  whose  cause  I  am  putting  forth.

 Now,  will  the  Finance  Minister
 kindly  see  that  justice  is  done?
 It  was  in  the  British  days  that  every
 line  was  allowed  on  a  contract  basis,
 because  companies  were  working
 these  railways  These  companies
 arrived  at  some  terms  of  contract
 with  the  British  Government.  There
 were  different  terms  for  different
 companies.  Naturally,  these  hill  tract
 railway  lines  cost  them  a  lot  and,
 therefore,  they  wanted  higher  rates
 and  they  were  sanctioned.  But  it  is
 years  now.  The  higher  costs  have  been
 realised.  Since  uniformity  has  been
 effected  and  averaging  of  rates  has
 been  done  practically  all  over  India,
 I  do  not  think  it  will  look  well  for  this
 august-House,  guardian  of  the  whole
 country,  still  to  allow  those  poor  people
 in  hills  to  just  -go  on  paying  higher
 rates  of  fares.
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 Mr.  Speaker:  That  is  an  argument
 for  reducing  the  farces,  but  not  getting
 out  of  these  taxes.

 hri  T,  B.  Vittal  Rao:  They  are  al-
 ready  paying  higher  rates.

 Shei  Tyagi:  Tax  will  be  realised
 on  whatever  they  are  paying.  Since
 they  are  paying  three  or  four  times
 the  normal  fare  they  will  have  to  pay
 tax  three  or  four  times  more.  Con-
 stitutionally  also  a  tax  cannot  make
 an  invidious  distinction.  It  can  make
 in  the  case  of  income  tax,  because
 there  persons  who  have  got  better
 capacity  to  pay  are  taxed  more,  but
 in  the  case  of  passengers  it  is  not  so.
 Everybody  has  to  pay  at  a  uniform
 rate  all  over  India,  except  these  un-
 fortunate  people  whe  are  required  to
 pay  higher  fares  to  the  Railways.  Be-
 cause  they  are  penalised  once  they
 must  be  penalised  always,  that  is  no
 logic

 I  would  therefore,  urge  upon  the
 Finance  Ministe1,  when  he  has  been
 generous  enough  to  look  into  this  ques-
 tion  to  either  request  his  colleague  the
 Railway  Minister  to  do  away  with  the
 extra  charges  made  from  these  poor
 people  or,  so  long  as  that  is  not  done,
 he  may  just  add  a  proviso  here  that
 so  long  as  the  rates  of  fares  are  not
 uniform  he  wi]  not  take  any  =  extra
 tax  from  these  people  whoare  already
 paying  a  higher  rate  of  fares.

 Mr.  Speaker:  For  the  third  reading
 and  clause-by-clause  consideration  one
 hour  has  been  allotted  There  are  a
 number  of  amendments  to  this  clause
 and,  particularly,  the  Schedule.  I
 would  request  hon.  Members  to  bear
 this  in  mind.

 Shri  T.  B,  Vittal  Rao:  Sir,  regarding
 this  inflated  mileage,  while  I  support
 my  hon.  friend  Shri  Tyagi’s  amend-
 ment  I  have  to  say  a  few  words.  He
 hag  talked  only_about  the  hill  railways,
 There  is  yet  another  kind  of  railway
 lines  called  developmental  tracts.
 Where  a  new  railway  line  is  opened
 there  also  the  passenger  fares  wil]  be
 calculated  at  an  inflated  mileage  rate.
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 Therefore,  on  the  new  railways  the
 incidence  of  taxation  which  we  are
 going  to  impose  will  be  higher  than
 the  normal  tax.  Therefore,  if  this  in-
 flated  mileage  ie  done  away  with,  it
 will  benefit,  give  a  little  relief  to  the
 hill  people  who  are  in  the  hills  and  aiso
 people  in  areas  where  new  railway
 lines  are  opened  and  where  the  raij-
 ways  charge  inflated  mileage.

 Shri  Morarka:  Sir,  I  want  to  speak  on
 my  amendment  No.  47,  the  purpose  of
 which  is  more  or  less  the  same  as  that
 of  amendment  moved  by  my  friend
 from  Dehra

 Dun.  My  amendment  may
 be  found  a  little  more  acceptable  by
 the  Finance  Minister  than  the  amen-
 ment  of  my  friend  from  Dehra  Dun.
 because  he  wants  complete  exemption
 from  this  tax  on  the  railways,  where
 the  fare  is  charged  on  the  inflated-
 mileage  basis,  whereas  my  amendment
 says  that  you  may  charge  the  tax  at
 the  same  rate  which  you  charge  on
 any  other  section  without  taking  into
 consideration  the  inflated  mileage

 १४  hrs.

 Now.  as  the  Member  who  preceded
 me  said  just  now,  this  problem  is  not
 confined  only  to  the  hill  tracts;  it  is
 also  there  in  the  plains;  it  is  also  there
 in  the  deserts.  In  my  constituency,
 last  year  there  was  a  new  railway
 line  laid.  It  78  about  28  miles  long
 and  there,  the  fare  charged  is  exactly
 double  than  that  charged  in  an  adjoin-
 ing  section  the  same  distance.  In  the
 course  of  the  speech  on  the  railway
 budget,  the  hon  Member  from  Dehra
 Dun  made  this  point,  and  the
 assurance  was  given  by  the  Minister
 but  that  assurance  was  confined
 only  to  the  hill  tract.  Some  reduc-
 tion  on  the  Kalka-Simla  line,  from
 four  times  to  three  times,  was
 actually  made.  In  that  connection,  I
 addressed  a  letter  to  the  Chairman  of
 the  Railway  Board,  requesting  him  to
 take  into  consideration  the  case  of  new
 lines  also  where  such  inflated  rates  are
 charged  though  they  are  not  hil]  rail-
 ways;  but  though  that  letter  was
 written  on  the  30th  May,  I  have  not
 received  any  reply  so  far.  I  hope  it  is
 receiving  consideration.  But,  whether
 that  matter  is  considered  or  not,  so  far
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 as  this  tax  is  concerned,  I  think  there
 should  be  no  extra  tax  levied  on  those
 sections  on  which  the  people  are  al-
 ready  paying  double,  treble  or  four
 times  the  fare  that  is  paid  on  other
 sections  of  the  railways.  Therefore,  I
 submit,  and  I  hope  that  the  Finance
 Minister  would  kindly  consider  this
 aspect  and  if,  possible,  accept  this
 amendment.

 Mr.  Speaker:  With  regard  to  Shri
 Mohamed  Imam’s  amendment,  it  is  con-
 trary  to  the  Constitution.  Under
 article  269(2),  there  is  no  option  The
 Central  Government  fs  only  a  collect-
 ing  agency.  The  entire  amount  has
 to  be  paid  to  the  States.  The  Constitu-
 tion  says:

 “The  net  proceeds  in  any  finan-
 cia]  year  of  any  such  duty  or  tax,
 except  in  so  far  as  those  proceeds
 represent  proceeds  attributable  to
 Union  territories,  shall  not  form
 part  of  the  Consolidated  Fund  of
 India,  but  shall  be  assigned  to  the
 States  within  which  that  duty  or
 tax  is  leviable  in  that  year,  and
 shall  be  distributed  among  those
 States  in  accordance  with  such
 principles  of  distribution.  ae

 such  as,  how  much  has  to  be  distribut-
 ed  between  the  States,  and  on  what
 basis,—whether  it  is  population  or
 number  of  passengers,  etc.  Only  those
 principles  can  be  formulated  by  this
 House.  But  the  Government  has  no
 control

 The  hon  Member  wants  that  this
 should  be  created  into  a  separate.
 fund—“The  New  Railway  Lines  Con-
 struction  Fund”  and  that  the  fund
 must  be  utilised  for  laying  new  rail-
 way  lines.  It  is  beyond  the  scope  of
 the  Bill  and  under  rule  हा  of  the
 Rules  of  Procedure,  the  amendment  is
 beyond  the  scope  of  the  Bill.

 So  far  as  amendment  No.  10,  in  the
 name  of  Shri  Braj  Raj  Singh,  is  con-

 An,  Hon.  Member:  He  haa  autho-



 7055  Railtoay

 Mr.  Speaker:  No  authority  can  be

 given  so  far  as  this  amendment  is  con-
 cerned.  I  could  not  allow  the  amend-
 ment  to  be  moved  The  other  amend-
 ments  Nos.  9,  20,  21,  22  and  47  are
 before  the  House.

 Shri  Fatehsinh  Ghodasar:  My
 amendment  is  No.  8.  Now,  this  tax
 is  realfy  meant  to  collect  money  for
 the  Sécond  Five  Year  Plan.  So,  the
 tax  on  third-class  passengers  who
 travel  longer  distances  should  be  with-
 drawn  after  four  years.

 Mr.  Speaker:  He  wants  to  restrict
 the  period  of  taxation  and  does  not
 want  it  to  be  on  a  permanent  basis.

 af  भक्त  1... ड  भ्रध्यक्ष  म्रहोदय
 मेरा  २१  नर्वेम्बर  का  संशोधन  इस  प्रकार  है  :

 Page  2,  line  6,—

 after  “India”  insert  “excepting  por-
 tions  of  the  railways  lying  in  hilly  and
 semi-hilly  areas.”

 प्रभी  श्री  त्यागी  जी  ने  यहा  पर  जो

 विवरण  दिया  है  वह  कंवल  इस  देश  क॑  १२
 रेल-खंडों  पर  लागू  होता  हैं;  लेकिन  वित्त

 मंत्री  महोदय  शौर  इस  सदन  को  मालूम  होता

 चाहिए  कि  इन  १२  रेल-खंडो  के  झ्रलावा

 शोर  भो  कई  रेलवे  लाइने  है  जिनका  कि  सम्बन्ध

 पर्वों  से  है  ।  जैसे  के  उत्तर  प्रदेश  मे  सिर्फ
 ढो  रेलवे  लाइनो-हरिद्वार  देहरादून  और

 किल्छा-काओ्गोदाम-इन  दो  लाइनों  को  ही

 शेड़युल  में  लिया  गया  है  और  नजोबाबाद-

 कोटद्वार-मुरादाबाद  रामनगर  और  पीली-

 भीते-टनकपुर  इन  तोन  रेलवे  लाइनों  को

 उसमें  नहीं  रखा  wets)  इस  तरह
 को  झौर  भो  रेलवे  लाइनें  देश  में  £  जो  कि

 पर्बतीय  अर  अर्धपतीय  इलाकों  में  जाती  है  im

 त:  में  भ्रनुरोध  करना  चाहता  हु  थि  अगर
 रेलवे  मंत्री  महोदयदय  कालका-शिमला
 पग्रौर  उस  सूची  के  घ्न्दर  जो  १२  रेलवे  लाइने

 झाई  है  उनके  'किरारे  शो  कम  'भो  कर  देते  हे

 तो  भा  दे  संतृष्द  नहीं  होता,  बयोंकि  सब  रेलव

 लाइनों  को  जो  कि  पर्वतोय  धौर  अबे पर्वतीय
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 क्षेत्रों  में  जाती  हैं  उनको  भापते  सूची  में

 झामित्र  नहीं  किया  है  झौर  दूसरे  पर्बतीय

 इलाके  के  लोगों  में  वैसे  हो  काफी  गरीबी  है

 पर्यटन  के  दष्टिकोण  से  भी  चूंकि  हम

 पहाड़ी  स्थानों  पर  बाहर  से  लोग  सैर-सपाटे

 के  दास्ते  नाते  ह  लोगो  को  उनकी  आर

 श्राकर्षित  करने  के  लिए  में  यह  निवेदन  करने

 जा  रहा  था  कि  रलवें  वा  पिराया  घटाया

 जाय  और  इस  तरह  उनकी  प्राय  को  बढ़ाने

 की  कोशिश  की  जायें।

 दूनरा  कारण  उनको  रिश्रायत्‌  दैंने  का

 उनकी  गरीबी  हैं  -  उनकी  गरीबों  समार

 असिद्ध  है  और  हम  दित्ली  में  भी  उनको

 देख  रहे  है!  श्री  त्यागी  जो  ने  जो  संशोधन

 दिया  है  उसका  समर्थन  करते  हुए  उसके  साथ

 मेंमें  यह  जोड़ना  चाहता  हूं  कि  इन  १२  रेलवे

 लाइनों  के  अलावा  और  जो  उस  किस्म  की

 सब  रेलवे  लाइनें  हँ  उनपर  यह  लात  न  किया

 जाप  |

 Shri  T.  T.  Krishnamachari:  In  re-
 gard  to  the  point  made  by  my  friend,
 the  hon.  Member  from  Dehra  Dun,
 his  amendment  is  a  modified  version
 of  the  amendment  which  is  given  by
 Shri  Morarka.  So  far  as  I  am  concern-
 ed,  it  »s  not  the  revenue  consideration
 that  is  paramount,  but  it  is  so  difficult
 on  other  grounds  After  all,  if  people
 are  only  taking  a  separate  ticket  for
 the  hi]  railway,  it  is  an  easy  matter,
 but  as  tickets  are  issued  somewhere
 further  down  which  also  covers  the
 plains  along  with  the  hill  railways,  I
 am  adviséd  by  the  department  that  it
 is  very  difficult  for  them  to  account
 the  fares.

 But  so  far  as  what  my  hon.  friend
 has  in  mind,  namely,  this  question  of
 an  additional  penalty  on  the  type  of
 railway  travel,  I  understand  the
 strength  of  the  feeling  of  my  hon.
 friend,  Shri  Tyagi,  and  also  that  of
 Shri  Bhakt  Darshan  and  also  Shri
 YY.  डे.  Parmar.  It  is  true  that  in  the
 hilly  areas  which  are  under-developed,
 no  additional  charge,  which  is  made
 purely  on  economic  considerations,
 could  be  made  to  sustain—it  is  difficult
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 to  sustain.  But  I  shall  certainly  con-
 yey  to  my  colleague  the  strength  of
 the  feeling  in  this  Houge  in  this  parti-
 cular  matter.  Even  the  Members  of
 the  Opposition  mentioned  it.  I  will
 convey  this  feeling  to  my  colleague.
 Even  though  it  5७  a  separate  budget,
 I  have  a  Financial  Adviser  and  I
 am  consulted  constantly,  and  it  may
 not  be  impossible  to  sit  down  and
 talk  about  the  matter.  I  can  give  this
 assurance  to  the  House  that  I  will  con-
 yey  the  strength  of  the  feeling  of  this
 House  in  this  particular  matter.  If  I
 can  possibly  accommodate  them  by
 means  of  taking  away  this  very  small
 burden,  I  would  do  so,  but  the  point
 is,  it  will  make  the  administration  a
 little  difficult,  because,  I  am  told  that
 they  find  it  very  difficult  to  split  up
 this  fare  between  that  area  and  this
 erea  and  then  work  out  the  fare

 Shri  Morarka's  amendment  is  a
 modified  version  but  it  does  not  solve
 the  administrative  problem  in  any  way.
 The  problem,  so  far  as  my  difficulty
 in  accepting  the  amendment  is  con-
 cerned,  is  largely  administrative,  but
 the  root  cause  of  the  trouble,  we  know.
 As  I  said,  I  shall  certainly  have  a  dis-
 cussion  with  my  colleague  on  this  par-
 ticular  matter  and  convey  to  him  how
 the  House  feeis  about  it

 Shri  Tyagi:  I  am  very,  very  grate-
 ful  to  the  hon  Finance  Minister  for  the

 good  sentiments  he  has  expressed  and
 I  beg  leave  to  withdraw  the  amend-
 ment  The  assurance  he  hys  given  is
 enough

 Mr.  Speaker:  So,  I  take  it  that  the
 House  permits  Shri  Tyagi  to  withdraw
 lus  amendment  No  22

 The  amendment  was,  by  leave,  with-
 drawn.

 Shri  Morarka:  I  also  seek  permis-
 sion  to  withdraw  my  amendment—No.
 47,

 The  amendment  was,  by  leave,  with-
 drawn.

 Mr.  Speaker:  I  shall  put  amend-
 ment  No.  9  to  the  vote.
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 The  question  is:

 Page,  2,  line  a

 after  “collected”  insert  “for  a
 after  “collected”  insert  “for  &
 period  not  exceeding  four  years”,

 The  motion  was  negatwed.

 Mr.  Speaker:  All  the  other  amend-
 ments  are  not  pressed.

 The  amendments  were,  by  leave,  withe
 drawn.

 Mr.  Speaker:  I  shall  how  put  clause
 3  to  the  vote  of  the  House.

 The  question  18;

 That  clause  3  stand  part  of  the  Bill

 The  motion
 was  adopted.

 Clause  3  was  added  to  the  Bill.

 Clause  4-(Rules  for  computing  tax
 on  passenger  fares).

 Shri  Vajpayee  (Balrampur):  I  beg
 to  move:

 Page  2,—

 for  lines  25  to  28,  substitute:

 “Rule  4.—The  amount  of  the  tax.
 shall  wherever  necessary  be  80
 adjusted  that  the  aggregate
 amount  of  the  fare  and  tax  for
 such  distance  is  not  more  than  the
 aggregate  amount  of  the  fare  and
 tax  for  any  longer  distance  in  any
 case.”

 My  submission  is  that  rule  4  has
 been  framed  in  such  a  manner  that
 the  passengers  will  always  be  in  a
 disadvantageous  position.  The  rail-
 way  fares  are  already  high,  and  now
 an  extra  burden  is  being  put  on  the
 passenger,  and  on  top  of  that  the  rules
 are  framedin  sucha  manner  that  they
 will  hit  the  passengers  who  are  al-
 ready  hard  hit  Therefore  my  sub-
 mussion  is  that  rule  4  be  substituted
 by  my  amendment  which  I  have  just
 read.  In  the  original  rule  it  has  been
 provided  that  the  aggregate  amount  of
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 [Shri  Vajpayee]
 the  fare  and  tax  for  such  distance  is
 not  less  than  the  aggregate  armotint
 of  the  fare  and  tax  for  any  lesser  dis-
 tance  in  any  case.  My  submission  is
 that  it  should  not  be  more  than  the
 aggregate  amount,  and  I  hope  my
 amendment  will  be  accepted.

 hri  T.  T.
 Kuypehnamachari:

 T  am
 advised  that  there  is  no  particular
 merit  in  the  amendment  moved  by  my
 hon.  friend.  And  the  technical  view
 should  certainly  find  acceptance.

 Mr.  Speaker:  I  shail  now  put
 amendment  No.  24  to  vote.  The  ques-
 tion  is:
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 for  lines  25  to  28,  substitute:

 “Rule  4—The  amouht  of  the
 tax  shall  wherever  necessary  be  80
 adjusted  that  the  aggregate
 amount  of  the  fare  and  tax  for
 such  distance  is  not  more  than  the
 aggregate  amount  of  the  fare  and
 tax  for  any  longer  distance  in  any
 case,”

 The  motion  was  negatived.

 Mr.  Speaker:  The  question  is:

 “That  clause  4  stand  part  of  the
 Bill”.

 The  motion  was  adopted.

 Clause  4  was  added  to  the  Bill.

 Clause  5—(Power  to  exempt)

 Sari  T.  B.  Vittal  Rao:  I  beg  to
 move:
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 after  line  33,  add:

 “(2)  Passengers  travelling  on
 students  concessions  granted  by
 the  Railways  in  accordance  with
 rules  in  force  thereof  will  be  ex-
 empted  from  the  tax  leviable
 under  this  Act.”
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 My  amendment  is  very  simple.  It
 provides  that  the  students  who  travel
 under  the  concessions  granted  by  the
 Railway  Administration  should  be  ex-
 empted.  We  have  given  them
 concession  so.  that  they"  may
 be  able  to  go  and  see  various
 projects  which  we  are  building,  as  also
 various  educational  institutions,  so
 that  there  may  be  better  cultural  deve-
 lopment.  Two  years  ago,  when  this
 railway  concession  was  given  to  the
 students,  it  was  given  only  to  groups.
 That  is,  only  when  they  were  travelling
 in  groups  of  four  they  were  allowed
 this  half  concession,  Later  on  we
 found  that  they  should  be  encouraged,
 and  we  said  that  even  if  an  indivi-
 dual  student  travels  he  should  be  en-
 titled  to  this  concession.  That  is  to
 say,  we  want  to  encourage  the  students
 undertaking  journeys  and  seeing  the
 various  historical  places  and  develop-
 ment  projects  and  so  on  and  so  forth.
 What  I  seek  to  provide  by  this  arnend-
 ment  is  that  they  should  be  exempted
 from  this  taxation.  Therefore,  I  very
 respectfully  request  the  Finance  Min-
 ister,  though  he  has  got  some  powers
 under  this  clause  to  exempt  certain
 types  and  categories  of  passengers,
 that  if  this  is  provided  here  the  stu-
 dents  will  not  be  taxed.

 Shri  T.  T.  Krishnamachari:  I  am
 told  that  according  to  the  way  in
 which  the  fares  are  worked  out  it
 would  be  an  integrated  whole.  So  far
 as  the  future  fares  are  concerned,  the
 fare  is  an  integrated  whole  and  con-
 cession  will  be  given  on  an  ad  hoc
 percentage  on  the  total  charges,  that
 is  including  the  tax.  In  any  event,
 what  is  sought  to  be  provided  relates
 to  an  extremely  microscopic  part  of
 the  whole  traffic,  and  I  do  not  think
 the  administration  would  be  in  a  posi-
 tion  to  divide  it  atevery  stage  and  say
 what  is  the  Lmit  andtake  it  away,  t
 think  administratively  it  is  yery  difi-
 cult.

 Shri  T.  B.  Vittal  Rac:  They  give
 concession  forms  to  students.
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 Shri  T.  T.  Krishnamachari:  I  agree.
 The  concession  is  on  the  basis  of  the
 total  amount  of  money  they  pay—  so
 much,  fifteen  per  cent.  or  ten  per
 cent.  But  then,  to  eliminate  first  the
 tax  element  and  then  give  the  con-
 cession,  the  administration  feels  it  is
 a  vety  very  difficult  thing  for  them
 to  do.

 Shri  T.  B.  Vittal  Rao:  May  I  seek
 one  clarification?  That  is  to  say,  ‘on
 the  ticket  it  will  be  an  _  integrated
 amount,  tax  plus  the  fare  for  the
 ticket,  or  fare  plus  the  tax.  It  will  be
 written.  Integrated  means  we  will
 have  to....

 Shri  T.  Tf.  Krishnamachari:  I  do  not
 think  there  is  any  obligation  for  them
 to  write  it.  They  will  have  to  collect
 the  whole  amount  and  pay.  There  is
 mo  question  of  an  obligation  for  them
 to  say  that  the  tax  is  so  much  and
 the  fare  is  so  much.

 Mr.  Speaker:  I  shall  now  put
 amendment  No.  26  to  vote.

 3l  AUGUST  957  Passenger  Fares  Bill

 The  question  is:
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 after  line  33,  add:

 (2)  Passengers  travelling  on
 students  concessions  granted  by
 the  Railways  in  accordance  with
 rules  in  force  thereof  will  be  ex-
 empted  from  the  tax  leviable
 under  this  Act.”

 /
 The  motion  was  negatived.
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 Mr.  Speaker:  The  question  is:

 “That  clause  5  stand  part  of
 the  Bill”.

 The  motion  was  adopted.

 Clause  5  was  added  to  the  Bill.

 Clause  6  was  added  to  the  Bilt.

 The  Schedule

 Shri  T.  T.  Krishnamachari:  Sir,  I
 beg  to  move  my  amendment  No.  2.
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 fer  the  Schedule,  substitute:

 “THE  SCHEDULE
 (See  section  3)  ,

 Description  of  traffic  Rate  of  tax

 I  2

 i.  Passengers  travelling  by  railway  on  season  tickets  नि  ड़  Nil

 2.  Passengers  travelling  by  railway  for  distances  upto  75  miles  (inclu-
 sive)  Nil

 3.  Passengers  travelling  by  railway  for  distances  from  36  miles  to  30
 miles  (inclusive)  5%  of fare

 4.  Passengers  travelling  by  railway  for  distances  from  3  miles  to  500
 miles  (inclusive)  15%  of  fare

 5.  Passengers  travelling  by  railway  for  distances  over  500  miles  10%  of  fare

 6.  Passengers  travelling  on  mileage  coupons  124% of of  the  cost
 of  the  coupons

 Explanation.—-For  the  purposes  of  this  Schedule,  distances  shall  be  computed  according
 tothe  rules  for  the  time  being  in  force  relating  thereto  made  under  the  Indian  Railways  .
 I890.”

 I  have  explained  this  position.  At
 the  time  when  I  wound  up  the  debate
 on  the  General  Discussion,  we  have

 iS

 undertaken  to  give  certain  concessions.
 This  is  in  implementation  of  that
 assurance.
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 Shri  Shree  Narayan  Das  (Dar-
 bhanga):  I  would  like  to  move  my
 amendments  to  the  amendment.  The
 Nos.  are  14,  36  and  7.

 Shri  T.  B.  Vittal  Rae:  I  want  to
 move  my  amendment  No.  50,

 Shri  Sadhan  Gupta  (Calcutta-Kast):
 I  want  to  move  my  amendment  No.  30.

 Shri  Jadhav  (Malegaon)  :  I  want  to
 move  amendment  No.  4.

 Shri  Fatehsinh  Ghodasar:  I  want  to
 move  amendment  No.  1g,

 Shri  Bhakt  Darshan:  I
 move  Nos.  37,  36  and  40.

 Shri  R.  है,  Lal  (Domariaganj):  I
 want  to  move  Nos.  39  and  ‘41.

 want  to

 Shri  Siddiah  (Mysore-—Reserved—
 Sch.  Castes):  I  want  to  move  my
 amendment  No.  15.

 Shri  Vajpayee:  I  want  to  move  my
 amendment  No.  27.

 bri  Harish  Chandra  Mathur  (Pali):
 I  want  to  move  No.  29.

 Mr.  Speaker:  Let  me  see  whether
 amendments  Nos.  50  and  29  are  in
 order.

 Shri  T.  B.  Vittal  Rao:  No.  50  is  in
 order,  Sir.  I  say  that  passengers
 travelling  by  railway  in  third  class
 for  distances  up  to  50  miles  should  be
 given  exemption.

 Shri  T,  T.  Krishnamachart:
 new  scheme.

 It  is  a
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 Mr.  Speaker:  Amendment  No.  80
 seems  to  be  inadmissible  without  the
 President’s  recommendation.  It  seeky
 to  raise  the  rate  of  tax  for  passengers
 travelling  in  first  class  and  air-condi-
 tioned  class  for  more’  than  500  miles.
 Therefore  it  requires  the  sanction  of
 the  President,  and  it  is  out  of  order.
 Likewise  amendment  No.  29  is  out  of
 order,  :

 Shri  Shree  Narayan  Das:  Sir,  I  beg
 to  move:

 (i)  That  in  the  amendment  proposed
 by  Shri  T.  T.  Krishnamachari  printed
 as  No.  2  in  the  List  of  amendments,-—

 in  item  No.  2  for  “15”  substitute  “30”.

 (ii)  That  in  the  amendment  proposed
 by  Shri  T.  T.  Krishnamachari  printed
 as  No.  2  in  the  List  of  amendments,—

 in  item  No.  3,  for  “from  6  miles
 to  30  miles”  substitute  91  miles  to
 00  miles.”

 (iii)  That  in  the  amendment  prv-
 posed  by  Shri  T.  T.  Krishnamachari

 printed  as  No.  2  in  the  List  of  amend-
 ments,——

 in  item  No.  4  for  “$l  miles  to
 500  miles”  substitute  “701  miles
 to  500  miles.”

 Shri  Sadhan  Gupta:  Sir,  I  beg  to

 move:
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 for  the  schedule,  substitute:

 “THE  SCHEDULE

 (Ses  section  3)

 Description  of  traffic  Rate  of  tax

 I  2

 I,  Passengers  travelling  by  railway  for  distances  upto  80  miles  (inclu-
 Nil sive)

 3.  Passengers  travelling  by  railway  for  distances  from  82  to  500  miles
 %  oe

 (inclusive)  2%

 3.  Passengers  ¢  ravelling  by  railway  for  distances  over  500  miles  1%
 हक  ae 3

 i
 o  coss 4.  Passengers  travelling  on  mileage  coupons  346  oF  the  cove

 5.  Passengers  travelling  on  seseon  tickets  :  -  Nil”
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 Wiel  Jadhav:  Sir,  I  beg  to  move:
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 for  the  Gchedule,  substitute:

 “THE  SCHEDULE

 (See  section  3)

 Descriptioo  of  traffic  Rate  of  raz

 2

 £.  Passengers  travelling  by  railway  for  distances  upto  300  miles  (inclu-
 sive)  by  third  class

 ्  हि  ‘
 +  Nil

 2.  Passengers  travelling  by  railway  for  distances  upto  ४0०  miles  (inclusive)
 by  second  and  first  class  5%  of  fare

 3.  Passengers  travelling  by  railway  by  third  class  from  707  miles  to
 §00  mules  and  by  second  class  and  first  class  frpm  7  to  500  mules  10%

 of  fare

 4.  Passengers  travelling  by  railway  for  distances  over  §00  miles  7% Of fare of  fare

 §.  Passengers  travelling  on  mileage  coupons

 6.  Passengers  travelling  on  season  tickets

 10%  of  the  coet
 of  the  coupons

 .  NU

 Shri  Fatehsinh  Ghodasar:
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 for  the  Schedule  substitute:

 I  beg  to  move:

 “THE  SCHEDULE

 (See  section  3)

 Description  on  traffic  Rate  of  tax

 I  2

 I.  Passengers  travelling  by  railway  for  distances  upto  to  50  miles  .  Nil

 >  Passengers  travelling  by  railway  from  5r  mules  to  r00  miles.  5%  of  fare

 3.  Passengers  travelling  by  railway  from  Iorto  500  miles.  15%  of  fare

 4.  Passengers  travelling  by  railway  for  distances  over  500  miles.  10%  of  fare

 5.  Passengers  travelling  on  mileage  coupons,  4%  of  the
 cost  of  coupons,

 6.  Passengers  travelling  on  season  tickets,  Nil,’*

 Shri  Bhakt  Darshan:  Sir,  I  beg  to
 move:

 (3)  That  in  the  amendment  proposed
 by  Shri  T.  T.  Krishnamachari,  printed
 as  No.  2  in  the  List-of  amendments,—

 in  item  No.  2,  for  “l6%  eubstitute
 “g0"".

 (ii)  That  in  the  amendment  pro-
 posed  by  Shri  T.  T.  Krishnamacharl,
 printed  as  No.  2  in  the  List  of
 amendments,—

 in  item  No.  3,for  “from  76  miles
 to  30  miles”

 aubstitute  “from  5l  miles  to  I86
 miles”.
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 [Shri  Bhakt  Darshan]

 acnentinent
 in  item  No.  3  for  “16  miles  to  34

 posed  oe  shel  या  7.  Krishnamachari,  ules”
 eubetifute  “$l  miles  to  799

 printed  as  No.  2  in  the  List  of  amend
 miles”,

 ments,—  (ii)  That  in  the  amendment  pro-
 posed  by  Shri  T.  T.

 in  item  No.  4,  for  “from  8l  to  printed  as  No.  2  in  the  List  of  amend-

 500  miles”  substitute  “from  5i  ments,;—
 miles  to  500  miles”.  ‘in  item  No.  4,  for  “Sl”  substitute

 “0l”.

 Shri  R.  8,  Lal:  Sir,  I  beg  to  move:  Shri  Siddiah:  I  beg  to  move:

 That  in  the  amendment  proposed
 (i)  That  in  the  amendment  pro-  by  Shri  T.  T.  Krishnamacheri  printed

 posed  by  Shri  T.  T.  Krishnamachari  as  No.  2  in  the  List  of  amendments,—
 printed  as  No.  2,  in  the  List  of  amend-
 ments,—  for  Item  No.  8  substitute:

 “3  (a)  Passengers  travelling  rafiway  in  third  class  for  distances
 frosn  76  miles  to  30  miles  (inclusive)  Nil

 (b)  Passengers  travelling  by  railway  other  than  in  third  class  for
 distances  from  76  miles  to  30  miles  (inclusive).  वि  §%  of  fare.”

 Shri  Vajpayee:  Sir,  I  beg  to  move:
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 for  the  Schedule,  substitute:

 “THE  SCHEDULE

 (See  section  3)

 a  en  A  ee  et

 Rate  of  tax  for  Rate  of  tax  for
 Air  Conditioned  Class  II]

 Description  of  traffic  Class  land  Class  passengers.
 Ti  Passengers

 ॥  2  3

 3.  Passengers  travelling  by  railway  for  distances  upto  50
 miles  (inclusive).  Nil  Nil

 a  Passengers  travelling  by  railway  for  distances  fram  ‘51
 miles  to  450  miles  (inclusive).  :  5%  of  fare  Nil

 3.  Passengers  travellirg  by  raiiway  for  distances  from  151
 miles  to  500  miles  (inclusive)  74%  of  fare  74%  of  fare

 4.  Passengers  travelling  by  railway  for  distances  over  s00
 miles.  -  §%  of  fare  3%  of  fare

 §.  Passengers  travelling  on  mileage  coupons  .  .
 (1  of

 ‘the  cost  79  %of  the  cost
 the  coupons  of  the

 6.  Passengers  travelling  on  season  tickets  न  हि  Nil  Nil”
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 Mr.  Speaker:  Ail  these  amendments
 are  before  the  House.  I  think
 Mr,  Vittal  Rac  wanted  to  speak  on  his
 amendment  No.  50.  That  is  out  of
 order.

 Shri  T  B.  Vittal  Bao:  If  that  is  out
 of  order,  there  is  another  amend-
 ment.

 Mr.  Speaker:  How  can  he  add  to  the
 list  of  amendments?  Very  well.  He
 may  speak.

 Shri  T.  B.  Vittal  Rao:  The  conces-
 sion  that  has  been  given  by  the
 Minister's  amendment  does  not  go  far
 enough.  It  does  not  give  any  relief
 at  all’  to  the  passenger,  because
 according  to  the  statistics  given  by
 the  Railway  Board  for  1955-56  which
 I  have  here,  eighty  crores  of  passeng-
 ers  travel  for  more  than  75  miles.  The
 number  of  passengers  who  travel  for
 less  than  5  miles  is  only  about  fifty
 crores  and  the  amount  which  the
 Railways  derive  by  this  suburban
 traffic  which  the  Minister  proposes  to
 exempt  is  only  Rs  8  crores  per
 year  .  The  revenue  got  from  those
 who  travel  beyond  45  miles,  that  is
 the  non-suburban  traffic,  amounts  to
 Rs.  00  crores  Out  of  the  470
 crores  of  rupees,  only  those  passeng-
 ers  who  pay  Rs.  84  crores  wil:  get  the
 benefit  which  the  Finance  Minister  is
 giving  When  we  take  the  average
 also,  we  find  that  on  an  average  they
 travel  about  426  miles.  Therefore,  I
 would  request  the  hon,  Finance
 Minister  to  increase  the  exemption
 limit  to  cover  those  passengers  who
 trave]  up  to  50  miles  so  that  the  tax
 may  be  collected  from  these  who
 travel]  beyond  50  miles.  The  Finance
 Minister’s  amendment  is  not  going  to
 be  of  any  rehef  at  al].  Out  of  a  total
 revenue  of  HRs.  400  crores  only
 those  who  contribute  Rs.  By  crores  will
 get  the  benefit  of  the  Minister's
 amendment.  If  my  amendment  is
 accepted  it  will  give  relief  to  passeng-
 ts  travelling  up  to  50  miles.

 Shri  T.  T.  Krishnamachari:  How
 many  crores  are  likely  to  be  affected
 that  way?
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 Shri  T.  B.  Vittal  Rao:  That  I  would
 have  to  work  out.  I  will  be  very  much
 obliged  if  the  Finance  Minister  gives
 me  the  figures  because  I  will  have  to
 work  out  from  statistics,  When
 moving  his  amendment,  the  Minister
 himself  has  not  given  what  is  the
 number  of  passengers  who  travel
 under  the  categories  4  to  75  miles,
 8  to  $l  miles  and  3  to  300  miles.  In
 fairness  to  the  House,  these  should
 have  been  given.  I  tried  to  work
 them  out  but  I  could  not.

 There  ४४  another  reason  why  ]  want
 thig  exemption,  During  the  last  few
 years,  the  fares  of  third  class  passeng-
 ers  have  been  increased  by  I00  per
 cent.  From  3  pies  per  mile,  It  hes
 gone  up  to  6  pies  and  if  it  is  Mail  or
 Express  it  has  gone  up  to  even  63  pies
 per  mile.  There  has  been  a  rise  of
 more  than  00  per  cent.,  without  much
 of  an  increase  in  the  case  of  passengers
 travelling  in  the  second  class  or  the
 first  class  oor  the  air-conditioned
 class.

 Therefore,  ]  would  request  the  hon.
 Minister  at  least  to  exempt  those
 passengers  who  travel  up  to  50  miles
 so  that  the  relief  could  be  a  little
 more  than  what  is  provided  under
 his  amendment.

 Shri  Shree  Narayan  Das:  Mr.
 Speaker,  the  only  purpose  of  my
 amendment  to  the  amendment  of  the
 hon.  Finance  Munister  is  to  make
 certain  changes,  that  is,  to  give  some
 concessions  to  those  who  travel
 shorter  distances.  In  amendment  2,  it
 has  been  suggested  that  up  to  a
 distance  of  5  miles  there  will  be  no
 tax.  I  would  lixe  to  suggest  that  this
 5  miles  should  be  changed  so  that
 there  should  be  no  tax  up  to  30
 miles.

 There  is  a  second  amendment  of
 mine.  It  says  that  the  tax  of  5  per
 cent.  of  the  fare  which  is  now  there
 for  6  to  30  miles,  should  be  changed
 into  from  37  to  00  miles.  That  is  to

 say,  the  tax  should  be  5  per  cent.  for
 distances  between  3l  and  400  miles
 and  for  distances  beyond  00  miles,
 from  0]  to  500  miles  it  should  be
 just  5  per  cent.



 है  $  है  ६०८  ही  37  AUGUST  l087  Passenger  Fores  ह ...! ह  १65७

 {Shri  Shree  Narayan  Das}
 I  think,  practically  alt  the  hon.

 Members  who  have  purticipated  in
 एन्बम्दान  कर  दिया  गया  था  भौर  ५०  मील

 the  discussion  have  opposed  this  की  दूरी  पर  कोई  किराया  नहीं  बढ़ा  था  !
 taxation  measure  and  they  have  said  इसलिए  में  बाहता  हूं  कि  १५  के  स्थाने  १२
 that  by  the  levy  of  thig  tax,  a  large  ५०  मील  कर  दिया  जाय  t number  of  poor  people  and  those  who
 travel  by  the  railways,  especially  by
 the  third  class,  would  be  badly  वूसरी  चीज  म  यह

 चाहता  हू
 कि  जो

 affected.  But,  in  view  of  the  fact  that  ser  ५  परसेंट  किराये  में  रिप्नायत  की  है
 We  require  a  certain  amount  of  money  ~
 and  we  have  to  meet  the  expenditure

 २१  मील  से  ५०  मील  तक  का  किया
 है,  उसको

 involved  in  the  Second  Five  Year  बढ़ा  कर  ५०  मील  से  १००  मील  का  कर  दें
 Plan,  this  House  is  going  to  pass  this  क्योकि  ज्यादातर  जो  प्रादमी  हैं  वे  बहुत measure,  I  would  just  request  the

 थोडी
 ने  वाले

 हे  झोर  इनको  गे hon.  Finance  Minister  to  make  some  दूर  जाने  वाले  हें  भोर  इ  झगर
 concessions  that  will  go  to  satisfy  थोड़ी  सी  रिप्रायत  हो  जायेगी,  २१

 sean  nana

 MOP  MMO
 भील  तो  खुद  आफ  ही  किया

 है

 लेफित

 7
 झगर  वे  मेरे  भ्रमेंडमेट  को  मान  लेंगे  तो  ष्ह् In  view  of  the  feelings  expressed

 मील  हो  प्रौर  ५  परसेंट  & here  by  hon,  Members,  the  Finance  ४०  मील  ही  ही  जाता  है  ६ श  ५  परसेंट

 Minister  should  give  some  concession  यह  'रिझायत  में  १००  मील  तक  चाहता
 as  he  gave  certain  concessions  when

 a the  Wealth  Tax  Bill  was  being  con-  id
 sidered  here,  I  think  this  concession

 प्रमेंडमेट  कौंसीक्वेशल will  give  some  satisfaction  to  the  ey  तीसरा  हि  .  कवेंशल
 Members  and  also  to  the  poor  people  है  भ्ौर  मुझे  उम्मीद  कब  फाइनस  मिनिस्टर

 who  pice  een!
 seliet  tne

 साहब  उसको  मंजूर  कर  लेगे  क्योकि  सभी

 लोग  उस  पर  जोर  देते  रहे  हैं  भौर  यह  होना
 With  these  words,  I  commend  my

 जरूरी  है  \ amendment  and  I  think  the  Finance  we

 Minister  and  the  whole  House  will  att  wed  asta  :  were  महोदय,
 accept  that.

 वित्त  मत्री  महोदय  द्वारा  यह  जो  १५  भील

 तक  की  छंट  दो  जा  रही  है,  उसके  लिए  उन्होंने

 कोई  कारण  बताने  की  कृपा  नहीं
 की  है  कि  वे  १५  मील  पर  ही  क्यो  कायम

 रहना  चाहते  हे  झौर  उस  'रिधायन  को  श्ागे

 क्यो  नहीं  बढ़ाना  चाहते,  क्योकि  में  समझता

 हूँ  कि  उनको  बढाने  से  इकार  करने  का  उनके

 पास  कोई  न॑  कोई  कारण  तो  होना  ही

 खाहिए  कि  १५  मील  पर  ही  वे  क्यो  पड़े

 हुए  हैं?  सब  तरफ  से  यह  कहा  जा  रहा  हूँ
 कि  इसको  बढ़ा  कर  ५०  मील  कर  दिया  जाय

 हम  यहा  दिल्‍ली  में  देखते  हे  कि  मेरठ  तक  से

 शबी  cm  हुंकार  लाल  शइाध्यक्ष  महोदय,
 मेंने  प्रपने  संशोधन  से  चाहा  हे  कि  फाइनेंस
 मिनिस्टर  साहब  ने  जो  रिभ्रायत  १५  मील

 का  सफर  करने  वालो  को  दी  हुई  है  उसको
 बढ़ा  कर  ५०  भील  कर  दिया  जाय  क्योकि

 ज्यादातर  लोग  जो  गावो  आदि  से  डिस्ट्रिक्टस
 हेडक्वार्टस  पर  काम  ओर  मुकदमे  के  सिलसिले
 में  झाते  हैं  व ेइस  १५  मील  की  रिश्रायत  का
 लाभ  ने  उठा  सकेंगे  झौर  हस  श्फ्रू  मील  के
 कंस्सेशन  को  ५०  भील  कर  दिया  जाय  तो
 सोगों  को  इस  रिश्रायत  का  फायदा  होगा  |

 इस  सिलसिले  मे  में  मंत्री  महोदय  का  लोग  द्माते  है  शौर  शाम  को  अपना  काम  कर
 ध्यान  दिलाना  जाहूंगा  कि  श्भी  दो  तीन  वापिस  चले  जाते  &  जैसा  कि  हमारे  भाई
 बर्ष  पहले  जो  हम  लोगों  ने  रेलो  का  किराया  श्री  राम  दांकर  ग्लाल  ने  बतलाया  कि  काफी

 बढ़ाया  था  तो  जो  लोग  मुफस्सिलों  से  जिलों  लोग  कचहरी  मुकदमों  के  सिलसिले  में  मांव
 में  धाते  हें  उनके  लिए  ५०  मील  तक  का  से  या  तहसील  से  जिले  के  हेडक्वार्टर  पर  पाते
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 हैं  भौर  यह  फासला  ्र  मील  स  कहीं

 ज्यादा  होता  हु  भौर  इसलिए  उन्होंन  उसको

 ४०  मील  करने  की  जो  मांग  की  है,  बह  उचित

 मांग  है  भौर  म  उसका  समर्थन  करता  हूं  शौर

 झगर  यह  सुविधा  जनता  को  दे  दी  जायगी  तो

 इसमें  सरकार  को  कोई  बहुत  हानि  होने  वाली

 नही  है  भौर  में  समझता  हूं  कि  इसमें  उन्हें

 कोई  ध्रापसि  नहीं  होनी  चाहिए  |

 मेने  पहले  जो  अपना  संशोधन  रखा  था

 कि  पर्वतीय  क्षेत्रों  की  रेलवे  लाइनें  इससे

 मुक्त  गर्वी  जाये  मेरा  उददेदय  इससे  हल  हो

 जाता  है  प्गर  यह  ५०  मील  की  माग  स्वीकार

 कर  लो  जाती  है;  क्योंकि  जिन  रेलवे

 लाइनों  का  मेंने  उल्लेख  किया  था  ते  सब

 लगभग  yo  मील  से  कम  लम्बी  हैं।  इसलिए

 भी  में  इस  ५०  मील  की  मांग  का  समर्थन  करता

 हूँ  !

 Shri  Sadhan  Gupta:  Mr.  Speaker,
 Sir,  I  have  moved  my  amendment
 No,  30  to  the  Schedule  by  which  I
 want  to  substitute  a  new  Schedule.
 I  have  tabled  my  amendment  for  two
 purposes;  first  of  all,  I  want  to  alter
 the  slabs  of  distances  on  which  taxes
 are  to  be  levied  and  secondly,  to  give
 relief  to  the  taxpayer  by  way  of  a
 lower  limit  of  taxation.

 I  know  the  hon.  Finance  Minister,
 perhaps,  will  not  accept  the  proposal
 for  a  lower  limit  of  taxation  and
 will  rather  reiterate  his  argument
 about  the  necessity  to  make  resources
 available  to  the  States.  I  still  feel
 that  those  resources  should  have  been
 got  from  other  sources  which  would
 have  been  more  able  to  bear  the
 burden.  Anyway,  there  is  more  to  be
 said  in  regard  to  the  glabs.

 The  first  slab  I  have  proposed  is  a
 slab  of  80  miles  for  which  no  tax
 should  be  levied.  Now  the  reason
 why  I  have  given  the  slab  of  80  miles
 is  that  in  many  places,  and  parti-
 ecularly  in  metropolitan  cities  lke
 Calcutta,  Bombay  or  Madras—perhaps
 the  Finance  Minister  knows  better
 about  Madras,  but  I  know  about
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 Calcutta—there  are  many  people  who
 come  by  local  trains  from  distances  of
 eighty  miles.  They  may  not  be
 coming  every  day,  but  they  come
 quite  frequently.  They  are  not
 covered  by  the  class  of  holderg  of
 season  tickets.  But  the  frequency  of
 their  travel  to  the  metropolitan  cities
 makes  the  tax  burden  on  them  heavy
 and  it  is  but  fair  that  this  class  of
 passengers  should  be  given  some
 rehef,  because  the  tax  burden  on
 them  would  be  very  inequitable,  Thay
 have  to  come  not  for  pleasure  but  for
 their  livelihood.  We  know  that  jin  the
 neighbourhood  of  Calcutta  in  a  town
 like  Howrah  there  is  a  cloth  market
 and  people  come  once  a  week.  or
 twice  a  week  from  distances  of  eighty
 miles  or  80,  from  the  district  of
 Midnapur  with  cloth  to  sell  at  the
 cloth  market.  That  is  for  their  liveli-
 hood;  that  is  not  for  pleasure.

 In  this  way  the  small  traders  will
 have  to  bear  a  considerable  burden
 and  as  a  result  even  their  meagre
 profits  will  Shrink.  After  al!  at  is  the
 big  businessmen  who  make  big  pro~
 fits,  the  small  trader  is  not  always  in
 a  position  to  make  such  profits.  In
 these  circumstances  whether  it  is  the
 cloth  trader  or  vegetable  vendor  or
 people  of  that  kind  who  have  to  come
 from  distances  to  bigger  towns,  I
 would  plead  that  the  slab  should  be
 increased  to  80  miles  Particularly
 after  electrification  80  mileg  is  not
 going  to  be  a  very  great  distance
 from  the  city  and  many  people  would
 have  to  find  their  residence  outside
 Calcutta  and  other  big  cities,  because
 the  cities  are  so  congested.  ‘This
 fifteen  miles  33  absolutely  inadequate
 for  that  purpose,  There  58  no  logic
 behind  this  35  miles,  but  there  is
 logic  behind,  say,  80  mileg  or  ‘#0,
 because  it  is  within  the  range  of  what
 we  call  local  trains.

 So  my  request  to  the  Finance
 Minister  is  that  passengers  travelling
 by  local  trains  should  be  exempted
 and  the  slab  should  be  so  fixed  that
 that  class  of  passengers  is  exempted.
 Then  you  can  fix  up  the  next  slab
 and  prescribe  the  percentage  of  fax
 for  it,  and  there  also  there  should  be



 RIIOS  Rathozy

 {Shri  Sadhan  Gupta]
 some  equity.  I  have  provided  the
 percentage  here  as  2  per  cent.  and  l

 per  cent.  2  per  cent.  for  80  to  500  and
 l  per  cent  for  fares  above  500.  There
 you  might  fix  whatever  you  want,  but
 please  fix  the  slab  according  to  some
 logical  consideration,  exempting
 passengers  travelling  by  local  trains.

 की  चाय  :  झच्यक्ष  महोदय  ,  में

 माननीय  श्री  राम  शंकर  लाल़  का  जो  संशोघन

 प्रस्तुत  है  उसके  समधन  में  खड़ा  हुआ  हूं
 जो  विधेयक  सदन  के  सामने  प्रस्तुत  है,  जिसमें

 रेलवे  का  किराया  बढ़ाने  की  बात  कही  गई

 है,  या  टेक्स  लगाने  की  बात  कही  गई  है,
 में  सिद्धांतत:  उसका  विरोधी  हूं।  में!  कभी  नहीं

 चाहूंगा  कि  उसका  समर्थन  1... उ  सदन

 सें  बार  बार  वह  प्रद््स  उठता  हैं  जब  भी  कोई

 नया  टैक्‍स  लगता  है,  भौर  हस  यर्ष  तो

 यह  खास  बात  रही  है  कि  प्रगर  इसको

 टैक्स  बाला  बर्ष  कहा  जाए  तो  बुरा  नहीं

 होगा,  कि  हम  को  पंच  वर्षीय  योजना

 खलानी  है  ।  प्ब  की  भी  यह  बात  कही  गई

 कि  हम  इस  के  अगेर  चल  नहीं  सकते  ।  यह

 सही  भी  है  कि  पंच  वर्षीय  योजनाएं  इस  भारत-

 र्ष  के  लिए  जीवन  और  मरण  का  प्रष्न  है,
 उनको  बढ़ाना  जरूरी  है।  लेकिन  पंचवर्षीय

 योजनाझों  के  नाम  पर  झाएं  दिन  जनसाधारण

 थर  नए  नए  टैक्स  सगाना  उचित  नहीं  है  ।

 में  इस  सदन  का  ध्यान  राज्यों  की  तरफ

 से  जाना  चाहना  क्योंकि  यह  जो  टैक्स

 लगया  जा  रहा  है  यह  सिर्फ  राज्यों  की  ही

 सहाग्रता  के  लिए  लगाया  जा  रहा  है,  ओर  वह
 भी  बंजवर्षीव  योजनाशों  को  प्रा  करने  के

 लिए,  उनको  सफल  बनाने  के  लिए  an  में

 झापका  ध्यान  कम  से  कम  उत्तर  प्रदेश  की

 शोर  दिलाना  चाहूंगा,  जहां  पर  ईतजामियां

 शार्चे,  ऐडमिनिस्ट्रेटिव  खर्च  हतने  ज्यादा

 बढ़े  हुए  हैं  कि
 उनको  किसी  भी  प्रकार  से  कम

 किया  जा  सकता  है  |  उत्तर  प्रदेक्ष  में  सस
 १६४७  में  ६  मंत्री थे,  १६५१  में  ११  हुए
 झौर  १६४६  में  २१  हुए।
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 एक  लानगीथ  लबस्य:  उससे  यहां  क्‍या

 मतजब  ?

 शो  चावथ :  उससे  मतलब  यह  है  कि

 उनका  खच  बढ़ता  जाता  है  ।  जब  भी  कोई
 मंत्री  बढ़ेगा,  खच  बढ़ेगा  .  इसी  प्रकार  से

 हर  स्टेट  में  हो  रहा  है  ।  सेन्ट्रल  गबनेमेंट

 भी  उससे  मुबर्र  नहीं  है।  यहां  भी  इसी  तरह
 सें  खर्चे  बढ़ते  जाते  हैं  ।  यहां  पर  महिला
 मंगल  योजनाएं,  भारत  सेवक  समाज,  युवक
 समाज  संघ  श्ादि  जैसी  भ्रमन  सभाएं  चल  रही  हैं,
 जिनके  ऊपर  पैसा  खर्च  होता  रहता  है  |

 दि  केन्द्रीय  सरकार  और  राज्य  सरकारें

 श्रपने  श्यो  को  कम  करें,  फुजूलखर्ची  को  कम

 करें,  पंचवर्षीय  योजनाओं  को  कार्यान्वित

 करने  में  ३०  प्रतिदात  तक  फुजूलखर्ची  होती

 है,  करप्हान  में  बहुत  पेसा  जाता  है,  पहले
 उसको  सरकार  कम  करे,  उसके  बाद  भी  झगर

 पैसे  की  जरूरत  पडे  भौर  इस  तरह  के  नए

 नए  टैक्स  लगाए  जाएं,  तो  उनको  उचित

 कहा  जा  सकता  है

 सिद्धांत:  इस  तरह  के  कानूनों  का

 झौर  विधेयकों  का  समर्थन  नहीं  किया

 जा  सकता  जिनके  द्वारा  लगाए  गए  टैक्सों

 का  बोझ  जनता  पर  पड़ता  है  -  फिर  भी  जब

 सरकार  ने  तय  कर  लिया  &  कि  टैक्स  लगाना

 ही  है  तो  भी  उसको  सोचना  चाहिए  कि  जन-

 साधारण  पर  उसका  बोझ  पड़ना  बहुत  ही

 बुरा  है  ।  हम  सभी  सदस्य,  इस  सदन  के,

 यह  चाहते  हैं  कि  हिन्दुस्तान  के  जनसाधारण

 की  तरफ,  जिस  पर  हर  टेक्सेषन  का  बोध

 पड़ता  है,  खास  तौर  से  रेलवे  के  किराये  में

 बुद्धि  का,  ध्यान  दिया  जाए।  झाज  हमारे
 रेलवे  के  किराये  काफी  बढ़  गए  हैं।  जैसा

 एक  मानवीय  सदस्य  ने  कहा,  तौसरे

 दर्जे  के  किराये  पहले  से  दूसे  हो  गए  हैं।
 फस्ट  और  सेकेन्ड  क्लास  के  सफर  करने  बालें

 जो  यात्री  हैं,  उतका  किराया  इस  झनुपात  में

 गहीं  बढ़ा  है।  भाज  जब  जीवन  का  खर्च

 इतना  ज्यादा  बढ़ा  हुआ  है,  सिंचाई  के  र्ट्स
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 बढ़  गए  है,  झवाज  के  भाव,  भारतीय  जीवन

 की  जो  हूसरी  भीजें  है, उनके  दास  इतने  बढ़

 गए  हैं,  रब  ऐसी  सूरत  में,  इन  लोगों  को

 इतमी  छूट  देगा  भाच्छी  बात  नहीं  है  में

 चाहूंगा कि इन सब कक  इन  सब  चीजो  की  तरफ  ध्यान

 बेते  हुए,  कम  से  कम्त  एक  साधारण  सा

 संझोषन  जो  मासनीय  श्री  राम  हाकर  जी

 का  है,  कि  ५०  मील  ci  सफर  करने  वालो

 को  छूट  दे  दी  जाए,  उसको  स्वीकार  कर  लिया

 जाए  |

 माननीय  मत्ती  ने  जो  १५  भील  बालें

 सक्योधन  की  बात  रक्खी  है  वह  मेरी  समझ

 में  नहीं  झाई  है  :  इसमें  उनकी  चतुराई  तो

 झवद्य  है  कि  सोग  समझेगे  कि  सरकार  ने

 डक्स तो  लगाया  है  लेकिन  गरीबों  के  लिए  १५

 मील  का  एग्जेम्दान  दे  दिया  है  जिससे  उन  पर

 इसका  बोस  ज्यादा  न  पड़े  ।  वह  समझेंगे

 कि  हमारी  सरकार  बडी  सुरूर  है  जो  गरीबो

 का  इतना  ब्याल  करती  है  लेकिन  अस-

 लियत  कया  है  ?  जो  १५  मील  की  छट  दी

 जा  रही  है,  वह  वास्तव  में  कोई  छट  नहीं  है
 क्योकि  साधारण  देहात  में  रहने  वाला

 किसान  मजदूर  तो  14 औ  मील  तक  यो  ही  चला

 जाता  है  |  वह  १५  मील  के  लिए  कोई  बस

 या  रेल  का  सफर  नहीं  करेगा  ।  इसलिए

 इससे  कोई  विषोष  फायदा  जनसाधाश्ण

 का  नहीं  होगा  ।  भगर  कोई  फायदा  देता  ही

 है  यहा  के  लोगो  को  तो  कम  से  कम  Yo  मील

 तक  की  छट  दी  जाए  क्योंकि  साधारण

 किसान  की  रिश्तेदारिया  और  झाना

 जाना  जिले  के  ही  ग्रन्तगंत  होता  है।  उनकी

 कचहरियां,  भ्रदालतें,  तहसीलें  झादि  जिले

 में  ही  होती  हैं।  इसलिए  इन  सब  बातो  का

 ध्यान  करके  कम  से  कम  ५०  मील  तक  की

 छूट  दे  दी  जाए  1  जैसा  हमारे  साथन  गृप्स
 जी  ने  कहा,  अगर  co  मील  तक  की

 3  दी  जाय  तब  तो  कोई  बात  ही

 नहीं  है,  लेकिन  भगर  सरकार  को  इस

 में  कोई  झान  कागी  है  तो  ४०
 मील  तक  छूट  तो  वह  देही  दे  t  इससे

 कई  फायदे  हो  सकते  है  Z  माननीय
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 वित्त  मंत्री  भगर  दिल  से  गाहते  हैं  कि  जपता

 को  कोई  राहुत  दो  जाए,  तो  १५  मील  से

 कोई  लाभ  नहीं  होने  वाला  है  1  च॑  कि  उन्होंने

 छुट  देने  का  सिद्धात  मान  लिया  है,  इसलिए

 में  समझता  हू  कि  उनको  इसके  विस्तार  करने

 में  भ्रौर  ५०  मील  का  सशोधन  स्वोकार  करने

 में  कोई  भ्रापत्ति  नहीं  होनी  चाहिए  ।

 इन  दादों  के  साथ  में  इस  संशोधन  का

 समर्थन  करता  हु भौर  सरकार  से  तथा  बित्त

 मत्री  से  निबेदन  करूगा  कि  बहू  खुछणी  से  इस

 ५०  मील  वाले  सदोघन  को  स्वीकार  कर  लें  1

 श्यो  यावव  माननीथ  प्रष्यक्ष  महोदय,
 मैने  सदोघन  स०  ४  पेदा  किया  है
 ग्रौर  उसमें  यह  भाग  की  हँ  कि  जो

 तीसरे  दर्ज  के  यात्री  हैं  उनसे  १००  मोल  लक

 कोई  टैक्‍स  न  लिया  जाए।  तत्वत  तो  से

 पूरी  तरह  से  इसके  खिलाफ  ह्‌  कि  जनता  से

 कोई  टेक्‍्स  रेल  के  किराये  पर  लिया  जाए।

 सन्‌  १६३०  से  लेकर  १९५७  तक  के  जो

 साल  रहे  हैं  वह  ऐसे  रहें  है  कि  उनमें  जो  किराधा

 था  रेल  का  वह  उतना  हो  रहा।  उसके  बाद

 फिर  काफी  बढ़ता  गया  और  झाज  दूना  हो
 गया  है।  इसका  झसर  तोसरे  दर्जे  के

 यात्रियों  पर  बहुत  ब्रा  होता  है  t  मैं  फिगर्स

 दे  कर  बताने  की  कोशिए  करूगा  कि  सन्‌

 १६४४  में  एक  यात्री  ४०  ऐवरज  माइल

 सफर  करता  था,  RVE-Ko  में  वह  ३२

 मील  जाता  था,  १६५४-५५  में  ३१  मील

 जाता  था  भौर  RUHR  में  ३०  मील  जाता

 था  ।  इसके  माने  यह  है  कि  सन्‌  १६४४ से
 लेकर  झाज  तक  यात्रा  का  परिमाण  कम  हो
 गया  है।  जो  टैक्स  बढ़ने  वाला  हैं  उसका

 भी  यह  झसर  होने  वाला  है  कि  जो  यात्री

 चलते  हैं  वह  कम  गलेंगे  और  रेलवे  की

 रेबेन्यू  कम  होगी  ।

 मैं  टोटल  पैंसेज्जर  माइल्स  के  बारे  में  भी

 बतलाता  चाहता  हूं  कि  अदर  ३७,०००

 मिलियन  माइल्स  तीसरे  दर्ज  के  भादभी

 यात्रा  करते  हैं  तो  २५,००  मिलिसन
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 [श्री  यादव]

 माइल्‍स  ऊपर  के  दर्ज  के  भ्रादभी  यात्रा

 करते  हैं।  इसके  बाद  में  ग्रापको  अतलाऊंगा
 कि  इन  यात्रियों  से  रेकेत्यू  कितनी  झाती  ह।
 झपर  बलासेज  के  यात्री  जो  हैं  उनके

 जरिए  सन्‌  ayy  में  ११  करोड़,
 ह 82  साख  स०  मिले,  LEMKE  में  १२

 करोड़,  ्  लाख  द. 1.  मिले  और  इस  बजट

 इभर में  १३  करोड़,  ox  लाख  5०  मिलने

 की  भ्राद्ा  है।  लेकित  इसके  भुकाबले  में

 जो  तोसरें  दर्ज ेके  यात्री  हँ  उनको  दी  हुई
 इनकम  भी  ाप  देखिए  सन्‌  १६४४-

 ५४  में  वह  अ  करोंड,  २८  लाख  Fo  थी,

 PELY-¥R  में  EV  करोड़,  ८९  लाख  रु०

 थी  भौर  इस  बजट  इअर  में  १०५  करोड़,
 २५  लाल  रु०  होने  वाली है  इसके  माने  यह

 हैं  कि  भपर  क्लातेज  के  जो  यात्री  हैं
 उनके  मुकाबले  तीसरे  दर्जे  के  यात्रियों  के

 द्वारा  तात  गुनी  इनकम  होती  है  ।  इस  टैक्स

 के  लगाने  से  इस  सातगुनी  इनकम  पर  असर

 पड़ेगा  या  नहीं,  यह  झ्राप  खुद  सोच  सकते

 हैं।  बदकिस्मती  यह  हैँ  कि  हमारे  वित्त  मंत्री

 जी  हिन्दी  समझते  हैं  वा  नहीं  यह  में  नहीं
 जानता,  लेकिन  में  कहना  चाहूंगा  कि  अगर

 बहू  थाहते  हैं  कि  रेलवे  रेवेन्यू  पर  उनके  हस
 टैक्स  का  झसर  न  पड़े,  तो  उन्होंने  जो  पहु
 नया  लरोका  निकाला  हूँ  रेलवे  यात्रा  पर

 टैक्स  लगाने  का,  इसे  वे  छोड़  दें  ।  मुझे  मालूम

 है  कि  उनके  पास  इतनी  प्रक्सरियत  है  कि

 झगर  वह  चाहें  तो  एक  भादमी  को  अरत

 बना  सकते  हैं  प्रौर  औौरत  को  झादमो  बना

 सकते  है।  लेकिन  में  चाहूंगा  कि  हमारी
 पंच  वर्षीय  योजया  पूरी  हो  |  शझ्गर  उसके

 लिए  उनको  टैंक्सेज  के  द्वारा  झामदनी  करने

 की  जरूरत  मह॒भृस  होतो  हूँ,  तो  हिन्दुस्तान
 में  जो  करप्णन  हो  रहा  है,  वह  पहले  उसको

 कम  करें  |  जिस  तरह  से  हमने  एकानमी

 ड्राइव  शुरू  की  हैँ,  उसी  तरह  से  करप्शन

 को  रोके  के  लिए  ऐन्टी  करपान  द्राइव
 भी  दुख  करें  |  में  उनको  विक्रमादित्य

 के  समय  में  ले  जाना  चाहता  हूं  ।  वह  राजा
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 विक्रमादित्थ'  झपना  £., ड  बदल  कर  धूमा
 करते  थे  ौर  अपने  राज  के  बारे  में  जनता  क्या

 कहती  है  भौर  किस  तरह  से  जनता  के  हित  में

 राज्य  चलाएं,  इस  को  समझने  की  कोछिश्य

 किया  करते  थे  t

 में  चाहूंगा  कि  वित्त  मंत्री  अर  दमारे

 प्रधान  मंत्री  मी  भपया  भेष  बदल  कर  एक

 साल  तक  हिन्दुस्तान  में  धूमें  तो  उनको  मालूम

 होगा  कि  उनका  राज्य  किस  तरह  से  चल

 रहा  है  हम  चाहते  हे  कि  हमारी  पंचवर्षीय

 योजनामें  ज्यादा  से  ज्यादा  तरक्की  हो  ताकि

 धाज  जो  हमारी  मुसीबतें  हैं  वे  कम  हों  t

 लेकित  उसको  सफल  करने  के  तरीके

 प्रलग  हूँ।  मूझे  मालूम  है  कि  भाखरा  नंगल

 में  कितना  पैसा  करप्थन  में  गया  और  दामोदार

 बैली  योजना  में  कितना  पैसा  करप्दान  में

 गया,  शीर  बुसरी  बाते  हमारे  सामने

 झाती  रहती  हैं।  इसलिए  हमको  चाहिए
 हि  हम  इस  करप्दान  को  रोके  और  टेक्स

 कम  लगायें।  जिस  तरह  से  आपने  इकानमी

 ड्राइव  चलाथा  हैं  उसी  तरह  से  भ्रगर  आप

 एंटी  करप्शन  ड्राइव  चलावें  तो  ग्रापको

 काफी  रुपया  मिल  जायेगा  i  हम  कष्ट

 उठाने  के  लिये  तैयार  है।  हम  श्रमदान

 देने  के  लिए  तैयार  है  लेकिन  जो  गरीब

 श्रमदान  देते  हैँ  उन  पर  भी  ग्राप  टैक्स  लगाना

 चाहते  है,  उनसे  भी  पैता  लेने  को  इच्छा

 रखते  है।  08  गलत  बात  है

 में  वित्त  मंत्रों  से  प्रार्थना  करूंगा  कि

 सौ  मील  तक  के  यात्रियों  से  कोई  टैक्स  न  लिया

 जाये  |  जो  लोग  ऊंचे  दरजों  में  चलते  हैं  वे

 झापके  पालियामेंट  के  मेम्बर  हैं,  राज्य-सभा

 के  मेम्बर  हैँ,  रेलवे  के  मुलाजिम  होते  है  जो

 कि  वारंट  पर  बलते  है  और  दूसरे  लोग

 होते  हैं  उनसे  भापकों  कितनी  आमदनी  हो
 सकतो  हैं  यह  श्राप  जानते  ही  होंगे  ।  में

 चाहता  हुं  कि  रेलवे  की  इनकम  कम  न  हो
 झौर  हमें  उससे  कुछ  श्रामदनी  हो।  लेकिन

 सौ  मोल  तक  के  यात्रियों  पर  टैक्स  नम  लगाया
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 जाये  ऐसी  मेरी  वित  मंद्री  साइब  से  दरश्वास्त

 है।

 Shri  Fatehsink  Ghodasar:  ह...  my
 amendment  No,  १3  to  the  Schedule,  I
 want  that  another  schedule  should  be
 substituted  in  place  of  the  schedule
 which  has  been  gven  by  the  hon
 Finance  Minister.  My  submission  25
 that  there  should  be  no  surcharge  on
 third  class  passengers  up  to  a  distance
 of  50  miles.  Only  poor  people  travel
 by  third  class  and  they  are  the  people
 who  travel  short  distances.

 They  go  from  village  to  village  or
 to  the  taluk  or  district  headquarters
 to  submit  petitions  to  the  revenue
 officers  and  they  travel  only  when  it
 is  absolutely  necessary  for  them  to
 travel.  They  do  not  travel  for  the
 sake  of  pleasure,  firstly  because  they
 have  no  money  to  spend  on  such
 Pleasure  trips  and  secondly  because
 they  are  aware  of  the  difficulties  and
 the  hardships  they  will  have  to  under-
 go  while  travelling  by  third  class.
 Overcrowding  m  third  class  is  so  much
 that  it  has  become  absolutely  umpossi-
 ble  for  a  sick  or  weak  person  even
 to  enter  a  compartment  A  great
 majority  of  them  travel  on  footboards
 and  roofs  of  trains  and  that  too  im
 every  season  Even  in  monsoon  when
 it  1  raining,  70  severe  cold  of  winter
 and  in  the  oppressive  heat  of  the
 summer  they  have  to  travel  on  foot-
 boards  and  roofs  of  trains

 Not  only  that  but  many  =  such
 passengers  have  lost  their  lives  by
 travelling  on  footboards  and  roofs  of
 trains,  as  a  result  of  falling  from  the
 moving  trains  May  E  asx  the  hon.
 Finance  Minister  whether  he  75
 justified  in  taxing  these  people  for
 their  hardships?  These  people  have
 already  been  heavily  overtaxed.
 Almost  all  the  indirect  taxes,  such  as
 excise  duties  on  matches,  tobacco,  tea,
 sugar,  cloth  and  other  articles  have
 hit  them  hard  to  such  an  extent  that
 it  has  become  very  difficult  for  them
 even  to  maintain  their  own  families.
 To  tax  these  people  more  is,  I  think,
 mot  only  unjust  but  cruel.

 It  ig  true  that  money  is  required
 to  implement  the  second  Five  ‘Year
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 Plan  successfully.  I  have  nothing  to
 say  against  the  Plan.  There  must  be
 a  plan  for  the  progress  of  the  country
 and  the  people.

 But,  at  the  same  time,  we  must
 look  to  the  capacity  of  the  people  to
 pay  the  tax,  we  should  not  hesitate
 either  to  curtail  or  modify  the  Plan
 if  it  is  necessary  to  do  so  in  the
 interests  of  the  people,  I  therefore,
 submit  that  passengers  who  travel  by
 third  class  should  pay  no  tax  up  to  a
 distance  of  50  miles  Instead,  I  request
 the  hon  Finance  Minister  to  :mpose  a
 tax  on  passengers  who  travel  by  air
 or  by  air-conditioned  coaches.  I
 again  submit  that  my  amendment  be
 accepted

 Mr,  Speaker:  Sardar  A.  S.  Saigal.

 Shri  Harish  Chandra  Mathur  १086०

 Mr.  Speaker:  I  called  Shr:  Harish
 Chandra  Mathur  first  He  wag  talking
 to  somebody  He  did  not  get  up.  I
 have  passed  him  over  I  am  now
 calling  Sardar  A.  8  Saigal

 सरदार  Wo  सिह  सहबल  (जजगीर)  :

 अध्यक्ष  महोदय  ।  वित्त  मत्री  महोदय  ने  जो

 १५  मील  तक  के  यात्रियों  का  किराया  न  बढ़ाने

 की  तजवीज  रखी  है,  में  समझता  हु  उससे  काम

 चलने  वाला  नहीं  है।  कम  से  कम  एक  जिले

 के  भीतर  की  यात्रा  के  लिए  आपको  यह
 (रियायत  देनी  था  हिए  ।  श्राप  देखे  ,क  हिन्दुस्तान
 मे  जिलों  की  सीमा  कितनी  है।  यदि  उनकी

 सीमा  १५  मील  है  और  वित्त  मत्री  महोदय
 उस  पर  कोई  टैक्स  नहीं  लगाना  चाहते  हैँ,
 तब  तो  अच्छी  चीज  है  लेकिन  में  श्राप  से

 कहूगा
 कि  शाप  किसी  भी  जिले  को  ले  लीजिये

 उसकी  सीमा  खालीस  पचास  मील  तक  जरूर

 जायेगी  ।  जिले  के  लोग  कचहरी  श्रादि  के

 मामलों  में  जिले  के  भीतर  अक्सर  झाते  जाते

 रहते  है  ।  ऐसी  हालत  में  ५०  मील  तक  का

 किराया  न  बढ़ाया  जाये  ऐसो  मेरी  उनसे

 प्रार्था  है।  इसके  साथ  ही  साथ  ५०  मील

 से  १००  मील  पर  ५  परसेट  बढ़ाया  जाये!

 सौ  मील  से  ऊपर  जो  उनकी  तजवीज  है  व

 हमको  मंजूर  है  |
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 [िरदार  ह:  सिंह  सहगल]

 यह  टैक्स  हम  प्रान्लों  के  लिए  ले  रहे  हैं  q

 वहा  पर  डेबेलपमेंट  बलागस  झादि  हैं  उतके

 लिए  और  दूसरे  उपच्नति  के  कामों  के  लिए

 प्रान्तों  को  यह  पैसा  दिया  जायेगा  ।  तो  मेरा

 सुझाव  यह  है  कि  इस  टैक्स  का  जो  बटवारा

 किया  जाये  हू  उस  प्रान्त  में  रेलवे  का

 जितना  माइलेज  है  उसके  हिसाब  से  किया  जाये  ।

 मैं  मध्य  प्रदेश  का  उदाहरण  आपके  सामसे

 रखना  चाहता  हूं  |  भाप  देख  लें  कि  इस  प्रान्त

 में  रेलबे  की  कितती  लम्बी  लाइन  है  धौर

 ऐसा  ही  दूसरे  प्रान्तों  में  देख  लें  भौर  उसी  के

 झाधार  पर  इस  रकम  का  बटवारा  करे  तो

 बहुत  सुभीता  होगी  q

 ae  बहुत  प्रच्छी  बात  है  कि  वित्त  मत्री

 महोदय  ने  इनकम  टैक्स  में  ढाई  करोड  की  छूट

 दी  है  उसी  तरह  से  तीसरे  दर्जे  के  यात्रियों  को

 झाप  xo  मील  सक  किराया  न  बढ़ावें  लेकिन

 इसके  साथ  ही  साथ  में  यह  कहना  चाहता  हू

 कि  यदि  संसद  के  सदस्यों  को  मत  देने  की  छूट

 दी  जाये  तो  कोई  भी  ५०  मील  तक  का  किराया

 बढ़ाने  की  राय  नहीं  देगा  ।  एक  बार  पहले  भी

 जब  किराया  बढ़ाने  की  यहा  शर्चा  हुई  थी  तो

 ै ह  मील  तक  का  किराया  नहीं  बढाया  गया

 था।  हम  चाहते  हैं  कि  जो  जनता  में  हमारे

 खिलाफ  श्ावाज़  लगाने  वाले  है  उनको  प्रावाज

 लगाने  का  मौका  न  मिले  |

 झभी  हमारे  भाई  ने  कहा  कि  सौ  मील

 तैक  का  किराया  न  बढ़ाया  जाये  यानी  सौ

 शील  की  यात्रा  पर  टैक्स  न  लिया  जाये,  तो

 में  यह  कहूंगा  कि  यह  सुझाव  ठीक  नहीं  है  ।

 हमारे  उन  भाई  ने  यह  भो  कहा  कि  श्राप  बहुमत
 में  है  इसलिए  चाहे  तो  मर्द  को  भौरत  बना

 सकते  हे  भौर  औरत  की  मर्दे  बना  सकते  है

 शायद  उनको  मालूम  नहीं  है  कि  यह  काम  तो

 हमारे  दूसरे  भाई  जो  कि  डाक्टर  हें  वह  किया

 करते  हैं  -  हस  सदन  में  यह  काम  नहीं  किया

 जाता  है  यह  सदन  तो  कानून  बनाता  है  भौर

 उन  पर  अमल  करता  है।  शायद  हमारे  भाई

 का  यह  मतलब  है  कि  हम  बहुमत  में  हे  तो  चाहे
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 कुछ  कर  सकते  हे  |  लेकिन  ऐसी  बात  नहीं  है

 हम  बहुमत  में  है  तो  इसका  पह  मतलब  नहीं  हैं
 कि  हम  कोई  गलत  काम  करना  चाहते  है  ।

 हम  वाजिब  तरीके  से  काम  करना  चाहते  हैं
 ौर  लोगों  से  मिल  कर  करना  चाहते  हैं।  हो
 सकता  है  कि  हमारी  और  उनकी  विचार-

 धाराझों  में  कुछ  मतभेद  हो,  लेकिल  जो  कुछ

 हम  कर  रहे  हैं  वह  जसता  के  हित  के  लिए
 कर  रहे  है

 इन  दाब्दो  के  साथ  में  भपने  3  छुझाव
 झापके  सम्मुख  रखता  हुं  श्रौर  म॑  वित्त  मत्री

 महोदय  से  प्रार्थना  करूंगा  कि  बेह  इन  पर

 गौर  करने  की  कृपा  करें

 Mr.  Speaker:  The  hon,  Minister.

 Shri  Siddiah:  I  would  like  to  say
 a  few  words.  I  have  moved  an.  amend-
 ment.

 Mr,  Speaker:  He  may  have  moved
 an  amendment.  Already  the  tume  is
 up.  We  have  heard  sufficiently.

 Shri  T.  T,  Krishnamachari:  I  am
 afraid,  the  arguments  that  have  been
 put  forward  are  more  or  less  the  same
 as  those  adduced  at  the  time  when
 we  took  this  Bull  for  consideration.
 An  hon.  friend  opposite  complained
 that  I  had  not  given  details  of  the
 break  up  of  how  many  passengers
 travel  5  miles,  30  miles,  50  miles,  etc.
 In  fact,  I  am  only  interested  in  regard
 to  the  earnings  in  the  railways  on  a
 muleage  basis.  Even  if  I  accept  one  of
 the  modest  amendments  moved  by  a
 friend  here,  30  mules,  that  would
 mean  an  additional  drop  of  another
 Rs.  70  lakhs.  Already  the  concession
 that  I  have  given,  though  it  is  said
 to  be  inconsequential,  means  a  drop
 of  Rs.  60  lakhs.  if  I  go  up  to  50  miles,
 I  think  I  have  to  drop  a  large  amount
 because  the  average  mileage  travelled
 by  a  passenger  in  India  is  4i°7,  and  as
 you  increase  it  beyond  30,  the  drop
 becomes  heavier.
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 Also  there  is  another  point  namely
 that  once  you  increase  the
 evasion  takes  place.  If  it  is  15  I  do
 not  think  the  matter  is  very  much
 because  the  cost  is  negligible.  tf  it
 is  50  or  80,  as  the  case  may  be,  people
 will,  at  ahy  rate,  have  ohe  break  and
 evasion  taxeg  place.  After  all,  the
 whole  idea  of  this  measure  is  to  pro-
 vide  some  revenue  to  the  States  of
 the  order  of  Rs.  44  or  १5  crores.  I
 have  reduced  it  by  Rs.  60  lakhs  Any
 further  reduction  is  not  acceptable.  I
 may  accept  Shri  Sadhan  Gupta's
 amendment  which  makes  the  whole
 tax  a  farce,  namely  |  or  2  per  cent,
 making  it  one  crore  of  rupees.  The
 collection  charges  and  the  fime  taken
 by  the  House  would  more  than  com-
 pensate  any  revenue  we  may  get.  I
 understand  Shri  Ssedhan  Gupta’s
 amendment  because  it  is  intended  to
 ridicule  the  Bill.  But,  the  other
 amendments  which  are  intended  in  all
 seriousness,  I  am  afraid,  I  am  unable
 to  accept  because,  administratively  it
 will  help  to  reduce  the  revenue  even
 beyond  what  the  loss  will  be.  There-
 fore,  I  cannot  go  beyond  the  con-
 cessions  that  I  have  shown,  At  the
 time  when  we  gave  the  concession,  it
 was  not  a  bargaining.  A  large  number
 of  Members  expressed  the  view  that
 I§  miles  would  mean  a  particular
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 section  of  the  people  who  would  not
 come  within  the  scope  of  this  tex.

 Season  ticket  people  are  completely
 eliminated.  Normal  revenue  from
 season  tickets  is  about  ¢  crores  of
 Tupees.  It  is  not,  as  my  friend  Shri
 Sadhan  Gupta  mentioned,  that  we  do
 not  know  about.  I  have,  for  twelve
 years  of  my  life,  travelled  in  sub~
 urban  trains,  and  that  too,  2  miles
 only.  We  know  something  about  it.
 But,  revenue  considerations  could  not
 be  altogether  lost  sight  of,  I  think,
 the  suggestions,  if  they  are  accepted,
 would  reduce  the  value  of  this  Bill
 considerably  so  that  we  may  as  well
 drop  it.  Therefore,  I  am  unable  to
 accept  any  of  these  amendments,

 Mr.  Speaker:  Which  are  the  amend-
 Ments  that  the  hon.  Members  want
 to  be  put  to  the  House?

 Shri  Sadhan  Gupta:  No.  30.

 Shri  Fatehsinh  Ghodasar:  No.  13.

 Mr.  Speaker:  All  of  them  one  after
 another  First,  No.  30.  The  question  is:

 Page  4—

 for  the  Schedule,  substitute:

 “THE  SCHEDULE

 (See  section  3)

 Deacription  of  traffic  Rate  of  tax

 I  2

 i.  Passengers  travelling  by  railway  for  distances  upto  80Jmiles  (in-
 clusive)  Nil

 re  Passengers  travelling  by  railway  for  distances  from  $r  २०  500  miles
 (inclusive).  =  +  Ps  .  3%  of  fare.

 §.  Passengers  travelling  by  railway  for  distances  over  500  miles.  1%  of  fare.

 4.  Passengers  travelling  on  mileage  coupons.  ४  .  3%  of  the  cost  of  ९
 _  coupons,

 5.  Passengers  travelling  on  season  tickets.  .  .  Nil”

 The  motion  was  mgatived.



 vir  7  Ratlway

 0१  brs.
 Mr.  Speaker:  There  are  smendment,

 relating  to  30  miles,  50  miles,  300  miles
 and  so  on.  Shall  I  treat  them  on  the
 game,  basis?  The  hon.  Minister  has
 said  that  acceptance  of  these  will
 mean  substantial  reduction  im  the
 receipts.  Therefore,  if  the  amend-
 ments  are  not  pressed,  I  shall  treat
 them  as  not  pressed.

 hri  Sadhan  Gupta:  They  may  all
 be  put  together.

 Mr,  Speaker;  His  amendment  has
 been  put  and  lost.  Why  should  he
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 Stri  Sadhan  Gupta:  The  others  may
 be  put  together.

 Mr,  Speaker:  The  others  are  not
 pressed.

 The  amendments  were,  by  leave,
 withdrawn.

 Mr.  Speaker:  I  shall  now  put
 Government  amendment  No.  2  to
 the  Schedule  to  the  vote  of  the
 House.  The  question  is:

 Page  4—

 worry?  for  the  Schedule,  substitute:

 “THE  SCHEDULE
 (See  section  3)

 Description  o8  traffic  Rate  of  tax

 I  2

 I,  Passengers  travelling  by  railway  on  season  tickets.  न  ‘  ‘  Nil
 2.  Passengers  travelling  by  railwav  for  distances  upto  15  miles  (inclu-

 sive),  7  Nil
 3.  Passengers  travelling  by  railway  for  distances  from  76  miles  to  30

 miles  (inclusive).  न  ५  ः  5%  of  fare.
 4.  Passengers  travelling  by  railway  for  distances  from  37  miles  to  500

 miles  (inclusive).  '  है  .  15%  of  fare,
 §.  Passengers  travelling  by  railway  for  distances  over  g00  miles,  10%  of  fare.
 6.  Passengers  travelling  on  mileage  coupons.  «  su:  .  124%  of  the

 cost  of  the  coupons
 Explanation.—For  the  purposes  of  this  Schedule,  distances  shall  be  com-

 puted  according  to  the  rules  for  the  time  being  in  force  relating
 thereto  made  under  the  Indian  Railways  Act,  1890."

 The  motion  was  adopted.
 Mr.  Speaker:  The  question  Ast

 “That  the  Schedule,  as  amend-
 ed,  stand  part  of  the  Bill”.

 The  motion  was  adopted.
 The  Scheduled,  as  amended,  was  add-

 ed  to  the  Bill,

 Clause  1  (Short.  Title)

 Amendment  made:

 Page  l,—for  clause  ,  substitute—

 cs  Short  title  and  commence-
 ment.—(l)  This  Act  may  be
 called  the  Railway  Passenger
 Fares  Act,  1957,

 {2)  It  shall  come  into  force  on
 such  date  as  the  Central  Govern-
 ment  may,  by  notification  in  the.
 Official  Gazette,  appoint’.

 —(Shri  T.  T.  Krishnamachari]

 Shri  T.  T.  Krishnamachari:  This
 alteration  is  merely  to  indicate  that
 the  Act  shall  come  into  force  on  a  date
 which  will  be  indicated  by  a  notifica-
 tion  in  the  Official  Gazette.

 Mr.  Speaker:  The  question  is:

 “That  clause  I,  as  amended,
 stand  part  of  the  Bill”.

 The  motion  was  adopted.

 Clause  1  a3  amended,  was  added
 to  the  Bill.

 The  Enacting  Formula  and  the  Title
 were  added  to  the  Bill

 Shri  T.  T.  Krishnamachari:  I  beg  to
 move:

 “That  the  Bill,  as  amended,  be
 passed”.



 4qmr  19  Railway

 Mr.  Speaker:  Thé  question  is:

 “That  the  Bill,  as  amended,  be

 passe :  a’.
 sion  is:

 The  Lok  Sabha  divided....  ....

 AYES
 Division  No.  27]
 Abdu!  Lateef,  Shri  Kesbavea,  Shri
 Achar,  Shri
 Ambalam,  Shri  Subbian
 Arumugham,  Shri  R.S.
 Arumughem,  Shri  S.2.
 Ashanna,  Shri
 Ayyekaonu,  Shri
 Bagdi,  Shri
 Bajaj,  Shri  Kamainayan
 Bakliwal,  Shr:
 Baneriea,  Shri  s.  K,
 Barupal,  Shri  P.L.
 Basappa,  Shri
 Bhagat,  Shri  8.7.
 Bhakt  Darshan,  Shri
 Bhattacharyya,  Shri  C,  K.
 Bhogii  Bha,  Shri
 Bidari.  Shr
 Birbal  Singh,  Shri
 Brahm  Perkash,  Ch.
 Chawurved,  Sbri
 Charda,  Shri
 Dasapps,  Shri
 Das,  Shri  K.K.
 Das,  Shri  M.A
 Da,  Shr  NT.
 Deb,  Shri  N,  M,
 Dube,  Shri  Mulchand
 Dwivedi,  Shri  M.L.
 Blaysperumal,  Shri
 Gaekwad,  Shri  Fatesinghrao
 Ganapathy,  Shri
 Gand,  Shri  Feroz
 Gangs  Devs,  Shnmat
 Gautam,  Shri  C.D
 Hajyarnayis,  Shri
 Harvani,  Shri  Ansar
 Hasda,  Shri  Subodh
 Heda,  Shri
 Hem  Ra),  Shri
 Hukam  Singh,  Sardar
 Jagj:van  Ram,  Shri
 Jai@P'Shri  A.  P.
 jJangde,  Shri
 Jena,  Shri  K.C,
 Jhunibuneala,  Shri
 Jogendra  Sen,  Shri
 Joehi,  Shri  A.C.
 Joshi,  Shrimati  Subhadra
 Jyotishi,  Pandit  J  छ,
 Kanskasaba:,  Shri
 Karmarker,  Shri
 Kedaria,  Shri  C.M,
 Keear  Kumari,  Shrimati
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 Shri  S.  द  Ramaswami  (Salem):  My
 switch  has  gone  out  of  order.

 Mr.  Speaker:  The  result  of  the  divi-

 Khan,  Shri  Shahnawax
 Khedker,  Dr.  0.8.
 Kiastaiya,  Shri
 Krishna  Chandra,  Shri
 Kruhoaroachari,  Shri  T.T.
 Krishna  Rao,  Shri  M.V.
 Kumbhar,  Shri
 Lachhi  Ram,  Shri
 Lahiri,  Sbri
 Lal,  Shri  R  5.
 Laxmi  Bai,  Shrimeti
 Maida  Abmed,  Shrimati
 Melaviya,  Pandit  Govind
 Malaviys,  Shri  K  D.
 Maniyengadan,  Shri
 Masuriya  Din,  Shei
 Mathur,  Shei  Harish  Chandra
 Mathur,  Shri  M.  D,
 Mehra,  Shei  J-R,
 Mishra,  Shri  B.D.
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  L.  N.
 Mishra,  ShriR  D,
 Mohideen,  Shri  Gulem
 Mohiuddin,  Shri
 Munuamy,  Shri  N.  हग
 Morarka,  Shei
 Muthukrishnan,  Shri
 Nadar,  Shri  PT.
 Nar,  Shri  C,  K,
 Natr,  Shri  Kuttikrishnan
 Neilakoya,  Shri
 WNanappa,  Shri
 Narayenssamy,  Shri  R.
 Natkar,  Shn  क,  Ss.
 Nathavani,  Shri
 Nayar,  Dr.  Sushila
 Nehru,  Shri  Jawaharlal
 Nehru,  Sheumati  Uma
 Onkar  Lai,  Shri
 Padem  Dev,  Shri
 Palchoudhuri,  Shrimati  Ie
 Panna  Lal,  Shr
 Parmar,  Shri  ४.  5.
 Patel,  Shrimati  Maniben
 Patel,  Shri  Raieshwar
 Prabbrakar,  Shri  Naval
 Radha  Reman,  Shri
 Reghunath  Singh,  Shri
 Raman,  Shri  M.  H
 Ramananda  Tirtha,  Swimi
 Ramaswamy,  Shri  K.  5.

 Ayes  180;  Noes  47.

 {18.06  hrs
 Ramaswamy,  Shri  P
 Rameshwar  Rao,  Shri
 Rampure,  Shr:  M,
 Ram  Saran,  Shn
 Rane,  Shri
 Rangarao,  Shri
 Reo,  Shr:  8  M,
 Rao,  Shr:  Hanmanth
 Ray,  Shrimats  Renuka
 Reddy,  Shn  Bali
 Reddy,  Shri  Rand
 Rup  Nerain,  Shri
 Sahu,  Shri  Rameshwar
 Segal,  Sardar  A  Ss.
 Salam,  Shri  Abdul
 Samanta,  Shri  S.G.
 Sanganna,  Shri
 Sankarapandian,  Shri
 Sarhadi,  Shri  Alit  Singh
 Sen,  Shr  P.  G,
 Shakuntala  Devi,  Shrimats
 Shankaraiya,  Shr:
 Sharma,  Pandit  K.  ©.
 Stddieh,  Shri
 Singh,  Shr:  D.  N.
 Singh,  Shri  D  P.
 Singh,  Shr  K  N.
 Singh,  Shri  M.  N.
 Singh,  Shri  ह  ON,
 Sinha,  Shr  Anirudh
 Sinha,  Shei  Satyendra  Narayan
 Sinha,  Shr:  Satya  Narayan
 Subramanyem,  Shr  T.
 Sumat  Prasad,  Shri
 Sunder  Lal,  Shei
 Swaran  Singh,  Sardar
 Tahir,  Shri  Mohammed
 Thimmasab,  Shri
 Thomas,  Shri  A.  M.
 Tiwert,  She  Babu  La:
 Tiwan,  Shea  R  S$.
 Tiwary,  Pandit  0.  ब,
 Tula  Ram,  Shri
 Uike,  Shri
 Umrao  Singh,  Shri
 Upadhyaya,  Shri  Shive  Date
 Varma  Shri  B.  B.
 Vedakumari,  Kumari  M.
 Vishwanath  Prasad,  Shin
 Vyas,  Shri  Radnelal
 Wadiwa,  Snr
 Wilson,  Shri  3.  N.
 Wodeyar,  Shei
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 Chandramani  Kalo,  Shri
 Dasgupta,  Shri  8.
 Deb,  Shri  P.  0.
 Deo,  ह-1  P.  K.
 Dharmalingam  ,Sbri
 Gaikwad,  Shri  8.  K.
 Ghodasar,  Shri  Farehsinh
 Ghosal,  Shri
 Ghoee,  Shri  Bimal
 Ghote,  Shri  S.
 Godsora,  Shri  S.  C.
 Gopalan,  Sbri  A.  K.
 Gupta,  Shri  Sadhan

 NOES

 Jadhav,  Shri
 Kamtie,  Shri  B,C.
 Katti,  Shri  D.A.
 Keishneswami,  Dr.
 Kumaran,  Shri
 Kunhan,  Shri
 Mahanty,  Shri
 Manay,  Shri
 Mazin,  Shri
 Menoo,  Shri  Nareyanankutty
 Mullick,  Shri  8.  C,
 Nair,  Shri  Vasudevan
 Nayar,  Shri  भ  P.
 Panigrehi,  Shri
 Parmar,  Shri  ्य,  U.

 ment)  Bill

 Patel,  Shri  P.  R.
 Paril,  Shri  Nana
 Prodhan,  Shri  B.  C.
 Rai,  Shri  Khusbwaqt
 Rao,  Shri  0.  ५,
 Rao,  Shri  गा  B.  Vittal
 Reddy,  Shri  Nagi
 Sampath,  Shri  B.V.K.
 Soren,  Shri
 Sugandhi,  Shri
 Supakar,  shri
 Thevar,  Shri
 Vajpayee,  Shri
 Valvi,  Shri
 Verma,  Shri  Ramji

 Imam,  Shri  Mohamed  Parvathi  Krishnan,  Shrimati

 The  motion  was  adopted.

 FOREIGN  EXCHANGE  REGULA-
 TION  (AMENDMENT)  BILL

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  I  beg  to  move’:

 “That  the  Bill  further  to  amend
 the  Foreign  Exchange  Regulation
 Act,  1947,  be  taken  into  con-
 sideration”.

 Dr.  Krishnaswami  (Chingleput):  Let
 the  House  have  order.  Some  _  hon.
 Membeis  are  leaving  the  House.

 Shri  ्  P,  Nayar  (Quilon):  The
 Minister  is  bringing  Bill  after  Bill
 hour  after  hour,

 Mr.  Speaker:  There  is  greater
 enthusiasm  in  the  Opposition.

 Soon  after  a  Bill  is  passed,  I  should
 say  ‘Let  the  House  be  cleared’,  as  I
 often  say,  ‘Let  the  Lobbies  be  cleared’,
 and  then  the  hon.  Minister  in  charge
 of  the  next  item  of  business  may
 start.

 Shri  T.  T.  Krishnamachari:  The
 main  purpose  of  the  Bill  is  to  place
 the  Foreign  Exchange  Regulation  Act
 on  a  permanent  footing.  As  it  stands
 at  present,  its  life  will  expire  on  3lst
 December  1957.  When  the  Foreign

 Exchange  Regulation  Bill  was  first

 placed  before  the  Legislative  Assemb-
 ly  in  1946,  the  period  for  which  it
 would  remain  in  force  was  not  speci-
 fied.  Government’s  intention  wes
 to  make  it  permanent  with  a
 view  to  safeguard  our  balance
 of  payments,  but  when  the  Bill  went
 before  the  Select  Committee,  it  took
 a  more  optimistic  view,  and  thought
 that  world  trade  and  economic  condi-
 tions  would  return  to  normal  after
 the  initial  postwar  period.  The  Com-
 mittee,  therefore,  recommended  that
 the  duration  of  the  Act  be  limited  to
 five  years  with  powers  to  Govern-
 ment  to  extend  it  for  another  three
 years.  As  the  Act  came  into  force
 on  the  25th  March  1947,  it  would  have
 expired  on  the  24th  March  1952.  Gov-
 ernment,  however,  came  ito  Parlia-
 ment  which  extended  the  Act  till  the
 3lst  December,  1957.  It  will  now  ex-
 pire  on  that  date  unless  extended
 again.

 I  have,  therefore,  come  before  this
 House  for  an  extension  of  the  Act
 without  time-limit.  Our  expectation
 that  world  trade  and  economic  condi-
 tions  would  stabilise  themselves  after
 the  initial  postwar  period  has  not  been
 fulfilled.  As  the  House  is  well  aware,
 our  foreign  exchange  situation  is  still

 *Moved  with  the  recommendation  of  the  President.
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 very  difficult  and  we  have  been  com-

 pelied  to  tighten  oux  exchange  con-
 trol  in  various  directions.  If  the
 trend  of  events  in  this  and  other  coun-
 tries  is  any  guide,  the  shortage  of
 foreign  exchange  is  likely  to  continue
 ad  infinitum.  Our  development  pro-
 gramme  under  the  Five  Year  Plan
 also  compels  us  to  husband  our  ex-
 ternal  resources  properly.  In  these
 circumstances  the  continuance  of  the
 Foreign  Exchange  Regulation  Act
 seems  unavoidable,  and  it  is,  there-
 fore,  proposed  to  place  it  on  a  perma-
 nent  footing  by  deleting  the  duration
 clause.  This,  as  I  have  already  point-
 ed  out,  is  the  main  purpose  of  the
 Bill.

 I  am  taking  this  opportunity  for
 certain  other  amendments  which  have
 been  dictated  by  the  experience  gain-
 ed  in  the  working  of  the  Act  over  a
 period  of  years,.  The  most  important
 of  these  amendments  is  the  one  pro-
 viding  for  departmental  inquiry  and
 adjudication  of  Foreign  Exchange
 offences  by  an  authority  constituted
 by  Government  on  the  lines  of  the  Sea
 Customs  Act.  Experience  has  shown
 that  successful  prosecution  of  these
 offences  is  not  possible  in  many  cases.
 It  is  difficult,  for  instance,  to  get  legal
 evidence  in  these  cases  which  has  to
 be  obtained  from  countries  outside
 India.  It  has  also  happened  that  com-
 plaints  filed  in  court  for  certain
 offences  have  been  leniently  dealt
 with  by  an  imposition  of  nominal
 fines.  In  these  circumstances  it  ap-
 pears  advisable  that  contraventions
 of  the  major  provisions  of  the  Act
 should  be  allowed  to  be  adjudged  in
 the  same  manner  as  the  Customs
 authorities  have  been  doing  under  the
 Sea  Customs  Act.

 3-l  hrs,
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 (Mr.  Deputy-Speaker  in  the  Chair]

 Under  this  latter  Act  various  Customs
 Officers  are  empowered  to  impose
 penalties  for  certain  offences  specified
 in  the  Act.  When  it  is  the  Customs
 Collector  dealing  with  the  offence,
 there  is  no  limitation  as  to  the  penalty
 to  be  imposed,  while  for  other  sub-
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 ordinate  officers  the  Act  lays  down
 certain  limits  up  to  which  penalty  can
 be  imposed.  But,  from  these  officers
 an  appeal  goes  to  the  Central  Board
 of  Revenue.  There  is  no  further

 appeal  from  the  Board  but  the  Cen-
 tral  Government  can  reverse  oF

 modify  the  orders  on  an  application
 from  the  aggrieved  party.  I  wish  to
 proceed  on  somewhat  the  same  lines
 in  regard  to  the  offences  coming  under
 the  Foreign  Exchange  Regulation  Act.
 We  have  already  a  Director  of  En-
 forcement  functioning  to  deal  with
 cases  arising  out  of  these  contraven-
 tions.  He  will  now  be  empowered  to
 adjudge  some  of  the  major  offences
 and  impose  penalties,  but  he  will  not
 have  unlimited  powers  as  the  Cus-
 toms  Collectors  have  under  the  Sea
 Customs  Act.  He  will  be  able  to
 levy  a  fine  not  exceeding  three  times

 the  value  of  foreign  exchange  involv-
 ed  in  the  violation  or  Rs.  5000  which-
 ever  is  more.  He  will  also  be  em-
 powered  to  refer  any  case  to  court
 instead  of  adjudicating  himself,  if
 during  enquiry  he  is  of  opinion,  that
 the  penalty  which  he  is  empowered  to
 impose,  would  not  be  adequate  and
 a  sentence  of  imprisonment  is  called
 for  to  have  deterrent  effect.  In  the
 cases  dealt  with  by  the  adjudicating
 officer,  in  addition  to  the  fines  im-
 posed,  he  can  confiscate  goods,  cur-
 rency,  security,  gold,  or  silyer  involv-
 ed  in  the  contravention.  He  can  also
 order  the  repatriation  of  foreign  hold-
 ings,  if  any.  Such  repatriation  is
 essential  as  the  whole  object  of  ex-
 change  control  is  to  conserve  our
 external  resources.

 I  do  not  propose  to  empower  any
 other  officer  below  the  rank  of  Direc-
 tor  to  adjudicate,  because  the  number
 of  foreign  exchange  cases  will  not
 be  as  large  as  the  customs  cases,  at
 any  rate,  that  is  our  expectation.  An
 appeal  will  lie  from  the  Director's
 orders  to  an  Appellate  Board  consist-
 ing  of  a  Chairman  and  another  mem-
 ber.  There  will  be  no  further  appeal
 from  this  Appellate  Board.  I  feel
 that  the  imposition  of  penalties  by  the
 adjudicating  authority  in  the  manner
 indicated  will  prove  to  be  more  effec-
 tive  in  checking  foreign  exchange
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 offences  than  the  present  system  of
 prosecution  for  all  types  of  cases.

 The  next  amendment  to  which  I

 would  like  to  draw  the  attention  of

 the  House  is  to  the  new  Section  3(a)

 relating  to  the  encashment  of  Gov-
 ernment  securities  which  are  for  the
 time  being  payable  in  Pakistan.  In  a
 number  of  cases  in  the  past,  Indians

 engaged  in  business  in  Pakistan  have
 tried  to  transfer  their  funds  in  the

 shape  of  these  securities  with  the
 intention  of  getting  them  cashed  in
 India.  ‘These  securities  which  are  at

 present  enfaced  for  payment  in  Pakis-
 tan  are  presented  to  the  Reserve  Bank
 for  re-enforcement  in  India.  This  is
 no  doubt  a  violation  of  the  Foreign
 Exchange  Regulation  Act,  and  the
 person  concerned  can  be  prosecuted.
 But  it  is  not  open  to  the  Reserve  Bank
 to  refuse  re-enfacement  of  the
 securities  for  payment  of  interest  in
 India  once  they  are  presented  for  such
 purpose.

 I  would  like  to  make  this  position
 clear  to  the  House  by  explaining  in
 some  detail  the  mechanism  involved
 in  such  re-enfacement.  In  the  text
 appearing  on  the  face  of  these
 securities,  it  is  stated  that  payment  of
 interest  etc.  will  be  made  at  a  parti-
 cular  Treasury  in  India,  in  most  cases
 at  Fort  William,  Calcutta.  Sometimes
 the  place  of  payment  is  changed
 temporarily  on  the  request  of  the
 holder.  The  security  is  then  re-enfac-
 ed  for  payment  at  a  Treasury  other
 than  the  one  mentioned  in  the  securi-
 ty.  This  is  a  concession.  Re-enfarce-
 ment  for  payment  at  a  Treasury  in
 Pakistan  or  any  other  country  is  also
 a  concession;  but  it  is  the  legal  right
 of  the  holder  to  receive  payment  at
 the  Treasury  originally  specified  in  the
 security.  It  is,  therefore,  not  legally
 possible  to  refuse  re-enfacement  of
 the  Government  securities  imported
 into  India.  The  purpose  of  this  amend-
 ment  is  to  remove  this  lacuna  and
 take  legal  powers  to  enable  the  Re-
 serve  Bank  of  India  to  refuse  encash-
 ment  of  the  securities.  It  is  not  the
 intention  of  this  amendment  to  pre-
 vent  every  transfer  of  securities  from
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 other  countries  to  India.  All  that  is
 intended  is  that  such  transfer  wfl  not
 be  permitted  except  with  the  permis-
 sion  of  the  Reserve  Bank.  This  per-
 mission  will  of  course  be  given  in
 cases  which  do  not  involve  any  viola-
 tion  of  the  Foreign  Exchange  Regula-
 tion.  But  the  amendment  will  help
 Government  to  withhold  permission
 in  a  case  where  large  scale  transfer
 of  securities  is  deliberately  intended
 to  the  prejudice  of  India’s  interests.

 Another  amendment  to  which  I
 must  also  draw  the  attention  of  the
 House  is  the  one  prohibiting  the  trans-
 fer  of  shares  or  business  interests  by
 a  non-resident  to  another  non-resi-
 dent.  Under  the  present  regulations
 no  person  resident  in  India  can  trans-
 fer  his  shares  or  business  interests
 to  a  non-resident  except  with  the  per-
 mission  of  the  Reserve  Bank.  There
 is  no  law  to  prevent  the  transfer  tak-
 ing  place  outside  India  between  two
 non-residents.  ‘The  amendment  has
 been  suggested  with  a  view  to  pre-
 vent  foreign  shareholders  in  a  com-
 pany  incorporated  in  India  from
 transferring  their  interests  to  other
 foreign  nationals  resident  outside
 India  without  our  getting  to  know
 about  it.

 There  are  two  other  amendments
 concerned  with  the  custody  of  docu-
 ments  seized  as  a  result  of  a  search
 warrant  and  the  inspection  of  books
 of  authorised  dealers.  At  present  the
 documents  which  are  seized  under  the
 orders  of  a  magistrate  are  kept  in  the
 custody  of  the  magistrate.  Sometimes
 it  has  happened  that  the  seized  docu-
 ments  have  been  returned  to  the  party
 on  application  even  before  the  seru-
 tiny  was  completed.  ‘This  creates
 difficulties  in  investigation.  So,  what
 is  proposed  now  to  be  done  is  to
 allow  custody  of  documents  to  the
 Enforcement  Unit  for  a  reasonable
 pericd  of  time  not  exceeding  four
 months.  This  is  exactly  on  the  lines
 of  the  British  Exchange  Control  Act.
 As  far  as  the  inspection  of  books  of
 authorised  dealers  is  concerned,  at
 present  the  Reserve  Bank  or  the  En-
 forcement  Authority  has  to  take



 बार)  Foreign  Exchange

 recourse  to  Section  35  of  the  Banking
 Companies  Act  for  such  inspection,
 which  causes  delay  and  inconvenience.
 It  is  proposed  to  make  a  provision  in
 the  Foreign  Exchange  Regulation  Act
 itself  which  would  enable  the  Reserve
 Bank  or  the  Enforcement  Authority  to
 carry  out  inspection  without  reference
 to  the  Banking  Companies  Act.

 The  other  amendments  in  this  Bill
 are  comparatively  minor.  They  are
 either  drafting  changes  or  intended  to
 make  certain  definitions  clearer.  I  do
 not  think  I  should  take  the  time  of
 the  House  in  explaining  these  minor
 matters.  However,  I  have  explained
 the  main  provisions  of  the  Bill  as
 clearly  as  possible,  and  I  commend  the
 motion  to  the  House.

 Mr,  Deputy-Speaker:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Foreign  Exchange  Regulation
 Act,  1947,  be  taken  into  considera-
 tion.”

 There  is  a  motion  for  circulation  in
 the  name  of  Shri  Shree  Narayan  Das.
 I  find  he  is  not  present  in  the  House.

 Shri  V.  P.  Nayar:  Mr.  Deputy-
 Speaker,  I  submit  that  this  Bill  should
 not  be  considered  merely  on  the
 wording  of  the  various  amendments.
 This,  no  doubt,  is  a  very  important
 measure,  and  it  ts  essential  in  the
 context  that  we  are  in  today  in  res-
 pect  of  foreign  exchange,  that  we
 should  assess  the  Bill  and  also  the  Act
 as  it  has  worked  all  these  2  years
 from  that  context.

 I  submit,  if  you  consider  the  amend-
 ments  by  themselves,  possibly,  what
 the  hon.  Minister  said,  that  some  are
 major  and  some  are  minor,  is  correct.
 But,  when  we  consider  the  provisions
 of  the  Bill  which  is  to  be  made  perma-
 nent,  we  must  also  have  a  considera-
 tion  in  retrospect  and  find  out  what
 has  been  the  result  of  this  Bill.

 I  find  that  under  the  existing  Act
 8  number  of  rules  have  been  laid
 down  covering  almost  every  conceiv-
 able  aspect  of  regulating  foreign  ex-
 change.  For  example,  I  have  the  Re-
 serve  Bank’s  Exchange  Control
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 all  meticulous  details.  No  YWoubt,  it
 has  to  some  extent  exercised  a  little
 control.  But  I  want  to  ask  this  ques-
 tion  whether,  despite  such  control,  is
 it  not  a  fact  that  the  country  has
 landed  itself  in  a  soup  in  respect  of
 foreign  exchange.  It  is  not  merely  a
 question  of  having  a  control  by  mak-
 ing  certain  regulations  in  the  book
 and  adding  on  to  it.  It  is  really  a
 question  of  policy.  It  is  not  merely
 a  question  whether  a  particular  rule
 empowers  the  Government  and  the
 Reserve  Bank  to  take  cognizance  of
 an  offence  or  to  deal  with  it  in  a
 proper  manner;  it  is  a  question  whe-
 ther  foreign  exchange  prices  which  we
 find  today  are  the  result  of  the  work-
 ing  of  this  Act  or  due  to  a  lacuna  in
 it  or  whether  they  are  attributable  to
 question  of  policy.  I  do  not  want  to
 dilate  upon  that  because  we  have  had
 a  discussion  on  that,  but  I  say  that,
 with  all  the  emphasis  at  my  command,
 it  is  because  the  policy  has  gone
 wrong.  It  is  not  because  of  the  lacuna
 merely  in  the  existing  regulations  that
 the  hon.  Minister  has  to  come  for-
 ward  and  say  now,  as  he  has  said  in
 the  Statement  of  Objects  and  Reasons,
 that  “India  still  continues  to  be  short
 of  foreign  exchange  and  it  is  neces-
 sary  to  ensure  that  our  foreign  ex-
 change  resources  are  conserved  in  the
 national  interest”,

 If  this  were  true,  and  if  this  was
 the  state  of  affairs  resulting  from  the
 working  of  this  Act,  I  do  not  think
 almost  the  very  same  phrases,  and  the
 very  same  words,  would  have  been
 used  by  the  hon.  Mr.  Liaqat  Ali  Khan
 when  he  moved  the  original  Bill  for
 consideration.  I  find  that  my  friend’s
 Statement  of  Object  and  Reasons  is
 very  much  alike  to  what  I  find  during
 the  discussion  of  the  Bill  in  948  or
 1947,  when  Mr.  Liaqat  Ali  Khan  mov-
 ed  the  original  Bill.  I  shall  read  only
 one  sentence  to  show  that,  at  that
 time,  when  moving  the  original  Bill
 for  consideration,  the  same  words
 were  used.  This  is  what  Mr.  Liaqat
 Ali  Khan  said:

 “Government  have  given  very
 careful  consideration  to  this  mat-
 ter  and  they  have  come  to  the
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 conclusion  that  it  is  necessary  in
 the  interests  of  India,  not  only
 in  the  interests  of  India,  but  to
 ensure  that  the  best  use  is  made
 of  our  foreign  exchange  resources
 in  implementing  our  programmes
 of  industrialisation  and  develop-
 ment  of  the  country”.

 I  do  not  find  any  difference  from  that

 pronouncement,  and  for  all  these

 years,  after  that  original  Bill  was

 passed,  we  find  that  this  regulation  is
 in  force.  What  is  the  result?  It  was
 very  definitely  urged  in  the  House  at
 that  time,  when  Mr.  Liaqat  Ali  Khan
 moved  his  Bill,  that  there  should  be
 an  overall  emphasis  on  husbanding
 the  foreign  exchange  resources  of  this
 country  and  directing  it  for  certain
 uses  which  are  essential.  It  was
 pointed  out  by  eminent  Members  of
 the  House  then  that  for  the  foreign
 exchange  which  this  country  earns
 there  should  be  an  absolute  control,
 and  that  we  should  indulge  only  in
 purchases  of  the  most  essential  arti-
 cles.  I  find  a  very  good  speech  of
 Mr.  Manu  Subedar  and  incidentally
 it  might  be  interesting  to  the  House
 that  Mr.  Subedar  referred  to  Mr.
 Ayyangar  also—possibly  it  was  our
 respected  Speaker  who  was  a  Mem-
 ber  of  the  House.  Of  course,  the  way
 *a  which  it  is  referred  to  is  very
 interesting.  It  appears  that  it  was  on
 account  of  certain  articles  the
 emphasis  on  which,  a8  a  consumer
 good,  was  stressed  by  Mr.  Manu  Sube-
 dar.  In  pressing  his  claims  for  con-
 trol,  he  said-—I  shall  just  read  one
 sentence  because  it  is  interesting,  after
 twelve  years-—

 “For  example,  the  lip-sticks
 referred  to  by  my  hon.  friend,  Mr.
 Ayyangar,  who  keeps  observing
 hip-sticks  everywhere,  would  have
 to  be  checked”.

 Even  in  that  context,  in  946  or
 947—

 Mr,  Deputy-Speaker:  Does  it  apply
 now  to  the  hon.  Member?

 Shri  V.  ह  Nayar:  Yes;  it  does  not
 apply  to  me.  It  applies  to  so  many
 others.

 3  AUGUST  1967  Regulation  (Amend-
 ment)  Biit

 Hre

 Mr.  Deputy-Speaker:  He  should  not
 change  his  ground  now.

 Shri  द  P.  Nayar:  I  could  not  hear
 you.  My  object  in  saying  this  is  only
 because  of  this:  in  his  statement  given
 in  reply  to  the  debate  the  other  day,
 the  hon.  Minister  of  Commerce  and
 Industry  gave  out  some  figures  to
 show  how  we  have  been  Spending  our
 foreign  exchange.  He  quoted  that  in
 952  we  had  spent  Rs.  360  crores  only
 for  consumer  goods  which  includes,  as
 you  know,  lip-sticks,  hair-oils,  dyes
 and  what  not.  In  1953,  it  came  down
 to  Rs.  22]  crores.  In  i954,  it  was  Re.
 2ll  crores.  In  1955,  it  was  Rs.  200
 crores  and  in  1956,  Rs.  93  crores.  My
 submission  is  that  during  these  five
 years,  the  years  of  the  first  Five  Year
 Plan,  despite  the  foreign  exchange
 regulation  and  control],  due  to  defec-
 tive  policy,  we  have  been  forced  to
 import  articles  to  the  total  worth  of
 Rs.  1,185  crores  as  consumer  goods,
 not  an  inconsiderable  sum,  at  any  rate,
 in  the  context  of  developing  economy.
 Even  as  early  as  1946,  Mr.  Liaqat  Ali
 Khan  said  that,—when  he  _  brought
 forward  such  a  measure—we  have  to
 conserve  every  effort  in  what  we  earn
 outside,  while  in  the  years  to  follow,
 we  find  that  Rs.  185,  crores  are  spent,
 as  admitted  by  the  Minister  himself.

 Now,  4  want  the  House  to  consider
 what  the  difficulties  in  foreign  ex-
 change  regulations  are  due  to.  I  am
 not  going  to  give  out  the  reasons,  be-
 cause  they  will  be  questioned  and
 they  will  not  be  accepted,  It  is  the
 Reserve  Bank  which  makes  an  analy-
 sis  of  it.  I  want  to  emphasise  that  it
 is  not  merely  a  question  of  the  rules
 and  regulations  which  are  to  deter-
 mine  the  exact  nature  of  the  foreign
 exchange,  but  it  is  a  question  of  policy.
 The  Reserve  Bank,  in  its  report  in
 Currency  and  Finance  at  page  73,  gave
 some  reasons  for  the  difficulties  in
 the  import  situation.  It  says—I  shall
 not  read  much  of  it  because  it  will
 take  a  long  time  and  I  shall  give  only
 a  summary  of  it—that  one  of  the
 reasons  is,  an  “unexpectedly  high
 tempo  of  industrial  activity  and  the
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 absence  of  adequate  phasing  of  im-
 ports,  and  secondly,  some  under-
 estimation  in  the  import  content  of
 the  Plan,  particularly,  in  regard  to
 iron  and  steel,  the  larger  import  of
 foodgrains  and  ‘the  cumulative  effect
 —mark  these  words,  ‘cumulative
 effect'—-of  successive  liberalisation  of
 import  policy  in  the  past”.

 So,  we  cannot  contend  now  with  the
 thought  that  the  difficulties  arise  be-
 cause  the  foreign  exchange  regula-
 tions  did  not  work.  I  wish  to  come
 to  that  immediately.  My  point  is  that
 when  we  consider  making  a  perma-
 nent  statute  like  this,  we  must  neces-
 surily  also  consider  whether  it  is  a
 result  of  any  lacuna  in  the  existing
 legislation  or  whether  it  is  not  due  to
 &  defective  policy.  7  hold  that  it  is
 the  latter  and  now  I  shall  come  to  the
 present  policy.

 Now,  I  do  not  know  what  the  Minis-
 ter  proposes  to  do.  Ido  not  have  the
 machinery  to  know  it.  If  the  hon.
 Minister  were  to  ask  me,  I  am  prepar-
 ed  to  agree  with  the  hon.  Minister  and
 take  adequate  steps,  provided  he  gives
 me  an  indication  or  exact  informa-
 tion  as  to  what  can  be  done.  As  it
 is.  I  submit  it  is  not  possible  for  me
 for  the  simple  reason  that  I  do  not
 happen  to  be  in  the  Government.  I
 do  not  have  anything  to  do  with  the
 exchange  banks  nor  do  I  have  any-
 thing  to  do  with  the  Reserve  Bank.
 We  can  only  throw  some  suggestions
 from  our  experience  and  also  request
 the  Minister  to  consider  them,  whether
 by  using  his  machinery,  cr  using  the
 machinery  at  his  disposal  and  the
 machinery  at  the  disposal  of  the  Re-
 serve  Bank,  and  take  into  account
 what  suggestions  we  give  and  then
 find  out  remedies.

 When  we  are  asked  to  approve  this
 Bill.  the  hon,  Minister  says  in  his
 Statement  of  Objects  and  Reasons:

 “Fhe  experience  gained  in  the
 working  of  the  Foreign  Exchange
 Regulation  Act  has  brought  to
 light  certain  lacunae  which  ham-
 per  proper  administration  of  the
 Act....”
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 We  do  not  just.  know  what  these
 lacunae  are.  We  do  not,  as  a  matter
 of  fact,  know  how  many  cases  of
 infringement  of  these  regulations
 have  been  taken  up.  We  do  not  know,
 and  there  is  no  indication  at  all  from
 any  of  the  publications  we  have  reé-
 ceived,  as  regards  the  modus  operandi
 of  evasion.  But  we  know,  as  a  matter
 of  fact,  that  foreign  exchange  rules,
 however  rigid  they  are,  however
 strict  they  are,  are  being  evaded  by
 a  set  of  very  crafty  people  not  by
 hock  undoubtedly  but  by  crock.  How
 is  it  done?  I  can  give  him  some  sug-
 gestions.  I  have  referred  to  this  pre-
 viously  also,  and  the  hon.  Minister
 gave  the  reply,  in  the  case  of  one
 company,  where  the  person  imported
 the  goods  at  the  price  prevailing  in
 London  from  where  he  imported  them.
 When  I  asked  question  about  it,  the
 hon,  Minister  readily  confessed  his
 inability  to  know  what  was  the  price
 prevailing  in  London.  He  said  that  he
 had  no  machinery.  I  remember  that
 very  well  and  I  also  appreciate  his
 inability.  But,  now,  take  the  case  of
 one  company.  I  can  give  him  the
 modus  operandi  and  I  am  positive  that
 many  people  are  evading  the  provi-
 sions,  however,  strict  they  are,  by
 resorting  to  that  method,  Just  imagine
 a  case  of  a  firm  having  an  office  in
 Calcutta.  I  am  not  referring  to  the
 case  of  the  firm  of  integrity  and
 honesty  to  which  my  comrade  Shri
 Sadhan  Gupta,  referred  to  the  other
 day.  I  am  referring  to  a  very  simple
 case.  There  is  a  firm  A  in  Calcutta,
 having  its  head  office  in  Caleutta  and
 an  office  in  London.  A  sends  from
 Calcutta,  to  its  branch  in  London,  a
 certain  commodity,  say,  jute—one  of
 the  commodities  which  normally  go
 from  Caleutta  port.  In  making  an
 invoice,  it  is  open  to  them  to  have
 the  invoice  rate  slightly  below  the
 market  rate  in  Calcutta.  They  may
 even  go  to  the  extent  of  saying  that
 if  it  is  really  the  first  quality  jute
 which  they  are  sending,  they  might
 enter  in  the  invoice  that  it  is  “second
 quality  jute”,  “slightly  damaged”  or
 ‘not  quite  good  to  be  exported”  or
 something  like  that.  They  may  quote
 even  £25.  There  is  nothing  in  lw
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 which  prevents  them  from  invoicing
 to  their  branch  at  the  rate  of  &  20.
 Imagine  that  if  they  send  5,000  tons,
 their  invoice  is  only  at  the  rate  of
 20,  while  in  London,  through  their
 office,  where  they  sell,  there  is  noth-
 ing,  so  far  as  I  understand,  to  prevent
 them  from  selling  at  £25  and  keeping
 the  balance  of  £5  per  every  ton  in  a
 separate  account.

 Then  you  know,  Sir,  these  mer-
 chants  can  use  codes,—Bentley’s  code,
 etc.  There  are  ever  so  many  codes.
 Js  there  any  machinery  with  the  Re-
 serve  Bank  to  decypher  these  codes  in
 order  to  find  out  the  veracity  of  the
 invoices.  Certainly  not  to  my
 knowledge.

 Take  the  other  case.  There  is  8
 firm  in  London  with  its  head  office
 there  and  branch  in  India.  There  are
 many  firms  like  that.  They  send  their
 articles  to  India.  Supposing  they  send
 some  chemicals.  The  market  rate  of
 that  particular  chemical  in  London
 need  not  be  the  rate  at  which  the  in-
 voice  is  sent  to  India.  In  this  way,
 if  at  London  the  price  is  £28,  there  is
 nothing  in  law  which  prevents  that
 particular  firm  sending  a  consignment
 of  the  same  chemical  to  India  and
 quote  it  at  £30.  We  know  there  are
 several  cases  Many  big  firms  accord-
 ing  to  my  knowledge  have  been  haul-
 ed  up  aisc.  Somehow  they  escape  as
 always  they  do  In  sending  goods  to
 India  they  over-invoice,  If  the  modus
 operandi  in  respect  of  a  firm  having
 an  agency  in  London  is  to  under-
 invoice  the  goods  in  order  to  take
 away  more  of  our  sterling,  the  firm
 with  its  head  office  in  London  and
 branch  in  India  is  to  over-invoice  it
 This  is  happening  every  day.

 Let  me  get  an  assurance  from  the
 hon.  Minister  that  everything  possible
 has  been  done  and  no  such  thing  hap-
 pens.  I  am  Sure  that  it  is  not  possible
 for  him.  He  has  his  limitation  in  this
 particular  respect.  So,  I  am  pointing
 out  only  one  instance  to  show  that
 with  all  these  rules  and  regulation,  it
 is  not  possible  to  be  as  clever  as  those
 who  want  to  evade  these  rules.  They
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 have  all  the  skills  and  tools  at  their
 disposal  to  evade,  whatever  be  the
 strictness  of  8  particular  rule  which
 Government  wants  to  impose.  The
 result  is  that  whether  it  is  in  our
 import  or  in  our  export,  we  happen  to
 lose  very  valuable  foreign  exchange.
 We  have  been  losing  it  all  these  years
 and  we  are  going  to  continue  losing,
 unless  some  step  is  taken.  [I  cannot
 suggest  any,  but  I  am  prepared  if  the
 hon.  the  Finance  Minister  will  con-
 descent  to  accept  my  suggestion  to  sit
 with  him  and  find  out  the  ways  and
 means.

 Then,  Sir,  there  is  another  difficulty.
 I  want  to  refer  how  exchange  transac-
 tions  are  made.  Sir,  it  will  be  sur-
 prising  to  most  of  the  Members  here
 to  know  that  the  exchange  rate  of
 different  currencies  in  terms  of
 Indian  rupee  is  not  a  matter  of  stipula-
 tion  by  the  Reserve  Bank.  The  Re-
 serve  Bank  has  all  the  powers  of  the
 rules.  But  the  exchange  rates  are
 specified  by  the  Association,  the  Ex-
 change  Banks’  Association,  whose
 President  gives  a  declaration  that  the
 dollar  today  shall  have  such  and  such
 value  in  rupees  or  the  pound  has  such
 and  such  value  in  rupees.  And  to  my
 amazement,  I  understand  that  even
 in  one  particular  city  it  might  vary
 from  customer  to  customer  and  from
 day  to  day.  If  today  I  want  so  many
 pounds  I  will  be  qucted  a  particular
 rate;  if  my  hon.  friend  wants  so  many
 pounds,  he  will  have  a  different  rate.
 If  tomorrow  I  happen  to  go  to  the
 same  bank  the  rate  may  be  different.
 I  thought  that  it  may  not  be  quite
 true,  but  I  have  evidence  that  this  is
 what  is  being  done.

 I  want  to  refer  to  the  Reserve  Bank
 Exchange  Control  Manual—Page  2  of
 —the  a  ntroduction—where  I  find—
 this  observation:

 “Section  4(2)  of  the  Foreign
 Exchange  Regulation  Act,  1947,
 lays  down  that  al)  transactions  of
 foreign  exchange  shal]  be  done  at
 rates  authorised  by  the  Reserve
 Bank  of  India.  The  rates  of  ex-
 change  which  the  Reserve  Bank
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 has  been  pleased  to  authorise  in
 this  behalf  are  those  published  by
 the  Exchange  Banks’  Association
 at  Calcutta.”

 Why  is  it  that  it  ig  not  possible  for
 Government  even  at  this  very  critical
 hour,  to  fix  a  rate?  We  know  that
 the  entire  foreign  exchange  business
 is  a  business  of  speculation.  Nobody
 can  deny  it.  The  exchange  bank  takes
 money  from  their  overseas  head  office
 and  at  e  time  when  we  can  afford  to
 pay  a  little  more  interest,  they  take
 all  the  interest.  Even  in  transactions
 from  party  to  party,  even  in  transac-
 tions  with  the  same  party  on  the  same
 day,  two  rates  prevail  for  a  particular
 currency.

 These  foreign  exchange  banks  are
 completely  dominated  by  foreign
 interests.  I  understand  from  my  hon.
 friend  Shri  Prabhat  Kar  that  about
 80  per  cent  of  the  exchange  business
 is  in  the  hands  of  foreign  banks.  I
 do  not  find  anybody  from  the  other
 side  championing  the  cause  of  the
 Indian  banks  in  this  respect.  Eighty
 per  cent  of  the  foreign  exchange
 transactions  are  controlled  by  a  group
 of  foreign  financiers  who  operate
 through  their  banks  in  India,  and
 create  vanations  in  the  exchange
 rates.

 And  what  is  worse  is  that  Govern-
 ment  have  no  control  even  in  asking
 them  to  limit  sending  their  profits
 Is  there  any  regulation  by  which  Gov-
 ernment  can  prevent  the  remittance  of
 profits  arboad?  This  is  a  very  im-
 portant  question.  It  is  no  good  saying
 as  the  hon,  the  Commerce  and  Indus-
 try  Minister  does.  The  other  day  the
 hon.  Commerce  Minister  went  to
 Madras  and  said  that  the  foreign  ex-
 change  crisis  is  really  God-send.  It  is
 bound  to  increase  our  production,  I
 ask  humbly:  could  anything  be  more
 ridiculous  than  that?  On  the  one  hand
 at  Madras  a  prominent  Minister  of
 Government  says  that  there  is  nothing
 to  fear  about  the  foreign  exchange
 crisis;  on  the  other  hand  it  is  going
 to  improve  production  in  the  country.
 Here  only  two  or  three  days  back  the
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 hon.  the  Finance  Minister  desphe  his

 very  heavy  works  in  this  session  has
 to  come  forward  and  introduces  this

 Bill,  stating  that  there  is  a  crisis  in
 foreign  exchange.  This  is  not  the  way
 in  which  the  foreign  exchange  situa-
 tion  has  to  be  tackled.

 I  know  the  usefulness  of  these  rules.
 I  would  ask  the  Finance  Minister:  has-
 he  made  all  enquiries.  The  other  day,
 Mr.  Deputy-Speaker,  you  will  remem-
 ber  that  at  the  border  there  was  a  case
 of  smuggling  currency.  Some  foreign
 diplomat  who  comes  here  manages  to
 get  Rs.  20  lakhs  of  Indian  currency.
 How?  Is  it  possible  for  a  man  to  come
 all  the  way  from  Africa  or  America
 or  Cuba  and  then  land  in  India  with.
 a  ton  of  our  notes?  Does  it  not  suggest
 even  to  ordinary  commonsense  that
 there  is  somebody  in  India  behind  it?
 It  is  all  common  knowledge,  Sir.  My
 hon.  friend  was  yesterday  telling  me:
 that  even  without  the  Reserve  Bank's
 permission  one  of  his  esteemed  friends
 in  the  Cabinet  had  a  trip  to  London
 these  days.

 It  is  not  necessary.  If  I  want  to  go
 to  London,  I  go  to  a  particular  house
 No  in  Calcutta,  pay  20  per  cent.  more
 than  the  exchange  rate,  get  a  small
 chit  from  him  and  I  can  afford  to  live
 in  any  hotel  in  London  or  United
 States,  because  in  that  chit  there  is  an
 indication  that  they  have  received  so
 much  money  in  the  Caleutta  office,
 therefore,  sterling  or  dollar  of  equva-
 lent  value  should  be  released  from
 private  accounts  of  that  particular
 company  cither  in  London  or  Washing-
 ton.  I  can  give  the  hon.  Minister  an
 example,  a  very  glaring  example  of
 what  has  already  been  published  in
 the  Mysteries  of  Birla  House,  that
 famous  publication.  I  am  prepared  to
 give  Government  any  power  which-
 they  want  to  control  foreign  exchange
 to  prevent  the  racket  in  foreign  ex-
 change  and  also  to  punish  the  guilty
 to  the  maximum  extent.  In  fact,  I
 want  the  fine  to  be  Rs.  50,000  and  the
 imprisonment  to  be  for  three  years,
 not  one  year.  But  he  should  take

 us  inte  confidence  and  say:  “Look
 here,  this  is  the  actual  position.”  Where
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 is  the  lacuna?  It  is  almost  the  same  as
 we  had.  For  twelve  .years  we  have
 geen  working.  The  foreign  exchange
 position  ७  not  happy  today.  Htis  in

 crisis  and  we  suggest  some  changes.
 But  without  taking  anyone  inte  his
 confidence  and  saying  that  this  is  the
 way  in  which  a  particular  rule  has
 been  offended,  cr  evaded,  and  the
 manner  in  which  it  should  be  made
 tighter,  he  wants  to  amend  the  law.
 We  want  the  law  to  be  made  tight  so
 far  as  the  firms  operating  in  Bombay
 or  Calcutta  are  concerned,  who  have
 evaded  and  taken  advantage  of  a
 particular  lacuna  in  a  section  and
 cheated  Government  to  the  tune  of  so
 many  thousands  of  pounds  and  dol-
 Jars.  So,  I  submit  in  all  earnestness
 that  the  hon.  Finance  Minister  may
 be  pleased  to  give  us  details  so  that
 we  may  put  our  heads  together  in  a
 situation  of  crisis.  It  is  not  an  ordi-
 nary  crisis  which  we  see  today.

 The  hon.  Finance  Minister  himself
 was  obliged  to  say  the  other  day  that

 in  view  of  this  crisis,  it  may  be  that
 we  will  have  to  give  the  go-by  to

 any  national  project,  which  does  not
 strictly  come  within  what  you  call  the
 core  of  the  Plan.  When  such  383  the
 crisis,  Government  ought  to  have  taken
 us  into  greater  confidence  and  should
 have  told  us  that  "this  is  the  parti-
 cular  lacuna:  we  admit  that  the  policy
 has  been  wrong;  let  us  all  sit  together
 and  evolve  means  by  which  there  will
 be  foolproof  rules.”  I  may  tell  the
 hon.  Finance  Minister  that  those  who
 want  to  evade  these  rules  are  very
 very  clever  people;  they  are  not  ordi-
 nary  fools.  They  can  outwit  even  my
 esteemed  friend,  the  Finance  Minister.
 He  has  made  the  rules  in  a  clever  way,
 but  they  wil]  be  more  clever  in  evadi-
 ing  the  rules.  He  knows  how  they  can
 evaide  or  avoid  the  rules

 I  submit,  therefore,  that  the  Gov-
 ernment  ought  to  change  its  attitude.
 No  doubt  certain  amendmente  which
 are  here  are  welcome,  As  I  said,  we
 will  always  support  the  Government
 and  give  the  Government  even  blanket
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 powers,  if  it  comes  to  4  question  of
 preventing  the  misuse  of  foreign  ex-
 change,  which  our  country  cannot
 afford  in  the  present  context.  So,  I
 submit  that  the  hon.  Finance  Minister
 should  take  an  overall  view  of  the
 situation  and  think  of  ways  and  means
 by  which  such  offences  can  be  pre-
 vented,  without  any  exception.  He
 should  make  not  merely  these  rules,
 but  rules  which  should  make  it
 impossible  for  any  crafty  traitor  or
 crook  to  evade  them.  I  am  using  that
 word,  because  anybody  who  commits
 the  slightest  offence  in  foreign
 exchange  is  now  to  be  named  as  a
 traitor  to  the  country.  He  should  be
 given  no  chance  at  all,

 If  my  hon,  friend  is  interested  in
 having  more  money,  here  is  an  ex-
 ample.  Take  the  case  of  tea.  I  do  not
 want  to  tire  the  House  with  figures,
 because  you  have  been  ringing  the
 bell  twice,  though  I  have  a  lot  of
 material.  For  India  tea  is  perhaps
 the  largest  foreign  exchange  earner.
 We  send  tea  to  London  after  the  Cal-
 cutta  auctions  or  the  Cochin  auctions.
 From  London  the  tea  is  sent  to  the
 continental  countries.  I  understand
 that  a  pound  of  tea  m  West  Germany
 will  cost  not  less  than  Rs.  10.  The
 London  trader  sends  it  to  the  continen-
 tal  countries,  from  where  it  goes  to
 Iran  and  Egypt.  We  do  not  have  a
 direct  deal  with  those  countries.  When
 the  crisis  is  so  acute.  when  the  foreign
 exchange  resources  position  is  so  tight,
 why  is  it  not  possible  for  the  Govern-
 ment  which  has  the  State  Trading
 Corporation  today  definitely  for  this
 purpose,  of  taking  over  the  foreign
 trade  wherever  it  impinges  on  the
 economic  activities  of  the  country  to
 the  country’s  detriment,  to  take  over
 the  tea  trade.

 We  are  supposed  to  have  friendly
 relations  with  many  countries  and  tea
 is  not  a  commodity  which  is  seasonal.
 Whether  it  is  winter,  spring,  summer
 or  autumn,  people  have  to  take  tes.  So,
 if  the  Government  wants  to  have  some
 resources  by  way  of  foreign  exchange,
 we  can  mop  up  that  profit  or  at  least
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 we  could  have  sold  it  te  other  coun-
 tries  at  a  lesser  profit  and  increased
 the  potential  of  trade.  We  know  what
 has  resulted  from  American  consump-
 tion  of  tea,  after  we  had  the  propa-
 ganda  there.  We  can  have  such  a
 propaganda  in  Europe  and  other  coun-
 tries.  But  the  point  is  those  people
 who  control  the  estates  here,  who
 eontre]  95  per  cent.  of  the  auctions
 either  in  Cochin  or  in  Calcutta,
 and  who  again  control  the  auctions
 in  London  happen  to  be  almost  the
 same  interests.  The  same  interests
 control  the  entire  circulation  and  in
 that  process,  they  take  more  and  more
 of  profits  away  from  our  country
 much  to  the  serious  detriment  of  our
 foreign  exchange  position.  If  the  Gov-
 ernment  are  serious  in  improving  the
 foreign  exchange  position,  we  have
 many  suggestions  like  this.  But  १
 wonder  whether  the  hon.  Minister
 will  pay  any  attention  to  this  at  all,
 because  it  comes  from  our  side.  They
 have  been  forced  to  accept  many
 things  which  we  on  this  side  said  in
 1953.  I  would  request  the  hon.  Minis-
 ter  to  consider  this  fact  also,  that,
 when  he  tries  to  have  a  set  of  fool-
 proof  rules,  he  should  also  try  to
 assess  the  situation  from  the  year  in
 which  this  Act  was  originally  passed.

 Pandit  Thakur  Das  Bhargava  (His-
 sar):  I  have  heard  with  great  interest
 my  hon.  friend  who  preceded  me.  He
 has  given  many  examples  of  the  man-
 ner  in  which  this  Act  is  contravened.
 Unfortunately  I  am  not  familiar  with
 any  of  those  matters  which  he  has
 referred  to.  But  I  want  to  submit  to
 the  House  that  this  is  a  matter  of  an
 absolutely  different  character.  I  was
 present  in  the  House  when  the  original
 Bill  was  passed  and  I  have  studied
 the  Foreign  Exchange  Regulation  Act.
 T  have  also  seen  the  relevant  provisions
 of  the  Sea  Customs  Act  as  also  the
 Bill  before  us.

 It  has  been  stated  in  the  Statement
 of  Objects  and  Reasons  as  follows:

 “The  experience  gained  in  the
 working  of  the  Foreign  Exchange
 Regulation  Act  has  brought  ६०
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 light  certain  lacunae  which  है +
 per  proper  administration  of  the
 Act  and  the  investigations  and  the
 legal  proceedings  thereunder.  This
 opportunity  is,  therefore,  being
 taken  to  carry  out  certain  other
 amendments  in  the  Act  with  a
 view  to  remove  these  defects.  The
 most  important  of  these  amend-
 ments  is  the  one  providing  for

 departmental  inquiry  and
 adjudication  of  foreign  exchange
 offences  by  an  authority  consti-
 tuted  by  Government  on  the  lines
 of  the  Sea  Customs  Act.”

 I  propose  to  examine  this  question  of
 the  new  authorities  being  constituted
 and  compare  them  with  what  they
 are  in  the  Sea  Customs  Act  and  how
 they  are  different  in  this  Act,  because
 a8  was  complained  by  Mr.  Nayar,  I
 have  aiso  got  this  complaint  that  for
 the  last  ten  years  this  Act  has  been
 in  operation  and  we  have  not  been
 told  in  how  many  cases  these  rules
 were  contravened,  how  the  authorities
 constituted  under  this  Act  worked  and
 what  has  happened  to  justify  the
 change  in  the  entire  structure  of  the
 authorities  of  investigation  as  well  as
 the  trying  authorities.

 My  humble  submission  is-—and  I
 find  this  in  many  Acts  brought  before
 this  House—that  there  is  a  tendency
 that  the  ordinary  courts  of  this  land
 are  not  allowed  to  work  in  the  ordi-
 nary  manner,  So  far  as  I  under-
 stand,  it  is  the  essence  of  democracy
 that  the  courts  in  a  country  should
 decide  the  fate  of  all  the  matters  re-
 jating  to  the  rights,  transactions  and
 matters  relating  to  the  acts  of  the
 inhabitants  of  that  country.  In
 that  matter  also,  special  courts
 and  special  laws  are  generally
 taboo.  The  essence  of  democracy  is
 that  the  law  of  the  land  should  pre-
 vail  in  every  matter,  the  ordinary
 courts  in  the  country  should  function,
 unless  there  be  special  circumstances
 relating  to  any  special  matter,  In
 all  other  cases,  the  ordinary  courts
 in  the  country  should  have  the
 power  to  decide  all  such  matters,
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 I  find  that  so  far  as  the  offences
 under  the  Foreign  Exchange  Regule-
 tioo  Act  are  concerned  whatever  may
 be  the  complexity  of  the  situation
 and  the  operations  of  those  who
 control  this  law,  so  far  as  the  courts
 are  concerned,  only  very  simple
 questions  come  before  the  courts.
 Kindly  see  sections  4,  5,  9  and  12
 which  are  specially  referred  to  in  this
 amendment  of  section  23.  They  deal
 with  very  simple  matters.  Section  4
 deals  with  the  question  of  buying,
 selling,  borrowing  etc.  The  offence
 under  section  4  is  very  simple,  whether
 a  person  has  bought  or  borrowed  or
 exchanged  or  sold,  etc.  Section  5  only
 deals  with  payments  outside  the  coun-
 try  and  inside  the  country;  nothing
 else.  There  is  nothing  technical  about
 it,  nothing  very  difficult  or  compli-
 cated  about  it.  It  is  a  very  simple
 question  which  the  courts  are  called
 upon  to  adjudicate.

 Similarly,  if  you  see  section  9,  it
 deals  with  acquisition  by  Central  Gov-
 ernment  of  foreign  exchange.  Any
 person  who  owns  foreign  exchange
 can  be  asked  to  sell  it  to  the  Govern-
 ment  under  section  g.  Section  42  also
 relates  to  payment  and  it  does  not
 deal  with  any  complicated  cases.  But
 still  we  find  that,  in  regard  to  offences
 of  contravention  in  these  four  cases,
 section  23  is  going  to  be  changed.

 The  new  section  23D  reads  as
 follows:

 “(i)  For  the  purpose  of  adjudg-
 ing  under  clause  (a)  of  sub-sec-
 tion  (l)  of  section  23,  whether
 any  person  has  committed  a  con-
 travention,  the  Director  of  En-
 forcement  shall  hold  an  inquiry  in
 the  prescribed  manner  after  giving
 that  person  a  reasonable  oppor-
 tunity  of  being  heard  and  if,  on
 such  inquiry,  he  is  satisfied  that
 the  person  has  committed  the  con-
 travention,  he  may  impose  such
 penalty  as  he  thinks  fit  in  accor-
 rance  with  the  provisions  of  the
 sald  section  23;"

 33  AUGUST  3887  Regulation  (Amend~  Iligz
 ment)  Biil

 My  humble  submission  is  this.  How
 we  understand  the  general  law  in
 this  land  is,  there  is  an  agency  called
 the  police—call  it  by  any  name—which
 is  charged  with  the  duty  of  collection
 of  evidence  and  sundry  other  matters.
 After  they  have  gone  through  that
 process,  they  bring  the  case  before  the
 court.  It  is  the  court  which  adjudges
 the  guilt  of  any  person.  This  gentle-
 man,  the  new  officer  Director  of  En-
 forcement  is  to  adjudge  here  the  guilt
 and  not  to  collect  evidence  only.  I  call
 him  new  officer  because  he  is  no-
 where  else  mentioned  in  the  Act.  I  am
 not  supposed  to  know  what  is  not
 given  in  this  Act.  I  do  not  know  about
 any  of  the  transactions  here.  It  is  said
 that  this  new  officer,  after  an  inquiry,
 would  adjudicate  on  the  guilt  of  a
 person  and  go  so  far  as  to  punish  him.
 This  is  mentioned  in  the  section  itself.
 It  is  said:

 “(i)  If  any  person  contravenes
 the  provisions  of  section  4,  section
 5,  section  9  or  sub-section  (2)  of
 section  2  or  of  any  rule,  direction
 or  order  made’  thereunder,  he
 shall—

 (a)  be  liable  to  such  penalty
 not  exceeding  three  times  the
 value  of  the  foreign  exchange  in
 respect  of  which  the  contravention
 has  taken  place,  or  five  thousand
 rupees  whichever  is  more,  as
 may  be  adjudged  by  the  Director
 of  Enforcement  in  the  manner
 hereinafter  provided  or

 (b)  upon  conviction  by  a  Court,
 be  punishable  with  imprisonment
 for  a  term  which  may  extend  to
 two  years,  or  with  fine,  or  with
 both.”

 That  is  the  alternative.  If  the  Direc-
 tor  of  Enforcement  punishes  a  person
 with  a  penalty  of  Hs,  5000,  he  shall
 be  free  from  the  consequence  of  his
 acts.  The  courts  come  into  play  in  the
 alternative  course.  The  case  will  be
 brought  to  the  Court  if  the  Director
 wants  it.  Otherwise,  he  can  decide
 it.  This  means,  any  offence  may  be
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 committed  and  the  Executive  officer
 may  decide  the  case  provided  the  ac-
 cused  is,able  to  pay  Rs.  5000.  This
 is  commercialising  crimes.  I  have
 found  it  in  many  other  places.  What
 happens  under  the  Income-tax  Act?
 The  power  to  compound  is  given  to
 certain  officers.  When  we  were  dis-
 cussing  the  Expenditure  Tax  Bill  when
 it  was  sent  to  the  Select  Committee,  I
 brought  it  to  the  notice  of  the  hon.
 Finance  Minister  that,  as  a  matter  of
 fact,  as  long  as  we  do  not  make  im-
 prisonment  compulsory  in  cases  af
 this  nature  when  the  Income-tax  Act
 as  contravened,  you  will  never
 Succeed  in  punishing  crime.  I  find
 everywhere  this  tendency.  If  money
 could  be  got  out  of  the  accused,  by
 some  officer,  well  and  good.  He  is  let
 off.  This  kind  of  administer:zng  the
 laws  is  not  the  way  of  punishing
 people.  You  will  never  succeed  if  you
 go  on  hke  this.  This  is  a  device  to
 mulct  the  people  with  money  and  १९
 them  off.  He  may  get  Rs.  5,000  and
 the  matter  may  not  be  brought  to
 court.

 This  is  not  all.  There  is  a  curious
 provision  which  is  sought  to  be  put  in
 here  on  the  alleged  basis  of  Sea  Cus-
 toms  Act.  Section  23  F  runs  thus:

 “If  any  person  fails  to  pay  the
 penalty  imposed  by  the  Durector
 of  Enfercement  or  the  Appellate
 Board  or  fails  to  comply  with  any
 of  their  directions  or  orders,  he
 shall,  on  conviction  before  a  Court,
 be  punishable  with  imprisonment
 for  a  term  which  may  extend  to
 two  years  or  with  fine,  or  with
 both.”

 This  is  unprecedented,  unheard  of.
 You  make  it  a  crime.  The  man  does
 not  pay  the  fine.  You  then  place  him
 ‘before  the  court.  This  non-payment
 of  fine  is  made  an  offence.  He  cen  be
 sentenced  to  two  years  for  this  new
 fangled  offence.  Then  there  is

 he
 with

 Board  of  appeal.  We  are  fed  with
 Special  courts.  We  do  not  want
 Special  courts  in  this  country.  We
 ‘want  the  ordinary  courts  to  do  this
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 work  unhampered,  unimpeded.  Section
 23E  says:

 “a  The  Central  Government
 may,  by  notification  in  the  Official
 Gazette,  constitute  an  Appellate
 Board  to  be  called  the  Foreign  Ex-
 change  Regulation  Appellate
 Board  consisting  of  a  Chairman
 and  another  member  to  be  appoin-
 ted  by  the  Central  Government
 for  hearing  appeals  against  the
 orders  of  the  Director  of  Enforce-
 ment  made  under  section  23.”

 There  will  be  two  kinds  of  courts:
 the  ordinary  courts  before  which
 these  cases  will  be  taken,  the  appellate
 court,  the  Sessions  Court,  High  Court,
 etc.,  and  the  Director  of  Enforcement
 and  Special]  Appellate  Board  before
 which  appeals  from  the  Orders  of  the
 Direcor  of  Enforcement  will  be  heard.
 If  either  the  Director  of  Enforcement
 or  the  Special  Court  give  an  order  and
 that  order  is  not  compled  with  by  the
 person  against  whom  the  order  is
 made,  he  will  have  to  be  put  up  again
 before  the  court  and  convicted  for
 two  years,  because  he  has  not  complied
 with  the  orders.  This  is  unheard  of,
 Even  under  the  Sea  Customs  Act,  what
 happens  is  this.  This  provision  is  alie-
 ged  to  have  been  taken  from  the  Sea
 Customs  Act.  Section  93  of  the  Sea
 Customs  Act  says:

 “When  a  penalty  or  increased
 rate  of  duty  is  adjudged  against
 any  person  under  this  Act  by  any
 officer  of  Customs,  such  officer,  if
 such  penalty  or  increased  rate  be
 not  paid,  may  levy  the  same  by
 sale  of  any  goods  of  the  said  per-
 son  which  may  be  in  his  charge  or
 in  the  charge  of  any  other  officer
 of  Customs.

 “When  any  officer  of  Customs
 who  has  adjudged  a  penalty  or  in-
 creased  rate  of  duty  against  any
 person  under  this  Act  is  unable  to
 realise  the  unpaid  amount  thereof
 from  such  goods,  such  officer  may
 notify  in  writing  to  any  Magistrate
 within  the  local  limits  of  whose
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 jurisdiction  such  person  or  any

 goods  belonging  to  him  may  be,
 the  name  and  residence  of  the  said

 person  and  the  amount  of  penalty
 or  increased  rate  of  duty  unre-

 covered;  and  such  Magistrate  shall

 thereupon  proceed  to  enforce  pay-
 ment  of  the  said  amount  in  _ilike
 @anne~  as  if  such  penalty  or  in-
 creased  rate  has  been  a  fine  inflic-
 ted  by  himself.”

 I  can  understand  this.  Under  the
 Criminal  Procedure  Code,  in  the  law
 of  the  land,  a  machinery  has  been

 provided  by  which  every  criminal
 court  realises  fines.  That  machinery
 ought  to  be  enough.  When  a  person
 has  been  fined  in  any  manner,  the
 machinery  is  provided  there  and  that
 machinery  is  fairly  effective.  To  give
 him  another  two  years’  imprisonment
 because  he  does  not  pay  the  penalty
 is  rather  too  much.  I  do  not  think  it
 is  justified  by  any  rule  of  jurispru-
 dence.

 Let  us  see  what  are  the  crimes  under
 the  Sea  Customs  Act,  and  what  are
 the  crimes  under  this  Act.  As  you
 know,  under  the  Sea  Customs  Act,  in
 section  i67  a  very  large  number  of
 offences  are  described  which  are  things
 of  a  technical  nature  and  which  from
 time  immemorial  have  been  treated  as
 such,  which  deal  with  matters  on  the
 sea  and  all  that.  If  you  go  through
 the  section,  you  will  find  that  they  are
 certainly  of  a  technical  nature.  As
 such,  if  an  Executive  officer  decides
 them,  he  will  do  it  in  a  manner  which
 will  be  expeditious  and  at  the  same
 time,  he  will  do  the  right  justice
 None  of  the  matters  which  are  men-
 tioned  in  this  Act  are  of  this  nature
 at  all.  For  the  last  ten  years,  they
 have  been  decided  by  the  courts.
 Unless  my  hon.  friend  makes  out  a  case
 that  these  courts  have  failed  and  they
 art  of  such  a  nature  thatfuli  justice
 has  not  been  done,  the  House  should  be
 loath  to  have  a  special  court  and  a
 special  appellate  court  or  a  special
 Officer.  You  add  to  the  number  of
 officers  of  whom  we  have  got  too  many
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 nowadays.  We  find  that  the  cost  of

 Apart  from  that,  I  do  not  know  if
 this  Act  has  worked  well.  It  was  for
 the  hon.  “Minister  to  bring  to  the
 notice  of  the  House  in  what  manner
 the  courts  have  failed,  and  why  he
 wants  this  to  be  done.  The  Sea  Cus-
 toms  Act  authorises  certain  of  its
 officers  to  decide  matters.  The  Collec-
 tor  or  the  Executive  officer  becomes
 the  judge  in  his  own  case.  These  are
 the  basic  difficulties  in  my  way.  I  for
 one  have  been  brought  up  in  traditions
 in  which  it  is  laid  down  that  no  person
 shall  be  a  judge  in  his  own  case.
 Therefore,  the  police  officer  is  not
 allowed  to  be  the  judge  and  the  matter
 goes  to  the  court.  Even  supposing  a
 court  is  in  charge  of  excise  duty
 department  etc.  the  rulings  are  that
 the  officer  has  got  a  personal  interest
 in  the  case  and  the  matter  is  not  taken
 before  him.  We  must  have  a  court
 which  has  absolutely  got  no  interest  in
 the  matter,  departmental  or  otherwise.
 If  officers  whose  duty  is  to  detect
 offences  become  judges  there  is  an  end
 of  justice.  Therefore,  my  humble  sub-
 mission  is  that  unless  by  tradition  or
 by  long  practice  such  a  course  is
 established,  we  cannot  devise  it  in  a
 day  and  say  that  in  all  future  Acts  and
 laws  that  we  make  here  the  person
 who  adjudges  the  guilt  is  the  officer
 himself
 i4  hrs.

 As  a  matter  of  fact,  there  are  so
 many  checks  and  so  many  safeguards
 given  in  the  Sea  Customs  Act  and
 none  of  them  we  find  here  in  this
 Bill.  If  you  see  section  82  you  will
 be  pleased  to  see  that  it  practically
 provides  what  cases  are  to  be  decided
 and  to  what  extent  these  powers  are
 given.  It  reads:

 “In  every  case,  except  the  cases
 mentioned  in  section  167,  Nos.  26,
 72,

 a
 74  to  76,  both  inclusive,  in

 which,  under  this  Act,  anything  is
 liable  to  confiscation  or  to  increas-
 ed  rates  of  duty  or  to  any
 penalty.”
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 In  section  267  a  large  number  of
 offences  are  given.  These  are  incidents
 of  certain  offences  only.  Then  what
 happens?

 “..such  confiscation,  increased
 fate  of  duty  or  penalty  may  be  ad-
 judged—

 (a)  without  limit,  by  a  Deputy
 Commissioner  or  Deputy  Collec-
 ter  of  Customs,  or  a  Customs-col-
 lector;”

 The  words  are  “without  limit”.  Then
 it  reads:

 “(b)  up  to  confiscation  of  goods
 not  exceeding  two  hundred  and
 fifty  rupees  in  value,  and  imposi-
 tion  of  penalty  or  increased  duty,
 not  exceeding  one  hundred  rupees,
 by  an  Assistant  Commissioner  or
 Assistant  Collector  of  Customs;

 (c)  up  to  confiscation  of  goods  not
 exceeding  fifty  rupees  in  value,  and
 imposition  of  penalty  or  increas-
 ed  duty  not  exceeding  ten  rupees,
 by  such  other  subordinate  officers
 of  Customs  as  the  Chief  Customs
 authority  may,  from  time  to  time,
 empower  in  that  behalf  in  virtue
 of  their  office.”

 That  is  not  all.  Even  if  the  officer
 decides  a  matter  like  this.  Then  there
 are  so  many  safeguards.  Section  90
 gays:

 “If  upon  consideration  of  the
 circumstances  under  which  any
 penalty,  increased  rate  of  duty  or
 confiscation  has  been  adjudged
 under  this  Act  by  an  officer  of
 Customs,  the  Chief  Customs-autho-
 rity  is  of  opinion  that  such
 penalty,  increased  rate  or  confis-
 cation  ought  to  be  remitted  in
 whole  or  in  part,  or  commuted,
 such  authority  may  remit
 the  same  or  any  portion
 therecf,  or  may,  with  the
 consent  of  the  owner  of  any  goods
 ordered  to  be  confiscated,  commute
 the  order  of  confiscation  to  a  pen-
 alty  not  exceeding  the  value  of
 such  goods.”

 Foreign  Exchange  8  AUGUBT  957  Regulation  (Amend-  UILge
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 This  is  a  very  simple  provision.  This
 is  not  in  the  nature  of  adjudging  guilt
 and  fining  a  person  Rs.  5,000/-  First
 of  all  an  appeal  is  provided  against
 the  order  under  Section  58  Then
 Section  90  provides  a  curb.  The  next
 curb  is  under  90A  which  reads:

 “(l)  The  Chief  Customs-autho-
 rity  may  of  it  own  motion  or
 otherwise  call  for  and  examine  the
 record  of  any  proceedings  in  which
 an  officer  of  Customs  has  passed
 any  decision  or  order  under  this
 Act  for  the  purpose  of  satisfying
 itself  as  to  the  legality  or  pro-
 priety  of  any  such  decision  or
 order  and  may  pass  such  order
 thereon  as  it  thinks  fit;”
 This  is  the  revisional  power.  Them

 there  is  the  appellate  power.  That  is
 not  all.  Again,  there  is  section  191,
 which  reads:

 “The  Central  Government  may,
 on  the  application  of  any  person
 aggrieved  by  any  decision  or  order,
 passed  under  this  Act  by  any  offi-
 cer  of  Customs  or  Chief  Customs
 authority,  and  from  which  no
 appeal  lies,  reverse  or  modify  such
 decision  or  order.”

 Therefore,  I  am  submitting  that  very
 restricted  powers  are  given  under  the
 Sea  Customs  Act  to  particular  officers
 only  and  then  the  amount  is  restricted
 so  far  as  confiscation  etc.  are  concern-
 ed.  Then  there  is  appeal,  revision  and
 over  revision,  I  should  say.  If  it  comes
 to  the  notice  of  any  of  those  autho-
 rities,  it  can  be  rectified.

 But  here,  under  sections  4,  5  and  9
 the  director  of  enforcement  can
 straightway  fine  Rs.  5,000|-.  There-
 fore,  my  humble  submission  to  the
 Finance  Minister  is  that  unless  this  Bill
 has  failed  to  be  effective  and  useful,
 or  has  not  delivered  the  goods,  as  it
 was  expected  to  do,  and  has  not
 served  any  purpose  then  alone  he
 ean  think  of  change.  I  am  against
 the  constitution  of  special  tribu-
 nals  when  the  ordinary  courts  are
 acquitting  their  work  well.  So,  I  am
 very  much  loath  to  give  new  powers
 to  new  kinds  of  officers  and  new  kinds
 of  courts.  And  the  analogy  that  has
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 ‘been  given  in  respect  of  the  Sea  Cus-
 toms  Act,  I  am  sorry  to  say,  is  not
 applicable.  The  Sea  Customs  Act,  as  I
 pointed  out,  has  been  in  the  Statute
 Book  for  a  very  long  time.  I  think
 that  Act  was  passed  in  1878.  From
 that  time,  it  ig  there.  So,  there  is
 absolutely  no  comparison  between  the
 two.  In  the  end,  I  would  beg  of  the
 Finance  Minister  to  reconsider  section
 23(f)  which,  to  my  mind,  is  very
 sweeping  in  its  nature.  Under  this
 section,  if  a  person  who  is  fined  does
 not  pay  the  fine,  he  is  brought  before
 the  court  and  is  liable  tao  be  sent  to
 jail  for  2  years.

 Shri  Hajarnavis  (Bhandara):  Mr.
 Deputy-Speaker,  I  will  confine  my  re-
 marks  to  the  main  objection,  which  has
 been  raised  against  the  amendments
 by  my  hon.  friend,  Pandit  Thakur  Das
 Bhargava.  The  proposed  amendments
 have  incurred  his  wrath  because  a
 special  procedure  for  trial  before  a
 special  tribunal  is  being  devised  and
 the  executive  officer  is  now  being
 armed  with  authority  to  impose  a  very
 large  fine  He  thinks  that  there  is  no
 justification  for  such  a  procedure.  He
 thinks  that  the  procedure  under  the
 Sea  Customs  Act  is  inapplicable  and
 he  is  of  opinion  that  this  being  an
 offence,  ought  to  come  before  the  ordi-
 nary  courts  to  be  tried  m  accordance
 ‘with  the  ordinary  procedure.  I  be-
 dieve  his  objection  is  based  upon  what
 is  called  the  Rule  of  Law.

 But  my  hon.  friend  knows  that
 much  water  has  flown  under  the
 bridge  since  Professor  Dicey  lectured
 at  Oxford  some  time  after  880  and
 even  Dicey  himself,  sometime  in  1912,
 partially  recanted  his  earlier  observa-
 tions.  The  sole  question  is  how  the
 foreign  exchange  is  to  be  successfully
 regulated  For  this  purpose,  Govern-
 ment  is  entitled  to  arm  themselves  by
 <ertain  powers  by  which  fines  will  be
 imposed  in  order  to  deter  people  from
 committing  breaches  against  the  law.
 For  this  purpose,  we  might  address
 -ourselves  to  this  question:  are  the
 ordinary  courts,  where  the  procedure
 dis  gaverned  by  the  Crimnial  Procedure
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 Code,  the  best  courts  and  is  the  pro
 cedure  of  the  ordinary  courts  the
 appropriate  procedure  or,  as  Mr.
 Thakur  Das  Bhargava  himself  pointed
 out,  the  procedure  which  has  been
 followed  for  a  very  long  time  under
 the  Sea  Customs  Act  the  appropriate
 procedure?  Here  we  might  remember
 that  we  are  not  dealing  with  crimes
 which  involve  any  moral  turpitude.
 This  becomes  an  offence  because  the
 law  prohibits  the  commission  of  this
 act,  in  the  sense,  that  though  these
 transactions  were  perfectly  legal
 transactions,  normal  trade  transac-
 tions,  in  view  of  the  economic  re-
 lations  of  our  country  at  this  stage,
 law  prohibits  them.  The  law  places
 certain  restrictions  upon  what  may  be
 called  perfectly  legal  normal  trade  re-
 lations  in  view  of  the  economic
 circumstances  in  which  this
 country  finds  itself.  This  is
 merely  a  case  of  malum  prohibitum.
 This  is  not  an  act  which  in  itself  is  a
 crime.  Here  the  act  that  is  being  pro-
 hibited  is  being  prohibited  in  the  in-
 terest  of  revenue.  Therefore,  to  these
 types  of  cases  which  deal  merely
 with  offences  that  are  acts  which  are
 prohibited  for  the  purpose  of  regulat-
 ing  the  trade  relations  or  for
 collecting  revenue,  we  cannot
 apply  the  principles  of  criminal  juris-
 prudence  In  all  the  Acts,  the  taxing
 officers  themselves  are  given  power  of
 imposing  penalty  which  may  be  as
 lareg  as  or  larger  than  the  amount  of
 tax  itself.

 Now,  such  a  provision  has  not  been
 so  far  attacked  anywhere  as  contra-~-
 vening  any  of  the  principles  on  which
 criminal  jurisdprudence  is  founded.
 For  instance,  the  Income-tax  Act  says
 that  an  income-tax  officer  may  impose
 a  penalty  which  may  be  I%  times  the
 tax  itself.

 So  far  as  the  Sea  Customs  Act  itself
 is  concerned,  my  hon.  friend  Pandit
 Thakur  Das  Bhargava  probably  knows
 that  the  matter  went  to  the  Privy
 Council  in  the  Mask  Company's  case
 where  they  upheld  the  procedure
 which  was  being  followed  and  the
 orders  which  were  being  passed  under
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 the  Sea  Customs  Act.  Not  only  that.
 The  Privy  Council  went  further  and
 said  thet  these  orders  which  were
 made  by  the  officers  were  immune
 from  any  collateral  challenge  in  the
 eivil  courts.

 In  the  Supreme  Court,_-I  am  only
 quoting  from  memory—the  Sea  Cus-
 toms  Act  was  the  subject  of  a  decision
 by  it,  and  probably  the  objection  that
 was  raised  was  exactly  along  the  lines
 mentioned  by  Pandit  Thakur  Das
 Bhargava  today.  The  Supreme  Court
 in  its  judgement  overruled  these  ob-
 jections  and  said  that  though  the  words
 “offence”  and  “punishment”  may  have
 been  used,  these  are  not  really  offen-
 ces,  there  are  not  punishments,  but
 these  are  breaches  of  the  regu-
 latory  enactment.  The  executive
 Government  which  is  enforcing  the
 regulations  surely  always  has’  the
 power  to  overlook  the  breaches  pro-
 vided  money  compensation  is  paid.
 There  is  nothing  wrong  in  it,  and
 therefore,  I  submit  that  in  bringing
 forward  this  Bill,  the  Government
 have  not  in  any  way  transgressed  any
 of  the  principles  of  jurisprudence.

 m  ६

 So  far  as  the  proposed  section  23F
 is  congerned,  it  is  absolutely  necessary.
 If  you  take  it  out,  where  is_  the
 enforcement,  where  is  the  machinery,
 where  is  the  sanction  for  enforcing
 any  penalty  which  has  been  imposed
 by  the  Durector  of  Enforcement?
 Pandit  Thakur  Das  Bhargava  will
 remember  that  there  is  a  section—
 I  am  quoting  again  from  memory—
 probably  24  of  the  General  Clauses
 Act  which  says  that  wherever
 a  fine  has  been’  imposed,  the
 provisions  of  section  63  onwards  of  the
 Penal  Code  become  applicable,  and
 that  it  may  be  recovered  in/the  same
 manner  as  if  it  was-a  penalty  imposed
 by  the  Penal  Code.  In  the  absence  of
 such  a  provision  in  this  Act,  a  provi-
 sion  like  23F  was  absolutely  necessary,

 Therefore,  I  suggest  that  both  these
 objections  are  not  substantial  and
 Government  may  proceed  with  this
 Bill.

 Shri  P.  BR.  Patel  (Mehsana):  This
 Act  was  to  expire  on  the  3lst  Decem-
 ber,  957  and  so  the  amendment  was

 8i  AUGUST  3967  Regulation  (Amend-  33552
 Bill ment)

 necessary.  However,  there  are  other
 amendments.  I  fail  to  understarrd
 why  these  amendments  were  not
 brought  during  the  last  ten  years.  The
 Act  was  passed  in  947  and  then  it  was
 implemented  and  after  ten  years  the
 Government  is  coming  before  us  saying
 that  there  are  loopholes  and  lacunae
 and  sothe  amendments  are  necessary.
 However,  I  am  happy  that  the  Gov-
 ernment,  at  least  after  ten  years,  is
 coming  forward  to  cure  the  lacunae
 and  loopholes.

 My  submission  is  that  the  Govern-
 ment  should  be  very  vigilant  so  far  as
 the  foreign  exchange  position  is  con-
 cerned.  We  are  importing  several
 goods  which  are  not  necessary  for  the
 country.  I  know  so  many  things  that
 are  being  imported.  We  must  import
 only  such  goods  without  which  we
 cannot  do  for  our  industries  which
 will  encourage  other  industries,  but
 we  are  importing  other  things  and  so
 we  are  losing  our  foreign  exchange.
 I  would  submit  that  the  amendment
 will  not  help  the  country  in  any  way.
 It  is  only  proper  administration  that
 will  help  the  country,  and  if  Govern-
 ment  is  vigilant,  I  am  sure  we  can
 have  more  foreign  exchange  and  pass
 through  the  critical  position  we  are  in.

 So  far  as  the  punishments  are  con-
 cerned,  I  am  of  the  opinion  that  the
 persons  who  play  with  our  foreign
 exchange  are  the  first  enemies  of  the
 country  as  our  present  difficulties  are
 because  of  foreign  exchange  and  our
 merchant  cemmunity,  in  order  to
 pocket  some  money  for  themseives,  are
 playing  with  our  exchange.  When  any
 such  case  is  found,  I  think  they  should
 be  punished  sufficiently  and  well.

 However,  I  take  strong  objection  to
 the  proposed  secion  23F  which  says:

 “If  any  person  fails  to  pay  the
 penalty  imposed  by  the  Director  of
 Enforcement...  .he  shall.....  be
 punishable  with  imprisonment  for
 a  term  which  may  extend  to  two
 years,  or  with  fine,  or  with  both.”

 Failure  may  be  due  to  so  many  rea-
 sons.  A  man  may  not  be  able  to  pay
 the  money;  he  may  not  be  in  a  posi-
 tion  to  pay  the  money.  Should  we
 punish  him  for  that  ?  [fa  rich  or  weall-
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 to-do  man  does  not  pay,  that  is  a
 different  question,  but  we  find  that  in
 business  circles,  a  man  may  be  worth
 crores  today  and  tomorrow  he  may
 be  poor  and  because  of  his  poverty
 he  may  not  be  able  to  pay.  Should
 he  be  sent  to  jail?  I  think  this  provi-
 sion  is  not  desirable.

 Another  objectionable  thing  w  that
 if  a  man  fails  to  comply  with  any  of
 the  directions  or  orders,  then  also  he

 ‘may  be  imprisoned  for  a  period  of  two
 years.  Should  all  directions  and
 orders,  whether  legal  or  illegal,  be
 followed?  Whatever  be  the  directions,
 should  a  man  follow  them?  After  all,
 the  direction  may  be  against  the  law.
 There  is  nothing  in  this  section  which
 says  that  a  man  is  bound  to  follow
 only  the  legal  directions  or  legal
 orders.  It  is  a  very  general  term,  and
 any  direction  or  any  order  to  be  fol-
 lowed  means  dictatorship.  The  dictator
 is  there  and  his  direction  or  order  if
 not  followed,  the  man  has  to  go  to  Jail.
 I  think  this  is  too  much,  and  this  pro-
 vision  35  not  necessary  in  law.  It  does
 not  bring  credit  to  our  democracy

 Then  I  find  that  there  is  another
 tendency.  I  do  not  know  why  we  are
 losing  trust  in  eur  judiciary  and  wher-
 ever  possible  we  try  to,  avoid  our
 judiciary  and  have  special  courts,
 special  tribunals  and  special  things.
 This  is  not  a  good  sigh.  This  tendency
 may  in  the  end  harm  our  democracy,
 I  think  im  a  democracy  the  judiciary
 should  be  very  strong  and  powerful,
 and  wherever  there  is  a  dispute  bet-
 ween  the  subjects  and  the  Govern-
 ment,  the  judiciary  should  be  the
 proper  authority  to  decide  the  matter,
 and  not  a  tribunal.  So,  I  strongly
 object  to  these  things  in  the  amend-
 ments

 We  have  reached  this  critical  posi-
 tion  in  regard  to  our  foreign  exchange
 because  of  so  many  reasons,  among
 which  food  is  an  important  one.  He-
 cause  we  have  to  import  food  we  are
 in  this  critical  position  and  so  we  want
 to  make  some  amendments  in  this  law.
 Otherwise,  if  we  are  able  to  produce
 १0०0  that  is  sufficient  for  the  country
 end  if  we  are  able  to  export
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 something  outside,  our  exchange
 position  would  ke  better  than  what  it
 is  today.  So,  along  with  this,  I  think
 the  Government  should  consider  the
 question  of  improving  production  in
 food.  It  cannot  be  done  by  the  Mehta
 Committee  or  by  an  enquiry  regarding
 the  prices.  The  Government  should
 look  to  the  obstacles  coming  in  the
 way  of  more  production,  and  remove
 them.  Then  we  can  be  in  a  very  sound
 position  in  regard  to  foreign  exchange.

 My  last  submission  is  about  imports.
 I  see  in  the  market  so  many  things
 without  which  the  country  will  not
 die,  and  I  am  told  by,my  friends  that
 imports  have  been  increased  because
 of  some  persons  who  had  some  influ-
 ence  in  the  administration,  and  the
 persons  in  the  administration  wanted
 that  these  persons  should  make  money
 by  these  imports  My  submission  is
 that  the  Government  should  be  very
 careful.  I  think  there  is  a  section  in
 the  company  law,  and  there  is  a  long
 list  of  relatives  of  directors  So  a  long
 list  of  the  relatives  of  Ministers  and
 high  officers  in  the  State  should  be
 maintained,  and  when  an  import
 licence  is  asked  for  by  any  such  re-
 latives,  some  special  inquiry  should  be
 held.  Unless  we  do  that,  I  think  our
 position  will  not  be  improved

 Shri  Jhunjhunwala  (Bhagalpur):
 Most  of  the  points  have  already  been
 made.

 Mr.  Deputy-Speaker:  Therefore,  he
 will  be  very  brief.

 Shri  Jhunjhunwala:  I  shall  be  very
 brief,  unless  you  interrupt  me.

 Mr.  Deputy-Speaker:  I  will  only
 interrupt  to  stop  the  hon.  Member.

 Shri  Jhunjhunwala:  The  difficulty
 we  have  35  that  the  Government  comes
 forward  with  a  Bill  without  stating
 any  reason  for  doing  so,  except  saying
 that  there  has  been  a  lacuna  and  due
 to  that  the  exchange  position  has  got
 worsened,  and  therefore  it  should  be
 rectified,  by  putting  special  provisions,
 which  according  to  my  hon.  friend,
 Pandit  Thakur  Das  Bhargava,  may  not
 be  necessary  and  are  not  necessary
 and  might  entail  more  expenditure.
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 As  such,  I  would  like  the  Finance  Min-
 ister  to  let  us  know  how  due  to  this
 lacuna  the  position  has  got  worsened
 and  in  how  many  cases  we  have  lost
 foreign  exchange  and  to  what  extent.

 Shri  प्र,  P.  Nayar  gave  two  instances
 which  were  also  in  my  mind,  namely,
 of  over-valuing  and  under-valuing  the
 invoices,  I  have  gone  through  this  Bill
 not  very  thoroughly,  but  I  do  not  see
 how  that  lacuna  is  going  to  be  filled,
 how  he  will  get  over  the  practice  of
 over-valung  and  undér-valuing.

 As  I  said  in  the  very  beginning,  I
 have  nothing  much  to  say.  But  the
 Finance  Minister  should  enlighten  us
 as  to  what  has  happened  in  the  past
 due  to  the  lacuna  so  that  we  may  be
 in  a  position  to  know.  Whenever  the
 Government  brings  in  a  measure  pro-
 viding  for  deterrent  punishment,  it
 does  not  fall  on  the  real  culprit  but
 it  falls  on—I  do  not  call  them  inno-
 cent—those  people  who  might  be  doing
 something  unconsciously.  They  are
 the  people  who  are  punished.

 SoI  would  like  the  Finance  Minister
 to  give  us  the  grounds  and  cite  the
 instances  in  the  past  on  account  of
 which  the  foreign  exchange  position
 has  been  affected  due  to  this  lacuna
 and  how  he  is  going  to  remove  them,
 particularly  the  instances  of  over-
 valuing  and  under-valuing.

 Shri  Supakar  (Sambalpur):  Most  of
 the  points  I  wanted  to  make  have  been
 made  out  by  the  hon.  Member  for
 Hissar.  Some  points  against  his  con-
 tention  were  made  by  another  hon.
 Member,  to  which  I  wanted  to  reply  in
 very  brief  terms.

 So  far  as  the  Director  of  Enforce-
 ment  is  concerned,  he  cannot  be  com-
 pared  to  an  administrative  tribunal.
 He  is,  as  a  matter  of  fact,  the  officer
 who  conducts  the  investigation  and
 prosecution  and  gives  judgment  so  far
 as  the  provision  in  section  23  of  the
 principal  Act,  covered  by  clause  6  of
 the  Bill,  is  concerned.  Therefore,  the
 analogy  is  not  apt.  We  have  reason
 to  apprehend  that  justice  will  not  be
 properly  meted  out  if  such  large
 power  is  given  to  the  Director  of-En-,
 @ercement.  The  provision  in  section  23
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 of  the  original  Actis  quite  adequate
 and  there  is  no  justification  whatsoever
 for  amending  it.  Unless  Government  is
 able  to  convince  us  that  there  has  been
 a  large  amount  of  evasion  and  offence,
 there  isno  reason  why  this  should  be
 done.  If  the  hon.  Minister  says  that
 there  has  been  evasion  on  a  large
 scale,  I  fail  to  understand  how  one
 officer,  the  Director  of  Enforcement,
 will  be  able  to  dispose  of  so  many
 cases  promptly  and  do  justice  in
 time.  That  is  what  intrigues  me.

 «So  far  as  the  justification  for  exten-
 sion  of  the  Act  for  an  indefinite  period
 is  concerned,  I  submit  that  it  would
 have  been  better  if  it  were  extended
 for  a  further  period  of  five  years.  A
 few  days  ago  the  Minister  told  us  that
 our  foreign  exchange  position  waa
 likely  to  improve  by  959  and  we
 might  turn  the  corner  as  days  went
 by  and  within  a  year  or  two  the
 foreign  exchange  difficulties  might  not
 be  so  acute  as  they  were  today.  This
 foreign  exchange  difficulty  is  there  for
 a  very  long  time  It  is  not  so  much
 the  evasion  and  offences  by  evaders
 that  are  responsible  for  our  difficulties
 and  depletion  of  foreign  exchange  as
 the  failure  of  government  policy  in
 this  regard.  I  think  unless  Govern-
 ment  reorientates  its  policy  in  this
 matter,  our  position  may  not  improve,
 in  spite  of  stricter  control  in  the  matter
 of  foreign  exchange.

 I  would  submit  that  the  best  course
 for  Government  is  to  divert  the  course
 of  our  commerce  and  have’  greater
 commercial  relationship  with  those
 countries  with  which  these  foreign
 exchange  difficulties  are  not  likely  te
 be  acute.  That  may  solve  the  problem
 to  a  greater  extent  than  by  other
 means.  Therefore,  may  I  submit,  with
 due  respect,  that  the  Government  in-
 stead  of  locking  west,  may  look  in  the
 direction  of  east,  south  and  other
 directions  and  try  to  develop  our  cém-
 merce  with  those  countries  with  which
 our  commerce,  is  undeveloped?

 Shri  T.  T.  Krishnamachari:  I  am
 very  sorry  that  I  had  not  given  a  little
 more  thought  in  regard  to  supplying
 background  material  to  hon.  Members
 in  regard  to  this  Bill.  One  point  every
 hon.  Member  seems  to  have  missed  is
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 that  this  is  not  a  new  measure.  I
 think  Shri  Jhunjhunwala  asked,  why
 should  this  measure  be  brought  before
 the  House  without  even  a  justification.
 The  main  reason  is,  if  J  did  not  bring
 this  measure  before  the  House  and  if
 the  House  did  not  pags  it,  then  on  the
 3lst  December,  1957,  we  shall  not  have
 any  foreign  exchange  control  regula-
 tion  in  operation  in  this  country.

 That  is  a  point  which  is  the  primary
 provocation  for  my  bringing  this  mea-
 sure  before  this  House.

 The  second  point  which  I  mentioned
 was  the  somewhat  unsatisfactory  na-
 ture  of  its  working,  because  up  to  952
 even  the  question  of  gold  smuggling
 was  being  handled  by  the  Reserve
 Bank,  and  thereafter  the  question  of
 offences  against  Foreign  Exchange  Re-
 gulation  was  being  largely  handied  by
 the  Reserve  Bank.  The  Reserve  Bank
 itself  felt  that  it  is  not  possible  for
 them  to  continue  to  handle  this,  and
 therefore  we  have  opened  a  section  in
 the  Economic  Affairs  Department  with
 a  Director  to  deal  with  this  particular
 matter  whom  we  call  the  Director  of
 Enforcement.  That  is  the  background
 about  the  administration.

 Hon.  Mehmers  asked  why,  what  is
 the  difficulty  that  we  have,  how  many
 prosecutions  have  we  launched,  how
 many  ended  in  convictions  and  in  how
 many  cases  action  could  not  be  taken.
 There  is  one  point  of  view,  namely,
 that  where  we  knew  the  difficulty  in
 meeting  these  cases,  where  the  facts,
 normally  facts  of  executive  direction
 were  clear  enough,  we  had  even  people
 to  agree  that  they  had  made  a  breach.
 But,  so  far  as  the  prosecutions  launch-
 ed  are  concerned,  66  were  launched,
 60  ended  in  convictions  with  a  varied
 fine  from  Rs.  00  to  Rs.  25,000.

 Shri  Supakar:  Is  that  the  figure  for
 one  year?

 Shri  T.  T.  Krishnamachari:  [  am
 speaking  of  the  entire  period.

 Shri  V.  P.  Nayar:  What  was  the
 total  amount  involved,  can  we  have  an
 idea?

 T.  T.  Erishnamachari:  I  am
 afraid  I  have  not  got  that  figure.  The
 point  is,  it  ts  rather  difficult  to  give  the
 total  atnount  irivolved,  because  the
 amounts  involved  might  be  consider-
 able  but  what  we  get  to  know  and  of
 which  we  can  have  even  a  modicum
 of  proof  happens  to  be  a  small  amount.
 Oftentimes  prosecutions  have  been
 launched,  where  prosecutions  need.
 not  have  been  launched,
 they  were  of  trivial  nature,
 and  where  prosecutions  could  be
 launched  and  pushed  through  we  find.
 that  there  is  no  evidence.  It  is  not
 quite  so  easy,  as  my  friend  Pandit
 Thakur  Das  Bhargava  menticned,  for
 us  to  prove  cases.  I  can  tell  you  an
 instance  where  for  a  very  severe  off-
 ence  the  court  gave  a  simple  :mprison-
 ment  punishment.  We  appealed
 against  the  court’s  sentence,
 but  the  court  felt  that  there
 was  no  case  for  it.  The  offence
 was  of  an  extremely  severe  nature.
 How  the  court  will  act  is  what  we  do
 not  know.  40  cases  which  came  up
 before  us  were  not  taken  to  court,  be-
 cause  we  were  advised  that  proofs
 were  not  such  as  could  be  taken  to
 court  where  they  could  be  dealt  with.

 So—I  will  re-state  the  position  again.
 जजों  have  to  come  before  this  House  in
 order  to  keep  the  Act  alive,  and  that
 is  my  main  provocation.  The  second
 thing  is  that  the  administration  itself
 has  changed  its  character.  Originally,
 up  to  952  the  Reserve  Bank  dealt  with
 all  cases  inchiding  gold  smuggling.
 Later  on  they  gave  it  up  and  said  that
 they  will  only  deai  with  cases  in  re-
 gard  to  Foreign  Exchange  offences.
 From  April  949  till  last  year,  April
 956  they  were  handling  it.  Now,  we
 had  to  take  it  over  because  the  Re-
 serve  Bank  felt  it  is  not  possible  for
 them  to  carry  on,

 In  actual  operation  we  find  that  it
 is  very  difficult  to  operate  unless  cer-
 tain  powers  are  given  to  this  Director
 of  Enforcement,  whom  we  have  ap-
 pointed.  ही (4  is  only  a  question  of  no-
 menclature.  My  friend  Pandit  Thakur
 Das  Bhargava  said  that  he  does  not
 want  to  have  the  name:  Director  of
 Enforcement.  We  can  have  some  other
 name.  I  have  no  objection  in  accepting
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 an  amendment  to  that  effect.  Call  him
 a  Controller  or  some  other  name.  That
 it  what  hes  happened.

 The  second  point,  and  that  is  why
 we  have  taken  over  this  responsibility,
 is  that  we  have  to  get  into  the  matter
 and  see  how  it  works.  We  found,  na-
 turally,  that  the  procedure,  the  pre-
 cedent  of  the  Sea-Customs  Act  did
 provide  us  a  method  by  which  we
 could  operate  this.

 So  far  as  the  basic  issue  is  concem-
 ed,  whether  these  matters  which  are
 ‘Quasi-judicial  should  be  dealt  with  by
 executive  bodies  or  not,  is  a  matter
 which  should  be  considered.  I  myself
 am  of  the  view  that  there  must  be
 judicially  minded  and  judicially
 expemenced  persons  to  deal  with
 this  matter,  but  who  could,
 at  any  rate,  deal  with  cases  summarily.
 My  hon  colleague  the  Law  Minister
 and  I  have  been  discussing  about  this
 question,  the  present  set  up  of  admi-
 nistrative  tribunals  and  how  they  can
 be  improved  upon  with  a  larger  in-
 jection  into  the  element  that  is  now
 functioning  of  judicial  talents.  That,
 perhaps,  will  mean  some  circumscrib-
 ing  of  the  past  course,  and  that  might
 provoke  a  certain  amount  of  opposi-
 tion,  because  I  have  already  seen  lead-
 ing  articles  about  this  particular
 matte:.  That  is  a  matter  which  we
 may  have  to  consider  afresh,  and  not
 in  this  narrow  aspect  of  foreign  ex-
 change  control  but  over  the  wide  sp-
 here  of  governmental  activity  where  we
 find  that  people  are  a  sort  of  evading
 the  law  and  sometimes  summary
 justice  has  to  be  dealt  with.

 My  hon.  friend  said  that  he  believed
 in  imprisonment  where  there  has  been
 an  evasion  of  income  tax.  I  am  giad
 he  does.  I  think  we  should  be  in  a
 Position  to  make  some  kind  of  altera-
 tions  in  the  present  sections  of  the
 Income  Tax  Act,  sections  37  and  38
 even,  to  see  that  a  person  could  give
 8  statement  on  oath  which  would  nor-
 mally  be  accepted,  and  if  he  gives  a
 false  statement  he  will  attract  pen-
 ality  under  the  law.  It  might

 “be  possible  for  us,  probably
 ‘after  a  year  or  two,  to  put  the
 ‘entire  matter  before  the  House  and
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 gét  judicially  minded  people  to  deal
 with  this  matter.

 I  am  not  perfectly  satisfied  with  the
 way  in  which  the  penalty  provisions
 are  being  dealt  with  under  the  Sea
 Customs  Act  I  think  we  should  have
 somebody  more  competent  to  deal
 with  them  than  what  we  have  at  the
 present  moment.  But  that  does  not
 mean  that  my  hon.  friend  ig  quite
 right  in  taking  a  purely,  shall  I  say,
 lawyer's  point  of  view  of  the  Sea  Cus-
 toms  Act,  taking  certain  provisions  and
 saying  that  these  provisions  do  not  fit
 in.

 I  think,  by  and  large,  in  general
 the  Sea  Customs  Act  and  this  parti-
 cular  measure  have  a  large  amount
 of  relationship.  Section  82  of  the  Sea
 Customs  Act,  which  he  mentioned,  is
 certainly  relevant,  and  that  is  the
 basic  similarity  between  the  two  mea-
 sures.  Then  there  is  section  29
 which  says:  “If  tbe  Central  Gov-
 ernment  could  exercise  powers  of
 review...”  We  have  those  powers
 here.  We  have  created  an  Appellate
 Tribunal  for  that  purpose.  Then
 he  goes  on  to  say  that  hon.
 Members  should  go  into  the  pro-
 visions,  various  details  of  offences
 which  are  categorised  under  section
 167.  I  would  like  to  sit  down  with
 the  hon.  Member  and  I  would  be  able
 to  point  out  similarities  between  the
 type  of  offences  contemplated  under
 section  7267  of  the  Sea  Customs  Act
 and  also  the  type  of  offences  contem-
 plated  here.  Maybe,  in  some  cases  this
 is  less  heinous  than  what  is  being  done
 in  the  Sea  Customs  Act.

 But  the  point  that  my  hon.  friend
 forgets  is—and  sometimes  it  is  quite
 Possible  for  us  to  forget  it  when  we
 think  of  a  particular  thing  as  being
 right—that  under  the  Sea  Customs
 Act  normally  in  99  cases  out  of  06
 you  have  goods  which  you  can  seize
 and,  at  any  rate,  that  provides  enough
 cause.  Confiscation  itself  ig  enough
 deterrent,  and  then  there  is  a  penalty
 Possible  in  the  case  of  a  person  who
 has  some  stake.  Natutally,  if  he  has
 no  stake  then  if  you  refer  the  matter
 to  court  what  would  happen  is  that  it
 probably  ends  in  a  term  of  imprison-
 ment,  which  means  nothing.



 “ay162  Foreign  Exchange  3]  AUGUST  7987  Reguidtion  (Amend-  ९765
 ment)  Bill

 {Shri  T.  T.  Krishnamechari)
 In  fact,  the  provision  which  we  have

 got  here—23(f)—to  which  he  objected
 is  the  very  thing  that  will  help  us
 to  deal  with  the  categories  of  persons
 enumerated  by  my  hon.  friend  oppo-
 site,  Shri  द  है  Nayar.  If  23(f)  is  not
 there  the  big  fish  would  not  mind  it
 and  I  am  not  interested  in  small  fish.
 in  fact,  the  reason  why  I  have  sug-
 gested  that  the  Director  of  Enforce-
 ment  can  deal  with  many  of  these
 matters  is,  if  supposing  somebody
 had  borrowed  £0  when  he  =  goes
 abroad  from  some  friend  who  had
 money  with  him  both  the  people  have
 committed  an  offence,  and  in  a
 case  like  this  I  think  ai  very
 nominal  fine  is  enough.  The  intention
 to  defraud  is  not  there,  it  is  merely
 a  matter  of  convenience.  When  I  go
 abroad  I,  probably,  have  little  money
 and  if  I  get  ill  and  some  of  my  friend
 —if  he  is  in}  London  and  he  _  gives
 money  there  is  no  harm—from  my
 party,  who  has  saved  a  little  money
 from  his  allowance,  spends  some
 money  on  me,  téchnically  both  of  us
 have  committed  a  breach.  That  kind
 of  technical  offences  which  would
 normally  come  to  light,  and  we  know
 them,  would  perhaps  be  dealt  with  a
 very  minor  fine.  And  it  would  act  as
 a  deterrent  even  in  regard  to
 technical  offences  which  could
 not  be  dealt  with  now  merely
 because  you  say  you  have  got  to  go
 to  the  court  of  law  and  we  cannot  deal
 with  it  administratively.  That  is  one
 category,  the  category  of  big  offenders:
 provided  we  are  able  to  get  at  them
 and  we  get  a  certain  amount  of  proof,
 it  will  not  certainly  stand  the  test  of
 assaults  by  eminent  lawyers  like
 Pandit  Thakur  Das  Bhargava.  The
 point  is  we  have  put  in  the  provision
 in  section  23F.  If  that  happens,  if
 there  is  a  prima  facie  enquiry  and  the
 Director  of  Enforcement  feels  that
 heavier  punishment  is  needed  or  if
 they  recommend  that  he  may  not  take
 the  decision,  he  can  refer  the  matter
 to  the  court  and  let  it  take  a  chance.

 But  there  is  also  this  aspect.  If  the
 case  is  referred  to,  because  the  Direc-
 tor  of  Enforcement  feels  it  is  a  serious
 one—there  is  a  prima  facie  examina-
 tion  of  the  case—I  do  think,  as  a  link

 in  a  particular  type  of  quasi-judicial
 process,  that  my  hon.  friend  may  per-
 haps  commend  what  we  have  attempt-
 ed  to  do  rather  than  condemn  it.  And
 section  2879  is  a  vehicle.  You  give  a
 charter  to  the  big  fish  to  do  as  they
 like.  When  we  go  to  the  court,  we
 find  that  this  is  a  matter  where  there
 has  been  a  flagrant  violatidn  of  the
 normal  rules  and  regulations,  and
 therefore,  it  merits  some  severe  pun-
 ishment  or,  if  the  man  is  prepared  to
 defraud  and  he  transfers  his  property,
 we  cannot  get  anything  out  of  it.  J
 think  section  23F  is  a  section  of  that
 nature  and  sections  of  that  nature  are
 necessary.

 There  was  another  point  which,  to
 my  mind,  is  very  important  and  about
 which  I  do  not  like  to  lay  much  stress
 upon,  however,  and  perhaps  that  is  one
 of  the  reasons  why  I  wanted  the  House
 to  consider  it  this  session  and  not
 consider  it  next  session  which  would
 have  been  adequate  for  my  purpose,
 for  the  Act  can  be  kept  alive  till  3lst
 December,  1957.  That  is  a  matter  in
 regard  to  enfaced  securities  being  pre-
 sented  for  payment.  I  do  not  want
 any  advertisement  about  it;  between
 now  and  the  time  that  the  Bill  will
 become  law,  there  may  be  another
 seven  or  eight  days.  Even  then,
 that  much  mischief  can  come
 in,  but  that  is  a  lacuna  that  we
 found.  We  found  that  these  things
 have  been  presented  from  time  to  time
 and  it  is  claamed  by  people  who  want
 to  take  advantage  of  it,  and  perhaps
 naturally.  I  do  not  say  there  is  any
 fraud  about  it,  but  it  does  dispossess
 us  of  certain  dues  which  we  should
 get  from  another  country  and  which
 we  should  normally  get  in  the  ordi-
 nary  course  by  transfers  and  _  assets,
 not  by  transfer  by  the  back-door  of
 securities  which  we  have  enfaced  for
 payment  in  that  country,  because  of
 an  agreement  that  we  have  had  at  the
 time  of  partition.  These  are  the  three
 points  on  which  the  whole  matter  is
 based.

 I  am  very  happy  and  grateful  to  my
 hon.  friend  Shri  Hajarnavis  for  having
 explained  the  position  as  he  wunder-
 stands  it,  and  I  suppose,  he  is  &
 younger  man  and  has  not  got  the  ex-
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 perience  of  my  esteemed  friend  Pandit
 Thakur  Das  Bhargava,  but  he  is  also
 nonetheless,  a  lawyer  with  a  large
 amount  éf  pratice  atid  ell  that  I  can
 tell  Pandit  Thakur  Das  Bhargava  is,
 “yes,  when  lawyers  differ,  what  shall
 I  do?”

 Shri  द  ए.  Nayar  has  made  some
 points.  He  touched  on  a  number  of
 issues,  and  I  shall  not  attempt  to
 answer  again,  this  question  of  our  re-
 striction  in  regard  to  foreign  exchange
 position.  That  has  nothing  whatever
 to  do  with  this.  If  it  is  true  that  we
 do  not  have  this  control,  no  control
 ean  be  exercised  in  regard  to.  the
 transactions  in  respect  of  foreign  ex-
 change.  But  this  is,  as  he  himself
 stated,  in  regard  to  certain  policies
 which  are  pursued  deliberately  un-
 doubtedly,  and  I  do  not  think  I  can
 agree  with  my  hon.  friend  when  he
 said  that  Rs.  i,47,73,88,452  worth  of
 goods  which  have  been  imported
 should  have  been  avoided  over  a
 period  of  five  years.  Even  as,  what
 are  calied,  consumer  goods,  they  are
 essential.  In  fact,  there  haye
 been  criticisms  from  various  coun-
 tries  about  this  blanket  ban
 on  drugs,  medicines,  etc.  which  are
 important  and  which,  at  any  rate,
 psychologically,  are  extremely  impor-
 tant.  These  come  under  the  category
 which  might  be  considered  not  very
 essential  but  in  a  way,  important.  But
 that  is  not  a  point  which  I  am  going
 to  deal  with  now.  I  cannot  carry  con-
 viction  to  my  hon.  friend  Shri  ्  P.
 Nayar,  and  he  must  have  been  con-
 vinced  of  that.  I  can  leave  it  at  that.

 Shri  ्  P.  Nayar:  If  I  do  not  make
 any  accusation,  you  provcke  me.

 Shri  T.  T.  Krishnamachari:  I  have
 no  intention  of  provoking  the  hon.
 Member.  I  shal!  not  do  it  at  all,  but
 what  Iam  saying  is,  I  have  dealt  with
 that  matter  before,  but  the  hon.  Mem-
 ber  might  think  that  I  have  not  dealt
 with  it  effectively.  If  that  is  so,  the
 hon.  Member  cannot  however  deny
 that  I  have  dealt  with  it  both  here
 and  elsewhere.

 Another  point  that  arose  was  with
 regard  to  the  contro!  by  Reserve  Bank.
 My  hon.  friend  quoted  from  the  Re-
 serve  Bank  Manual—section  4(2)  of

 33  AUGUST  057  Regulation  (Amend-  २7764
 ment)  Bi

 the  Foreign  Exchange  Regulations
 Act,—which,  in  section  i2,  says  that
 all  transactions  in  foreign  exchange
 in  India  shall  be  done,  as  authorised
 by  the  Reserve  Bank  of  India.  I  am
 afraid  that  Shri  Prabhat  Kar,  who
 gave  him  this  quotation,  did  not  give
 the  corrected  version  of  para.  2  of
 the  manual.  I  do  not  say  it  is  any
 great  variation  af  the  previous  one,
 but  there  is  a  slight  difference.  Sac-
 tion  l,  para  12,  of  the  manual  says:

 “12.  Section  4(2)  of  the  Foreign
 Exchange  Regulations  Act  ३४
 lays  down  that  all  transactions  in
 foreign  exchange  shall  be  done  at
 rates  for  the  time  being  authorised
 by  the  Reserve  Bank.  In  pursy-
 ance  of  the  above  provision,  the
 Reserve  Bank  of  India  hag  autho-
 rised  that  (i)  the  rates  of  exchange
 governing  transactions  in  or  relat-
 ing  to  U.  S.  dollars,  Canadian
 dollars,  sterling  and  Pakistan
 rupees,  shall  be  those  published
 by  the  Exchange  Banks  Associa-
 tion,  Calcutta,  in  respect  of  such
 currencies.  etc.

 The  point  really  is  this.  It  is  not
 a  blanket  power  given  to  the  Ex-
 change  Banks  Association.  It  is  be-
 cause  the  Exchange  Banks  Associae-
 tion  had  this  function  and  they  do
 it  in  consultation  with  the  Reserve
 Bank  and  the  Reserve  Bank  is  able
 to  approve  of  them.  The  reference
 made  by  the  Member  was  to  a  parti-
 cular  publication  which  was  a  pre-
 publication  occurrence  of  the  recent
 Bill.

 The  point  that  my  hon.  friend
 must  bear  in  mind  is  _  this.  Any
 quotation  given  by  a  bank  in  regard
 to  exchange,  particularly  in  regard
 to  sterling  rupee  ratio,  has  for  the
 time  being,  to  vary  under  the  condi-
 tions.  It  can  vary  to  an  extent  of
 one-eighth  of  a  pence.  It  can  be
 one-fifteenth  or  it  can  be  one-six-
 teenth.  If  they  look  into  the  quota-
 tions,  the  hon.  Members  will  gene-
 rally  find  that  it  is  often  1/31  67
 1/32,  either  way.  So  far  as  these
 rates  are  concerned,  there  are  differ-
 ent  rates  in  different  periods,  depend-
 ing  on  the  term  of  contract.  Ifitis  for.
 ward  contract,  naturally,  the  rates
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 vary  acterding  to  the  assesament  of
 the  perticular  thank  Undeuwbtedly,
 the  exchange  rates  also  vary  in  re-
 gard  to  the  quantum  of  trangaction.
 Supposing  I  ask  a  bank  to  give  me  a
 draft  for  £2  for  sending  the  money
 for  a  magazine  which  I  subscribe  for,
 the  rate  that  he  will  quote  will  be
 the  highest  and  it  will  Vary.  If  I
 have  a  business  where  the  total  tran-
 saction  would  be  of  the  order  of
 about  £200,000,  I  get  the  very  best
 Tate  possible,  because  the  total
 amount  of  money  that  they  would
 make  in  that  exchange  commission  is
 a  very  vital  factor  for  them  to  quote
 the  rates.  But  it  is  quoted  within  a
 very  narrow  sphere  and  that  kind  of
 latitude  is  certainly  given  and  it  is
 given  with  the  full  knowledge,  be-
 cause,  without  that  latitude  no  bank
 can  make  a  forward  contract  and
 determine  different  rates  for  different
 kinds.  Of  course,  it  depends  on  the
 standing  of  the  parties.  One  cannot
 say  that  one  party  gets  it  and  the
 other  gets  less.  It  depends  upon  how
 much  money  the  bank  can  give  to
 the  party,  because,  it  is  ultimately
 the  relationship  inter  se  which  counts
 between  the  parties,  and  on  the
 valuation  that  the  bank  makes,  and
 on  it  depends  the  better  terms  that
 it  may  give.  IJ]  do  not  think  that  is
 an  infringement  or  even  an  attempt
 at  evasion  of  the  foreign  exchange
 regulations.

 The  point  that  the  hon.  Member
 made  in  regard  to  the  probable  ex-
 porters  in  respect  of  whom  there  is
 the  consignment  sent  and  the  residue
 is  left  in  foreign  countries  is  a  thing
 which  is  not  always  known.  it  is  a
 thing  which,  even  though  we  know,
 Wwe  are  not  in  a  position  to  find  out
 exactly.  Perhaps  im  some  cases  we
 can  get  a  certain  amount  cf  proof
 and  we  can  deal  with  it  department-
 ally  Suppose  these  things  are  con-
 ceded,  I  was  told  we  will  be  putting
 an  end  to  all  that  kind  of  transaction
 and  that  is  a  matter  which  =  runs
 practically  all  over  the  world.

 Some  hon.  friend  here,  the  other
 day,  in  asking  a  question,  quoted

 1  AUGUST  1087  epilation  (Amend-  १7  366
 ment)  Bil

 Pick.  -Pick  is  the  expert  in  ६... .... ६
 0  what  you  call  free  currencies—4o
 put  it  in  respectable  language.  It  is
 really  blackmarket  currency,  he
 makes,  and  shows  how  much  of
 black-market  meney  in  each  cur-
 rency  will  be  there  and  how  this
 free  market  operates.  So  long  as
 human  beings  are  what  they  are,
 they  know  how  to  make  money  and
 they  operate  like  this.  I  know  some
 people  in  India.  They  go  to  Ceylon,
 and  a  man  m  Ceylon  will  be  able
 to  give  a  larger  number  of  rupees
 and  any  money  from  Ceylon  cannot
 come  to  India,  and  it  goes  to  Hong
 Kong.  From  Hong  Kong  you  ‘can  get
 any  amount  of  sterling  at  a  price,
 maybe  Rs  5  in  a  pound,  and  people
 can  live  on  that.

 When  I  spent  about  eight  weeks  in
 Geneva  one  of  the  persons  there  told
 me—he  is  not  an  Indian  he  is  a  gentle-
 man  of  the  coninent-—that  he  just  lived
 on  changing  Swiss  francs  into  French
 ‘francs  and  French  francg  into  German
 marks.  Human  ingenuity  is  something
 which  no  law  can  ever  beat.  But  the
 points  that  Mr  Nayar  mentioned  are
 undoubtedly  true.  All  that  I  can  say
 is  that  they  could  not  be  wholly
 covered  either  by  these  amendments
 or  by  the  provisions  of  the  amending
 Bill  that  I  have  brought  forward.  We
 can  perhaps  see  a  little  more  hght.  As
 far  situng  together  and  finding  a  way
 out,  I  am  always  prepared
 to  sit  together.  So  far  as  my
 hon.  friend  is  concerned,  he  _  is
 a  very  agreeable  person  outside  this
 House  and  I  realise  it.  So,  it  is  net  a
 question  of  his  opinion  being  ever
 discarded.  The  hon.  Member  also
 knows  that  as  a  matter  of  policy  we
 must  agree  to  diffcr,  though  it  is
 quite  mght  on  the  part  of  the  hon.
 Member  to  condemn  us  in  regard  to
 our  policy  But  we  have  our  policy
 and  we  go  according  to  that  policy.

 So  far  as  this  Bill  is  concerned,  we
 are  taking  a  step  in  the  direction
 indicated  by  Mr.  Nayar,  not  in  the
 reverse  direction.  So,  I  would  like  to
 tell  the  House  that  I  am  grateful  for
 criticism,  even  the  criticism  of  Pandit
 Thakur  Das  Bhargava.  We  may  call
 it  narrow,  but  he  is  always  on  the
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 wide  of  what  is  ciiled  individual
 Mherty.  है:  unfortunately  in  our
 country  and  in  many  countries  in  the
 ‘world  individual,  liberty  means
 licence,  just  to  exploit  the  weakness
 of  Government  and  weakness
 of  other  individuals.  On  that  point,
 whether  individual  liberty  should
 dominate  or  we  should  make  the
 individual  conform  to  what  you  call
 ordinary  codes  of  citizenship,  there
 may  be  much  difference  of  opinion.  I
 feel  in  a  plinned  economy  the  risk
 we  can  take  is  not  very  great.  He
 feels  that  individual  liberty,  planned
 economy  or  un-planned  economy,  has
 got  to  be  given  the  pride  of  place.
 That  is  a  matter  on  which  we  have  to
 differ.  But  basically,  I  do  not  think
 that  this  measure  is  one  which  takes

 away  individual  liberty.  It  is  just  a
 slight  variation  on  what  it  was  before
 and  the  main  provocation  for  my
 bringing  it  before  the  House  is  that  it
 expires  at  the  end  of  this  year.  There
 is  one  other  provision  in  regard  to
 ehfacement  of  securities  about  which
 I  wanted  the  House  to  change  the
 Jaw.  And  thirdly  the  orgamsation  that
 ६  have  created  for  the  enforcement,
 consequent  on  the  Reserve  Bank  not

 being  willing  to  continue  to  handle
 this  matter  i3  more  or  less  in  the  air
 and  has  to  be  given  some  support.

 Il  hope  I  have  attempted—at  any
 rate  my  bona  fides  would  be  appre-
 ciated  by  my  hon.  friend—-to  answer
 the  points  to  the  extent  I  am  capable
 of.

 Mr.  Deputy-Speaker:  The  question
 is’

 “That  the  Bill  further  to  amend
 the  Foreign  Exchange  Regulation
 Act,  1947,  be  taken  into  considera-
 tion.”

 The  motton  was  adopted.
 Clauses  2  to  5  were  added  to  the  Bill.

 Clause  6.—  (Amendment  of  Section  9)

 Mr.  Deputy-Speaker:  Js  Mr.  Nayar
 moving  his  amendment?

 Shri  द  P.  Nayar:  9  am  not  moving
 my  amendment.

 Mr.  Deputy-Speaker:  The  question
 4s:

 “That  clause  6  stdnd  part  of  the
 Bill”.

 Clause  6  was  added  to  the  Bill.

 Bi  AUGUBT  1057  Regulation  (Amend-  77764

 ment)  Bil
 Clause  7,—(Amendment  of  Section  43)

 Shri  V.  P.  Nayar:  Sir,  I  beg  to
 move:

 Page  3,  lines  £8  to  19

 Omit  “unless  such  transfer  is
 confirmed  by  the  Reserve  Bank
 on  an  application  made  to  it  in
 this  behalf  by  the  transferrer  or
 the  transferee.”

 I  de  not  want  to  speak  on  this.

 Mr,  Deputy-Speaker:
 ™Tmoved:

 Amendment

 Page  3,  lines  Bu  to  9—

 Omit  “unless  such  transfer  is
 confirmed  by  the  Reserve  Bank  on
 an  apphcation  made  to  it  in  this
 behalf  by  the  transferrer  or  the
 transferee"

 Shri  T.  T.  Krishnamachari:  I  owe
 Ht  to  my  hon,  friend  to  explain  that

 _this  will  have  the  effect  that  a  person
 resident  outside  India  will  not  be  able
 to  tranfser  any  share  at  all,  because
 here  we  make  him  ask  for  the  per- mission  of  the  Reserve  Bank.  ‘They
 might  refuse  it  And  maybe  that
 there  are  some  small  people  who
 would  like  to  sell  and  write  to  the
 Reserve  Bank  to  obtain  permission.
 That  is  why  I  am  not  accepting  the
 amendment.  I  hope  my  hon.  friend
 will  net  press  it.  The  persons  affected
 may  not  be  very  big  people.  They
 May  even  be  small  people.

 Shri  प्र,  P.  Nayar:  How  does  it  affect
 the  question  of  transfer  of  shares  of  a
 company  registered  outside  India  to  a
 company  inside  India?  Will  it  be
 covered  by  it?

 Shri  T.  T.  Krishnamachari:  That
 will  be  covered  by  the  existing  regu-
 lations  A  company  registered  in
 india  for  that  purpose  is  a  resident.
 That  will  be  a  transaction  between
 8  resident  and  a  non-resident.  The
 Reserve  Bank  will  have  to  now.
 Where  today  persons  are  non-resident
 and  they  transfer  shares  we  will  not
 know  about  it.  All  that  we  want  is
 notice,  and  maybe  in  many  cass  ह ड
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 may  be  a  899)  amount,  For  instance,
 a  retired  civil  servant's  wife  may  not
 be  able  to  collect  the  amount  and
 she  might  transfer  it  to  somebody
 else.  I  do  not  think  it  is  the  intention
 of  the  hon.  Member  to  prevent  this.

 Shri  V.  ह  Nayar:  I  was  not  very
 certain  about  the  other  rule.  I  only
 want  to  prevent  any  transfer  of
 interest  in  India  held  by  outsiders
 to  anybody  either  in  India  or  outside
 without  the  consent  of  the  Reserve
 Bank.

 Shri  T.  T,  Krishnamachari:  If  a
 person  happens  to  be  here  we  are
 covered;  if  both  of  them  happen  to  be
 outside,  then  we  want  notice.

 Shri  द “ल  ह  Nayar:
 by  which  section.

 Shri  T.  T.  Krishnamachari:  By  the
 existing  provisions.  Any  transaction
 between  a  person  who  ig  resident  and
 a  non-resident  in  regard  to  a  matter
 which  involves  a  question  of  capital
 which  would  mean  ultimate  transfer
 hag  to  be  done  with  the  concurrence*
 of  the  Reserve  Bank.

 We  are  covered

 Shri  झा,  P,  Nayar:  I  do  not  press  it,
 though  I  have  moved  it.

 Shri  T.  T.  Krishnamachari:  My  hon.
 friend  may  say  that  vigilance  is  not
 exercised  and  that  permission  is  given
 normally.  That  is  possible.  That
 happens  in  many  cases,  Sometimes
 even  when  we  are  nof  inclined  to  give
 permission  we  are  compelled  by
 various  circumstances  to  give  it.

 Shri  V.  है  Nayar:  I  shall  give  my
 case  when  the  particular  clause
 comes.

 Mr.  Deputy-Speaker:  I  shall  then

 put  the  hon.  Member’s  amendment.

 The  question  is:

 Page  3,  lines  6  to  19—~

 Omit  “unless  such  transfer  is
 confirmed  by  the  Reserve  Bank
 on  an  application  made  to  it  in
 this  behalf  by  the  transferrer  or
 the  transferee.”

 The  motion  was  negatived.

 31  AUGUST  उशछा  Regulation
 a

 *XITTO
 rhent

 Mr,  Deputy-Spoaker:  The  question.
 is:

 “That  clause  7  stand  part  of
 the  Bil."

 The  motion  was  adopted.

 Clause  7  was  added  to  the  Bill.
 Clauses  8  to  2  were  added  to  the

 Bill

 Shri  Supakar:  There  8  no  quorum.

 Mr,  Deputy-Speaker:;  The  bell  is
 being  rung.  Now  there  is  quorum.
 45  hrs,

 Clause  3—  (Amendment  of  section

 18).

 Shri  झा,  ह  Nayar:  I  beg  to  move:
 Gi)  Page  4—

 after  line  25,  फकत:
 “Provided  that  no  such  transfer

 shall  be  confirmed  by  the  Reserve
 Bank  if  such  transfer  involves
 any  foreign  exchange  in  the
 matter  of  such  transfer."

 (ii)  Page  4,  line  26~—

 Omit  “genera]  or’.
 This  ig  a  controversial  question  and

 agam  I  want  to  pose  this  difficulty  to
 the  hon.  Minister.  This  clause  reads:

 “(3A)  Notwithstanding  any-
 thing  contained  in  any  other  law,
 no  transfer  of  an  interest  in  any
 business  in  India  made  by  a
 person  resident  outside  India  to
 any  person  also  resident  outside
 India  shall  be  valid  unless  such
 transfer  is  confirmed  by  the
 Reserve  Bank  on  an  application
 made  to  it  in  this  behalf  by  the
 transferrer  or  the  transferee.”
 That  is  the  position.  Even  now  I

 am  unable  to  find  out  the  particular
 provision  which  controls  tue
 transfer  by  a  non-resident  company
 of  its  interests  in  India  to  a  resident.
 company,  which  would  =  involve
 foreign  exchange.  If  a  company  A
 registered  in  London  with  sterling
 tapital  controls  certain  business  in.
 India  and  that  business  is  to  be  sold  to
 a  company  resident  in  India,  with  a.
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 rupee  capital,  necessarily  the  com-
 pany  with  the  rupee  capital  has  to
 pay  to  the  company  which  sells
 the  business  an  amount  cal-
 culated  in  sterling.  I  could  not  find
 out  from  this  Bill  whether  such  a
 transaction  can  be  controlled  by  any
 of  these  provisions,

 I  may  point  out  a  specific  instance
 which  has  been  agitated  in  the  Press
 and  also  in  this  House  on  a  previous
 occasion.  Maybe  it  is  not  very
 strictly  relevant  to  this  clause,  but  I
 could  not  find  out  which  particular
 section  or  rule  controls  it.  For
 example,  there  was  one  company
 which  was  working  in  Salem  on
 magnesite  mines.  That  company  in
 Salem  was  having  the  mines  worked
 and  that  was  a  company  registered
 in  London  with  sterling  capital.  Its
 Dame  is  Magnesite  Syndicate  Limited.
 Under  the  mineral  concession  rules,
 the  lease  for  mining  hag  to  be
 extended  from  time  to  time  by  the
 State  Government  concerned,  It  has
 come  out  in  the  Press  that  this  parti-
 cular  company  has  sold  its  assets  in
 India,  has  transferred  its  lease  to
 another  company,  which  is  a  resident
 company,  by  the  name  of  Messrs
 Burn  and  Company  Limited,  Calcutta.
 It  was  reported  in  the  Press  that  the
 consideration  paid  was  in  sterling  to
 the  extent  of  &£7200,000,  I  want  to
 know  whether  in  such  a  case,  the
 Reserve  Bank  can  have  any  control
 over  the  matter.

 If  you  will  permit  me  to  point  out
 one  instance,  because  it  will  be  help-
 ful  to  the  hon.  Minister,  it  is  a  case
 where  a  decision  taxen  by  the  Gov-
 ernment  of  Madras  at  the  Cabinet
 level  has  bren  interfered  with  by  the
 Centre.  I  do  not  want  to  go  into  those
 details;  I  am  only  concerned  with  the
 foreign  exchange  aspect  of  it.  If
 Magney..c  Syndicate  Limited  in
 London  operating  certain  mines  in  the
 district  of  Omailur  in  Salem  can
 transfer  the  rights  for  leasehold  to  a
 company  with  a  rupee  capital  in  India
 and  get  the  consideration  in  London
 without  reference  to  the  Reserve  Bank,
 it  means  that  this  particular  com-
 pany  which  operates  in  India  has  a
 private  sterling  balance  in  London.
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 If  the  hon.  Minister  is  kpen  om
 getting  the  details,  I  can  read  out  af
 extract  from  a  ietter  which  has  gone
 from  the  Secretary  to  the  Ministry.  It
 is  in  a  public  document,  namely,  the
 review  petition  filed  by  Messrs  Burn
 and  Company  on  the  decisions  of  the
 Madras  Government  under  the
 mineral  concession  rules.  An  appeal
 for  review  les  with  the  Government
 of  India.  I  can  give  him  the  number
 of  the  letter.

 Mr.  Deputy-Speaker:  He  can  pass  it-
 on.

 Shri  fT.  T,  Krishnamachari:  I  w  il.
 explain  the  position.  The  position  is
 covered  by  an  earlier  section;  not
 necessarily  this  particular  section.

 .Messrs  Burn  and  Company  or  what-
 ever  the  company’s  name  may  be,
 cannot  transfer  any  fund  in  payment
 of  the  purchase  except  with  the  pre-
 vious  consent  of  the  Reserve  Bank.
 Secondly,  if  Burn  and  Company  has
 got  some  money  there,  it  must  be  in
 direct  contravention  of  the  Act,
 because  the  company’s  resources  in
 London  must  be  notified  to  the
 Reserve  Bank  .and  should  be  at  the
 cali  of  the  Reserve  Bank  whenever
 they  want.  It  is  likely  that  the
 Reserve  Bank  has  permitted  Messrs.
 Burn  and  Company  to  have  some
 sterling  account  for  the  purpose  of
 purchases;  but  if  that  money  is  being
 used  for  any  purpose  other  than  the
 purpose  for  which  permission  has
 been  obtained  or  a  clearance  certi-
 ficate  is  being  given,  they  would  have
 committed  an  offence.

 It  is  not  necessarily  in  this  parti-
 cular  section.  It  is  the  general  provi-
 sion  of  the  entire  law  that  Burn  and
 Company  could  not  undertake  any
 foreign  transaction.  Section  4  would
 be  all  right  for  thig  purpose.  If  they
 do  anything,  if  what  the  hon.  Member
 said  is  true  that  they  did  not  obtain
 the  permission  of  the  Reserve  Bank,
 they  have  committed.  an  offence.
 Section  4  is  adequate  for  this  purpose.

 Shri  द  P.  Nayar:  I  just  wanted  tw
 know  whethér  ali  such  transactions
 would  be  covered,  even  if  they  hold
 certain  private  sterling  balance  in  the
 mame  of  somebody  else.  I¢  need  not
 Necessarily  be  in  the  name  of.
 Messrs  Burn  and  Compsny  Limited.
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 It  can  be  from  the  private  account  of
 scone  of  the  directors  of  the  company
 who  may  happen  to  be  there  in

 London.
 Shri  T.  T.  Mrishnamachari;  That

 would  be  in  contravention  of  the
 Act—if  they  have  a  private  account
 which  is  not  disclosed  to  the  Reserve
 Bank.  If  actually  these  matters  have
 come  to  light,  there  might  be  an
 enquiry  and  the  comany  may  be
 asked  to  explain  wherefrom  the
 money  came;  was  it  remitted  from
 here  with  the  knowledge  of  the
 Reserve  Bank  or  were  there  balances
 in  London  used  for  this  purpose  with
 the  knowledge  of  the  Reserve  Bank.
 If  there  was  something  without  the
 knowledge  of  the  Reserve  Bank,  they
 are  open  to  prosecution,

 Shei  V.  P.  Navar:  The  hon.  Minister
 has  not  veay  correctly  understood
 my  doubt,  I  do  not  say  that  I  am
 correct,  but  I  have  a  very  genuine
 doubt,  The  doubt  is,  Messrs  Burn  and

 ‘Company  or  a  Company  X-—~-I  do  not
 want  to  mention  the  name—has  2
 director  in  Mr.  Y  who  ig  residing  in
 London.  He  has  a  private  account
 and  he  pays  from  his  private  account
 in  London.  Later  on,  over  a  period  of
 years,  he  can  recoup.  the  amount
 from  the  company  in  India.

 Shri  T.  T.  Krishnamachari:  That  is
 prevented  by  the  amendment  we  are
 making  because  it  is  a  case  of  one
 non-resident  passing  on  to  another
 non-resident  in  respect  of  an  asset  in
 India.

 Shri  ह  है अ  Nayar  705९---

 Mr.  Deputy-Speaker:  Perhaps  it
 will  not  be  possible  to  convince  the
 hon.  Member.

 Shri  द  P.  Nayar:  It  is  a  very
 serious  matter  involving  Rs.  3
 lakhs....

 Mr.  Deputy-Speaker:  I  do  not  mini-
 mise  the  seriousness  or  importance  of
 it.  But  what  to  do?

 ‘

 Shri  द  P.  Nayar:  If  there  is  an
 enquiry,  I  am  satisfied.

 Mr.  Deputy-Speaker:  The  hon.
 Minister  has  said  that  if  an  offence

 Im1yg
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 has  bean  committed,  an  enquiry
 would  be  made.  The  hon.  Minister
 feels  that  we  have  sufficient  provisions
 in  the  original  Act  by  which  we  can
 catch  any  offender  who  commits  such
 offences.

 Shall  I  put  hig  amendments  Nos,  8
 and  9  to  the  House?

 Shri  द  ह  Nayar:  It  can  be  dacided
 by  a  voice  vote.

 Mr.  Deputy-Speaker:  I  am  putting
 amendments  Nos.  8  and  9  to  the
 House.  The  question  is:
 Page  4—

 after  line  25,  add:

 “Provided  that  no  such  transfer
 shall  be  confirmed  by  the  Reserve
 Bank  if  such  transfer  involves  any
 foreign  exchange  in  the  matter  of
 such  transfer.”

 The  mottron  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 i8;

 Page  4,  line  26—
 Omit  “general  or”.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 “That  clause  483  stands  part  of
 the  Bill”.

 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bill.

 Clauses  44  and  5  were  added  to  the
 Bili

 Clause  6—(Amendment  of  Section
 23).

 Shri  Hajarnavis:  {  have  given  notice
 of  amendment  No.  3,  which  I  now
 withdraw  because  the  provisions
 have  been  explained  to  me.  Instead  I
 seek  your  permission  to  move
 amendment  No.  17,

 I  beg  to  move:

 Page  6—

 for  lines  20  to  25,  substitute:

 “(IA)  whoever  contravenes—

 (8)  any  of  the  provisions  of  this
 Act  or  of  any  rule,  direction  or
 order  made  thereunder,  other  than
 those  referred  to  in  sub-section
 q@)  of  this  section  and  section  12,
 shall,  upon  conviction  by  a  Court,
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 be  punishable  with  imprisonment
 for  a  term  which  may  extend  to
 two  years,  or  with  fine,  or  with
 both;

 (b)  any  direction  or  order  made
 under  section  79  shall,  upon  con-
 viction  by  a  Court,  be  punishable
 with  fine  which  may  extent  to  two
 thousand  rupees.”
 Tam  asking  the  amendment  to  be

 made,  so  that  section  9  may  be
 separated  from  the  rest  of  the
 offences  mentioned  in  (IA),  because,
 as  Wag  clear  from  the  general  discus-
 830  on  the  Bill,  an  alternative  pro-
 cedure  is  now  being  prescribed.
 Previously,  as  the  Act  stood,  there
 ‘was  only  one.  Any  one  who  contra-
 vened  any  of  the  provisions  of  the
 Act  was  liable  to  be  prosecuted.  Then
 came  the  amendment  of  952  by
 which  certain  offences  which  are
 mentioned  in  section  23A  could  be
 compounded.  I  had  lost  sight  of  that
 section  when  I  had  given  notice  of
 my  previous  amendment,  Now,  it  is
 found  that  by  this  amendment  in
 clause  36,  nearly  all  the  contraven-
 tions  of  this  Act  are  to  be  covered
 by  both  the  procedures.  That  is  to  say,
 Government  have  the  option  Under
 section  23D,  the  Director  of  Enforce-
 ment  has  the  option  to  proceed
 under  (a)  or  (b).  Clause  (b)  is,
 according  to  section  23D  a  procedure
 to  be  followed  where  the  procedure
 under  (a)  is  inadequate.  That  is  to
 say,  prosecution,  no  doubt,  is  suppos-
 ed  to  be  a  more  severe  punishment,  I
 do  not  understand  why  for  breach  of
 section  49  which  has  been  excluded
 ought  to  be  proceeded  against  in  the
 court.  Because,  he  only  offence  that
 section  9  discloses  is  of  a  very  minor
 or  ancillary  character:  failure  to
 make  a  return  when  required  or
 failure  to  produce  the  account  books,
 For  that,  to  compel  the  Director  of
 Enforcement  to  prosecute  in  the
 court  and  also  make  that  offence
 punishable  with  fine  or  imprisonment
 extending  to  two  years  is  somewhat
 anreasonable.  Therefore,  I  have  given
 motice  of  my  amendment.

 Shri  थ  है  Nayar:  Two  years  is  the
 maximum.  It  is  not  incumbent  on  the
 ecurt  to  give  it.

 है. .!/ ड
 Myr.  Deputy-Speaker:  Yes.  Two

 years  ig  the  maximum  prescribed...
 The  court  can  award  any  punishment.

 Shri  Hajarnayis:  Therefore  I  have-
 said  that  the  maximum  should  be-
 only  Rs.  2,000.

 Mr.  Deputy-Speaker:  Amendment.
 moved.

 Page  6—

 for  lines  20  to  25,  substitute:

 “(lA)  Whoever  contravenes—

 (a)  any  of  the  provisions  of  this
 Act  or  of  any  rule,  direction  or
 order  made  thereunder,  other  than
 those  referred  to  in  sub-section
 (l)  of  this  section  and  section  497
 shall,  upon  conviction  by  a  Court,
 be  punishable  with  imprisonment
 for  a  term  which  may  extend  to
 two  years,  or  with  fine,  or  with
 both;

 (b)  any  direction  or  order  made
 under  section  39  shall,  upon  con-
 viction  by  a  Court,  be  punishable
 with  fine  which  may  extent  to  two
 thousand  rupees.”

 Shri  V.  P.  Nayar:  I  beg  to  move-
 amendments  10,  l,  2  and  13.  Amend-
 ment  No.  14  ig  that  of  my  friend,
 Shri  Hajarnavis,

 (i)  Page  6,  line  4—

 for  “more”  substitute  “leas”.

 (ii)  Page  6,  lines  48  and  19—

 for  “two  years”  substitute  “five
 years”.

 (iii)  Page  6,  line  24—

 for  “two  years”  substitute  ‘sever:
 years”.

 (iv)  Page  7,  line  4—

 for  “two  thousand”  substitute
 “fifty  thousand”.

 My  idea  is  only  to  have  more
 punishment  than  what  is  prescribed.
 I  want  only  to  have  the  upper  limit.
 Ag  you  know,  when  you  prescribe  an:
 upper  limit,  it  is  not  incumbent  on
 the  court  to  award  that  punishment.
 The  court  always  takes  into  account.
 the  gravity  of  the  offence,  the  circum-
 stances  which  might  mitigate  the
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 offence,  etc.  We  can  better  leave  it  to
 the  court.  In  our  desire,  in  our
 anxiety  to  bring  the  offender  to  book
 and  punish  him,  the  court  should  have
 the  adequate  powers  to  inflict  that
 punishment.  Considering  the  gravity
 of  the  offence  and  the  ultimate  harm
 which  such  offence  might  create  in
 the  country,  I  think  that  the  courts
 ‘should  be  empowered  to  punish  any
 serious  offences  at  least  to  the  extent
 which  I  have  prescribed  in  my
 -amendment.

 In  one  amendment,  I  find  myself  in
 a  very  peculiar  position.  Certainly,
 the  amendment  was  not  given  with  a
 view  to  have  that  word  incorporated.
 It  was  only  given  with  a  view  to  get
 a  chance  to  focus  my  views.  The
 zzection  says:  he  shall

 “be  liable  to  such  penalty  not
 exceeding  three  times  the  value
 of  the  foreign  exchange  in  respect
 of  wiuch  the  contravention  has
 taken  place  or  five  thousand
 rupees  whichever  is  more....”

 My  amendment  says,  whichever  is
 deas.  Of  course,  in  both  the  cases  the
 -effect  is  the  game.

 Shri  Bimal  Ghose:  No.  How  can  it
 be  the  same?

 Mr.  Deputy-Speaker:  The  éffect  is
 not  the  same.

 Shri  V.  P.  Nayar:  If  three  times
 the  value  is  more,  only  Rs.  5000  would
 apply  if  the  wording  is,  whichever  is
 Jess.  That  was  not  what  really
 intended.  I  only  wanted  to  focus  this
 point  that  in  calculating  this,  there
 need  not  be  any  limit  at  Rs.  5000.  If
 three  times  the  value  exceeds  more
 than  Hs.  5000,  you  must  be  able  to
 impose  that

 Mr.  Deputy-Speaker:  Amendment
 No.  14  is  also  moved?  I  do  not  thins
 it  has  been  moved.

 Shri  ्,  P.  Nayar:  I  request  the
 hon.  Finance  Minister  to  consider  this
 matter.  He  thinks—he  said  so  in  his
 concluding  remarks—that  his  object
 was  to  inflict  punishment.  If  the
 punishment  is  to  be  of  any  use  in

 prevatiting  a  person  from  continuing
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 an  offence,  I  submit  that  Fs.  2000  will
 not  be  of  any  use.  Nor  will  this  term
 of  two  years  be  a  deterrent  for  such
 professional  evaders.  It  is  q  habit
 with  them  to  prefer  to  go  to  jail  and
 make  Ks.  25,000.  They  do  not  worry
 about  it.  For  such  people,  it  is  not
 deterrent  at  all  if  you  prescribe
 gimple  imprisonment.  He  may  walk
 into  the  tail  for  a  month  or  two.  When
 it  becomes  seven  years,  it  will  serve
 as  a  deterrent.  The  object  of  the  hon,
 Minister  is  to  inflict  punishment.  In
 order  to  serve  as  a  deterrent  and
 prevent  him  from  repeating  his  crime,
 I  request  him  te  consider  why  it  is
 not  possible  for  him  to  raise  the
 punishment,

 Mr,  Deputy-Speaker;  Amendments
 moved:

 (i)  Page  6,  line  14--

 for  “more  substitute  “less”

 (ii)  Page  6,  lines  28  and  8—

 for  “two  years"  substitute  “five
 years”.

 (ii)  Page  6,  line  24—

 for  “two  years”  substiute  “seven
 years”.

 tiv)  Page  7,  line  4—

 for  “two  thousand”
 “fifty  thousand”.

 Shri  Sapakar:  May  I  say  a  word,
 Sir?

 substitute

 Mr.  Deputy-Speaker:  There  is  no
 time.  We  have  already  exceeded.

 Shri  Supakar:  Regarding  amend-
 ment  No.  10,  may  I  suggest  that  it  is
 just  the  reverse  of  what  the  hon
 Member....

 Mr.  Deputy-Speaker:  The  hon.
 Mover  himself  hag  realised  it.  He
 knows  it.  He  says,  it  was  given  to
 focus  the  attention  of  the  House.

 hri  V.  P.  Nayar:  There  was  no
 other  possibility  of  bringing  up  the
 matter.

 Mr.  Deputy-Speaker:  Ig  the  hon.
 Minister  prepared  to  accept  any  of
 these  amendments?
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 Shri  T.  T.  Krishoamacharf:  [  will
 accept  amendment  No.  1.  I  think  it
 is  important.

 Pandit  Thakur  Dag  Bhargava:  May
 I  say  a  word  or  two,  Sir?  On  page  7,
 you  will  kindly  see,  clause  (b)  says:

 ‘in  sub-section  (2)  for  the
 words  “one  thousand”  the  words
 “two  thousands”  shall  be  substi-
 tuted;’

 If  you  see  the  original  section,  you
 will  find,  the  words  are:

 “(2)  Notwithstandmg  anything
 contained  in  section  32  of  the
 Code  of  Criminal  Procedure,
 1898,  (Act  द  of  1888),  it  shall  be
 lawful  for  any  magistrate  of  the
 first  class,  specially  empowered  in
 this  behalf  by  the  State  Gov-
 ernment,  and  for  any  presidency
 magistrate  to  pass  a  sentence  of
 fine  exceeding  one  thousand
 rupees  on  any  person  convicted
 of  an  offence  punishable  under
 this  section”.

 This  section  authorises  the
 magistrate  to  inflict  a  punishment  of
 more  than  Rs.  1000.  I  understand
 Rs.  2,000  is  also  more  than  Rs.  1,000.
 My  humble  submission  is  that  this
 should  not  find  a  place  and  it  should
 be  omitted.  Already  the  provision  is
 there.

 Shri  T.  T.  Krishnamachari:  If  the
 hon.  Member  would  have  an  amend-
 ment,  to  delete  it,  I  will  accept  it.

 Pandit  Thakur  Das  Bhargava:  There
 is  no  question  of  amendment.  If  you
 like  you  can  do  it.

 Shri  T.  T.  Krishnamachart:  It  serves
 mo  purpose.  It  is  a  case  of  omission.

 Pandit  Thakur  Das  Bhargava:  The
 other  point  is—I  have  not  much  time
 tay  I  refer  the  Finance  Minister  to
 section  487  of  the  Sea  Custorns  Act
 where  his  view  finds  support?  In  such
 cases,  in  a  summary  way,  the  thing
 should  be  decided.  What  I  contend  is
 this.  Unfortunately,  if  you  see  the
 sacheme  of  the  Sea  Customs  Act,  only
 certain  xXindg  of  breaches  which  are

 technically  called  offences,  where

 3]  AUGUST  ‘1957  Regulation  (Amend-  11180
 ment)  Bill

 confiscation,  increased  rate  of  duty  are
 involved,  are  decided  by  these  off-
 cers,  The  reason  has  been  given  by
 the  Finance  Minister  hirnself.  I  could
 not  think  of  that.  He  has  given  very
 good  reasons.  All  the  proof  is  there
 at  hand  and  there  is  nothing  to  try.
 As  s800n  as  he  comes  across  it,
 the  concrete  proof  of  the  matter  is
 obvious,  everything  is  there.  No  court
 need  pass  any  judgment.  The  thing
 is  obvious  from  the  nature  of  the
 offence.  Any  person  without  the
 assistance  of  a  court  can  come  to  the
 conclusion  that  this  man  is  guilty.  I
 am  very  sorry,  the  Bill  has  been
 brought  at  such  a  time  when  I  do  not
 want  the  passage  of  it  to  be  delayed
 by  a  minute.  It  is  absolutely  neces-
 sary.  At  the  same  time,  I  would
 request  the  hon.  Finance  Minister  to
 see  that  such  a  kind  of  injustice  is
 not  perpetrated  under  this  Act,  He
 is  a  man  who  framed  or  was  responsi-
 ble  for  framing  a  part  of  the  Consti-
 tution.  If  he  says  thus  and  wants  to
 give  these  powers  of  dispensing
 justice  to  Public  Prosecutors  or
 persons  in  the  position  of  public
 investigators,  the  Director  of
 Enforcement  wall  be  just  like  a  Public
 Prosecutor  to  bring  cases  before  the
 court  in  respect  of  infractions  of
 law.  It  is  not  a  question  of  quoting
 Diecy  which  I  do  not  quote.  I  am
 however  thankful  to  the  Hon.  Member
 for  his  expounding  the  law.  But  the
 question  involved  is  not  of  that  nature
 alone  The  question  is  this.  You  want
 to  make  the  Investigating  Officer  the
 judge  in  his  own  case.  It  ig  entirely
 wrong;  it  is  basically  wrong.  What-
 ever  the  hon.  Member  may  say  that
 I  take  interest  in  matterg  relating  to
 the  liberty  of  the  individual,  I  should
 net  expect  him  to  ignore  the  point  I
 made  on  this  score.  I  am  _  rather
 perturbed  that  our  hon.  Finance
 Minister,  who  is  also  responsible
 for  the  Constitution,  and  who  is
 perhaps  a  better  lawyer  than  myself
 or  any  other  member  of  this  House,
 thinks  the  princfble  of  this  provision
 to  be  right.  If  he  can  digest  all
 these  and  yet  tell  us  that  he  is  right.  I
 think  it  is  too  much.  So,  I  would
 respectfully  beg  of  him  tokindly  re-
 consider  the  position  and  bring  aa
 amending  measure  to  the  Bill  soon.
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 {Pandit  Thakur  Das  Bhargava}
 Otherwise,  we  might  land  ourselves
 in  difficulties.  The  Sea  Customs  Act
 applies  to  a  different  set  of  circum-
 stances.  Now  you  are  making  those
 very  officers  who  are  charged  with
 investigating,  the  judges  in  those
 cases.  This  should  never  be  taken  as
 a@  precedent,  My  fear  is  that  this
 will  be  taken  as  a  precedent.  He
 says  that  only  80  or  40  cases  are
 brought  to  the  court  but  we  have  no
 proof.  My  humble  submission  ig  that
 I  am  not  satisfied  with  this  provision
 in  section  23(f).

 Shri  ग्  T.  Krishnamachari:  |  would
 like  to  submit  that  my  legal  advisers
 tell  me  that  the  amendment  has
 been  made  in  tune  with  the  amend-
 ment  to  the  Criminal  Procedure  Code.
 Of  course,  I  am  not  a  lawyer.  They
 say  that  the  amount  in  the  Criminal
 Procedure  Code  is  Rs  2,000  and
 that  is  why  they  have  made  it  here
 also.  We  have  not  done  anything
 arbitrary,  We  have  made  it  in  tune
 with  the  Cr.  P.C.

 Pandit  Thakur  Das  Bhargava:  May
 I  know  the  section  or  authority  in
 the  Cr.  ह  C.  whereby  4n  Investigating
 Officer  is  given  the  powers  of  the
 Judge.

 Mr.  Deputy-Speaker:  That  can  be
 done  leisurely.  The  hon.  Member  just
 now  saiq  that  he  might  later  on  do
 it  leisurely.

 Pandit  Thakur  Das  Bhargava:  My
 request  is  that  this  amendment  should
 not  be  taken  as  a  precedent  for  the
 future.

 Shri  द  P.  Nayar:  May  I  suggest
 that  all  the  other  amendments  may
 be  put  to  the  vote?

 Mr.  Deputy-Speaker:  Do  Govern-
 ment  accept  any  of  the  amendments?

 Shrf{  T.  T.  Krishnamachari:  I  accept
 the  amendment  of  Shri  Hajarnavis,
 that  is,  amendment  No.  1

 Mr.  Deputy-Speaker:  I  will  now
 put  amendment  No.  7  to  the  vote  of
 the  House.

 The  question  is:

 Page  ¢--

 for  lines  20  to  25,  eubstitute:
 “(lA)  “wheever  contravenes—

 (a)  any  of  the  provisions  of  this
 Act  or  of  any  rule,  direction  or
 order  made  fhereunder,  other  than
 those  referred  to  in  sub-section
 (I)  of  this  section  and  section  9
 shall,  upon  conviction  by  a  Court,
 be  punishable  with  imprisonment
 for  a  term  which  may  extend  to
 two  years,  or  with  fine,  or  with
 both;

 (b)  any  direction  or  order  made
 under  section  9  shall,  upon  con-
 vichon  by  a  Court,  be  punishable
 with  fine  which  may  extent  to  two
 thousand  rupees”

 .

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  We  will  now
 take  up  amendments  Nos  1,  12,  13....

 Pandit  Thakur  Dag  Bhargava:  Has.
 my  amendment  been  accepted.

 Mr.  Deputy-Speaker:  He  has  not
 accepted  it.  He  said  that  this  has
 been  done  to  bring  it  in  consonance
 with  the  amendment  to  the  Crimi-
 nal  Procedure  Code.

 Pandit  Thakur  Das  Bhargava:  That
 is  a  different  matter,  if  he  is  making
 the  provision  in  view  of  the  amend-
 ment  of  the  Criminal  Procedure  Code.
 Here  32(])  says......

 Shri  T.  T.  Krishnamachari:  ....sot
 exceeding  Rs.  2,000

 Pandit  Thakur  Das  Bhargava:  Then
 don’t  amend  this.

 Mr.  Deputy-Speaker:  I  will  now
 put  amendments  Nos  10,  ll,  2  and  3
 to  the  vote  of  the  House.  The  ques
 tion  is:

 Page  6,  line  I4—-

 for  “more”  substitute  “less”.

 The  motion  was  adopted.
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 Mr.  Deputy-Speaker:  The  question
 is:

 Page  6,  lines  8  and  I8—

 for  “two  years”  substitute  “five

 years”.

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  6,  line  24—

 for  “two  years”  substitute  “seven

 years".

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  7,  line  4—

 for  “two  thousand”  substitute
 “fifty  thousand”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  16.  as  amended,
 stand  part  of  the  Bill”.

 The  motion  was  adopted.

 Clause  6  as  amended,  was  added  te
 the  Butil.

 Clause  7  was  added  to  the  Bill.

 Clause  8.—(Amendment  of  section
 24.)

 Amendment  made:

 Page  9,  line  35—

 for  lines  20  to  25,  substitute:

 “Sub-sections  (ty  and  (2)",

 —(Shri  Hajarnavis)
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 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  18,  as  amended,
 staid  part  of  the  Bill”

 The  motion  was  adopted.

 Clause  48  as  amended,  was  added  to
 the  Bill.

 Clause  9  —(Amendment  of  Section
 27).

 Shri  Harish  Chandra  Mathur:  I  beg
 to  move:

 Page  9—

 after  line  43,  add:

 “(i)  After  sub-section  (2)  the
 following  sub-section  shall  be
 adde?,  namely,—

 *(3)  All  rules  made  under  this
 section  shall  be  laid  for  not  less
 than  thirty  days  before  both
 Houses  of  Parliament  as  soon  as
 possible  after  they  are  made  and
 shall  be  subject  to  such  modifica-
 tions  as  Parhament  may  make
 during  the  session  in  which  they
 are  so  laid  or  the  session  imme-
 diately  following.’

 ”

 Shri  T,  T.  Krishnamachari:  I  am
 prepared  to  accept  this  amendment,
 only  with  one  variation,  namely,
 for  the  word  ‘section’  the  word  ‘Act’
 may  be  substituted.

 Shri  Harish  Chandra  ‘Mathur:  That
 is  perfectly  all  right  with  me.

 Mr.  Deputy-Speaker:  I  will  now
 put  amendment  No.  I6,  in  the  modifi-
 ed  form,  to  the  vote  of  the  House.

 The  question  is:

 Page  9,  after  line  43,  add:

 “(ii)  After  sub-section  (2),  the
 following  sub-section  shall  be
 added,  namely,—

 ‘(3)  All  rules  made  under  this
 Act  shall  be  laid  for  not  less  than
 thirty  days  before  both  Houses  0१
 Parliament  as  soon  as  possible
 after  they  are  made  and  shall  be
 subject  to  such  modifications  as
 Parliament  may  make  during  the
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 (Mr.  Deputy-Speaker]
 session  in  which  they  are  so  laid
 or  the  session  immediately  follow-
 ing.”

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  The  question
 js:

 “That  clause  19,  as  amended,
 stand  part  of  the  Bill”.

 The  motion  was  a-lopted.

 Clause  19,  as  amended,  was  added  to
 the  Bill.

 Clause  l,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 Shri  T.  T.  Krishnamachari:
 to  move:

 “That  the  Bill,  as  amended,  be
 passed”.

 I  beg

 Mr.  Deputy-Speaker:  Motion
 ed.

 mov-

 “That  the  Bill,  as  amended,  be
 passed”.

 Pandit  Thakur,  Das  Bhargava:  On
 the  last  occasion  when  we  were  dis-
 cussing  the  Wealth-tax  Bill,  we  did
 not  do  justice  to  that  Bill.  On  this
 oceasion  also  the  same  thing  has
 happened.  We  had  discussed  only
 six  clauses  of  that  Bill.  When  the  Bill
 was  brought  forward  we  found  that
 we  were  in  a  very  great  difficulty.
 This  Bill  must  be  passed  today.
 Otherwise  there  would  have  been  a
 proposal  to  send  it  to  the  Select  Com-
 mittee.  I  would  respectfully  ask  Gov-
 ernment  to  bring  measures  in  such
 time  that  there  may  be  time  enough
 for  the  measures  to  be  sent  to  the
 Select  Committee.  Now  our  hands
 are  tied.  We  cannot  do  anything.  I
 am  very  much  dissatisfied  with  the
 manner  in  which  this  Bill  has  been
 rushed  through,  bacause  enough  atten-
 tion  has  not  been  given,  which  was
 due  to  be  given,  to  this  Bill  for  want
 of  time.  If  it  had  been  referred  to
 the  Select  Committee,  they  would
 have  leisurely  considered  the  various
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 provisions.  So,  I  again  request  the
 Government  to  kindly  go  through
 this  Bill  again  and  bring  an  amend-
 ing  Bill  when  they  consider  it  neces-
 sary.  There  is  no  use  rushing  through
 and  passing  Bills.  We  cannot  do
 justice  to  these  measures,  if  we  rush
 them  through  like  this.

 Mr.  Deputy-Speaker:  He  might
 suggest  that  there  was  no  time  for
 reference  to  the  Select  Committee.
 But  so  far  as  the  other  question  is
 concerned,  that  it  is  being  rushed
 through,  that  may  not  be  justified
 because  the  hon.  Member  himself  was
 a  member  of  the  Business  Advisory
 Committee.

 Pandit  Thakur  Das  Bhargava:  We
 aiways  find  that  after  the  Business
 Advisory  Committee  has  fixed  the
 time  than  whenever  more  time  is  re-
 quired  to  be  devoted  and  the  Chairman
 feels  that  ॥  is  necessary  to  put  more
 time  then  necessiry  more  time  is  de-
 voted  to  it.  If  you  guillotine  Bills
 like  this  at  the  end  of  six  clauses,  I
 do  not  know  whcther  justice  can  be
 done  to  those  measures  and  the  House
 can  be  said  to  have  discharged  _  ita
 duty  properly.

 Mr.  Deputy-Speaker:  There  was  no
 guillotine  today  at  least.

 The  question  is:

 “That  the  Bill,  as  amended,  be
 passed”

 The  motion  was  adopted,

 EXPENDITURE-TAX  BILL

 Mr.  Deputy-Speaker:  The  House
 will  now  take  up  the  Expen@iture-tax
 Bill,  957  for  which  0  hours  have
 been  allotted.  As  the  House  is  aware,
 4  hours  have  been  allotted  for  the
 general  discussion,  5  hours  for  clause
 by  clause  consideration  and  one  hour
 for  the  third  reading  stage.
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 The  time-limit  for  speeches  will,  as
 usual,  be  I5  minutes  for  the  members
 and  26  ¢o  30  minutes  if  necessary,  for
 Leaders  of  Groups.

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamathari):  I  beg  to  move:*

 “That  the  Bill  to  provide  for  the
 levy  of  a  tax  on  expenditure,  as
 reported  by  the  Select  Committee,
 be  taken  into  consideration.”

 As  the  House  is  aware,  the  Bill
 was  introduced  on  the  I5th  of  May
 i957.  After  the  general  discussion,  it
 was  referred  to  a  Select  Committee
 consisting  of  35  members  17th
 July,  ‘1957.  The  Committee  has  sub-
 mitted  its  report  on  this  Bill  to  this
 hon.  House  on  the  26th  of  August.

 This  is  the  first  tax  of  this  kind
 anywhere  in  the  modern  world.  The
 Select  Committee  considered  care-
 fully  the  general  principles  which
 should  govern  a  tax  of  this  nature
 and  then  examined  the  Bill  clause
 by  clause.  The  Committee  considered
 the  various  points  raised  by  the
 Members  of  the  House  during  the
 general  discussion  of  the  Budget  as
 well  on  the  motion  for  reference  to
 Select  Committee.  The  observations
 of  the  Committee  with  regard  to  the
 principa)  changes  proposed  have  been
 detailed  by  them  in  the  report.  The
 Committee  have  recommended  a
 number  of  amendments  to  the  origi-
 nal  provisions,  both  of  a  substantative
 and  procedural  nature.  Copies  of
 the  Bill  are  in  the  hands  of  the  hon.
 Members  of  this  House.  On  the
 whole,  the  Committee  have  approved
 of  the  objective  of  the  tax  which  is
 to  check  inter  alia  personal  expendi-
 ture  and  to  encourage  savings.  They
 have  also  approved  the  scheme  of  the
 tax  which  is  to  charge  all  expendi-
 ture  of  a  personal  nature  irrespective
 of  the  source  from  which  it  is  met,
 whether  from  current  income  or  past
 savings  or  from  any  other  source

 The  substantive  changes  recommen-
 ded  by  the  committee  are  in  regard
 to  clauses  8,  4,  5,  and  6.  I  shall  deal

 wity
 these  in  some  detail

 ड  AUGUST  i957  Expenditure-taz  ह." ह  11188

 The  amendments  suggested  to  the
 other  clauses  are  mostly  of  a  proce-
 dural  nature,  and  foliow  the  pattern
 of  the  corresponding  clauses  in  the
 Wealth  Tax  Bill.

 As  the  House  is  aware,  the,  proviso
 to  clause  3  in  the  original  Bill  previ-
 ded  that  no  expenditure  tax  would
 be  payable  if  the  total  income  under
 the  income-tax  did  not  exceed
 Rs.  60.000.  The  House  will  recall
 that  at  the  time  of  referring  the  Bill
 to  the  Select  Committee  I  had  sug-
 gested  that  they  might  consider  whe-
 ther  the  proviso  should  be  changed  or
 dropped.  The  obvious  reason  for
 this  is  that  the  criterion  of  income
 has  no  relation  to  tax  on  expenditure.
 The  Committee  have  given  cereful
 consideration  to  this  provision  and
 have  finally  come  to  the  conclusion
 that  in  the  initial  stages  of  the  work-
 ing  of  a  new  measure  like  this,  a  pro-
 vision  of  this  kind  is  necessary  to  pre-
 vent  harassment  of  assessees  and  to
 make  the  administration  of  the  Act
 somewhat  easier.  They  felt,  how-
 ever,  that  no  distinction  was  necessary
 between  income  liable  to  income-tax
 and  that  which  is  not  so  liable.  They
 were  of  the  opinion  that  the  criterion
 should  be  not  the  taxable  income  as
 understood  in  the  context  of  the  In-
 come-tax  Act,  but  income  or  accruals
 from  al]  sources  including  receipts  of
 a  casual  and  non-recurring  nature.
 Accordingly,  the  Committee  have  re-
 commended  that  the  proviso  should
 be  so  amended  as  to  restrict  the
 levy  of  expenditure  tax  to  such  per-
 sons  whose  net  income,  that  is  income
 after  taxation,  from  all  sources  during
 the  relevant  previous  year  exceeds
 Rs.  36,000.  To  remove  any  doubts
 that  may  arise,  a  new  sub-clause  has
 also  been  introduced  to  make  it  clear
 that  no  expenditure  which  has  been
 taxed  in  any  one  year  on  the  basis
 of  accrued  liability  is  taxed  again
 in  8  subsequent  year  when  the  liabili-
 ty  is  actually  discharged  by  cash  pay-
 ment  or  otherwise.

 The  existing  clause  4  hag  been  re-
 cast  by  the  Committee  and  subdivided
 into  two  clauses.  Sub-clause  (i)  is

 *Moved  with  the  recommendation  of  the  President.
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 almost  the  same  ag  the  original  clause

 excepting  that  it  has  further  provi-
 ded  that  only  such  expenditure  in-
 curred  by  others  for  the  benefit  of  the
 assessee  as  is  in  excess  of  Re.  5,000
 ahall  be  included  in  computing  the
 taxable  expenditure  of  the  assessee.
 The  provisions  will  ensure  that  the
 tax  authorities  are  not  unduly  meti-
 culous  about  comparatively  small
 amounts  spent  by  others  but  at  the
 same  time  it  will  ensure  that  in  cases
 where  such  expenditure  adds  up  to  a
 sizable  sum,  it  is  not  ignored.  The
 “Explanation”  to  the  clause  clarifies
 that  any  expenditure  of  a  trivial  or
 inconsequential  nature  or  by  way  of
 customary  hospitality,  say,  the  accep-
 tance  of  a  dinner  or  lunch  is  not  in-
 cluded  in  the  taxable  expenditure  of
 the  person  accepting  it

 The  new  sub-clause  (ii)  as  recom-
 mended  by  the  Select  Committce  pro
 vides  that  expenditure  incurred  by
 one’s  wife  or  children  from  out  of  the
 gifts  or  trusts  created  by  the  assessee
 is  included  in  his  taxable  expenditure.
 To  some  extent  this  is  already  covered
 by  sub-clause  4(i}  but  the  Commi-
 ttee  felt  that  a  further  extension  is
 necessary  aS  a  measure  of  abundant
 caution.

 Dhe  original  clause  5  exempted  cer-
 tain  kinds  of  expenditure  from  the
 purview  of  the  tax.  The  Committee
 felt  that  the  list  of  items  detailed  in
 the  original  clause  should  be  expan-
 ded  to  cover  expenditure  of  various
 kinds  which  are  of  a  somewhat  im-
 personal  nature,  and  should  not,
 therefore,  be  taxed.  They  are  items
 relating  to  matters  like  expenditure
 on  the  purchase  of  products  of  cot-
 tage  industries,  payment  of  premia
 on  educational  and  marriage  insur-
 ance  policies,  purchase  and  mainten-
 ance  of  livestock,  expenditure  for  any
 public  purpose  of  a  religious  or  chari-
 table  nature,  certain  types  of  enter-
 tainment  allowances,  expenditure  out
 of  Privy  Purses  in  certain  cases  and
 election  expenses  to  the  extent  they
 are  allowed  in  law.  It  wil!  be  recalled
 that  during  the  earlier  discussions  in
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 this  House,  Members  had  suggested
 one  or  the  other  of  these  exemptions.
 Expenditure  incurred  outside  India  by
 non-resident  non-Indian  nationals
 from  any  source  has  also  been  recom~
 mended  for  exemption  by  the  Com-
 mittee,  as  also  similar  expenditure  in-
 curred  from  sources  outside  India
 by  Indian  nationals,  who  are  not  resi-
 dent  or  who  are  not  “ordinarily  resi-
 dent"  in  India.  This  is  necessary  to
 obviate  hardship  to  Indian  nationals
 living  abread  and  visiting  India  occa-
 sionally.

 Clause  6  provides  for  deductions
 which  are  to  be  made  in  computing
 the  taxable  expenditure  of  an  asses-
 see.  Sub-clauses  (a),  (b)  and  (c)  of
 the  original  clause  have  been  retained
 with  certain  minor  modifications,
 and  the  main  change  is  really  in  sub-
 clause  (h)  which  prescribes  the  basic
 allowance.  Members  will  recall  that
 the  corresponding  sub-clause  in  the
 original  Bill  provided  a  basic  allow-
 ance  of  Rs.  24,000  to  every  assessee
 with  a  further  allowance,  if  claimed,
 of  Rs.  5,000  in  respect  of  each  depen-
 dant,  there  being  no  ceiling  on  the
 total  basic  allowance  admissible  ta
 an  assessee  Under  the  scheme  of  the
 new  clause  as  recommended  by  the
 Select  Committee,  an  individual  is  to
 be  allowed  abasic”  allowance  of
 Rs.  30,000  and  in  the  case  of  a  Hindw
 undivided  family  the  basic  allowance
 will  be  Rs.  30,000  for  the  Karta,  his
 wife  and  children,  plus  Rs  3,000  for
 every  additional  coparcener,  limited
 to  a  ceiling  of  Rs.  60,000  for  the  fami-
 ly  as  a  whole.  Consistently  with  the
 recommendation  for  limiting  the
 basic  allowance,  the  Committee  consi-
 dered  it  necessary  to  allow  deductions
 in  respect  of  certain  types  of  obliga-
 tory  or  quasi-obligatory  expenditure
 incurred  by  the  assessee  such  as  ex-
 penditure  lawfully  incurred  in  res-
 pect  of  civil  or  criminal  proceedings
 to  which  the  assessee  is  a  party,  medi-
 cal  expenses  for  any  member  of  the
 family  including  the  assessee’s  parents,
 expenditure  on  the  education  of  child-
 ren  abroad.  In  order  that  these  con-
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 cemsions  are  not  abused,  the
 mittee  have  recommended  certzin
 limits,  e.g.  Es.  6,000  for  medical  ex-
 penses  and  Rs.  8,000  for  educational
 expenses  abroad.  Provision  has  alsc
 been  made  by  the  Select  Committee
 for  the  deduction  of  expenditure  in-
 curred  on  one’s  parents  subject  to  a
 limit  of  Rs.  4,000  per  year.

 It  will  be  remembered  that  during
 the  earlier  discussion,  some  Members,
 I  believe  Pandit  Thakur  Das  Bhar-
 gava  and  Shri  Shree  Narayan  Das,
 had  pointed  out  the  need  for  mak-
 ing  such  a  provision.  The  Committee
 felt  that  expenditure  incurred  outside
 India  by  persons  who  are  not  citizens
 of  India  but  are  resident  in  India
 should  be  allowed  to  be  deducted,  sub-
 ject  to  a  limit  of  Rs.  10,000.  The
 Committee  also  felt  that,  Expenditure
 Tax  being  a  new  levy,  persons  who
 have  been  accustomed  to  a  high  stan-
 dard  of  living  in  the  past  should  be
 allowed  some  time  to  adjust  them-
 selves  to  the  mew  standards.  The
 Committee  have,  therefore,  recom-
 mended  that  an  option  be  given  to
 such  persons  to  claim  an  allowence
 equal  to  75  per  cent  of  the  average
 annual  expenditure  of  the  last  three
 years  or  Rs.  75,000  whichever  is  tess,
 but  those  who  claim  the  higher  allow-
 ance  under  this  sub-clause  will  not
 be  allowed  any  other  deductions,  say,
 for  medical  expenses  or  educational
 expenses  of  children  or  legal  expen-
 ses  admissible  under  the  othcr  sub-
 clauses.  I  may  also  add  that  a  pro-
 vision  for  the  gradual  lowering  of  this
 limit  of  Rs.  75.000  to  the  normal
 allowances  admissible  has  been  made.

 Another  point  that  was  brought  te
 the  notice  of  the  Committee  was  in
 respect  of  the  taxes  paid  by  an  asses-
 see  in  a  foreign  country,  and  the
 Committee  have  proposed  a  new  sub-
 clause  to  provide  for  the  deduction
 of  such  taxes.

 I  have  explained  at  some  length  the
 More  important  changes  made  by  the
 Select  Committee.  The  amendments
 Proposed  to  the  remaining  clauses  are
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 of  a  procedural  nature.  As  I  have
 already  stated,  these  clauses  follow
 closely  the  corresponding  clauses  in

 he  Wealth  Tax  Bill  which  has  since
 been  accepted  by  the  House.  I  would,
 however,  like  to  draw  the  attention
 of  the  House  to  the  new  clause  20
 recommended  by  the  Select  Com-
 mittee  providing  for  the  settlement
 by  the  Centrai  Government  of  the
 Expenditure  Tax  payable  in  the  case
 of  ex-Rulers.  The  Committee  felt
 that  having  in  view  the  concession
 allowed  under  clause  5(q),  it  will  be
 dificult  to  administer  the  Act  in  these
 cases  without  a  provision  of  this  na-
 ture.  Hence  they  have  suggested  this
 new  clause.

 The  Expenditure  Tax  being  a  new
 measure,  doubts  have  been  expressed
 here  and  elsewhere  as  to  the  feasibi-
 lity  of  administering  such  a  tax.  The
 Select  Committee  have,  therefore.
 been  particularly  anxious  to  see  that
 the  administrative  difficulties  are  re-
 duced  to  the  minimum  and  the  measure
 as  a  whole  emerges,  in  a  workable
 form.  At  the  same  time,  they  have
 been  careful  to  ensure  that  individual
 hardships  are  reduced  to  the  minimum
 possible,  particularly  as  this  mcasure,
 more  than  any  other  tax,  is  capab.e
 of  leading  to  harassment  or  what  is
 considered  as  harassment  by  people
 who  are  in  authority.  There  may  be
 differences  of  opinion  about  a  parti-
 cular  concession  here  or  there,  but
 by  and  large,  the  Bill,  as  it  has  emer-
 ged  from  the  Select  Committee,  is  a
 good  compromise  between  divergent
 opinions.

 Regarding  the  estimates  of  yield
 from  this  tax,  hon.  Members  have
 repeatedly  asked  me  to  hazard  an
 estimates  I  have  not  quoted  Prof.
 Kaldor  so  far,  though  he  has  been  oft
 quoted  by  several  Members.  But  I
 will  quote  him  now  and  point  out
 that  even  he  has  refused  to  hazard  a
 guess.  In  fact,  in  his  report  on  page
 47,  he  has  stated:

 ‘lt  is  however,  impossible  in
 this  case  to  make  even  a  raugh
 guess  of  the  magnitude  of  the
 probable  yield”.
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 The  basic  difficulty  in  this  case  is
 that  we  cannot  be  sure  even  to  what
 extent  personal  expenditure  will  be
 reduced  ag  a  result  of  this  measure
 If  that  could  be  done,  then  we  con
 envisage  the  income.  Unlike  income
 and  wealth  which  everyone  likes  to
 have  in  as  large  a  measure  as  possible,
 a  normal  person  would  like  to  reduce
 his  expenditure,  if  he  could  possibly
 do  so  without  suffering  much  incon-
 venience.

 Then  there  is  the  growing  tendency
 to  pass  on  one’s  expenditure  to  some-
 body  else  to  the  extent  that  it  can  be
 done.  As  hon.  Members  are  aware,
 this  line  of  demarcation  between  per-
 sonal  expenditure  and  business  ex-
 penditure  is  a  very  thin  one.  It  us  so
 not  only  in  this  country  but  it  is  also
 so  abroad,  and  in  certain  countries,  the
 term  ‘expense  account’  has  come  to
 have  a  special  significance.  Apart
 from  this,  the  very  introduction  of  this
 measute  and  the  comparatively  high
 rates  of  taxes  proposed  will  ccmpel
 a  person  coming  within  the  scope  of
 this  tax  to  restrict  his  expenditure
 as  much  as  he  can.  We  cannot  pos-
 sibly  estimate  theeffect  of  this  factor,
 but  I  will  say  that  I  will  not  be  sorry
 if  the  revenue  from  this  measure  is
 not  as  large  as  it  is  expected.  I  will
 not  be  sorry  even  if  it  becomes  nil.
 Then  the  purpose  of  this  Bill  would
 be  served  because  to  the  extent  the
 revenue  from  this  measure  is  less,  to
 that  extent  it  would  have  fulfilled  its
 primary  objectives  of  putting  an  eff-
 ective  check  on  personal  expenditure
 and  diverting  the  surplus  towards
 savings  and  productive  investment
 so  necessary  in  the  circumstances  in
 which  we  are  placed  today.

 So  much  has  been  mentioned  about
 the  novelty  of  this  measure,  and  I
 have  been  told  that  I  have  copied
 Prof.  Kaldor,  who  has  no  experience
 of  this  country.  Sometimes  I  have
 been  aceused  that  I  have  not  copied
 him  fully,  though  he  can  take  no  ad-
 ministrative  responsibility  for  anything
 that  is  being  done.  I  would  there-
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 fore  want  to  do  something  which  J
 usually  do  not  do,  namely,  to  quote,
 and  I  cannot  do  better  than  quote
 Kautilya.  While  enumerating  the
 duties  of  a  revenue  collector,  he  says,
 (it  is  in  Shyama  Sastry’s  book,  page
 i5¥,  chapter  35—Duties  of  revenue
 collectors)  :

 “He  shall  also  keep  an  account  ot
 the  number  of  young  and  old  men
 that  reside  in  each  house,  their  his
 tory  (cheritra),  occupation  (aaji-
 vika),  income  (aaya)  and  expendi-
 ture  (vyay)”.

 Then  he  goes  on  to  say  that  they
 should  also  ascertain  the  total  number
 of  men  and  beasts  as  well  as  the
 amount  of  income  and  expenditure
 of  each  family.

 I  am  glad  that  Kautilya  had  thought
 of  this,  though  we  are  recapturing  his
 imagination  in  the  year  957  for  the
 purpose  of  taxing.

 Shri  Narayanankutty  Menon  (Mu-
 kandapuram):  We  are  not  counting
 the  animals.

 Mr.  Deputy-Speaker:  By  and  large,
 we  have  to  go  slowly.

 Shri  T.  T.  Krishnamachari:  The
 hon.  Member  there  has  made  me  a
 beast  of  burden  and,  therefore,  we
 have  to  count

 There  is  also  a  special  provision
 in  this  book  for  agents  of  the  Collec-
 tor-General  who  are  deputed  for
 checking  the  validity  of  these  accounts
 of  the  village  and  district  offices.
 After  verifying  the  area,  type  of  pro-
 duce,  right  of  ownership  etc.,  it  says:

 “they  shall  also  ascertain  the
 total  number  of  men  and  beasts  as
 well  as  the  amount  of  income  and
 expenditure  of  each  family”.

 The  tax  collectors  checking  expen-
 diture  of  families  is  therefore
 not  much  of  a  sin  that  has  been  fol-
 lowed  by  an  unfortunate  Finance
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 “Winister;  something  had-been  thought
 of  even  in  the  old  days  by  Kautilya.
 That  provides  me  with  some  staunch
 justification.  I  know  in  this  House
 quotations  of  this  nature  have  been
 rather  popular,  and  that  is  why  I
 ventured  on  one  myself.  I  hope  the
 House  will  after  consideration,
 approve  of  the  छा  in  the  form  in
 which  it  has  been  presented  by  the
 Select  Committee.

 Shri  प्र.  N.  Mukerjee  (Calcutta-Cen-
 tral):  Mr.  Deputy-Speaker,  Sir,
 when  at  an  earlier  stage  of  the  pro~
 ceedings  on  this  Bill  before  reference
 to  Select  Committee  I  took  part  in  the
 discussion,  I  had  some  hope  that  per-
 haps  the  Select  Committee,  mindful
 of  its  responsibility  in  regard  to  a
 Bill  of  this  description,  would  improve
 upon  its  provisions.  I  regret  to  have
 to  say,  with  great  respect,  that  the
 Bill  comes  back  to  us  from  the  Select
 Committee  in  very  much  worse  shape
 than  it  had  been  sent  by  the  House.
 This  has  actually  given  a  handle  to
 those  among  us  who  do  not  want  this
 Bill  at  all,  and  they  have  actually
 made  the  suggestion  that  the  Bill
 should  be  dropped.

 My  hon.  friend,  the  Maharaja  of
 Bikaner,  has  appended  a  note  of  dis-
 sent  in  which  he  says  that  it  should
 not  be  added  to  the  Statute-book  of
 India.  I  am  sorry  that  this  handle
 has  been  given  and  =I  say  that  in
 spite  of  certain  deficiencies,  we  have
 to  go  ahead  with  this  Bill.  But  theie
 ils  no  doubt  about  it  that  this  Bill,  as
 it  has  come  back  to  us  from  th
 Select  Committee,  bristles  with  ५७०
 many  deficiencies  that  sometimes
 some  of  us  have  felt  like  saying  that
 perhaps  it  was  better  to  drop  it.  But
 I  do  not  say  it  because  something  like
 this  ought  to  be  put  on  our  Statute-
 book.

 Our  friends  who  have  appended
 notes  of  dissent  have  referred  to  che
 factor  of  what  they  call  harassment.
 This  question  of  harassment  must
 have  been  raised  in  very  acute  icrm
 when  the  income  tax,  for  example,
 द... ..  first  instituted.  This  harassmerit
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 argument  is  bound  to  recur  from  time
 to  time.  But  on  this  occasion,  some
 of  those  among  our  Members  who
 have  appended  notes  of  dissent,  have
 almost  become  lyrical  in  their  attack
 on  harassment.  One  Member,  for
 whom  I  have  great  respect  says  that
 this  Bill  is  to  be  ‘a  parent  of  harass-~-
 ment’.  Another  says  that  there  is  an
 element  of  ‘inquisition’  about  the
 whole  proceeding.  Anyhow,  I  am
 sure  in  these  days  when  the  country
 has  made  up  its  mind  about  a  socia-
 list  pattern  of  society,  we  need  not
 worry  much  about  these  abso-
 lutely  outdated  arguments  «bout
 harassment  and  the  inquisitorial  as-
 pect  of  legislation  of  this  sort.  A
 certain  amount  of  inquisitorial  activity
 is  absolutely  necéssary  if  we  are  go-
 ing  to  have  the  State  undertake  pro-
 jects  essential  for  the  sake  of  the
 country.  I  find  my  hon.  friend,  Shri
 M.  R.  Masani,  makimg  a  note  on  this
 point  and  I  am  sure  we  shall  hear  8
 diatribe  about  the  inquisitorial  970 -
 pensities  of  the  modern  State,  with
 particular  reference  to  certain  coun-
 tries  for  whom  he  has  developed  a
 peculiar  allergy.  He  will  give  us  a
 great  deal  of  very  interesting  material,
 but  I  am  sure  that  when  we  hav>
 made  up  our  mind  about  having  a
 socialist  pattern  of  society  and  whes
 the  State  is  the  only  instrumentality
 that  we  have  in  order  to  achieve  that
 pattern,  we  have  got  to  putiup  with
 a  certain  amount  of  harassment;  but
 we  have  only  to  make  sure  that  that
 harassment  is  minimised  as  much  as
 it  can  be  and  we  have  only  to  make
 sure  that  whatever  little  harassment
 happens  comes  to  be  borne  by  the
 presently  fortunate  members  of  socie-
 ty.

 Sir,  I  would  also  like  to  say  that,
 by  and  large,  the  clauses  which  are
 likely  to  be  affected  have  made  such
 a  fine  art  of  evasion,  and  they  would
 have  a  little  more  practice  in  regard
 to  that  business  so  that  we  need  not
 really  worry  very  much  on  their
 score.  As  a  matter  of  fact,  Sir,  I  dis-
 covered  in  a  British  Judgement  in
 920  an  obiter  by  a  Judge  called  Lord
 Clyde  in  a  case  called  Ayrshire  Pul-
 man  Motor  Service  vs.  IRC  1920.  He
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 aaid  in  his  judgment:  “No  man  ih  this
 country”  —England—"“is  in  the  smal-
 lest  obligation,  moral  or  other,  80  to
 arrange  his  legal  relations  to  his  buai-
 ness  or  to  his  property  as  to  enable
 the  inland  revenue  to  put  the  largest
 possible  shovel  into  his  stores.”  Here
 I  find  a  judicial  pronouncement  on  the
 fundamental  right  to  evade  taxes  and
 to  take  shelter  under  legal  sophistries
 and  accounting  tricks.  My  friends
 over  there  have  access  to  all  these
 legal  sophistries  and  accounting  tricks
 in  such  a  way  that  we  need  not  really
 shed  too  many  tears  for  the  attitude
 which  they  are  expressing  in  their
 notes  of  dissent.

 This  Bill  has  two  major  objects.
 One  is  to  curtail  conspicuous  expen-
 diture,  and  the  other  is  to  increase
 savings.  Conspicuous  consumption,  if
 it  is  un-redeemed  by  the  graces  of
 good  living  is  not  only  vulgar,  it  is
 also  a  kind  of  demoralising  factor  as
 far  as  the  life  of  the  country  and  its
 economy  is  concerned.  Therefore,
 we  do  not  want  conspicucus  consum-
 ption,  which  is  another  name  for  vul-
 garity  and  another  name  for  the  con-
 tinuation  of  disparities  in  our  economy,

 “which  we  are  not  going  to  tolerate.

 The  second  object  is  increased  sav-
 ings.  My  fear  is  that  this  Bill  as  for-
 mulated  will  not  accomplish  this  twin
 objective.  The  objectives  are  all
 right.  But  they  could  have  been
 achieved,  perhaps,  better  if  we  had
 gone  ahead  a  little  more  courageou-
 sly.  After  all,  the  Finance  Minister
 has  shown  a  great  dea)  of  courage  in
 putting  forward  this  kind  of  sugges-
 tion,  because  after  all  this  Bill  is  al-
 most  unique  in  the  history  of  legisla-
 tion  in  the  kind  of  country  with  which
 we  are  familiar.  So,  he  has  shown  a
 certain  amount  of  commendable
 courage.  I  wish  he  had  taken  courage
 in  both  hands  and  gone  further  ahead
 in  stopping  the  whittling  down  of  the
 original  provisions  and  helping  the  im-
 provement  of  certain  of  these  provi-
 sions.
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 It  has  been  said  that  there  £ क  no
 theoretic  justification  for  the  Hnking
 up  of  Hablity  to  pay  a  tax  on  expen-
 diture  with  the  income  of  an  indivi-
 dual.  Actually,  Professor  Kaldor  has

 “pointed  out  in  his  report  how  it  is
 sometimes  much  easier  to  catch  a
 man  who  is  spending  conspicuously.  It
 is  not  so  easy  for  a  man  who  has  been
 spending  conspicuously  to  give  in  his
 return  figures  which  are  fantastically
 out  of  relation  to  the  actual  sum  which
 he  has  spent.  But,  in  the  case  of  in-
 come  tax,  Kaldor  points  out,  all  kinds
 of  statements  are  made.  Even  if  the
 Finance  Minister  requires  these  state-
 ments  to  be  made  on  oath  they  would
 continue  to  be  made,  which  have  not
 the  slightest  relation  to  truth.

 There  is  some  point  in  saying  that
 we  should  try  to  catch  the  thief  when
 he  is  trying  to  deprive  the  country  of
 its  legitimate  dues  when  we  have  an
 expenditure  tax.  But  perhaps,  it  is
 necessary  in  our  present  state  of  things
 to  have  a  kind  of  criterion  which  can
 only  be  the  income  tax  criterion  in
 order  to  spread  our  net  as  wide  as  we
 ought  to  and,  therefore,  there  should
 be  some  kind  of  income  tax  limitation
 which  we  should  agree  to.

 In  regard  to  this  there  have  been
 differences  in  the  Select  Committee.
 Our  friends  Shri  Menon  and  Shri
 Prabhat  Kar  have  suggested  that  we
 should  have  this  tax  entirely  on  ex-
 penditure  irrespective  of  whatever
 incomes  these  people  might  have
 made,  and  a  ‘compromise  has  been
 suggested  by  my  friends  Shri  Bimal
 Ghose  and  Shri  Khadilkar  who  have
 Proposed  that  we  should  have  as  a
 criterion  Rs.  24,000  as  net  income  from
 all  sources.

 Now,  for  myself  I  am  not  happy
 about  this  figure.  I  personally  would
 have  suggested  a  lower  figure.  I  un-
 derstand  in  the  Select  Committee  the
 figure  of  Rs.  18,000  had  also  been
 seriously  discussed.  As  I  said  I  am
 not  happy  about  this  figure  of  Rs.
 24,000  mvself.  but  as  I  am  interested  in
 making  this  Bill  as  good  as  it  possibly
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 can  be  made,  I  urge  the  House

 which  has  been  promulgated  by  the
 Finance  Minister  as  a  result  of  the
 deliberations  of  the  Select  Committee.

 1  would  like  also  to  say  that  in  view
 of  the  exemptions—exemptions  are
 very  generous—we  should  alter  the
 basis  of  taxation  which  has  been  sug-
 gested  to  be  on  annual  expenditure
 of  Rs.  12,000  per  assessee.  This  is  the
 suggestion  made  by  Shri  Menon  and
 Shri  Prabhat  Kar.  And,  very  much
 more  generously  Shri  Ghose  and  Shri
 Khadilkar  have  suggested  an  upper
 figure  of  Rs.  24,000.  But  I  shall  not
 suggest  a  specific  figure  now.  These
 different  alternatives  are  before  the
 House.  JI  feel  that,  perhaps,  Shri
 Ghose  and  Shri  Khadilkar  have  gone
 a  little  too  far,  but  I  know  I  shall  be
 erying  in  the  wilderness  if  I  wish  to
 press  my  point  of  view  with  any  hope
 of  its  acceptance  But,  in  any  case,  I
 fecl  that  some  lowering  of  the  figure
 suggested  by  the  Select  Committee
 should  be  done  by  this  House,  and  a
 suitable  amendment  of  the  crucial
 clause,  clause  No  3,  is  therefore  cal-
 led  for.

 In  clause  No.  4,  sub-clause  dy  an
 addition  has  been  made  by  the  Select
 Committee  which  to  my  mind,  appears
 to  be  rather  gratuitous  Clause  4  (l}
 says:

 “  ...the  following  amounts
 shall  be  included  in  computing  the
 expenditure  of  an  assessee  liable
 to  tax  under  this  Act,  namely:—

 (i)  any  expenditure’  incurred,
 whether  directly  or  indirectly  by
 any  person  other  than  the  asses-
 see  in  respect  of  any  obligation  or
 personal  requirement  of  the  as-
 sessee  or  any  of  his  dependants
 which,  but  for  the  expenditure
 having  been  incurred  by  that
 other  person,  would  have  been  in-
 curred  by  the  assessee,  to  the  ex-
 tent  to  which  the  amount  of  all!
 such  expenditure  in  the  aggregate

 exceeds  Rs.  5600  in  any  year:”
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 This  last  clause  is  an  addition  by
 the  Select  Committee.  My  point  is  that
 this  expenditure  envisaged  in  sub-
 clause  (i)  of  clause  4  is  obligatory  on
 the  assessee.  It  is  expenditure  which,
 but  for  its  having  been  incurred  by
 any  other  person,  would  have  had  to
 be  paid  by  the  assessee.  Therefore,  it
 ig  not  expenditure  which  the  asseassee
 can  legitimately  shove  over  to  another
 shoulder.  I  feel  that  this  is  not  just
 incidental  expenditure  that  is  being
 envisaged,  it  is  obligatory  expenditure
 by  the  assessee.  If  that  is  so,  I  feel
 that  the  addition  of  the  particular
 clause  towards  the  end  by  the  Select
 Committee  is  an  open  encouragement
 to  benami  transactions  which  are
 such  a  blot  on  our  economic  system
 and  which  in  these  days,  when  we
 try  to  go  ahead,  are  being  set  up  as
 so  many  hurdles  in  the  way  of  our
 collecting  a  most  necessary  taxation.
 I  feel,  therefore,  that  the  addition
 made  by  the  Select  Committee  to  this
 sub-clause  should  be  removed,

 In  clause  5  I  find  that  the  exemp-
 tions  are  magnified  to  such  an  extent
 by  the  Select  Committee  that  some-
 times  one  feels  whether  it  is  the  idea
 of  the  Select  Committee  that  only
 grocers  and  tailors  and,  perhaps,  sta-
 tioners’  bills  should  requires  to  be  in-
 cluded  for  the  purpose  of  computa-
 tion  of  the  expenditure.  I  am  sure
 that  is  not  what  the  House  wanted.
 I  am  sure  that  the  Finance  Minister,
 if  he  is  serious  m  regard  to  this  ex-
 penditure  tax  proposition  cannot  want
 it  But  I  find  that  the  majority  in
 the  Select  Committee  have  amplified
 the  exemptions

 For  example,  clause  5  (a)  is  much
 too  omnibus  for  my  taste.  It  says:

 “any  expenditure,  whether  in
 the  nature  of  revenue  expenditure
 or  capital  expenditure,  incurred
 by  the  assessee  wholly  and  exclusi-
 vely  for  the  purpose  of  the  busi-
 ness,  profession,  vocation  or  occu-
 pation  carried  on  by  him  or  for
 the  purpose  of  earning  income
 from  any  other  source,”
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 This  is  a  little  too  much.  After  all,
 this  kind  of  provision  might  be  inter-
 preted  by  legal  casuista  in  a  fashion
 which  would  enable  the  person  who

 -wants  to  evade  taxation  to  get  away
 with  it.  Therefore,  I  feel  that  this  is
 much  too  omnibus  a  clause  and  the
 addition  made  by  the  Select  Cammit-
 tee  should  be  deleted.  I  understand
 that  if  it  is  expenditure  for  capital
 purposes,  if  it  is  expenditure  which
 will  result  in  production,  then  surely
 we  are  going  to  allow  it  some  relief.  I
 am  not  going  to  say  that  expenditure
 for  the  purposes  which  would  bring
 about  some  productive  results  for  the
 econoray  shoujd  come  under  a  kind  of
 penalty.  I  do  not  say  that.  But  4
 should  not  word  this  clause  in  the  way
 that  the  Select  Committee  has  chosen
 fit  to  do.

 46  hrs.

 Then  I  come  to  sub-clause  (b).  it
 says:

 “any  expenditure  incurred  by
 the  assessee,  or  on  his  behalf  by
 his  employer,  wholly  and  neces-
 sarily  in  connection  with  the  dis-
 charge  of  duties  arising  out  of  the
 assessee’s  employment;”.

 Now,  I  want  to  point  out  something
 which  I  feel  is  very  usually  ignored.
 Personal  expenditure  is  often  covered
 up  by  being  shown  as  the  expenditure
 made  by  the  company.  We  all  remem-
 ber,  those  of  us  who  were  in  the  House
 in  the  last  Facliament,  how  the
 Finance  Minister-in  those  days,  it  was
 Mr.  Deshmukh—said  openly  thet  he
 found  that  so  many  of  our  leadings
 industrialists  do  not  seem  to  have
 either  house  of  their  own  or  cars  of
 their  own  or  any  kind  of  amenities,
 while,  as  a  matter  of  fact,  we  find
 them  living  in  Babylonian  luxury.
 You  cannot  touch  them  anywhere
 because  there  are  all  kinds  of

 loopholes  .which  they  utilise.  What

 happens  is,  I  find,  for  example,
 under  out  income-tax  law,  the  per-
 quisites  are  now  taxable,  but  new

 dodges  have’  been  devised  and  I  am
 sure  the  Finance  Minister  knows  all
 about  it,  For  exarnple,  there  is  a  car
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 allowance.  The  car  allowance  is  sub-
 ject  to  taxation,  but  the  cars  are
 bought  in  the  name  of  the  company,
 registered  as  a  property  of  the  com-
 pany;  but  they  are  always  to  be  at  the
 disposa]  of  an  individual  and  every-
 thing  is  found  for  them—petrol  and
 the  driver  and  everything.  Under
 these  covers,  perquisites  are  taken.
 away,  80  to  speak,  from  the  ambit  of
 taxation.

 Similarly,  I  find  that  if  we  say  “any
 expenditure  incurred  by  the  assessee,.
 or  on  his  behalf  by  his  employer
 wholly  and  necessarily  in  connection
 with  the  discharge  of  duties  arising.
 out  of  the  assessee’s  employment”
 then,  we  are  leaving  a  loophole.  I
 cannot  suggeest,  and  of  course  I  was
 not  in  the  Committee,  I  cannot  suggest
 any  detailed  modification,  but  १  wish
 the  House  applies  its  mind  to  it  and
 plugs  the  loophole,  because  I  am  sure
 the  loophole  is  there.  There  is  no
 doubt  about  it.

 Then  I  come  to  sub-clause  (e).
 This,  I  feel,  should  be  confined  only  to
 acquisition  of  immovable  property.  It
 says:

 “any  expenditure  imcurred  by
 the  assessee  in  connection  with
 the  acquisition  of  any  immovable
 Property  or  in  the  construction,
 repair,  maintenance  or  improve-
 ment  of  any  immovable  property
 belonging  to  him”.

 Upto  “repair  and  maintenance’,  I
 accept,  but  it  is  to  the  continuation  of
 these  words  that  I  object.  What  ]  feel
 is,  on  occasion,  those  who  are  going  to
 be  affected  by  this  law,  make  tuxurious
 additions  to  their  residences.  For
 example,  I  know  a  Member  of  Govern-
 ment  who  was  a  very  successful  per-
 son  in  Calcutta,  and  he  has  a  residence
 which  is  air-conditioned.  Now,  I  know
 people  who  add  marble  floorings  to
 their  houses.  It  is  good;  I  do  not
 object  to  that  at  all.  But  suppose,  in
 the  year  of  grace,  ‘1957-58,  somebody
 wants  to  air-condition  his  entire  house,
 or  if  somebody  wants  marble  floorings
 and  if  somebody  wants  that  kind  of
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 ornamentation  which,  in  the  normal
 course  of  things  he  should  pay  for,

 then,  we  would  like  to  say  that  if  you
 are  going,  in  your  wisdom,  to  have
 that  kind  of  ornamental  addition  to
 the  residential  amenities  which  you
 wish  to  have,  surely  be  good  enough  to

 pay  a  few  rupees  to  the  country.
 Therefore,  I  say  that  to  keep  these
 words,  “repair,  maintenance  or  impro-
 yement’—is  not  good.  “Improve~
 ment”,  especially,  is  a  very,  very
 omnibus  kind  of  expression  and  I  am
 sure  lawyers  would  gloat  over  inter-

 pretations  to  the  expression,  I  say  it
 with  all  respect  to  my  friend  Pandit
 Thakur  Das  Bhargava,  who,  I  know  is

 a:  fighter  for  all  good  causes.  But  I
 know  that  efforts  would  be  made  by
 those  who  have  a  particular  kind  of
 talent  to  interpret  things  in  the  wrong
 way  which  would  really  detriment-
 ally  affect  the  interests  of  the  country.

 Then  I  come  to  sub-clause  (f).  I  was
 flabbergasted  to  fee  the  Select  Com-
 mittee  adding  “bullion,  precious  stones
 or  jewellery”.  The  sub-clause  reads
 thus:

 “any  expenditure  incurred  by
 the  assessee  by  way  of  investment
 in  deposits,  loans,  shares  and  secu-
 rities,  or  in  bullion,  precious
 stones  or  jewellery”.

 I  can  allow  exemption  up  to  “securi-
 ties’—up  to  that  limit,  but  they  have
 chosen  to  add  “bullion,  precious  ston-
 es  or  jewellery”.  Even  those  who
 have  put  in  notes  of  dissent,  from  the
 point  of  view  of  the  right  wing,  have
 said,  “What  on  earth  is  meant  by
 this  kind  of  thing?  I  cannot  spend
 money  for  medical  reasons  or  for  the
 education  of  my  children.”  I  am
 coming  to  that  later  on.  But  I  shall
 put  it  from  my  point  of  view.  They
 say  we  are  not  being  permitted  to
 spend  what  we  should  legitimately
 spend  for  medical  reasons  or  for  pur-
 poses  of  education,  but  you  are  per-
 mitting  people  to  put  their  money  in
 bullion,  precious  stones  or  jewellery.
 Are  we  living  in  the  middle  ages  or
 are  we  trying  to  ape  the  splendour  of
 ages  which  have  gone,  never  to  return
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 again?  what  is  the  point?  I  cannot.
 understand  how  such  a  very  distin-
 guished  committee  can  put  in  an  addi-
 tion  of  this  sort.

 In  clause  5  (g),  I  shall  object  not  te
 cottage  industry  products  but  to  the:
 other  things,  to  other  luxury  pur
 chases.  The  clause  says:  “....any
 work  of  art”.  Well,  I  like  it  very
 much,  if  I  can  walk  into  the  parlour
 of  some  of  our  good  friends  here  and
 see  the  works  of  art.  As  a  matter  of
 fact,  I  want  to  go  to  Rajputana  and  go
 to  certain  Maharajas’  palaces  to  see
 the  works  of  art  which  are  these.  I
 do  net  mind  it  in  the  least,  and  I  do-
 not  say  it  is  anybody’s  fault  that  one,
 accidentally,  becomes  an  inheriter  of”
 works  of  art  which  were  collected  by
 one’s  forefathers.  But  I  say  this  very
 Strongly.  If  today  anybody  is  going
 to  make  luxury  purchases,  if  today
 anybody  3४  going  to  buy  works  of  art
 for  his  own  delectation,  then  surely,
 apart  from  paying  the  salesmen,  he
 should  pay  something  to  the  State,  I
 do  not  understand  why  he  should
 grudge  this  little  contribution  to  the
 State.  As  a  matter  of  fact,  at  one
 time,  the  artists  required  the  patro-
 nage  by  the  wealthy,  by  the  feudal
 Patrons  of  the  old  days,  and  the  an-
 cestors  of  some  of  our  friends  here
 did  a  good  job  by  patronising  the
 artists  and  other  people  who  had  no
 other  way  of  selling  their  work.  Now,
 things  have  changed  altogether.  If
 teday,  I  want  to  acquire  a  work  of
 art,  I  have  no  right  to  have  it  for  my-
 self  and  hang  it  in  my  parlour.  I  may
 have  a  very  good  collection  already
 and  I  might  like  to  add  to  it.  Some
 people  are  passionate  art  collectors,
 Some  of  my  friends  here  also  are  so.
 I  admire  them  very  much,  But  they
 have  no  right  today  to  go  before  the
 country  and  say  “I  should  be  enabled
 to  purchase  these  things  which  coat
 a  very  great  deal  and  keep  them  ih  my
 parlour  and  not  pay  a  single  pie  by
 way  of  taxation  to  the  State”.  All
 these  works  of  art  should  be  in  the
 national  public  galleries.  I  advise
 my  friends  who  are  inheritors  to
 artistic  treasures  to  give  them  over—
 everything  over—to  the  State  so  that
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 everybody,  the  public,  would  have  a
 right  to  look  at  those  things.  So,
 there,  I  cannot  allow,  I  cannot  agree,
 to  the  permission  given  to  the  people
 to  exempt  moneys  spent  for  purchase
 of  works  of  art  from  the  orbit  of
 taxation.

 Y  now  come  to  sub-clause  {h).  I
 have  some  objection.  The  clause
 says:

 “any  expenditure  incurred  by
 the  assessee  by  way  of  contnibu-
 tion  as  capital  to  a  firm  or  other
 association  of  persons  in  consi-
 deration  of  a  share  in  the  profits
 of  the  firm  or  association,”

 I  fear  that  this  includes  speculation
 von  the  stock  exchanges,  and  the  stock
 exchange,  aS  we  know  very  well,
 thrives  on  financial  manipulations.  It
 is  by  no  means  a  productive  process;
 it  is  by  no  means  a  productive  sector
 of  the  economy  and  if  we  cannot  keep
 the  stock  exchanges’  operation  out
 of  the  picture,  I  for  one  would  not

 agree  to  this  provision.

 Then  I  come  to  clause  5(q)  This
 relates  to  the  former  princes  and  cer-
 tain  exemptions  are  being  sought  to
 be  given  to  them.

 Sir,  I  do  wish  to  say  and  I  do  not
 make  any  apology  for  it,  that  we
 know  some  of  these  princes  persona-
 lly  in  this  House.  Some  of  them  we
 like  very  much.  As  I  said  before  it
 is  not  their  fault  that  they  were  born
 with  a  platinum  spoon  in  their  mouth.
 Certain  considerations  in  regard  to
 them  should  not  be  forgotten.  I  say
 all  that  I  am  quite  willing,  to  exempt
 them  to  the  extent  of  the  maintenance
 of  relatives  who  are  dependent  upon
 them,  because  maybe  they  have  in-
 herited  a  feudal  system  which  at,  one
 time,  perhaps  irrationally  in  our  eyes,
 imphed  one’s  having  to  maintain  a  lot
 of  dependents.  I  certainly  do  not
 mind  expenses  for  the  performance
 of  ceremonies.  I  do  not  really  mind
 their  being  given  certain  facilities,
 because  they  have  to  keep  up  certain
 appearances.  Unfortunately,  Sir,  for
 tthe  time  being  we  have  not  expro-

 33  AUGUST  १५६7  Expenditure-tax  Hn  77२०6

 priated  them  altogéther.  If  we  had
 done  so  that  was  a  different  matter.
 If  we  had  a  revolution  in  this  country
 they  would  have  been  expropriated.
 Whether  that  would  have  caused
 some  unpleasantness  or  not  is  a  diffe-
 rent  proposition.  Sut  we  have  not
 had  a  revolution  of  that  sort.  There-
 fore,  I  am  prepared  to  treat  them  with
 every  consideration.

 But  I  say  at  the  same  time  that  they
 have  got  certain  advantages  guaran-
 teed  by  the  Constitution.  They  have
 got  their  privy  purses  which  are  not
 subject  to  income-tax,  and,  there-
 fore,  I  should  go  very  slow,  I  should
 pe  very  careful  in  permitting  them
 any  further  exemptions.  As  a  matter
 of  fact,  we  have  been  asking  for  the
 imposition  of  income-tax  on  privy
 purposes.  We  have  been  asking  the
 princes  to  disgorge  much  of  those,  I
 do  not  know,  bullion  or  gold  or  trea-
 sure  of  what  description,  which  per-
 haps  for  long  ages  have  been  stowed
 away  in  their  coffers.  But  since  they
 did  enjoy  certain  exemptions  already
 guaranteed  by  the  Constitution,  I
 would  not  give  them  any  further  ex-
 emptions.  I  am  prepared  to  treat  them
 fairly  and  squarely.  For  the  time  be-
 ing  the  country  does  not  want  them
 to  go  altogether  For  certain  reasons
 we  are  having  an  economy  where
 there  is  a  co-existence  of  all  kinds  of
 things  We  do  have  amongst  us  some-
 times  persons  who  behave  very  much
 worse  than  many  of  these  feudal
 exemplars,  because  capitalist  degene-
 ration  is  perhaps  of  a  worse  type  on
 account  of  the  sophistication  with
 which  capitalist  generation  carries  on
 its  practices  But  I  feel  in  regard  to
 the  princes  certain  exemptions  are
 being  given  which  ought  not  to  be
 allowed.  Certain  exemptions  they
 are  entitled  to  have;  certain  other
 exemptions  they  should  not  have.

 Then,  Sir,  I  want  te  refer  also  to
 clause  5  qi)  where  expenditure  incur-
 red  by  the  assessee  in  the  purchase
 or  maintenance  of  livestock  is  refer-
 red  to.  My  hon.  friend  the  Finance
 Minister  referred  to  race  horses  in
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 regard  to  livestock.  But  I  do  not
 understand  why  the  moneys  spent  in

 purchasing  race  horses  should  not  be

 computed.  I  should  think  that  would
 be  one  of  the  first  items  to  be  com-

 puted.  I  do  not  have  that  kind  of
 feeling  which  certain  puritans  among
 us  have  in  regard  to  racing.  I  have
 never  witnessed  racing.  But  I  do  not
 mind  people  enjoying  racing;  I  do  not
 mind  it  at  all.  But  if  I  own  a  race
 horse,  I  must  pay  for  it,  not  only  to
 the  man  who  has  sold  me  that  horse,
 but  to  the  country,  because  we  are
 having  an  expenditure  tax.  I  have
 certain  particulars  which  I  have  pas-
 sed  on  to  the  Finance  Minister.  Un-
 luckily  for  me  my  letters  seem  to  hurt
 him,  because  I  begin  my  letters  “T
 am  sorry  to  intrude  on  your  time,  but
 here  you  are.”  I  have  sent  him  some
 material  about  race  horses.  I  do  not
 know  anything  about  them  myself.
 But  somebody  in  Calcutta  who  knows
 about  the  operation  in  Calcutta,  Bom-
 bay,  Bangalore,  Poona  and  Madras,
 these  five  places,  sent  me  a  note  on
 race  horses.  I  sent  it  on  to  him  say-
 ing,  that  he  perhaps  knows  more
 than  I  do.  Race  horses  are  an  asset,
 My  correspondent  says  that  as  long
 as  these  race  horses  are  in  active  ser-
 vice  they  are  very  valuable,  but  later
 when  they  are  put  out  of  commission
 they  are  sent  to  some  stud-farms
 where  also  they  can  be  transferred
 with  some  benefit  to  the  transferor.
 If  anybody  is  going  to  have  the  luxury
 of  buying  a  race  horse,  surely  we  are
 not  going  to  exempt  him  from  the  ex-
 penditure  tax.

 Then  I  come  to  the  next
 clause  6  (I)

 clause,

 Mr.  Deputy-Seaker:  The  hon.  Mem-
 ber  has  exhausted  thirty  minutes,  and
 he  has  reached  only  clause  6,  while
 there  are  4]  clauses  and  one  schedule.

 Shri  H.  N.  Mukerjee:  I  shall  finish
 tn  five  minutes.

 Under  sub-clause  (l)  of  clause  6
 exemptions  on  medical  and  some  other
 expenses  are  proposed  to  be  given.
 Rs.  3000  is  the  amount  proposed  to
 be  given  for  medical  expenses  and
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 Rs.  6,000  is  the  amount  proposed  to
 be  given  for  educational  expenses.  A

 point  has  been  sought  to  be  made  that
 this  is  neceasitous  expenditure.  I  have-
 great  respect  for  that  argument.  But.
 as  a  matter  of  fact  in  our  country
 most  people  have  not  the  advantage-
 of  the  most  elementary  medical  ser-
 vice.  Believe  it  or  not,  yesterday  I
 got  a  letter  which  says  that  a  young.
 student  has  been  sent  to  Calcutta
 National  Medical  Institute  and  the-
 doctor  tells  him:  “recommended  admis-
 sion  in  a  two-rupee  paying  bed.”  He
 has  not  got  the  money,  he  writes  to:
 me.  Most  of  our  people  have  not  got.
 the  money  for  the  most  elementary
 Medical  treatment.  If  somebody  has.
 the  money  to  provide  medical  treat-
 ment  for  himself  or  his  dependants,.
 surely  he  is  very  welcome.  But  if  you.
 are  going  to  spend  beyond  a  certain.
 limit,  then  surely  he  ought  to  pay  to-
 the  State.  If  you  are  paying  HRs.  20,000-
 to  doctors  and  to  other  people  associat-
 ed  with  the  work  of  medical  service,
 surely  you  can  pay  a  certain  sum  to-
 the  State.

 Similarly  in  regard  to  education,  I
 do  not  want  people  to  be  stopped  from.
 going  abroad  for  purposes  of  educa-
 tion.  But  surely  if  somebody  can.
 spend  Rs.  8,000  on  a  child’s  education.
 he  can  pay  ten  per  cent  of  it,  Rs,
 800  to  the  State.  Why  should  not  this.
 be  done?  As  a  matter  of  fact  when  the
 working  class  budget  is  to  be  drawn
 up  when  there  is  a  labour.  dis-
 pute  and  the  Tribunal  has  to:
 decide  how  much  money  should
 be  paid  to  the  worker,  then.
 it  is  a  job  to  get  the  tribunal  to  agree
 to  Rs.  30  as  the  basic  salary,  and  they
 say  that  Rs.  30  must  include  provision
 for  medical  expenses  also.  We  see-
 in  the  case  of  labouring  people  that-
 it  is  a  job  to  get  the  tribunals  to
 agree  to  2.5  or  3  units.  for  the  family,
 while  here  we  give  exemptions  to  all
 kinds  of  people.  Why  have  one  kind.
 of  ethics  for  the  poor  and  another  kind
 of  ethics  for  others.  Therefore,  I  feel.
 that  this  Bill  requires  many  changes.

 ‘We  find  that  there  is  an  attempt  at-
 blackmail.  Here  is  a  document  pub-
 lished  by  the  Forum  of  Free  Enter--
 prise  which  points  out  how  =  since-
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 November  956  on  account  of  certain
 new  taxes  investment  in  companies
 has  dropped.  They  have  given  some
 figures.  They  may  or  may  not  be  true;
 I  am  not  concerned  with  that.  This
 Forum  of  Free  Enterprise  obviously
 has  access  to  very  expensive  paper
 and  sends  us  all  these  documents,
 and  it  tries  in  a  kind  of  way  to  black-
 mail  us  into  submitting  to  their  de-
 mand.  We  are  not  going  to  be  frigh-
 tened  by  this  kind  of  statement  that
 capital  investment  has  declined.  We
 know  very  well  that  certain  interests
 are  trying  to  fight  wealth  tax  and  ex-
 penditure  tax.  If  you  have  these
 measures,  then  we  will  hold  the  pistol
 at  you.  That  is  what  they  are  trying
 to  do.  But  the  country  has  to  go
 thead  inspite  of  these  intimidatory
 tactics  on  the  part  of  big  money.  It
 is  because  the  country  has  declared
 war  on  big  money,  it  is  because  the
 country  has  made  up  _  its  mind,
 that  we  are  all  going  to  have
 a  socialistic  sector  of  economy,  whe-
 ther  the  big  moneyed  interests  like  it
 er  not.  It  is  for  that  purpose  that
 ‘Government  is  making  some  halting
 efforts  from  time  to  time  to  achieve
 that  desire.  I  am  sorry  that  the  Bill
 is  not  as  good  as  it  might  have  been.
 I  do  hope  that  the  Select  Committee
 had  done  its  job  a  little  better,  but
 ¢ven  now  I  have  some  hope  that  per-
 haps  during  the  course  of  the  discus-
 sion  in  the  House  certain  changes  will
 be  brought  about  which  will  make
 the  Bill  more  acceptable  than  it  is  at
 present.

 Shri  M.  R.  Masani  (Ranchi-East):
 Mr.  Deputy-Seaker,  I  suppose  it  will
 be  agreed  that  one  of  the  tests  by
 which  a  taxation  measure  should  be
 judged  would  be  that  it  brings  in  sub-
 stantial  revenues  needed  for  the  coun-
 try,  without  an  undue  dislocation  of
 the  economic  mechanism  and  without
 undue  inroads  into  the  lUberties  of  the
 citizen.  When  I  jointed  the  Select

 ‘Committee,  I  had  an  open  mind  about
 this  particular  measure  I  had  no
 particular  pre-conception  whether  a
 tax  on  expenditure  as  opposed  to  tax
 ‘on  income  was  a  good  or  bad  thing.
 Having  met  Prof.  Kaldor  and  appre-
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 ciated  his  intelligence,  I  thought  this

 might  be  an  interesting  experiment.
 But  having  listened  to  the  evidence
 laid  before  the  .Committee,  having
 studied  the  Bill  and  its  implications,
 having  read  the  Kaidor  report  I  have
 reluctantly  been  dislodged  from  that

 Position  into  one  of  having  considera-
 ble  scepticism  as  to  whether  a  tax  of
 this  nature  passes  the  test  which  I
 suggested  in  the  very  opening  sentence
 of  my  speech.

 The  Finance  Minister  himseif  has
 conceded  that  not  only  is  he  not  in  a
 Position  to  estimate  the  yield,  but  he
 also  is  quite  prepared  for  the  eventu-
 ality  that  no  revenue  whatsoever
 may  be  forthcoming  from  this
 impost.  He  says  that  in  any  event,
 certain  other  aims  will  have  been
 achieved,  namely,  to  stop  people  from
 conspicuous  waste  and  extravagant
 expenditure.  On  that  point,  therefore,
 we  have  to  be  clear  that  this  tax  is
 not  really  a  necessary  tax.  It  is  not  a
 a  tax  which  brings  in  revenue  which
 we  need.  It  3s  a  speculative  tax,
 which  may  or  may  not  bring  any
 revenue  It  will  certainly  bring
 along  a  certain  measure  of  ex-
 penditure  in  the  collection  of  the  tax,
 which  already  has  been  referred  to
 in  the  memorandum  attached  to  the
 Bill.  We  will  hope  that  the  income
 will  exceed  that  amount

 On  the  other  hand,  the  psychological
 dislocation  that  will  be  caused  by  this
 Bill  is  considerable.  The  subject  of
 harassment  has  been  referred  to  Prof.
 Kaldor  himself,  in  order  to  guard
 against  harassment,  had  suggested  a
 formula  which  at  least,  if  the  Bill  is
 accepted  and  the  tax  applied,  is  a  rea-
 sonable  one.  He  has  calculated  ex-
 penditure  in  the  following  formula:
 Cash  and  bank  balances  at  the  beg-
 inning  of  the  year  plus  all  receipts
 including  gifts.  bequests  etc.  plus
 borrowings  plus  sale  proceeds  of  in-
 vestments  minus  loans  made  plus
 investments  purchased  plus  cash  and
 bank  balances  at  the  end  of  the  year.
 He  says  that  having  established  the
 gross  expenditure  during  the  year,
 the  onus  should  be  on  the  assessee  to
 claim  exemption  for  certain  catego-
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 ries  of  expenditure  which  are  allowa-
 ble  under  his  scheme.  If  he  does  not
 come  forwartl  with  the  claim  for
 exemption,  then  he  will  be  taxed  for
 the  whole  amount.  Unfortunately,
 this  scheme  has  not  been  accepted  by
 Government  nor  by  the  Select  Com-
 mittee  and  the  door  is  left  wide  open,
 therefore.  for  the  burden  of  proof  to
 be  thrown  on  the  assessee.  He  will
 have  to  keep  a  complete  and  detsil-
 eck  itemised  account  of  all  expendi-
 ture  undertaken  throughout  the  year,
 whether  by  himself,or  by  the  mem-
 bers  of  his  family

 Even  middie-class  people  like  our-
 selves  must  shudder  at  the  thought  of
 having  to  prove  every  single  item  of
 expenditure  including  our  daily
 bazaar,  our  odd  purchases,  transport,
 bus  rides,  and  so  on.  Not  only  this
 but  we  should  be  able  to  prove  that
 this  was  all  the  expenditure  that  we
 undertook  We  must  also  prove  a
 negative,  which  is  almost  inpossible
 to  prove  in  law.  We  must  prove  that
 we  did  not  spend  more  than  Rs.  30,000
 in  a  year  It  is  very  difficult  even
 for  ordinary  people  to  be  able  to
 prove  that  they  did  not  do  something.
 We  can  certainly  prove  what  we  did.
 ‘The  least  we  should  have  to  do  is  to
 show  a  complete  account  and  say  noth-
 ing  more  than  this  was  spent.  I  would
 be  a  bold  man  if  I  put  on  affidavit  at
 the  end  of  the  year  a  statement  that
 I  really  have  not  spent  a  single  anna
 more  than  this  expenditure.  We  spend
 odd  amounts  here  and  there  so  often
 that  it  is  impossible  for  us  really  to
 say  at  the  end  of  the  year  that  we
 can  swear  that  nothing  else  was  spent.
 I  had  no  intention  of  going  into  this
 in  detail,  but  I  would  not  like  to  dis-
 appoint  my  friend,  Mr.  Mukerjee,  I
 was  not  altogether  surprisad,  though
 it  comes  from  a  gentle  person  like  him,
 that  this  inquisitorial  method  should
 be  taken  so  cheerfully  and  lightly  in
 this  quarter.  After  all,  from  those  who
 for  30  years  swallowed  every  misdeed
 and  every  crime  of  one  dictator  blin-
 daly  and  with  adoration  and  then,  when
 a  Second  dictator  came  and  denounced
 the  first  as  a  monster,  equally  cheer-
 fully  follow  him  with  the  greatest
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 amount  of  complacency  and  smugness,
 what  can  we  expect  from  people  Tike
 them?  We  certainly  cannot  expect
 any  moral  indignation  at  any  sort  of

 inquisition.

 I  am  not  prepared  to  agree  that  hav-
 ing  accepted  a  socialist  pattern  of  so-
 ciety,  this  country  has  done  anything
 like  accepting  the  dictatorial  methods
 that  certain  people  would  like  to  see
 enforced  in  this  country,  I  do  not  be-
 lieve  that  the  Praja  Socialist  Party
 or  the  Socialist  Party  of  India  would
 for  a  moment  support,  in  the  name  of
 the  socialist  pattern  of  society,  the  in-
 quisitorial  methods  that  would  giad-
 den  certain  people’s  heart.  Twentieth
 century  socialists  have  outgrown  these
 juvenile  delinquencies  of  communist
 dictatorship  If  one  reads  the  book  of
 Mr  Crossland,  one  of  the  finest
 flowers  of  the  British  socialist  intel-
 ligentsia,  or  anothar  book  called
 Twentieth  Century  Socialism  publish-
 ed  by  the  Socialist  Union,  with  which
 hon  Mcmbers  on  this  side  are
 familiar..........

 Shri  Goray  (Poona):  Will  the  hund-
 red  flowers  be  allowed  to  grow?

 Shri  M.  R.  Masani:  They  would  not
 be  allowed  to  grow  under  Prof.
 Mukherjee’s  dispensation.  The  s0-
 ciahst  pattern  of  society  the  Indian
 people  are  gong  to  tolerate  is  a  diffe-
 rent  kind  of  socialist  pattern,
 something  -which  we  may  be
 proud  of  and  that  socialist
 pattern  will  not  tolerate  the  inquisi-
 torial  methods  that  the  Communist
 Party  and  the  others  of  that  kind
 would  like  to  be  enforced  in  this  coun-
 try.  <A  sociahst  pattern  does  not,  in
 the  mind  of  our  Prime  Minister  and
 the  Government,  I  make  bold  to  say,
 mean  interference,  beyond  a  certain
 legitimate  measure  that  they  might
 consider  reasonabie,  into  the  private
 life  and  the  sacredness  of  the  perso-
 nality  of  the  individual  I  do  not  for
 a  moment  accept  this  statement  that
 the  socialist  pattern  that  this  country
 is  prepared  to  accept  has  any  resem-
 blance  to  the  horrors  of  the  Soviet  or
 Chinese  dictatorship.
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 Apert  from  harassment,  there  is  the
 question  of  administrative  efficiency.
 We  have  in  this  country  a  creaking
 machinery,  a  machinery,  as  the  Fin-
 ance  Minister  admitted  a  few  days  ago
 that  is  unable  to  combat  evasions,
 unable  to  recover  crores  and  crores  of
 rupees  of  public  money  which  is
 slipping  through  their  fingers,  be-
 cause  they  have  not  developed  their
 efficiency  as  they  should  have.  He
 admitted  quite  frankly  that  we  on  this
 sidé  might  preach  to  him  about  stop-
 Ping  evasion,  but  he  is  frankly  un-
 able  to  do  anything  very  much  about
 it.

 Is  this  the  kind  of  machinery  which
 is  now  going  to  be  asked  to  callect  a
 tax  much  more  hard  to  collect  than  the
 income-tax?  Prof.  Kaldor  himself  has
 described  this  expenditure  tax  85
 “administratively  more  difficult  to
 handje  than  the  present  mcome-tax.”
 When  our  administrative  machinery  is
 incompetent  to  collect  effectively  the
 income-tax  that  is  due  to  them,  we
 are  now  saddling  them,  for  a  footling
 revenue  which  we  hope  to  get,  with
 the  complicated  administrative  task
 which  has  to  be  undertaken  and
 which  they  do  not  seem  to  be  in  a
 position  to  cope  with,  When  machin-
 ery  is  not  up  to  scratch  in  dealing
 with  an  administrative  problem,  the
 possibilities  of  corruption  and  harass«
 ment  increase,  because  what  you  can-
 not  do  in  a  scientific  way,  you  are  apt
 to  do  by  third  degree  methods.

 When  the  police  in  our  country  are
 not  capable  of  having  detecting  machi-
 nery  they  should  have,  they  beat  up
 a  man  and  extort  a  confession.  If  we
 apply  that  analogy,  if  the  tax-gather-
 ing  authorities  suspect  there  is  a  leak-
 age  somewhere,  they  will  be  driven  to
 harsh  methods  and  inqussitorial
 methods,  because  they  have  not  got
 the  technique  by  which  without  those
 methods,  they  can  recover  the  tax
 that  might  be  escaping.  That  is  why
 very  big  names  in  the  economic  firma-
 ment  Lke  Professor  Pigou,  Pre‘-ssor
 Keynes  and  Dr.  Dalten  at  various
 stages  rejected  a  tax  on  expenditure
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 or  consumption  as  administratively
 impossible.

 Another  reason  why  I  for  one  find
 it  difficult  to  accept  this  measure  is
 that  this  is  not  the  machinery  even
 its  author,  Prof.  Kaldor,.  has  recom-
 mended.  Prof.  Kaldor  is  very  clear  in
 his  report  that  you  cannot  have  a
 substantial  income-tax  at  a  higher
 level  and  a  substantial  expenditure
 tax.  He  has  said  that  if  you  combine
 both,  you  get  an  intolerable  burden  of
 taxation  which  will  kill  incentive  and
 hamper  production,  His  argument  is
 that  it  38  much  better  not  to  tax  in-
 come  when  it  gets  into  a  man’s  pocket,
 but  to  tax  it  when  it  goes  out  because
 if  he  puts  it  in  investment,  he  is
 performing  a  constructive  economic
 function  Unfortunately,  his  advice
 that  nothing  over  7  annas  in  the  rupee
 need  be  levied  on  income  has  been
 ignored  We  have  got  85  per  cent  of
 the  income  as  the  ceiling  and  simul-
 taneously,  we  have  added  to  it  the
 expenditure  tax,  flouting  completely
 Prof  Kaldor's  own  idea  that  one
 should  replace  the  other  and  not  be
 added  to  the  other.  Therefore,  this
 failure  to  reduce  the  supertax  and
 income-tax  proportionately  makes  this
 tax  saméthing  that  is  inequitable,
 something  that,  in  the  words  of  its
 own  author,  would  do  more  harm  than
 good.

 Now,  Six,  Hs.  30,000  sounds  a  big
 amount  when  one  thinks  of  it  in  the
 abstract.  But,  Rs.  30,000  broken  down
 into  monthly  expenditure  for  a  family
 of  three  people—because  it  is  a  family
 unit  expenditure  and  not  an  individuat
 one—-what  does  it  really  amount  to?
 What  is  the  rupee  worth  today?  Let
 me  mention  just  a  few  indices  of
 wholesale  prices  that  prevail  as  com-
 pared  to  what  they  were  in  1939,
 Taking  the  year  ending  August  939
 as  100,  we  get  562  as  the  index  of  the
 price  of  rice  in  January,  1957;  wheat
 584;  tea  500;  coffee  603;  tobacco  809.
 These  are  some  of  the  ranges  of  the
 rise  in  prices  not  in  luxuries,  but  in
 the  daily  necessities  and  comforts  of
 life.  If  you  take  an  alround  figure—
 because,  I  have  selected  a  few  items



 II2Ig  Expenditure-tax  Bill

 and  it  is  fair  that  I
 ya

 uld  give  over-
 all  indices—it  comes  f6  this:

 Food  articles  all  put
 together  3921

 -Textiles  46

 Manufactured  articles  38771

 All  commodities  put
 together  422:i

 In  other  words,  the  rupee  today  huys
 less  than  four  annas  worth  of  the
 939  rupee.

 It  is  on  the  basis  of  such  evidence
 that  Dr.  Appleby  has  made  a  remark
 in  his  report  to  Government  on  the
 administrative  services  that  an  official
 who  draws  a  salary  of  Rs..4000  today
 is  really  getting  no  more  than  Rs.  750
 a  month  in  939  terms.  On  the  basis
 of  these  statistics,  the  best  equivalent
 I  can  give  for  Rs.  30,000  a  year  today
 is  a  pre-war  income  of  Rs.  500  a
 month.  When  we  talk  of  these  very
 rich  people  who  indulge  in  extravag-
 ance,  we  really  are  beginning  to  tax
 people  who  would  be  drawing  Rs.  500

 .a  month  and  spending  it  on  them-
 selves,  on  their  wives  and  children.  I
 ask  whether  that  is  the  kind  of  per-
 son  about  whom  we  should  speak
 with  the  animus  and  envy  that  some
 people  seem  to  do.  Five  hundred
 rupees  before  the  war  was  a  very
 Middle  class  income.  It  was  not  a
 very  luxurious  income;  nor  was  it  one
 of  the  highest  incomes  in  the  country.

 Shri  Nagi  Reddy:  Will  these  figures
 apply  in  the  case  of  wages  of  workers
 also?

 Shri  M.  R.  Masani:  Certainly.

 Even  Mahatma  Gandhi,  with  all  his
 concepts  of  austerity,  which  most  of
 us  were  unable  to  follow  in  out  lives,
 conceded  that  Rs.  500  per  head  was  a
 legitimate  top  income  for  this  country
 despite  all  the  disparities  to  which  my
 hon.  friend  referred.  Now,  that  Rs.
 500  per  head  has  become  Rs.  500  for
 a  family  and  we  are  treating  as  a
 potential  criminal,  an  anti-social  ele-
 ment  one  who  spends  Rs.  500  of  pre-
 war  purchasing  power.  (I  am  mention-
 ing  this  to  show  how  we  are  losing
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 sight  of  the  real  purghasing  power  of
 money  and  getting  blinded  by  high
 figures.  We  may  as  well  say,  after  the
 war  in  Germany,  that  a  man  who  spent
 a  million  marks  was  a  black-marketer,
 was  living  an  extravagant  life.  The
 purchasing  power  of  one  million
 marks  after  the  war  was  far  less.  Yet
 it  was  one  million.  Let  us  consider
 what  money  buys  and  let  us  not  get
 involved  in  high  figures.  Let  us  have
 a  little  sympathy  for  the  middle  class
 people  who  work  hard,  who  want  to
 educate  their  children  and  who  want
 a  little  freedom  to  spend  their  money
 in  the  way  they  like  and  not  in  the
 way  in  which  Shri  H.  N.  Mukerjee
 would  like  them  to  use  their  money.

 I  come  to  this  point  in  conclusion.
 The  whole  philosophy  underlying  this
 Bill  is  wrong.  It  is  wrong  from  the
 point  of  view  of  the  economic  develop-
 ment  and  prosperity  of  our  people.
 Luxury  consumption  in  our  country
 is  already  heavily  taxed.  Import
 duties  on  luxury  articles  are  tre-
 mendously  heavy  in  this  country.
 On  top  of  that,  we  have  quanti-
 tative  import  controls  by  which
 certain.  things  you  cannot  get  at  all
 even  if  you  are  prepared  to  spend  a
 reasonable  amount  of  money.  Take
 motor  cars.  We  know  how  restricted
 these  luxuries  are

 and,
 how  the  prices

 have  shot  up.  For  an  ordinary  car
 which  you  could  buy  for  Rs.  9,000  ten
 years  ago,  you  have  now  to  give  Rs.
 22,000.  Most  brands  of  cars  you  can-
 not  get  at  all.

 The  present  ratio  of  saving  in  this
 country  without  these  penal  measures
 is  already  high.  Let  me  give  the
 figures  of  fixed  deposits  and  savings
 in  our  banks  which  is  a  very  good
 evidence  of  the  rate  at  which  those
 with  money  are  saving  in  our  country
 today.  Economists  have  held  that
 time  deposits  and  savings  in  banks  are
 a  kind  of  residual  investment  which
 rich  people  make  after  they  have
 bought  their  shares  and_  securities.
 They  give  a  good  idea  of  the  trend.
 The  Reserve  Bank  has  published  a
 publication  called,  ‘Trends  in  the  Pro-
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 gress  of  Banking  in  India’.  On  Decem-
 ber  3l,  952  the  fixed  deposits  were
 of  the  order  of  Rs.  35  crores.  At  the
 same  time  next  year,  they  rose  to  Rs.
 ‘141  crores,  in  4954  to  Rs.  53  crores,
 3955  to  Rs.  74  crores,  956  to  Rs.  20i:9
 crores.  Savings  in  banks  rose—

 952  Rs.  43]  creres,
 4953  Rs.  33  crores,
 954  Rs.  40  crores,
 955  Rs.  40  crores,
 956  Rs.  15874  crores.

 Here  is  evidence  that  those  who
 have  the  wherewithal  to  save  are  in
 fact  diverting  their  earnings  and
 their  capital  to  productive  enterprise
 and  productive  investment  by  putting
 the  money  in  the  hands  of  the  banks
 so  that  that  money  can  be  passed  on
 to  constructive  and  productive  pur-
 poses.  When  this  process  is  spontane-
 ously  taking  place,  we  are  now  trying
 to  add  a  bit  of  harassment,  a  bit  of
 irritation,  as  if  a  little  prodding  was
 necessary  for  poor  beast  of  burden  to
 push  forward.  When  an  animal  is
 performing  its  function,  it  is  a  cruel,
 stupid  owner  who  goes  on  hitting  it
 with  a  stick  from  behind.  It  seems  to
 me  that  the  whole  concept  of  bully-
 ing  people  into  doing  what  they  are
 doing  voluntarily  today  is  wrong.  The
 only  effect  will  be  to  put  people  off,
 to  irritate  them,  to  make  them  feel
 crossgrained.  If  you  induce  that  haras-
 sed  mentality  and  persecution  complex
 in  people,  you  are  not  going  to  get
 out  of  ‘them  what  you  wish.

 {Surr  MouAMMED  Imam  in  the  Chair]

 The  entire  concept  that  we  should
 stop  the  people  from  spending  is  a
 luxury  which  we  in  an  under-develop-
 ed.  country  cannot  afford.  We  want  in
 this  country  an  expanding  economy.
 We  want  the  people  to  earn  more  and
 enjoy  life  more.  I  take  it  that  that  is
 the  ultimate  purpose  of  the  Second
 Plan.  But  the  first  step  towards  the
 ultimate  purpose  is  to  ask  the  people
 to  spend  less  and  live  an  austere  life,
 even  without  the  modest  amenities
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 and  comforts  of  life  to  which  they  are  ;
 accustomed.  This  is  not  a  process

 *which  will  succeed.  It  has  not  suc-
 ceeded  in  Soviet  Russia.  It  will  not
 succeed  here.  People  like  to  see  a
 little  bit  of  what  they  are  going  to  get
 in  the  future.  If  you  are  going  to  ask
 them  to  work  hard,  they  want  to  have
 at  least  one  anna  into  rupee  of  the
 comfort  that  they  are  going  to  get  in
 the  future  at  the  present  time,  for
 themselves  and  for  their  children.
 They  are  not  prepared  to  be  told  that
 at  the  end  of  the  Sixth  Plan,  may  be,
 you  may  have  a  richer  life  for  your
 grandchild.  That  is  net  enough,  human
 psychology  being  what  it  is.  What
 does  this  kind  of  tax  try  to  do?  It
 tries,  in  the  interests  of  long  term
 prosperity;  to  aggrevate  poverty  in
 the  immediate.

 On  the  other  hand,  what  we  need
 in  this  country  is  more  purchasing
 power  to  be  put  into  the  pockets  of
 the  people.  We  want  the  people  to
 spend  the  money  in  their  pockets  so
 that  a  bigger  market  can  be  created.
 When  a  bigger  market  is  created,  fresh
 employment  is  created.  Because

 ‘every  time  a  man  spends  a  rupee  to
 buy  something,  that  something  has  to
 be  produced  and  a  man  has  to  be  put
 on  the  job  of  producing  that  article.
 That  is  how  the  man  who  spends  gets
 a  more  comfortable  life  and  in  doing
 so  he  creates  more  employment  and
 more  well  being  in  the  country.  This
 is  the  process  of  an  expanding  economy
 which  we  see  in  the  prosperous
 countries  of  the  world.  We  are  trying
 to  thwart  this  process  through  a  false
 sense  of  austerity  and  a  false  sense
 of  equality.

 I  have  no  quarrel  with  those  who
 are  genuine  Gandhians.  I  have  great
 sympathy  and  respect  for  the  point  of
 view  of  those  like  my  hon.  friend  Shri
 Jayaprakash  Narayan  or  Acharya  Vino-
 bha  Bhave  who  want  people  to  live  a
 simple  life.  They  believe  that  happi-
 ness  does  not  come  through  material
 comfort  or  riches.  That  philosophy  is
 a  sound  one  for  those  who  can  practise
 it.  But  that  is  not  the  philosophy  of
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 the  present  Government  of  India.
 That  is  not  the  philosophy  of  the
 Second  Plan.  The  philosophy  of  the
 Second  Plan  is  a  pure  materialist
 philosophy  of  saying  that  people  be-
 come  happier  when  they  spend  more,
 when  they  have  more  food,  more  shel-
 ter,  better  clothing  better  education
 end  better  medical  relief.  That  is
 another  kind  of  philosophy.  I  am  not
 quarrelling  with  it.  A  materialist
 philosophy  has  something  to  say  for
 itself  although,  I  believe,  it  is  not  com-
 plete.  Other  values  have  as  much
 importance  in  making  people  happy
 as  their  physical  comforts.  But  it
 does  not  lie  in  the  mouth  of  those  who
 have  made  a  religion  of  -economic
 development,  whose  hearts  throb
 when  they  see  the  indices  of  steel
 production  going  up,  who  measure  the
 country’s  well  being  by  how  much
 steel  or  cement  it  produces,  to  preach
 austerity,  denial  and  less  consumption
 in  the  same  breath,  There  is  a  mixture
 of  logic  here  which  falls  between  the
 two  stools.  You  neither  get  the  simple
 life  of  Gandhiji,  nor  will  you  get  the
 prosperity  of  the  United  States.  You
 will  fall  right  between  the  two  stools
 in  trying  to  emulate  the  prosperity  of
 America  when,  at  the  same  time,  you
 are  trying  to  squeeze  people,  who  will
 not  produce  more  unless  they  are
 given  a  foretaste  of  the  prosperity.
 There  is  a  fundamental  lack  of  logic
 and  intelectual  confusion  in  the  pro-
 visions  of  this  Bill,  and  it  has  no  place
 in  an  economy  which  is  undeveloped
 and  which  we  want  to  see  developed.
 Gandhiji  has  a  right  to  challenge  us
 on  this,  but  nobody  else  has  that  right
 certainly,  least  of  all  the  people  who
 believe  in  the  material  advancement
 of  the  country.  ‘

 I  was  happy  in  this  context  to  see
 a  speech  by  Mr.  Morarji  Desai,  the
 Minister  of  Commerce  and  Industry,
 which  he  delivered  at  the  Centra}
 Advisory  Council,  while  inaugurating
 that  body  in  July.  I  think  he  got  hold
 of  the  right  end  of  the  stick  in  that
 speech.  He  said  that  a  large  cut  in
 consumption  was  not  a  possible  solu-
 tion  to  this

 cquntry
 8  problem.  The

 roblem  before  the  country,  said  he,
 was  to  bridge  the  gap  between  pro-

 ‘
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 duction  4nd  consumption,  not  nega-
 tively  through  austerity  in  consump-
 tion,  although  it  was  necessary  and
 useful,  but  positively  through  greater
 production.  The  real  and  only  answer
 to  the  problem,  said  the  Minister,  lies
 in  greater  production.  That  is  an
 emphasis  with’  which  I  wholehearted-
 «y  agree.  But  I  think  the  Bill  goes
 against  it.  This  Bill  acts  as  a  dis-
 incentive  to  greater  production.  By
 taking  away  consumption,  you  are
 taking  away  more  production,  which
 this  country  needs.  You  are  asking
 people  to  work  hard,  take  more  risks
 and  earn  more.  But  having  earned
 more  a  man  wants  to  have  the  right  to
 decide  how  much  to  spend  and  how
 much  to  save  because  nobody  is  going
 to  earn  if  you  are  going  to  tell  him
 in  advance  what  he  is  to  do  with  it.
 When  a  man  earns,  he  wants  to  have
 the  freedom  to  decide  what  to  do  with
 his  earnings.  That  being  so,  this.
 measure  will  defeat  the  very  object,
 production  and  greater  production,
 which  we  all  desire

 So,  Sir,  I  have  very  reluctantly
 come  to  the  conclusion  that  I,  for  one
 cannot  be  a  party  to  this  measure  at
 all  and,  in  my  view  in  the  best  inter-
 ests  of  the  country,  this  Bill  should
 not  be  proceeded  with  further

 Shri  Jaganatha  Rao  (Koraput):  I
 rise  to  support  the  Bill,  as  it  has
 emerged  from  the  Select  Committee.
 Certain  objections  have  been  raised  by
 my  hon.  friend,  Mr.  Masani,  regarding
 the  propriety  of  such  a  measure.  His
 main  objections  are  administrative
 difficulties  and  the  harassment  that
 will  be  caused  to  people.  Regarding
 administrative  -difficulties  envisaged
 by  my  hon.  friend,  I  say  it  is  a  matter
 for  the  department  to  see.  As  a
 matter  of  fact,  there  will  be  no  ad-
 ministrative  difficulties  because  the
 officer  who  assesses  the  individual  to
 wealth-tax  would  be  the  same  officer
 who  assesses  him  to  ‘income-tax  and
 expenditure-tax.  The  whole  assets  of
 the  assessee,  including  income,  ex-
 penditure  and  wealth,  is  before  him.
 So,  it  will  be  all  the  more  convenient
 for  him  to  assess  correctly  the  income
 of  the  individual.  It  will  also  avoid
 evasion  of  tax.
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 Regarding  harassment,  which  was
 referred  to  by  my  hon,  friend,  there
 will  be  absolutely  no  harassment  be-
 cause  the  individal  knows  from  the
 provisions  of  thiy  Bill  that  any  ex-
 penditure  incurred  by  him  over  and
 above  Rs.  “30,900,  which  is  allowed  as
 the  basic  allowance  (plus  certain
 deductions  allowed  to  him  under
 clause  6)  will  come  under  the  purview
 of  this  Act.  So,  where.  is  the  ques-
 tion  of  harassment.  It  is  open  to  the
 individual  to  see  that  his  expenditure
 does  not  exceed  Rs.  30,000.  Then,  cer-
 tain  deductions  are  also  allowed.  Only
 when  his  expenditure  exceeds  ‘that
 limit.  he  will  be  liable  to  tax.  If  he
 crosses  that  mark,  he  will  be  taxed;
 if  he  does  not  cross  it,  he  will  not  be
 taxed.  So,  I  feel  there  is  no  question
 of  harassment.  It  has  been  clearly

 stated  in  the  Bill  that  persons  who  have
 a  net  income  of  Rs.  36,000  and  above

 -will  come  and  above  within  the  pur-
 view  of  the  Act.  Strictly  speaking,  the
 income  has  no  relation  to  expenditure.
 This  figure  has  been  put  there  so  that
 persons  who  have  an  income  of  Rs.
 36,000  and  above  know  that  they
 would  be  liable  to  pay  tax  if  their
 expenditure  exceed  the  prescribed
 limit.  So;  I  feel  that  the  grounds
 adduced  by  my  hon.  friend  for  harass-
 ment  do  not  stand.

 Then,  my  friend  Mr.  Mukerjee  hes
 referred  to  the  Bill  as  it  has  emerg-
 ed  from  the  Select  Committee,  and
 said  that  the  exemptions  that  have
 been  given  are  so  large  that  they  have
 reduced  the  Bill  to  a  sham.  One  of
 the  objects  of  the  Bill  is  to  inculcate
 the  habit  of  savings  in  the  individuals
 so  that-they  will  not  waste  their
 wealth.  If  they  do  not  waste  their
 ‘wealth,  their  savings  form  part  of  the
 wealth  of  the  nation  and  it  can  be
 used  for  productive  purposes.  So,
 even  if  no  tax  js  realised  under  this
 Act,  it  does  not  mean  that  this  Act  is
 not  doing  any  good  to  the  country.  If
 the  expenditure  is  curtailed  because
 of  this  Act,  which  deters  them  from
 spending,  then  there.  will  be  savings,
 which  will  form  part  of  the  wealth
 of  the  nation.  Further,  that  wealth
 4s  taxed  under  the  Wealth-tax  Act,
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 So,  we  need  not  be  sorry  that  this  Bill
 has  failed  to  achieve  one  of  the  objects
 mentioned  by  the  Finance  Minister,
 namely,  it  will  yield  a  sizeable  income.

 The  other  point  raised  by  him  is
 that  this  Act  fails  to  remove  the  dis-
 parties  between  person  and  person
 True.  Disparties  in  income  cannot  be
 removed  by  taxation  all  of  a  sudden.
 It  can  be  done  only  in  course  of  time.
 Every  measure  of  the  Government  is
 aimed  to  achieve  an  egalitarian  socie-
 ty.  But  it  is  lengthy  process.  It  can
 be  done  only  by  a  long  process.  We
 cannot  progress  very  quickly.  It  is
 not  possible.

 Further,  we  cannot  quickly  remove
 these  disparities  because  our  society  is
 based  on  the  concept  of  private  owner-
 ship  of  property.  That  is  guaranteed
 by  the  Constitution.  Every  person
 has  got  a  right  to  enjoy  private  pro-
 perty,  subject,  of  course,  to  certain
 restrictions.  As  long  as  that  provision
 is  there,  we  can  remove  the  disparity
 only  by  taxing  the  people.  We  cannot
 straightway  see  that  disparities  are
 removed  overnight.  We  cannot  just
 say  that  all  the  wealth  shall  be  State-
 owned.  This  has  to  be  done  by  a  pro-
 cess  of  legislation.

 There  is  the  other  view  expressed,
 which  I  find  from  the  notes  of  dissent,
 where  Mr.  Masani  and  others  say  that
 every  person  has  a  right  to  enjoy  his
 property  and  so  the  State  cannot  im-
 pose  a  restriction  because,  he  says,  it.
 is  a  fundamental  right.  I  respectfully
 submit  that  is  not  the  correct  position.
 Every  person,  of  course,  has  the  right
 to  enjoy  his  property  subject  to  rea-
 sonable  restrictions  under  article  19.
 Further,  the  fundamental  rights  en-
 umerated  in  Part  III  of  the  Constitu-
 on  are  subject  to  taxation  measures
 enumerated  in  Part  XII  of  the  Consti-
 tution.  Where  a  measure  of  taxation
 is  introduced,  fundamental  rights  cer-
 tainly  do  not  arise.  हे

 We  have  embarked  upon  a  Plan
 which  requires  resources.  Wherefrom.
 igs  the  money  to  come?  Money  does
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 not  fall  ke  manna  from  Heaven.  The
 State  has  to  raise  the  money.  Every
 citizen  has  8  duty  to  the  State  to  con-
 tribute  his  mite.  The  State  has  6
 right  to  demand  of  the  citizens  to
 contribute  by  way  of  tax  fo  the  suc-
 cess  of  the  Plan’  Therefore,  my  hon.
 friend  would  not  be  right  in  saying
 that  the  State  cannot  ask  the  people
 to  curtail  their  expenditure  so  that
 they  would  not  be  able  to  lead  a  life

 ret
 were  accustomed  to.  What  the

 intends  is  to  curtall  wasteful  ex-

 foreign  country  for  education.  Taking
 into  consideration  that  there  are  per-
 sons  in  various  strata  of  life,  reasonable
 figures  have  been  fixed.  It  is  a  compro-
 mise  between  two  extreme  views—-the
 view  that  every  person  owning  wealth
 should  give  away  the  wealth  to  the
 State  or  that  the  State  has  the  right
 to  take  it  away  from  him,  and  the
 other  view  that  the  State  has  no  right
 to  take  it  away  in  any  shape  or  form.
 So,  I  would  say  that  all  the  Bill  aims
 at  is  curtailing  of  wasteful  expendi-
 ture.  To  that  there  can  be  no  objec-
 tion  from  my  friends.

 When  we  have  embarked  upon  a
 Pian,  a  certain  amount  of  self-abnega-
 tion  is  necessary.  Shri  Masani  was
 talking  about  the  philosophy  of  the
 Bill.  The  philosophy  of  the  Bill,  ac-
 cording  to  me,  is  that  every  citizen  is
 required  to  undergo  a  certain  amount
 of  self-denial  and  self-sacrifice.  That
 is  why  the  Finance  Minister  said  and
 I  also  fee]  that  if  ail  the  people  in  this
 country,  because  of  this  Bill,  from  to-
 morrow  lead  an  austere  life,  not  in
 the  sense  of  denying  to  themselves  the
 bare  necessities  of  life  but  do  not
 indulge  in  wasteful  expenditure,  it
 will  be  a  step  in  the  right  direction
 because  they  would  be  reforming

 either  side,  either  from  the  rich  or
 those  who  hold  the  other  extreme
 view  that  there  should  be  ho  rich
 people,  or  no  people  in  the  higher
 income  brackets,

 I  shall  not  go  into  the  provisions  of
 the  Bill  in  detail,  but  my  hon.  friend
 Shri  Mukerjee  has  raised  certain
 objections  stating  that  there  is  much  *

 acope  for  evasion.  I  would  say  there
 js  no  scope  for  evasion  because  all
 steps  have  been  taken  to  see  that  any
 person  does  not  take  advantage  of  the
 concessions  given  to  him.  Clause  5
 enumerates  certain  items  of  expendi-
 ture  which  do  not  come  within  the
 purview  of  the  Bill.  Clause  6  gives
 certain  items  of  expenditure  which
 are  deductable  in  calculating  the  ex-
 penditure.

 Objection  has  been  raised  that  this
 sum  of  Rs.  86,000  has  been  fixed  as
 the  net  income  of  the  person  to  attract
 the  provisions  of  this  Bill.  As  I  said,
 it  is  not  necessary  to  connect  a  per-
 #on’s  income  with  his  expenditure,  and
 this  has  been  introduced  on  grounds
 of  expediency  so  that  people  with  an
 income  of  Rs.  36,000  and  above  would
 come  within  the  orbit  of  the  tax.

 I  commend  the  Bill  as  it  has  emerg-
 ed  from  the  Select  Committees.  I  have
 given  notice  of  an  amendment  to  sib-
 clause  (m)  of  clause  5  which  deals  with
 the  expenditure  incurred  by  the  as-
 sessee  for  any  public  purpose  of  8
 charitable  ora  religious  nature  in
 India.  I  shall  deal  with  it  in  detail
 when  the  clause  by  clause  discussion
 takes  place.

 Shri  Bimal  Ghose  (Barrackpore):  4
 also  happened  to  be  a  Member  of  the
 Select  Committee,  heard  the  evidence
 and  participated  in  the  discussion,  and
 I  had  come  just  to  the  opposite  conclu-
 sion  to  which  my  friend  Shri  Masani
 has  come.  I  think  that  this  fs  a  good
 Bili  and  that  it  introduces  a  good
 wnessure,  though  I  agree  with  my
 friend,  Shri  Mukerjes,  thet  it  has  un-
 fortunately  been  watered  down  च््ठि  2
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 considerable  extent  in  the  Select  Com-
 mittee.

 The  objections  to  the  Bill  may  be
 grouped  under  various  heads,  but  the
 main  ones  are  that  there  would  be
 more  harassment,  that  we  have  not
 the  machinery  to  collect  this  tax  and
 that  it  would  have  a  disincentive  effect
 and  a  few  others,  but  I  may  say  a
 word  about  the  philosophy  of  the  Bill
 to  which:  Shri  Masani  referred.  His
 Philosophy  appeared  to  be  that  we
 should  create  more  purchasing  power
 in  the  hands  of  our  people  so  that  the
 market  for  all  sorts  of  consumer  goods
 May  grow  and  the  people  may  enjoy
 fuller  employment  and  a  more  com-
 fortable  life.  We  have  no  quarrel]  with
 that,  we  all  want  that.  He  went  on
 to  say  that  he  did  not  understand
 what  a  Plan  was  like  या  it  meant  stin-
 ting,  if  people  could  not  spend  as  they
 hked.  But  surely  everybody  knows
 very  well  that  in  an  under-developed
 country  in  the  early  stages  of  a  Plan,
 there  will  have  to  be  stinting.  Some-
 body  has  to  stint  in  order  that  the
 Pian  may  succeed.  Further,  he  seems
 to  fell  that  it  will  have  an  undesirable
 restricting  effect.

 I  turn  over  the  pages  of  the  Minutes
 of  Dissent  and  I  come  to  my  friend
 Dr,  Krishnaswami,  and  I  find  that  he
 is  of  the  opinion  that  it  -will  have  no
 effect  whatsoever  because  it  will  not
 affect  the  common  people.  It  will  not
 affect  the  ordinary  people  and  the
 middle  classes,  and  therefore  it  will
 have  no  restricting  effect  or  ameliora-
 ting  effect  on  the  inflationary  process
 in  the  country.  The  two  are  contra-
 dietory  opinions.  Dr.  Krishnaswami
 may,  to  a  certain  extent,  be  right,  but
 I  would  be  happy  if  Shri  Masani  were
 right  and  this  measure  has  ai  disin-
 fiationary  effect.

 Let  us  come  to  the  question  of
 harassment.  Any  tax  measure  will
 mean  some  measure  of  harassment.
 The  question  arises  whether  that
 should  be  the  main  ground  for  cppos-
 ing  a  tax  measure.  Income-tax  iteelf
 causes  a  309  of  harasament,  but  I
 believe  nobody  would  propose  that  we

 shguld  abolish  income-tax.  The
 ground  of  harassment  cannot  be  the
 only  ground  for  opposing  any  parti-

 (Me.  Speaxer  in  the  Chair)

 Of  course,  I  do  not  deny  thet  harass-
 ment  is  a  serious  matter,  and  I  hope
 that  the  Government  will  give  due
 consideration  to  it  80  as  to  see  to  it
 that  no  undue  harassment  takes  place
 or  that  harassment  is  reduced  as  far
 as  possible.  But  just  because  there
 may  be  harassment,  I  do  not  think  it
 will  be  right  for  us  to  oppose  a  taxa-
 tion  measure.

 And  then,  who  are  the  people  who
 will  be  harassed,  and  what  will  be
 their  number?  We  have  to  realise
 that  so  far  as  the  ordinary  people  are
 concerned,  or  even  the  middle  classes,
 for  whom  it  appeared  Shri  Masani  was
 speaking,  they  are  not  at  all  affected
 by  this  Bill.  I  do  not  think  that  any
 middle  class  people  would  come  with-
 in  the  purview  of  the  wealth  or  ex-
 penditure  tax,  because  I  do  not  think
 that  a  middle  class  man  has  an  income
 of  about  Rs.  2000  or  Rs.  2500  per
 month.  Therefore,  we  need  not  be  80
 anxious  to  safeguard  the  interests  of
 what*we  call  the  middle  class  peopie.
 There  may  be  harassment,  and  If
 believe  the  number  of  assessees  would
 total  about  8000  or  so  and  we  have
 taken  some  care  to  reduce  harassment.
 For  example,  we  have  related  it  to
 income  on  this  ground;  otherwise,
 there  may  be  tumdue  harassment  to
 many.

 7  hrs.

 Then  about  our  tax  machinery  being
 able  to  bear  the  burden  of  such  a  tax
 measure,  that  is  something  on  which
 I  am  not  competent  to  say.  It  is  for
 the  hon.  Minister  to  say  whether  he
 feels  thet  he  has  the  administrative
 machinery  to  carry  through  this  tax
 measure.  I  believe  the  burden  is  not
 80  great  that  the  income-tax  depart
 ment—I  believe  it  will  be  entrusted  to
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 tives,  We  examined  this  argument
 also  when  we  were  discussing  wealth-
 tax.  I  maintain  that  it  cannot  be
 demonatrated  that  this  tax  will  neces-
 sarily  have  &  disincentive  effect.

 There  is  one  point  I  should  like  to
 piace  before  you  and  that  is  this.
 Only  reeentiy  a  delegation  of  indus-
 trialists  has  gone  abroad.  That  dele-
 gation  left  after  these  wealth  and  ex-
 penditure  taxes  were  introduced  in
 this  country.  The  delegation  left
 before  these  relaxations  were  known
 to  it.  I  should  like  to  know  as  to  what
 this  delegation  will  tell  people  abroad,
 Are  they  going  to  say  that  private
 enterprise  is  doomed  in  India,  it  hag
 no  future  and  there  is  no  incentive  to
 work,  and  therefore,  foreigners  should
 invest  more  money  in  this  country?
 Whenever  a  tax  measure  is  brought
 forward,  I  know  that  the  people  who
 are  affected  wiil  always  oppose  it;
 whether  it  is  increasing  the  income-tax
 or  the  corporation  tax  cor  any  tax
 measure,  those  who  are  affected  will
 oppose  it.  But  I  do  not  think  it  will
 be  true  to  say  that  this  measure  will
 have  a  very  serious  disincentive  effect.

 Having  disposed  of  the  arguments
 urged  against  this  measure,  9  should
 like  to  state  one  or  two  points  on
 which  I  differ  fram  the  measure  as  it
 has  emerged  from  the  Select  Com-
 mittee.  I  feel  that  it  has  been  water-
 ed  down.  There  is  this  question  of
 the  income  level  which  has  been
 fixed.  The  limit  of  income  liable  to
 this  tax  has  been  placed  at  Rs.  30,000.
 My  hon.  friend,  Shri  M.  में,  Masani,
 has  asked:  why  are  you  so  much  wor-
 ried  about  this  Ra.  30,000  figure?  It  is
 only  Rs.  500  per  month  compared  to
 pre-war  prices.  That  comparison  was
 absolutely  unreal.  Why  should  we
 compared  with  pre-war  figures  today?
 What  we  have  to  consider  is,  what  is
 the  position  of  a  person  today  with
 Ra,  2000  or  Rs.  2500  income  per  month?
 Do  we  consider  that  he  is  a  man

 who  goes  without  the  necessities  of
 life,  who  has  to  stint  himeelf  too
 much?  What  is  the  position  of  a
 man  in  society  today  who  earns
 88.  2000  or  Rs.  25007  Whatever  may
 be  the  price  level,  we  aré  saying  that
 the  highest  salary  that  should  be  paid
 should  not  exceed,  let  us  say,  2000  or
 Rs.  2500.  That  is  the  highest  salary
 we  are  thinking  about.  In  this  con-
 text,  we  have  to  decide  what  should
 be  the  limit  that  we  should  fix  either
 for  income  or  for  exemption  in  respect
 of  the  liability  to  tax.  From  that
 point  of  view,  I  think  Rs.  2000  per
 month  28  a  very  safe  figure.  Rs.  2000
 is  not  too  little.  My  hon.  friend,  Shri
 H.  N.  Mukerijee,  felt  that  it  was  on  the
 higher  side.  There  may  be  some
 justification  for  that,  but  I  feel  that
 we  should  not  in  any  case  go  beyond
 Rs.  2000  which  will  also  be  within  jue
 limit  of  20  times  or  25  times  the  lowest
 income.  We  have  also  to  consider
 that,  I  feel  therefore  that  we  shall
 amend  that  provision  and  bring  down
 the  figure  from  Rs.  30,000  to  Rs.  24,000.

 For  the  same  reason,  1  suggested
 that  persons  who  spend  more  than
 Res.  24,000  a  year  should  pay  tax.  We
 have  given  a  lot  of  exemptions  under
 the  Bill  and  I  maintain  that  those
 exemptiona  are  very  generous.  Even
 with  those  exemptions,  Rs.  2000  con-
 sumption  per  month  should  be  consi-
 dered  sufficient,  Therefore,  I  fee]  that
 it  ig  not  proper  that  the  exemption
 limit  should  be  placed  at  Rs.  30,000
 there  also.

 Then  there  is  a  point  with  regard
 to  persons  who  have  responsibilities
 and  persons  who  have  not,  persons
 with  dependents  and  persons  with-
 out.  Everybody  has  been  given  an
 exemption  limit  of  Rs.  30,000.  I  feel
 it  is  not  fair  that  a  married  man  and
 a  bachelor  should  have  the  sgme
 exemption  limit,  A  bachelor  certainly
 should  be  quite  well  off  with  an
 exemption  limit  of  Rs.  24,000.  At  the
 same  time,  a  family  with  dependents
 certainly  would  need  more  for
 expenditure  of  the  family.
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 Therefore,  the  provision  which
 lumps  everybody  in  the  same  cate-
 gory  is  wrong  in  principle.  I  feel
 there  should  be  a  distinction  between
 bachelors  and  married  people  and
 people  with  dependents.  I  have  sug-
 gested  an  amendment  in  my  minute  of
 dissent,  namely,  that  the  lowest  exemp-
 tion  limit  should  be  Rs.  24,000  Rs.  3,000
 for  each  dependent  with  a  maximum
 limit  of  Rs.  30,000.  The  definition  of
 dependents  in  this  Bil  extends  only
 to  sons  and  daughters;  it  does  not  ex-
 tend  to  other  relatives  who  really  have
 to  be  supported  in  our  joint  family
 system.  We  were  told  in  the  Select
 Cornmittee  that  it  would  not  be  possi-
 ble  to  define  dependents,  that  if  we
 extended  its  scope,  it  would  bring  in
 loopholes  for  evasions.  I  was  not
 Teally  convinced  by  that  argument
 that  we  could  not  define  dependents
 in  such  a  way  as  to  plug  evasion  and
 at  the  same  time  give  relief  to  people
 with  a  larget  number  of  dependent
 members.  I  hope  the  lawyer  Members
 of  the  House  will  be  able  to  offer  some
 definition  of  a  dependent  which  while
 doing  justice  to  people,  and  giving
 some  relief  to  joint  families  will  also,
 at  the  same  time,  see  to  it  that  there
 will  be  no  large-scale  evasion.

 This  Bill  introduces  a  measure  which
 is  a  very  novel  one,  It  exists  in  no
 other  country  in  the  world.  I  belicve
 that  is  one  of  the  thirigs  we  should  be
 proud  of  because  we  are  today  experi-
 menting  with  a  tax  measure  which
 would  help  in  achieving  a  society  that
 we  desire.

 We  have  to  judge  every  tax  measure
 by  the  objectives  that  we  set  before
 us.  It  is  not  as  Shri  Masani  would
 Hke  to  say,  that  our  objective  is  that
 we  should  make  more  wealth.  Natu-
 rally,  that  may  be  our  one  objective.
 We  must  also  increase  our  produc-
 ton.  That  is  certainly  our  objective.
 Bet,  at  the  same  time,  while  we  are

 inereasing  prodaction,  while  we  are
 ingreasing  wealth,  it  should  also  be
 our  objective  to  see  to  it  that  Inequali-
 ties  do  not  widen,  do  not  become
 worse,  that  we  assure  to  everybody  a
 minimum  standard  of  Itfe.
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 Even  Professor  Kaldor,  who  is
 quoted  by  every  section  of  the  House,
 came  to  the  conclusion  after  reviewing
 our  tax  structure  that  the
 ties  were  too  great,  and  tha  was
 not  good  for  the  economy  or  for  rais~-
 ing  the  finances  for  the  Second  Plan.
 I  should  like  my  friend  Shri  Masani

 inequalities  is  good  and  will  help  the
 objectives  of  the  Second  Plan.  And,
 particularly,  when  it  is  also  our  desire

 ties,  it  is  all  the  more  desirable  that
 qa)  we  should  try  to  evolve  an  integ-
 rated  tax  structure  which  will  bring
 in  more  revenues,  (2)  stop  evasions
 as  far  as  possible—I  am  sure  that  ail
 these  measures  along  with  the  gift  tax
 when  it  will  come  will  help  to  check
 evasion,  and  (3)  reduce  inequalities,
 and  therefore  help  in  the  objectives
 that  we  have  set  before  us.

 पंडित  ठाहुर  बास  भार्गव  (हिसार)  :

 उपाध्यक्ष  महोदय,  इस  एक्सपेंडिचर  टैक्स  बिल

 को  बाबत  पहली  बात  जो  में  श्रापकी  खिदमत

 में भ्  करना  चाहता  हू  वह  यह  है  कि  मेरी

 नाकिस  राय  में  जब  सरकार  को  सेकेंड  फ़ाइव

 हयर  प्लान  के वास्ते  रुपयों  की  ज़रूरत  है
 जब  सरकार  ने  साफ़  तोर  पर  हाउस  में  यह

 कहा  है  कि  हम  यह  दो  टैक्स  इस  वजह  से  लाये

 हैं  कि सरकार  को  सेकेंड  फ़ाइव  इयर  प्लान  को

 कामयाब  बनाने  के  लिए  काफी  रकम  की

 जरूरत  है  भौर  इस  वजह  से  में  मजबूर  सा  हूं  कि

 में  इस  बिल  को  सपोर्ट  करू  |  यह  फ़िलवाक़या

 साढ़े  सात  करोड़  पसे  की  श्क़्म  बहुत  बड़े  बड़े

 लोग  जो  पहले  टैक्स  देते  थे  उनको  माफ़ी  देंगे

 की  बहज  से  कम  पड़े  गई  है  भौर  इस  बजह  से

 यह  बिल  लाया  गया  है  कि  बहू  रुफ्या  बसूस
 किया  जाय  ।  इस  बिता  पर  तो  में  इस  बिल  को

 सपोर्ट  करमा  चाहता  हूं  कि सरकार  को  सेकेंड

 फ़ाइव  इयर  प्लान के  वास्ते  रपमों  की  जरूरत

 है|  इस  वास्ते  यू  तो  में  इस  को  सपोर्ट  करता  हूं
 लेकिन  बाकी  जो  बातें  मे  इसमें  देखता  हूं,
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 एक्क्येंडिचर-टैक्‍्स  बिल  झौर  यह  जो  येल्थ-

 टैक्स  जिले  रखे  मये  है  यह  सब  के  सब  घोला

 देने  बाली  बीजे  हैं।  यह  एक्सपेंडिचर-टैबस
 बिल  देवा  के  अन्दर  हरमिज्ञ  वहु  काम  नहीं
 करेगा  जो  गवनेमेंट  को  डाइरेक्टली  करता

 चाहिए  ।  गवर्नेमेंट  वह  चाहती  है  कि  लोग

 शराब  द. 3  थीसें  दा राब  पर  रुपया  खर्च  न  करें

 अगर  गवर्ेमेंट  चाहती  है  कि  शादियों  पर  भौर

 इसरे  काजों  पर  लाखों  रुपये  खर्च  न  हों

 अगर  गवरनेमेंट  इस  तरह  के  सोशल  रिफ़ार्म्स

 करना  चाहती  है  तो

 िन

 लाये  कि

 शादियों  में  हससे  ज्यादा  बरातों  में

 नहीं  प्रार्येगे,  इससे  ज्यादः  खाने  नहीं  दिये

 जायेंगे।  मुमकिन  है  कि  कहीं  इनडाइरेक्टली,

 कहीं  रिमोट्ली  इसका  झसर  नजर  भी  आये,

 झायद  इसका  ऐसा  असर  हो  कि  लोग  कहें  कि

 रुपया  ज्यादा  खर्च  नहीं  करना  बाहिए  झौर

 इस  वजह  से  कोई  दाल्स  रुपये  खर्च  न  करे  लेकिन

 में  इसके  डाइरेक्ट  रिजल्ट  की  तौर  पर  यह  नहीं

 देखता  कि  लोग  इसकी  वजह  से  भ्रपने  भखरा-

 जात  में  कमी  कर  देंगे  या  किसी  तरीक़े  से  मे

 सोशल  'रिफ़ार्म्स  के  ग्रन्दर  फंस  जायेंगे  ।

 जनाववाला,  इसमें  कोई  शक  नहीं  कि

 श्री  एच०  एन०  मुकर्जी  ठीक  तौर  पर  हमारे
 फाइनेंस  मिनिस्टर  साहब  को  अघाई  देते  हैं  ।

 झगर  वह  सेकेंड  फ़ाइव  इयर  प्लान  के  वास्ते

 उनको  बधाई  देते  तो  में  उसमें  उनके  साथ

 झामिल  होता  ।  काल्डर  साहब  की  रिपोर्ट  के

 बाद  नयें  नये  कर्दम  हमारे  फ़ाइनेंस  मिनिस्टर

 खाहुब  से  उठाये  हैं  लेकिन  में  कहता  चाहता  हूँ  कि
 वहीं  कॉल्डर  साहब  इस  टैक्स  की  झपने  मुल्क
 में  रायज  नहीं  करा  सके,  किसी  मुल्क  में  रायज

 नहीं  करा  सके  भौर  जो  चीज  कहीं  की  दुनिया
 में  न  हो  उसको  हम  यहां  करने  जा  रहे  हे  ।

 में  झपने  फ़ाइनेंस  मिनिस्टर  साहंग  को  ह ? ._ अ

 इस  तरह  का  जुर्रत  का  क्रदम  उठाने

 के  लिए  मुवारक़्ब्ाद देता  लेकिन में  समझता

 हूँ  कि  हमारे  देश  के  यो  हालात  हैं  उनको  देख

 कद  मुझे  मंत्री  महोदय  की  इस  तरह  की  जुरेत

 शुलाखिय  गहीं  जंचती  ।

 जमायवासा,  यहां  हाउस  में  कुछ  हैरेसमेंट
 का  जिक्र  हुआ  हैं।  ध; है  देखना  यह  है  कि

 इस  से  लोगों  के  ऊपर  क्या  भसर  पड़ेगा  ate
 झावा  इससे  कोई  रकम  भी  वसूल  ही  सकेगी
 या  नहीं,  यह  दो  बड़े  संबाल  हैं।  मुझे  यह  डर

 है  कि  हम  जिस  बजह  से  इस  बिल  को  सपोर्ट
 करते  हैं  वह  बात  पूरी  नहीं  होगी  ।  इससे
 प्रामदनी  हस  कदर  नहीं  होगी  जिस  कदर  कि

 हम  चाहते  हे  ।  भगर  इसके  धन्दर  काफ़ी
 झामदनी  हो  सकती  तो  में  इस  बिल  को  बड़ी

 शुपी  से  सपोर्ट  करता  |

 इसके  प्रन्दर  झ्रादमी  जो  खर्च  करता  हैं
 उसका  ag  हिसाब  देगा  ।  हम  सब  लोस

 इनकम-टैक्स  ला  से  बखूबी  वाखिफ़  हैं  भौर
 जानते  हें  कि  कितना  टैक्स  इयेंड  होता  है  1
 टैक्स  इवेजन  की  शिकायत  भाये  दिन  यहां
 पर  मेरे  दोस्त  श्री  एच०  एन०  मुकर्जी  किया
 करते  हैँ  भौर  वह  खुद  बतलाते  हैं  कि  १८०

 करोड़  रुपया  इनकम-टेक्स  का  झभी  भी

 ऐरियस  में  पड़ा  है  1  सरकार  किसी  के

 ख़िलाफ़  कोई  कोश्नरसिव  मेजर्स  धझखत्वार

 नहीं  करना  चाहती  ।  मुझे  कोई  दाक  शौच

 झुबहा  नहीं  है  कि  झगर  इनकम  टैक्स  की  वसूली
 ठीक  तौर  पर  इस  देस  में  की  जाय  तो  प्ापको

 यह  दो  छोटे  मेजर्स  क्‍्रपमी  जेब  में  रखने  की

 कोई  जरूरत  न  रहे  क्योंकि  14  ५  या ४  करोड़

 ही  भाप  इनसे  हासिस  करने  की  उस्मीद
 करते  हैं,  झगर  इनकम-टैक्स  ऐक्ट  को  ठीक
 तरीक्के  से  एनफ़ोर्स  किया  जाय  तो  जैसा  में

 पहले  कई  दफे  कहू  चुका  हूं  वह  सब  की  सथ

 रक़म  बसूल  हो  सकती  हैऔर  कई  गुना
 १४  करोड़  से  ज्यादा  भामदनी  हो  सकती  है  ।
 झापकी  पझ्ामदसी  डेढ़  गुनी  हो  सकती  है  1

 पहले  फाइनेंस  मिनिस्टर  साहब  का  यह
 खयाल  था  कि  ३०  करोड़  से  ज्यादा  का  टैक्स

 इबेजन  नहीं  होता  जेकिन  काल्डर  साहब  के
 व  डिपार्टमेन्ट  के-कहने  के  मुताबिक  बह  रक़भ
 कई  सौ  करोड़  रुपये  की  बनती  है  चेत  के
 झन्दर  खेती  खड़ी  हो  भौर  उसको  काटने  बाला

 कोई  न  हो  ।  इस  देश  के  भम्धर  जिस  तरीके
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 से  इनकम-टैब्स  डिपार्टमेंट  काम  करता  है,
 उससे  ज्यादा  इनएफिद्चियेंट  और  करप्ट

 डिपार्टमेंट  मिलना  भुश्किस  है  ।

 पहले  फाइनेंस  मिनिस्टर  साहब  ने  जो

 टैब्सेशन  लिमिट  ३४५००  के  बजाय  ४२००

 रखी  थी,  तो  वह  कोई  एसेसीज़  की  मुहब्बत
 की  बजह  से  नहीं  रखी  थी  ।  उनका  खयाल

 था  कि  ४२००  की  रकत रख कर रख  कर  बहु  ३५००

 के  बमुकाबले  ज्यादा  रकम  वसूल  कर  सकेंगे  ।

 में  इनकमस-टेक्स  ऐक्ट  से  बखूदी  वाकिफ़  हूं  भौर

 रोड  देखता  हूं  कि  लोगों  की  बया  हालत  होती

 है  सौर  किस  तरीके  से  इनकम-टैक्‍्स  डिपार्टमेंट

 शौर  उनके  अफ़सरान  काम  करते  हें  |  इनकस-

 टैक्स  ला  तो  इतने  से  से  'रायद्ध  है  और  & 1 अ

 बहू  फ़िक्सड  झौर  सर्टेन  सा  है  भोर  यह  मालूम

 रहुता  है  कि  किस  से  टैक्स  लिया  जायगा,

 बिजनेस  झौर  सैलरीड  बगेरा  पर  किस  तरह

 बसूल  किया  जायगा,  वह  सब  दिया  हुआ  है,
 लेकिन  यह  जो  नया  एक्सपेंडिनर-टेक्स  बिल

 झाया  है  भौर  जिसके  कि  ऊपर  श्री  एच०  एन०

 मुकर्जी  ने  इस  क््द्र  वकत  खच  किया  शऔर  उसकी

 हर  एक  वफ़ा  को  स्कन  कर  डाला,  उसको

 मुसाहिजा  करने  से  पता  चलेगा  कि  उसमें

 इनकम-टैक्स  ह्राफ़िसर  को  कितना  जबर्देस्त

 'डिस्केबान  दिया  हुआ  हैं  शौर  उसमें  करप्यान

 की  कितनी  भ्रधिक  गुंजाइदा  है  1  वह  जिस

 तरीके  से  चाहे  इस  ऐक्ट  के  एक  एक  लफ्ज

 की  इंटरप्रेट  करे  ।  इस  ऐक्ट  में  इतने  ज्यादा

 एसाउन्सेज  हैं  कि  क्या  शामिल  होगा  धौर

 क्या  नहीं  शामिल  होगा  यह  सब  फ़ैसला  करना

 स्शके  हाथ  में  छोड़  दिया  गया  है  ौर  में

 समझता  हूं  कि  इस  तरह  की  बाइड  डिस्त्रैदानरी

 थावर्स  देकर  पैराश॑ंइस  फ़ौर  (  Paradise

 for)  ara  इन्कम-टैक्स  झफ़्सरान  के

 जिये  |. ड  दिया  गया  है  ।

 कब  जनाववाला  हैरैसमेंट  का  खयाल

 कसाव  पहले  यह  मियम  था  कि  ६०  हजार
 स्पया  इमनकम-टैक्स  देने  बाला  |.  इसके
 जम्दर  ore  भा,  शेकिग  उसके  मुताल्लिक

 हमारे  क्राइमेंस  मिनिस्टर  साहब  फ़रमाते  हूँ
 कि  इसके  प्रन्दर  हम  ने  जो  एक  गेसिस  रक्षी  है

 बह  उचित  नहीं  है  क्योंकि  यह  ठीक  नहीं  है  कि

 ६०.हुआर  वाले  के  ऊपर  तो  यह  टैक्स  लगे  भौर

 ५६  हजार  वाले  के  ऊपर  न  लगे  झौर

 उन्होंने  इसके  भ्रन्दर  यह  लिख  दिया  कि  जिस

 दाख्स  की  ३६  हज़ार  रुपये  चैट  इसकम  होगी
 उससे  ज्यादा  वाला  इसकी  जद  में  झा  जायेगा

 उससे  कम  के  लोग  नहीं  झायेंगे।  झब  में  जानना

 जाहता  हूं  कि  ऐसा  कौन  सा  उनके  पास

 बैरोमीटर  है  भौर  कौन  सा  ऐसा  यथर्मामीटर  है
 जिसको  कि  बगल  में  लगा  कर  वह  यहे  मालूम
 कर  सकेंगे  कि  फर्ना  .11...: ल  की  झामदनती

 ३६  हज़ार  है  कि  नहीं  ।  इसका  कया  नतीजा

 होगा  ?  इसमें  महू  होगा  कि  लोगों  के  प्राइवेट

 मैटर्स  में  दसल  दी  जायगी,  भौर  जिसको  कि

 मेरे  दोस्त  श्री  मसानी  साहब  इनक्युज़िटोरियंज

 कहते  हें,  उस  तरीक  से  लोगों  के  प्राइवेट

 मैटर्स  की  सौर  हर  चीज़  की  जांच  की  जायगी

 शभौर  इस  तरह  एक  झादमी  को  इस  बिल  से

 जितना  हैरैसमेंट  होगा,  उसका  खयाल  मेरे

 दोस्तों  को  नहीं  है  ।

 में  खुद  प्रापको  झपना  केस  अर्ज  करना

 आहता  हूं  में  न ेकमी  अपना  हिसाब  नहीं  रखा,

 मेरी  हिसाब  रखने  की  झादत  नहीं  है  भौर  उस

 हालत  में  एक  इनकम-टैक्स  झाफ़िसर  मुझे  कैसे

 बिलीव  करेगा  कि  में  ने  इतना  खर्चा  नहीं

 किया  है  t  हमारे  इस  देदा  के  झन्दर  लिटरेसी

 बहुत  कम  है  ौर  बहुत  कम  लोग  यहां  के

 हिसाब  किताब  रखते  हैं,  जो  सोग  व्यापार

 बगैरहू  करते  हैं  वे  तो  कुछ  भपना  हिसाव  रखते

 हैँ  छेकिन  ज्यादातर  तादाद  ऐसे  लोगों  की  हैं
 जो  कि  झपना  हिसाब  नहीं  रखते  हें  1  गाज  तक

 मेने  कमी  झपना  हिसाब  नहीं  ््वा,  पिछले

 ४ चर्चों  &  ज्यादा  से  से  टैक्स  देता  धाया

 हूं  सौर  झब  इस  बिल  के  धम्दर  जो  हिसाव

 रखने  की  पाबन्दी  शायद  की  गई  है  तो  में  से

 उसके  लिए  एक  प्रमेंडमेंट दिया  है  कि  हिसाब
 रखने  के  बास्ते  जो  मुगीम  हो  उसके  कायें
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 का  तन्बभ्पशन दिया दिया  च्प्य  |  भगर  धाप  चाहते
 हैं  कि  में दहिसाण दूं  तो  हिसान  रखने  की  झादत

 हुक्म  देने  से  नहीं  झामेगी  झौर  मेरे  जैसे  हजारों

 पढ़े  लिखे  ग्रादमी  हे  जो  कि  हिसाद  रखने  के

 झादी  नहीं  हैं,  अगपढ़ों  का  तो  जिक्र  ही  क्‍या,
 उनकी  क्या  हालत  होगी  |

 इस  बिल की  दफ़ा  ४,  ५  और  ६  जिनमें कि
 Amounts  to  be  included  in  taxable

 expenditure,  Exemptions  from  expen-
 diture-tax  in  certain  cases  and  Ex-
 elusion  from  taxable  expenditure

 का  जिक्र  भाया  है  उनके  मुताबिक

 हर  एक  झ्ादमी  के  बारे  में  यह  देखना

 होगा  कि  कितनी  रकम  टैक्सेबुल
 एक्सपेडिचर  में  शामिल  होती  चाहिए  और ,
 कितनी  रकम  टैक्सेबुल  एक्सपेडियर  से

 एक्सक्लूड  होती  चाहिए,  ऐसी  उनकी  भाषा  है
 कि  काफ़ी  गड़बड़  होने  की  संभावना  रहती  है

 इसके  भलावा  हमारे  यहां  जो  इनकम-टैक्स

 झाफिसर्स  होते  हें  वे  सीषे  कालिजों  से  नकल

 कर  उन  जगहों  पर  भा  जाते  हैं  झभौर  में

 जानता  हूं  कि  ऐसे  ऐसे  इनकम-ैक्स  अफसर

 हमारे  यहां  पर  हैं  जो  कि  हिंसाब  किताब  ठीक

 से  नहीं  देखना  चाहते  भौर  जो  खुद  यह  नहीं
 जानते  कि  किस  सरह  से  सही  ढंग  से  हिसाब
 रखना  चाहिए  और  यही  हाल  बड़े  इनकम-टेक्स

 झफ़िसस  का  है  कि  ह  न  हिसाब  समझते  हैं
 झौर  न  कोई  और  चीज़  समझते  हें  /  झाज

 इनकम-टेक्स  डिपार्टेमेंट  के  झन्दर  बहुत  ज्यादा

 इनएफिशियसी  है  झभौर  जनाबवाला  ने  बहू
 किताब  भी  देखी  होगी  जिसमें  एक  इसी

 डिपार्टमेंट  के  झ्ादमी  ते  फि  विस्तार  से  बतलाया

 गया  है  कि  इनकम-टैक्स  डिपार्टमेंट  की  केसी

 बुरी  हालत  है।  कलकर्ते  के  झन्द्र  इनकम-टेक्स

 के  बारे  में  स्बे  हुआ  भौर  उसके  मुताबिक

 हजारों  आदमियों  को  टैक्स  जमा  करने  के  लिए
 मोटिस  दिये  गये  लेकिन  बहू  इनकम-टैब्स

 वसूल  नहीं  किया  गया  ।  जब  कलकते  जैसे

 बड़े  शहर  की  1.16  पर  सर्वे  हो  चुका  है  वहां
 की  यह  हालत  है  तब  ाप  बखूबी  समझ  सकते

 हैं  कि  देश  के  बाक़ी  शहरों  में  जहां  कि  भाज

 तक  इस  बारे  में  (1. उ  तहीं  ड््भा  है,  बहा  की

 कैसी  हालत  होगी  में  समझता  हूं  कि  झयबर

 इनकम-टैक्स  ठीक  से  बतला  जाए  तो  बगैर

 इस  टैक्स  &  लगाये  सरकार  की  ह्ामदनी  कई

 मुनी  बड़  सकती  है  लेकिन  बहु  नहीं  किया

 ां  रहा  है

 जनावबासा,  में  उस  नट  में  नहीं  फंसना

 आाहता,  जिसका  कि  जिक्र  भी  जगसाथ  राज

 ने  किया  है।  में  यह  मानने  को  तैयार  हूं  कि

 झाज  जो  हमारा  भाइडियल  है  वह  यह  है  कि

 इस  डेबलप्ड  एकोनामी  में  लोग  खूब  खायें

 पीयें,  और  खर्च  करें  लेकिन  ताहम  जब  तक

 हमारा  फ़ाइव  इयर  प्लान  पूरा  नहीं  होता,
 गरीब  प्रादमियों  पर  रोज़  टैक्स  लगते  हैं,

 ऐसी  हालत  में  जब  तक  कि  यह  हमारा  फ़ाइब

 इथर  प्सान  प्रा  नहीं  होता  हर  झाइमी  का

 फर्ज  है  भौर  सरकार  का  फ़र्ज  है  कि  सैक्रिफाहस
 उनसे  कराये  जो  कि  सैक्रिफ़ाइस  कर  सकते  है
 art  गरीब  झ्रादमियों  पर  रोज़  टैक्स  लगाते

 जा  रहे  हैं  7  भाखिर  उस  की  क्या  हालत

 होगी  ?  बह  बेचारा  तो  पेट  मर  के  खाना  भी

 नहीं  खा  सकता  है  t  में  इस  बात  को  मातने

 के  लिए  तैयार  नहीं  हूं  कि  जो  भादमी  दे  सकते

 हैं,  उन  को  इस  wet  की  पूरी  इजाजत  हो  कि

 ये  खुब  फ़िजूलखर्जी  करें  ।  झगर  इस  में

 हैरासमेंट  शौर  दूसरे  झगड़े  न  होते,  तो  मैं

 किसी  हृद  तक  यह  पसन्द  करता  कि  झाप  पूरा

 एलाउंस  दें,  जितना  कि  एक  भच्छे  से  च्चा
 ध्रादमी  सर्च  कर  सकता  है  |  भाज

 हमारे  मिनिस्टर  साहवान  को  २,५००
 रुपये  स  ज्यादा  नहीं  मिलता  है  ।  हमारे
 डिप्टी  स्पीकर  साहब  और  डिप्टी  मितिस्टश

 साहबान  को  २,२००  रुपये  से  ज्यादा  गहीं
 मिलता  है  सब  कुछ  टैक्स  दे  कर  उन  की

 क्या  आमदनी  रहती  है  ?  बड़ी  मुध्किल  से

 उन  का  गुजारा  होता  है  ;  सरकार  चाहती  है
 कि  बहू  कार  रखें  ।  इस  हाउस  में  कोई  भी

 wea,  जो  कि  कार  रखने  वाला  हो,  मुझे  यह्‌
 बताये  कि  क्या  कार  पर  ५००  रुपये  माहबार
 से  कम  श्च  होता  है।  १००  दुप॑मे  शोफर  को

 दिये  जाते  हैं,  तेल  पर  खर्च  होता  है,  डेप्रिसियेशन

 कास्ट  होती  है।  इस  तरह  ५००  रुपये  माहवार
 से  कम  खर्च  नहीं  होता  है  में  पूजना  चाहता

 हूँ  कि  श्राप  क्या  चाहते हैं  .  भाप  १८,०००  व
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 १२,०००  रापये  की  बात  करते  हे  |  क्या  धार
 आहते  हें  कि  सारे  हिस्दुस्तास  में  हमारे  भिनिस्टर
 झौर  डिप्टी  मिनिस्टर  कज़  के  कर  खायें  ?

 झाखिर  &  कैसे  गुद्धारा  करेंगे  ?  में  भर्ज  करना

 चाहता  हूं  कि  aq  ठीक  तरीका  नहीं  है  ।
 जैक  तरीका  तो  यह  है  कि  झाप  एक  सीर्सिय

 मुकरेर  कर  दें  झौर  उससे  बढ़  कर  जो  खर्च

 करता  हो,  उस  पर  टैक्स  लगाया  जाय  ।  हमारे
 फिनांस  मिनिस्टर  साहब  ने  कहा  है  कि  उन्होंने
 इस  को  इनसकम-टैस्स  से  लिक  नहीं

 किया  है,  लेकिन  में  पूछता  हूं  कि  यह  २६,०००
 रुपये  का  मैयार  कंसे  रखा  गया  है  जिस

 सल्स  की  झाभवनी  ३५,०००  रुपये  हो,  उस

 को  प्रक्षियार  है  कि  वह  लाखों  रुपए  लखे

 कर  दे,  बहू  कही।से  लाए,  वह  च्चा  क्या  खच

 कर  दे,  लेकिस  उस  की  कोई  पूछ-ताध  नहीं  है  ।

 इसी  तरह  ३४,०००  रुपये  जिस  की  प्रामदनी

 हो,  उस  की  कोई  पृछ-ताद्  नहीं  है  ।  तो  फिर

 इस  ३६,०००  पये  में  कया  बात  है,  जो  कि

 इस  को  रख  दिया  गया  है  ?  झगर  कुछ  रखता

 ही  या--अगर  कोई  रैशनल  बेसिस  बनता  है,
 तो  खर्चे  पर  टैक्स  रख  देते  ।  झगर  किसी

 श्वास  रकम  से  ज्यादा  खर्च  साबित  हो  जाय,
 हो  उस  पर  टैक्स  लगा  दिया  जाय  तीस

 इर  या  चालीस  हजार  या  कुछ  झौर  मैयार
 रख  दिया  जाता  भौर  उससे  ऊपर  जो  क्च

 करता,  उस  पर  टक्‍स  सगा  दिया  जाता  |  यह
 थक  दीजनेबल  बात  होती,  छेकिन  भाप  जो

 कुछ  कर  रहे  है,  वह  'रीजनेबस  महीं  है  |

 एक  बड़ी  भारी  परखती  यह  है  कि  लोग
 एक  टेक्स  तो  दे  नहीं  सकते  है,  लेकिन  उन  पर

 सीन  तीन  टैक्स  लगाये  जा  रहे  हैं।  भालिर  इतने
 अफ़िलर्ज

 मुकरंर  करने  की  क्‍या  जरूरत  है  ?

 डर

 कोई  टैक्स  खगाना  ही  भा,  तो  इनकम,
 या.  किसी  भी  दूसरे  नाम से से  टैक्स  लगा

 देश,  लोगों  से,  इपण  बसूल  करते  झौर  प्लैन

 के  पूछ  कर  देते
 ।  में

 तो  इससे  मी  झागे  जाता
 हूं  t  धशर  व्लैन  पूरी  नहीं  होती,  तो  पांच,  1... ल
 या  बौध  हुआर  पर  केपिटल  शबी  ख्गा  कर
 जसको  पूरा  कर  दीजिये  लेकिन  ये  बढ़ावे-

 बाजियां,  @  बतरासियां  करता  और  कहना  कि

 इतनी  झंपील्द  होंगी,  30  होगा,  बह  |... ड
 ह...  नहीं  है।  भाखिर इतने  झाठ  हजार
 झावमियों का फ़ैसला कौन करेगा? का  फ़ैला  कौत  करेगा  ?  कहां तक
 उनकी  अपील्णज  बायेंगी?  @  सुप्रीम  कोर्ट

 तक  जायेंगे  U

 इस  बिल  में  जो  मुद्दे  दले  गये  हैं,  वे  बहुत
 ही  अजीव  हैं।  मेरे  पास  इतना  वक्‍त  नहीं  है

 कि  में  उन  पर  बहस  करूं,  लेकिन  में  यह  ह, इ
 करना  चाहता  हूं  कि  उन  की  वजह  से  इस  को

 वर्क  करना  निहायत  ही  मुण्किल  होगा।  उन

 मुद्दों  पर  कुछ  न  कह कर  में  पन्द  जरूरी  बातों
 का  शिकर  करना  चाहता  हूं  |  मेने  बैल्थ  टैक्स

 बिल  के  वक्‍त  भी  भर्ज  किया  था  भौर  अब
 फिर  में  निहाथत  झदब  से  भौर  जोर  से  अजे

 करना  चाहता  हूं  कि  झगर  इस  किल  में  कोई

 चीज़  भसेसी  को  तसलल्‍्ली  दे  सकती  है,  तो  वह
 सिर्फ़  एक  झ्ोफिसर  है  सौर  वह  है  एपिलेट

 झसिस्टेंट  कमिदनर  ।  मेरे  दोस्त  ने  भभी

 जनाब  के  सामने  कौटिल्य  को  कोट  किया  है  |

 उस  पर  में  पीछे  आाऊंगा  ।  से  यह  भर  करना

 चाहता  हूं  कि  किसी  भी  टैक्स  में  सब  से  पहली
 बात  यह  हैं  कि  झसेसी  को  किसी  किस्म  कौ

 तकक्‍लीफ़  न  हो,  शिकायत  न  हो।  जिस  & । +

 बहु  इनकम-टैब्स  झाफ़िसर  के  पास--  था

 किसी  दूसरे  मुताल्लिका  भ्राफ़िसर  के  ध्रास---

 जाय,  तो  बहू  यह  महसूस  करें  कि  सामने  उस

 का  दोस्त  बैठा  है,  सरकार  को  जितना

 देखा  बाहिये,  वह  उतता  ही  और  मुनासिय  टैक्स

 लगाएगा,  यह  ज्यादा  टैक्स  नहीं  लगागगा,

 बहू  मेरा  दुश्मन तहीं  है  ।  यह  जरूरी है  कि
 झफ़्सरों  की  तरक्की  इस  बिना  पर  नहीं  होनी

 चाहिये  कि  बह  ज्यादा  टैक्स  लगाते  हैं।  में  इस
 हाउस में  पहले दो  केसिजा सुना  चुका  हूं  कि
 किस  तरह  से  इनकम  टैक्स  भाफ़िसजें  को  समुद
 उन  के  प्राफ़िसर  दवातें  हैं  झौर  उनको  'रिक्क्त

 लेने  शौर  देने  के  लिये  मजबूर  करते  हैं  भौर

 किस  तरह  से  बिल्कुल  फिजूल  बातों  पर  ह्म
 शोनों  की  तरक्की  रोक  देते  हैं।  इस  सारे
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 दिस  में  एक  ही  eww  है,  फझिस  पर  हम  को  एल-

 यार है  मोर जो  झसेसीक  को  बहुत  उसस्ती
 देता  ई  थर कहू  है।रफ्लेट  असिस्टेंट  कविस्तर  t

 जहा तक  इनकम-टैक्स  enfant  का  ताल्मूक्त
 है, एक  आफिसर  में  पुलिस  शौर  ।  दोनों
 कम्साइन्ड  होते  हैं  --कही  तहकीकात  करता  है,

 बह  टैक्स  क्यात  है।  ऐसा  बहुत  दिनों  से  ग्चसो

 ।  रहा  है,  इसलिये  हम  इस  करे  में  क्षिकायत

 नहीं  करते  ।  पेलिट  भ्राफिसर  यह  भफेसा

 झाफ़िसर  है,  जिस  पर  इसकम-टैक्स  का  डिपार्टे-

 मैंद  कायम हैं  लेकिन  उस  पर  भी  एक  झंकुश
 लगाया  हुआ  है।  उसकी  ब्रोमोझन,  ट्रांस्फ़द

 शौर  इनिया  थे तरगकी  के  सारे  चांसिज्ञ  बोर्ड
 वें  अपते  काबू  में  रखे  हुए  हें  i  बोर्ड  उस  वक्‍त

 खाकत  को  छोड़ता  नहीं  चाहता  है  -  भी  सी०  डी ०

 देशमुल  ने,  जिस  वक्‍त  वह  फ़िनांस  मिनिस्टर

 थे,  इस  सिलसिले  में  कोचिस  की,  हमारे साथ
 को-भापरेट  किया,  लेकिन  बोर्ड  नहीं  माना  |

 में  गवनेमेंट  की  लिदमत  में  झ  करना  चादता

 हैं  कि  झगर  मवर्ममेंट  चाहती  है  कि  उस  के

 टैबिसज  का  बहुत  बुरा  सर  त  हो  भौर  लोग

 यह  फ़ील  न  करें  कि  हमारे  साथ  जबर्दस्ती  हो

 रही  है,  तो  सब  से  पहला  काम  यह  करना

 आाहिये  कि  ऐपिलेट  झसिस्टेंट  कमिएनर  को

 बिल्कुल  इंडिपेंडेंट  रखा  जाय  में  यह  पूछना

 चाहता  हूं  कि  देश  में  सेपन्श  जज  के  फैसलों

 पर  पूरी  तसल्ली  क्‍यों  होती  है  ।  इसलिये  कि

 चह  एक  इंडिपेंडेंट  झादमी  है,  वह  गबवर्नमेंट

 के  मातहते  नहीं  है।  इस  सिलसिले  में  हमारे

 कांस्टीच्यूशन  की  दफ़ा  ५०  खास  तौर  से

 सवजफ्जह  के  काबिल  है  |  उसमें  सिखा  है  कि

 गवर्नमेंट  के  सिर्फ़  एक  ही  महकसे  में  नहीं,
 बल्कि  गवर्नेमेंट  की  सारी  इंस्टीचयूझगस  में

 एग्जेग्टिव  झौर  जूगड़दारी  में  सैपरेवान  कश्नी

 है।  अपर  भाष  चाहते  हें  कि  श्राप  का  महकसा

 ऐसा  हो,  जिस  पर  कि  सोग  भरोसा  करें  भौर

 यह  म  शमझें  कि  बह  हमारी  खाल  उधेड़ना

 चाहता  है,  तो धाप  एपिलेट  अ्रसिस्टेंट

 कमिपनर  को  बिल्कुल  इंडिपेंडंट  रखें  ।  ऐसा
 करने  से  कह  होगा  कि  जो  कानून  बनाया

 था  रहा  है,  उस  पर  टीक  तरीके  से  भ्रमण

 होकर  ।  झगर  कोई  कान  जाहे  छः  दफ़ा  कत-

 सिडर  कर  के  तैयार किया  जाय,  लेकिन  ह... 6

 पर  ठीक  तरीके  हे चमक  म  हो,  तो  दैरासमेंड

 हो  सकती है  सगर  शाप की  जसीगरी

 शलत  है,  तो  सब  बातें  क््सत  हो  जायेंगी
 झसेसीश  की  तादाद  बहुत  यह  बायगी ।

 पहले ही  उसकी  तादाद  सात  पाठ  साख  यो  |

 अब  उस  में  भौर  इजाफा  ३०००  के  लिमिट

 की  वजह से  होने  वाला  है  |  वेख्य-टैक्स में
 जी  बहुत से  शोभ  भा  जायेंगे  |  में  aw

 लोग  ऐसे  होगे  जोन कि  सुप्रीम  कोर्ट  तक  बीछा

 नहीं  छोड़ेंगे i  यह  बक्त  है  कि  गवर्मंट इस इस
 रिफ्रार्म  को  मान  से  ।

 दूसरी  बात  यह  हैं  कि  इनकरम-टैब्स

 झाफ़िसर  के  सामने  जा  कर  लोग  प्रपना  रोना

 रोजे  है,  उसको  समझाते  हैं  कि  इतना  टैक्स

 लगाझो  |  बहां  तक  तो  ठोक  है  ।  इनकम-टेक्स

 झाफ़िसर  को  हमने  जज  बनाया  |  हम  उस  पर

 ईमान  रखते  हैं  कि  जो  कुछ  वह  सोचेगा,  उसके

 मुताबिक  वहू  फ़ेसला  कर  देगा  7  लेकिन  इनके

 पास  एफ  बला  है  इंसपैक्टिंग  प्रसिस्टेंट  कमिस्न र,
 जो  कि  रात  को  जाता  हूँ,  भसेसो  को  बुलाता

 नहीं  है,  कान  में  बात  कहता  है  और  बगैर

 झसेसी  को  बुलाये  मिसल  में  रिकार्ड  कर  देता

 हैं।  ऐसा  भ्रस्थेर  आप  को  किसी  भी  डिपार्टमेंट

 में  नहीं  मिलेगा  ।  एफ  ऐसी  चीड  रव्वी  हुई  है,
 जो  कि  घन्दर  से  ही  कंट्रोल  कर कीे  ,  जो

 बाहुर  शकल  नहीं  दिखातो  ।  में  इस  भूत  से  कैसे

 लड़  ?  झगर  झाप  चाहते  हूँ  कि  देशे  में  कांति

 हो,  तो  भाप  इस  का  फ़ैसला  कर  दें  ।  में  यह

 नहीं  चाहता  कि  इं?्पेक्टिग  असिस्टेंट  कमिए-

 नड़ न  हों  +  ये  बाज  दफ़ा  डिपार्टमेंट  के  लिखे

 बहुत  अच्छा  काम  कर  दते  हैं,  लेकिन  प्रसेसी

 को  तसल्ली  नहीं  हो  सकती  हैँ  कि  उस  को  बमेर

 बुलाये  रिकार्ड  इर  लिख  दिया  जाय  कि  इतना

 टैक्स  लगा  दिया  जांयप।  असेसों  भागे  सुप्रीम
 कोर्ट  तक  जाता  है  लेकिन  तो  भी  इस  पीछे

 की  सार  के  असर  को  दूर  नहीं  कर  सकता  P

 ag  निहायत  जरूरी  है  कि  इंस्पेक्टिंग  बतिस्टेंट

 कमिएेर  को  यह  प्रदित्यार  2  हो  कि  बसर

 झसेसी  को  बुलाग्रे  उस  के  पोछे  से  उसकी
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 [पंडित  छाकर  दास  आार्यष]

 मिसल  पर  हुक्म  कर  दे,  था  चपचाप  इलझूम-

 टैक्स  झ्राफ़िसर  के  काम  में  फूंफ  जार  दे  शौर

 पीछे  से  स्टैब  कर  दे  !

 उपाध्यक  महोदय :  इस  निहायत  जरूरी

 बातों  को  कहने  के  बाद  क्‍या  मानतीय  सदस्य

 झब  खत्म  कर  देंगे  ?

 पंडित  ठाझुर  बास  भायेज  ।  में  चाहूंगा
 कि  नाव  मुझे  भोड़ा  भौर  मौका  दें।  मेंने

 अभी  दो  तीन  बातें  ही  प्र्ज  को  हैं।  शमी

 मैंने  भौर  कई  जरूरी  बातें  कहनी हैं

 उराध्यक्ष  प्रहोदव  च्चा,  माननीय

 सदस्य  परसों  भ्रपनो  स्पीच  जारो  रखेंगे  |

 DISCUSSION  REGARDING  MEDI-
 CINAL  PLANTS  ORGANISATION
 AND  UTILISATION  OF  CRUDE

 DRUGS

 Bhri  द  P.  Nayar  (Quilon):  Mr.
 Deputy-Speaker,  I  want  to  raise  three
 points:

 (a)  The  lack  of  proper  co-ordi-
 nation  in  the  activities  of  the
 Central  Government  regarding  the
 utilisation  of  crude  drugs;

 (b)  The  urgency  of  a  compre-
 hensive'scheme  for  the  use  of
 Indian  crude  drugs  to  save  foreign
 exchange  spent  on  import  of  pro-
 ducts  of  vegetable  origin;  and

 (c)  The  urgency  of  carrying  on
 researches  to  utilise  the  Indian
 medicinal  plants.

 Fortunately  for  us,  Sir,  the  debate
 is  to  be  replied  by  Dr.  Das  who  has
 the  equipment  to  understand  the
 points  and  the  problems.  Sir,  in  this
 connection  it  is  interesting  to  note
 ‘what  the  Pharmaceutical  Enquiry
 Committee  had  to  say  in  relation  to
 the  matter  of  crude  drugs.  Here  at
 page  88  of  the  Committee's  Report
 they  say:

 “India  abounds  in  medicinal  plants

 of  Crade  Drugs

 and  more  than  75  per  cent
 of  the  drugs  of  vegetable  origin
 mentioned  in  the  British  Pharma-
 copoeia  are  available  in  the
 country.”
 Later  on  they  go  on  to  say—

 “This  (that  is,  extraction  of  the
 active  principles)  will  add  to  the
 economic  resources  of  the  State
 and  help  to  meet  the  needs  of  the
 Pharmaceutical  Industry.”

 The  other  day  when  I  put  a  ques-
 tion,  I  was  surprised  to  find  from  the
 answer  given  by  the  Commerce  and
 Industry  Minister,  that  this  very  itm-
 portant  product,  namely  the  active
 principles  of  crude  drugs  are  not  be-
 ing  produced  even  to  a  fraction  of  our
 requirements.  I  find  also  from  the
 answer  to  Question  No.  85,  on  the  I8th
 July,  that  the  following  are  the  only
 active  principles  extracted  from  crude
 drugs  in  India  at  present.  quinine,
 morphine  and  codeine,  emetine  hydro-
 chloride,  ephedrine,  reserpine  and
 caffein,  and  most  of  therm,  except
 quinine  are  in  very  very  negligible
 quantities,  although  it  would  be  said
 that  in  addition  a  number  of  pharma-
 ceutical  works  in  the  country  produce
 extracts  and  tinctures  of  vegetable
 drugs  I  shall  come  to  that  a  little
 later

 Then,  Sir,  I  do  not  have  any  precise
 information  about  the  foreign  ex-
 change  which  we  spend  on  the  import
 of  these  alkaloids,  because  in  the  lists,
 or  in  the  statistics  of  imports  they  are
 not  maintained  separately  There-
 fore,  I  am  unable  to  give  the  House
 an  idea  of  the  exact  amount  which
 we  have  to  spend  for  importing  these
 in  the  shape  of  foreign  exchange.

 All  this  happens  because  our  country
 has  so  far  had  no  integrated  plan,  no
 comprehensive  scheme,  for  the  deve-
 lopment  of  this  industry  which  is  of
 vital  significance  to  the  entire  phar-
 maceutical  industry  We  abound  in
 plants  of  known  medicinal  value.  I
 do  not  want  to  bombard  the  House
 with  names,  but  from  the  Manual  re-
 garding  the  flora  and  fauna  of  Kerala
 TI  have  found  that  there  are  so  many
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 plants  with  kmown  medicinal  vatue.
 It  will  be  interesting  for  the  House  to
 know  that  in  the  rich  forests  of  Kerala
 we  have  plants  which  grow  wild  with
 known  medicinal  value,  including

 rubifacient  and  elliative  properties.
 With  all  this  herbal  wealth,  what  are
 we  doing?  We  do  not  seem  to  have
 paid  any  thought.

 Mr.  Deputy-Speaker:  The  hon.
 Member  said  that  he  would  not  bom-

 Shri  Ferose  Gandhi  (Rei  Bareli):
 You  can  make  it  intelligible  to  us!

 Shri  V.  ह  Nayar:  The  Government
 of  India  has  not  bestowed  any  serious
 thought  to  this  subject.  The  state  of

 nif
 industry  is  very  primitive.  We

 have  necessarily  to  depend  upon  im-
 ported  drugs  and  these  drugs  are  im-
 ported  into  this  country  not  after  be-
 ing  made  in  other  countries  from  the
 raw  materials  which  they  have.  You
 will  be  surprised  to  know,  Mr.  Deputy-
 Speaker,  that  most  of  the  drugs  come
 back  in  their  finished  stage,  when  we
 export  the  crude  drugs.  Take  the  case
 of  muxvomica.  We  export  it  in
 thousands  of  pounds  and  it  comes  back
 to  us  at  very  inflated  costs  as  stry-
 chnine.  Like  that  I  can  point  out  any
 number  of  instances

 This  particular  subject  is  covered  by
 a  number  of  Ministries.  The  Educa-
 tion  Ministry  has  something  to  do
 with  it;  Commerce  and  Industry
 Ministry  has  something  to  do  with  St;
 the  Ministry  of  Health  has  something
 to  do  with  it.  Owing  to  the  multipli-
 city  of  controls...

 The  Deputy  Minister  of  Education
 and  Soientific  Research  (Dr.  M.  का,
 Das):  There  is  also  the  Agriculture
 Ministry.

 of  Crude

 are  con-
 trolling  a  single  subject  and  the  net
 result  is  that  the  industry  haz  not
 progressed.  It  is  to  the  very  serieus
 detriment  not  merely  of  our  pharma-
 ceutical  industry  but  to  our  entire  In~-
 dustry  these  plants  are  not  merely  used
 for  the  extraction  of  alkailcids,  but  they
 are  used  in  many  other  ways  also.

 T  shall  read  out  with  interest  what
 great  work  one  of  our  scientists  had
 done  in  the  matter  of  extracting  one
 of  the  products  from  a  plant  growing
 wildly  in  the  south.  I  am  _  reading
 from  the  Indian  Journal  of  Medicat
 Science  published  from  Delhi,  where
 scientists  work....

 Shri  Subodh  Hasda  (Midnapur—
 Reserved—Sch.  Tribes):  There  is  no
 quorum.

 Mr.  Deputy-Speaker:  The  bell  may
 be  rung.

 Still  there  is  no  quorum.  Direction
 No.  9  on  MHalf-an-hour  Discussion
 reads  as  follows:

 “When  half-an-hour  discussion
 under  sub-rule  q  of  rule  (l)  of
 rule  55  is  interrupted  for  want  of
 quorum  or  when  there  is  no  time
 for  the  Minister  to  give  a  full
 reply  to  the  debate,  he  may,  with
 the  permission  of  the  Speaker,  lay
 a  statement  on  the  Table  of  the
 House.”

 So,  the  Minister  will  lay*  a  statement
 on  the  Table  of  the  House.  We  are
 adjourning;  there  is  no  other  alter-
 native.

 The  House  stands
 1  as.  on  Monday.

 37°40  hrs

 The  Lok  Sabha  then  adjourned  NU
 Eleven  of  the  Clock  on  Monday,  the
 2nd  September,  1987,

 adjourned  till

 *Laid  on  the  Table  on  i2th  September  1987,
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 No.  IV.
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 irst  Lok
 abha.

 REPORT  OF  BUSINESS  AD-
 VISORY  COMMITTEB
 ADOPTED.
 Eighth  Report  was  adopted

 BILLS  PASSED—

 (x)  Further  discussion  oa
 motion  to  consider  the

 that  the  Bill,  as  amended
 be  passed.  On  the  motion
 the  House  divided

 yes. 160:
 motion  was  accordingly
 adopted  and  the  Bill,  as
 amended,  was  passed.

 TI066——3  T86

 DAILY  DIGEST

 है- 01. ड  August,  7957]

 ३३345

 ७०... ह

 BILL  UNDER  CONSIDERA-
 TION

 The  Minister  of  Finance
 (Shri  T.  T.  Krishnamachari)
 moved  for  the  considcrarian
 of  the  Expenditure-Tax
 Bill  as  reported  by  Select
 Committee.  The  discussion
 was  not  concluded.

 oe
 DISCUS-

 क  ey

 Shri  द  P.  Nayar  raised  a  half-
 an-hour  discussion  on
 points  arising  out  of
 answer  given  on  the  25th
 July,  7957  to  Starred
 Quesiion  No.  336  regard-
 ing  Medicinal  Plants  Organi-
 sation  and  Utilisation  of
 Crode

 rains
 His  speech

 was  unfinished  when  the
 uorum  bell  rang.  Lok
 abha  adjourned  for  want

 of  quorum  at  §.40  P.M,

 AGENDA  FOR  MONDAY,
 2ND  SEPTEMBER,  7957.

 Discussion  on  the  motion  regard-
 ing  International  situation.
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